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467. Method of serving documents. 

Relation of occupier to owner 

468. Recovery by occupier of sum leviable from owner. 

469. Obstruction of owner by occupier.' 

I 470. Execution of work by occupier in default of owner. 



SECTION 

Power of entry and inspection of the commissioner 

471. Power of entry to inspect, survey or execute the work. 

472. Power of entry on lands adjacent to works. 

473. 'Inspection and stamping of weights and measures. 

474. Consequences of failure to obtain licences, etc., or of breach of 
the same. 

475. Time for complying with order and power to enforce in default. 

476. Recovery of expenses from persons liable and limitation 
of liability of occupier. 

477. Relief to agent and to trustees. 

478. Power of commissioner to agree to receive payment of 
expenses in instalments. 

Payment of compensation, etc., by and to the municipality 

479. Power of mu~cipality to pay compensation. 

480. Limitation for recovery of dues. 

481. Procedure in dealing with surplus sale proceeds. 

482. Persons empowered to prosecute. 

483. Imprisonment in default of payment and application of 
costs, etc. 

* 
484. Payment of compensation for damage to municipal property. 

Legal proceedings 

485. Institution of suits against municipal authorities, officers 
and servants. 

486. Provision respecting institution, etc., of civil and criminal 
actions and obtaining of legal advice. 

487. Power of election authority to defend himself if sued. 



SECTION - 
488. Injunctions not to be granted in election or assessment 

proceedings. 

489. Indemnity of the Government, ~idector ,  municipal authori- 
ties, officers and agents. 

490. Liability of chairman, members and comrnissioner for loss, 
waste or misapplication. 

49 1. Sanction for prosecution of chairman, councillor or 
commissioner. 

492. Assessments, etc., not to be impeached. 

Police 

493. Duties of police officers. 

494. Power of police officers to arrest persons. 

495. Exercise of powers of police officers by municipal servants. 

496. Application of term "public servant" to agents and sub- 
agents. 

497. Prohibition against obstruction of municipal authorities, 
servants and contractors. 

498. Prohibition against removal of ma*. 

499. Prohibition against removal or obliteration of notice. 

500. Prohibition against unauthorised dealings with public place or 
materials. 

501. Delegation of powers by the Government. 

502. Revision. 

503. Offences by companies. 

504. Power of Government to make suitable provisions by order 
when a municipality is created or altered. 



CHAPTER XXII 

REPEALS AND TRANSITORY PROVISIONS 

SECTION 

505. Repeal and savings. 

506. Special provisions regarding the term of councillors of 
existing council whose term is due to expire. 

507. Consequences of replacement of existing councils. 

507A. Persons by whom certain functions or duties are to be per- 
formed or discharged. 

508. Provisions as to employees existing before the commence- 
ment of this Act. 

509. Obligation to carry out certain duties and functions of 
existing councils. 

510. Adjudication of disputes between local authorities. 

511. Power to exempt. 

512. Power to remove difficulty. 

513. Amendment of the Pondicherry Motor Vehicles Taxation 
Act, 1967. 

SCHEDULES 

I, Table showing class of municipality and number of coun- 
cillors. 

11. Names of successor municipal council in respect of existing 
municipal council or municipal committee, 

111. Purposes the use for which of any building or land renders 
such building or land liable to tax under section 118 and 
purposes for which places may not be used without a licence 
under section 355. 



i 

SECTION I 
i 

IV. Maximum rate of profession tax. i 
I 

V. Maximum and minimum rates of enjertainments tax. 

VI. Maximum and minimum rates of additional tax on cinema- 
tograph exhibition. 

1 

VII. Maximum rate of tax on other than adver- 
tisements published in the 

I 
VIII. Description of instrument and the ' mount on which duty 

on transfer of immovable property s$ould be levied. 

IX. Maximum rate of surcharge on duty i n  toddy trees. 

X. Form of distraint warrant. i 

XI. Form of inventory and notice. 

XII. Table of fees payable on distraint. 1 

I 
XIII. Penalties. i 

i 

j ,  , 



THE PONDICHERRY MZTNICIPALfTIES ACT, 
1973 

(No. 9 of 1973) 

AN ACT 

to consolidate and amend the law relating to municipalities in the Union 
territory of Pondicherry. * 

BE it enacted by the Legislative Assembly of Pondicherry in 
the Twenty-fourth Year of the Republic of India as follows :- 

CHAPTER I 

"1. Short title, extent and commencement.-(1) This Act may be 
called the Pondicherry Municipalities Act, 1973. 

(2) It extends to the whole of the Union territory of 
Pondicherry. 

(3) It shall come into force on such date as the Government 
may, by notification, appoint: 

Provided that different dates may be appointed for different 
provisions of this Act or for different areas, and any reference in 
any such provision to the commencement of this Act shall be 
construed as a reference to the coming into force of that provision. 

- 
*The section came into force on the 26th day of January 1974 

vide Extraordinary Gazette No. I 1  -dated 17th January 1974. . 



, 
I 

$2. Defi~~itions.-In this Act, unless tbe context otherwise 
requires,- I 

(1) "appoint" includes to appoint demporarily or in an 
officiating capacity ; Z 

(2) "appointed day" in relation to ad area means the date 
on which the relevant provisions of this Act cbme into force in that 
area ; 

(3) "appointment" includes temporary bnd officiating appoint- 
ments ; 

(4) "Assembly" means the Legislative Assembly of the Union 
territory of Pondicherry ; 

(5) "building" includes- i 

(a) a house, out-house, stable, shod, hut, latrine, godown, 
shed, wall (other than a boundary wall noti exceeding two and a 
half metres in height) and any other StructuR whether of masonry, 
bricks, mud, wood, metal or any other material whatsoever ; 

(b) a structure on wheels a r  simply resting on the ground 
without foundations; and 

(c) a ship, vessel, boat, tent, van a@d any other structure 
used for human habitation or used for keepin4 or storing any article 
or goods ; 

(6) "building-line" means a line whibh is in rear of the 
street-alignment and to which the main wall l of a building abutting 
on a street may lawfully extend and beyond! which no portion of 
the building may extend except as prescribed in the rules or bye- 
laws ; 

I 

(7) "carriage" means any wheeled vqhicle with springs or 
other appliances acting as springs and included any kind of bicycle, 
tricycle, rickshaw and palanquin, but does 4ot include any motor 
vehicle within the meaning of the Motor Vehicles Act, 1939 (Central 
Act 4 of 1939) ; 

I 

* The section came Into force on the 26th day of january, 1974 
vidc Extraordinary Gazette No. I I ,  dated 17th kanuary, 1974. 

i 1m 



(8) "cart" includes any wheeled vehicle which is not a 
carriage but does not include any motor vehicle with in the meaning 
of the Motor Vehicles Act, 1939 (Central Act 4 of 1939); 

(9) "casual vacancy" means a vacancy occurring otherwise 
than by efflux of time and "casual election" means an election 
held on the occurrence of a casual vacancy ; 

(10) "commissioner" means the commissioner of a munici- 
pality appointed under section 14 ; 

(11) "commune" means a commune constituted under the 
French Decree dated ,12th March, 1880 ; 

(12) "company" means any company as defined in the 
Companies Act, 1956 (Central Act 1 of 1956) and includes- 

(a) any foreign company within the meaning of section 59 1 
of that Act ; 

(b) any co-operative society registered or deemed to be 
registered under the law relating to co-operative societies for the time 
being in force ; and 

(c) any body corporate, or any firm or association carrying 
on business in the Union territory whether incorporated or not and 
whether its principal place of business is situated in the Union territory 
or not ; 

(13) "council" or "municipal council" mean's a municipal I 
council constituted under section 7; 

(14) "dairy" includes- 

(a) any farm, cattle-shed, milk store, milk shop, or other 
place froin which milk is sold or supplied for sale, or in which 
milk is kept for sale or manufactured for sale into butter, ghee, 
cheese, cream, curd, butter-milk or dried, sterilized or condensed milk; 
and 



(b) in relation to a dairy man who does not occupy any 
premises for the sale of milk, any place in he keeps the vessels 
used by him for the storage or sale of does not include- 

~ (i) a shop or place in which milk i sold for consumption 
on the premises only; or 1 

I 
(ii) a shop or place from which is sold or supplied 

for sale in airtight and hermetically sealed unopened receptacles 

shop or place ; 
in the same original condition in which it received in such 

(15) "dairy man" includes any occu er of a dairy , any 
cow-keeper who trades in milk, or any seller f milk whether whole- 
sale or by retail; 

i I 

I 
(16) "dairy produce" includes milk, utter , ghee, cheese, 

cream, curd, buttermilk and any other product 

(17) "Director" means the ~ i r e c t o l  appointed under 
sub-section (1) of section 106; i 

I 
(18) "election authority" means such not being the chair- 

man or vice-chairman or a councillor, as may, by notifi- 
cation , appoint; 

(19) "filth" includes- 1 
? 

I (a) nightsoil and other contents of latrine , cess-pools and drains ; 

(b) dung and refuse or useless or offensi e material thrown out 
in consequence of any process of manufacture, k 'ndustry or trade ; and 

i 

I (c) putrid and putrefying substances1 ; 
I 

(20) "food" means any article used a food or drink for 
human consumption other than drugs and er and includes- 

(%) any article which ordinarily into, or is used in 
the composition or preparation or human 

(b) any flavouring matter or 

1 (21) "Government" means the Gove ent of Pondicherry~ 



(22) "hut" means any building which is constructed principally 
of wood, mud, leaves, grass, thatch or metallic sheets and includes 
any temporary structure of whatever size or any small building 
of whatever material made, which the council may declare to be 
a hut for the purposes of this Act; 

(23) "latrine" means a place set apart for defecating or 
urinating or both and includes a closet of the dry or water-carriage 
type and urinal ; 

(24) "local authority" means a municipality or village 
panchayat or commune panchayat council, as the case may be, 
constituted under any law for the time being in force in the Union 
territory ; 

(25) "market" includes any place where persons assemble 
for the sale of, or for the purpose of exposing for sale, live-stock 
or food for live-stock or meat, fish, fruit, vegetables, drinks, animals 
intended for human food or any other articles of human food 
whatsoever with or without the consent of the owner of such place, 
notwithstanding that there may be no common regulation of the 
concourse of buyers and sellers and whether or not any control is 
exercised over the business of or the persons frequenting the market 
by the owner of the place or any other person ; 

(26) "milk" means the milk of a cow, buffalo, goat, ass or 
other animal and includes cream, skimmed milk, separated milk 
and condensed, sterilized or desiccated milk or any other product of 
milk ; 

'(27) "municipal office" means the principal office of any 
municipal council ; 

(28) "notification" means a notification published in the 
Official Gazette ; 

(29) "nuisance" includes any act, omission, place or thing 
which causes or is likely to cause injury, danger, annoyance or 
offence to the sense of sight, smell or hearing or disturbance to 
rest or sleep or which is or may be dangerous to life or injurious 
to the health or property of the public or the people in general 
who dwell or occupy property in the vicinity, or persons who m a y  
have occasion to use any public right ; 



(30) "occupier" includes- I i 
(a) any person who for paying or is liable to 

pay to the owner the rent or rent of the land or 
building in respect of which 

(b) an owner living in or otherwise usibg his land or building; 

(c) a rent-free tenant ; 

(d) a licensee in occupation of any land or building ; and 
I 

(e) any person who is liable to pay to the owner damages for 
the use and occupation of any land or building 

(31) "ordinary vacancy" means a iacancy occurring by 
efflux of time and "ordinary election" means a/n election held on the 
occurrence of an ordinary vacancy ; 

(32) "owner" includes- 

(a) the person for the time being keceiving or entitled to 
receive whether on his own account or on &half of another person 
as agent , trustee, guardian, manager or recei*r or for any religious 
or charitable purpose the rent or profits of th$ property in connection 
with which the word is used; and j 

(b) the person for the time being id charge of the animal 
or vehicle in connection with which the wordi is used ; 

(33) "palanquin" includes tonjons, ,manchils and chairs 
carried by men by means of posts but n t slings or cots used 
for the conveyance of children or aged or sic 3: persons ; 

I 

(34) "prescribed" means prescribed b/. rules made under 
this Act; 1 

I (35) private street means any street,! road, square, court, 
alley, passage or riding-path which is not 3 "public street", but 
does not include a path-way made by the Qwner of premises on 
his own land to secure access to, or the cqnvenient use of, such 
premises ; 

! 
(36) "public street" means any stree road, square, court, 

alley, passage or riding-path over which t public have a right 
of way, whether a thoroughfare or not, an 



(a) the roadway over any public bridge or causeway ; I 
(b) the footway attached to any such street, public bridge or 

causeway ; 

(c) the drains attached to any such street, public bridge or 
causeway and the land, whether covered or not by any pavement, 
verandah, or other structure, which lies on either side of the road- 
way upto the boundaries of the adjacent property whether that 
property is private property or property belonging to the Central 
Government or any State Government; and 

(d) any street which under the provisions of 'this Act, 
becomes or is declared, a public street ; 

(37) "public water-courses, springs, wells and tanks" include 
those used by the public to such an extent as to give a prescriptive 
right to such use ; 

(38) "reconstruction" of a building includes- 
* I 

(a) the re-erection wholly or partially of a building after 
more than one-half of its cubical contents has been taken down 
or burnt down, or has fallen down whether at one time or not; 

(b) the re-erection wholly or partially of any building 
of which an outer wall has been taken down or burnt down or 
has fallen down to or within three metres of the ground 
adjoining the lowest storey of the building, and of any frame building 
which has so far been taken down or burnt down or has fallen 
down as to leave only the frame work of the lowest storey ; 

(c) the conversion into a dwelling-house or a place of 
public worship of any building not originally constructed for 
human habitation or for public worship, as the case may be, or the 
conversion into more than one dwelling-house of a building originally 
constructed as one dwelling-house only or the conversion of a dwell- 
ing-house into a factory ; 

(d) the re-conversion into a dwelling-house or a place of 
public worship or a factory of any building which has been 
discontinued as, or appropriated for any purpose other than, a 
dwelling-house or a 'place of public worship or a factory, as the 
case may be ; 

(39) "registration officer" means the Electoral Registration 
Officer appointed by the Government by notification ; 



(40) "residencem-"reside"-a perso is deemed to have h s  
"residence" or to "reside" in any house i he sometimes used any 
portion thereof as a sleeping apartiment an a person is not deemed 
to cease to reside in any such house me ely because he is absent 
from it or has elsewhere another dwellin in which he resides, if 
he is at liberty to return to such house 1 t any time and has not 
abandoned his intention of returning ; 1 

(41) "rubbish" includes dust, ashe broken bricks, mortar, 
broken glass, garden or stable refuse and any other refuse which 
is not 'filth' ; 1 

(42) "salary" means pay and pay or payment by way 
of commission and includes 
but not allowances for 

(43) "scavenger" means a person dmployed in collecting or 
removing rubbish or filth or in cleansing ins, latrines or slaughter- 
houses or in driving carts used for the of rubbish or filth; 

(44) "Scheduled Castes" means castes, races or tribes 
or parts of, or groups within, such races or tribes as are 
deemed to be Scheduled Castes in to the Union territory 
under article 341 of the Constitution ; 

(45) "street-alignment" means a line dividing the lands 
comprised in and forming part of a street rom the adjoining land; 

(46) "Union territory" means the Union territory of 
Pondicherry ; 1 1 

(47) "water-course" includes any diver, stream or channel 
whether natural or artificial ; i 

! 
(48) "water-connection" includes- I 

(a) 'any tank, cistern, hydrant, tand-pipe, meter or tap 
situated on a private property and connec d with a water-main or 
pipe belonging to the council; and 1 

(b) the water-pipe connecting suc tank, cistern, hydrant, 
stand-pipe, meter or tap with such water-m 1 in or pipe ; 

(49) "water work" includes a la stream, spring, well, 
pump, reservoir, cistern, tank, covered or open, 
sluice, main-pipe, culvert, hydrant, stand-pipe, 
conduit, and machinery, land, for supplying or 
used for supplying water or for water supply ; 

(50) "year" means the financial y r. f I 



I CHAPTER I1 

I CONSTITUTION AND ABOLITION OF MUNICIPALITIES 

*3. Constitution of Municipalities.-(I) The Government may, 
after making such inquiry as it deems fit, by notification, declare 
any local area to be a municipality. 

(2) Every notification issued under sub-section (1) shall define 
the limits of the municipality to which it relates. 

(3) Before the publication of a notification under sub- 
section (I), the Government shall cause to be published in the Official 
Gazette and also in at least one newspaper having circulation in 
the area to be specified in the notification a proclamation announcing 
the intention of the Government to issue such notification and inviting 
any resident or tax payer of a local area in respect of which any 
such proclamation has been published who desires to object to any- 
thing thereon contained to submit the same in writing with the 
reasons therefore to the Government, within two months from the 
publication of the proclamation in the Official Gazette and the 
Government shall take all such objections into consideration. 

(4) .(a) The Government may, by notification,- 

I (i) alter the limits of a municipality so as to include therein 
any local area in the vicinity thereof or to exclude therefrom any 
local area comprised therein, as may be specified in the notification; 

(ii) amalgamate two or more municipalities so as to form 
one municipality; 

(iii) split up any municipality into two or more 
municipalities : 

Provided that no notification under this sub-section shall be 
issued without previously intimating in writing to the municipal 
council or councils and other local authority concerned the grounds 
upon which such proposal is made and considering the explanations 
and objections, if any, which may be made within a reasonable 
period to be h e d  by, the Government ; 

(b) Prior to the publication of a notification under this sub- 
section, the procedure prescribed in sub-section (3) shall be followed. 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



(5) Where any local area which is &thin the jurisdiction of 
any other local authority is constituted as r included in a munici- 
pality, the Government may pass such orde s as it may deem fit as 
to the transfer to the council of such muni pality or disposal other- 
wise, of the assets or institutions of any su h local authority in the 
local area and as to the discharge of the 1' f bilities, if any, of such 
local authority relating to such assets or in itutions. + 

(6) Where any local area is excluded krom a municipality and 
included within the jurisdiction of any otiher local authority, the 
Government may pass such orders as it ay deem fit, as to the T transfer to such local authority or disposali otherwise, of the assets 
or institutions of such municipality in the lpcal area and as to the 
discharge of the liabilities, if any, of such! municipality relating to 
such assets or institutions. j 

I 

* 4. Townships.-(1) The Government i may, by notification, 
declare any municipality or any specified arda therein to be a town- 
ship if it is an industrial, labour or institutiional colony or a health 
resort. i 

! 

(2) In regard to any municipality or hny area declared to be 
a township under sub-section (I), the GoveTment shall, by notifica- 
tion, constitute a township committee. I 

1 
(3) The notification issued by the ~oveinment under sub-section 

(2) may direct [that any functions vested in a municipal council 
by or under this Act shall be transferred t4 and performed by the 
township committee and shall provide for-: 

(i) the total number of members of dhe township committee ; 

(ii) the persons who shall be members /of the township commit- 
tee or the manner in which they shall be cuosen ; 

I 

(iii) the person who shall be the ch irman of the township 
committee or the manner in which he shall i e elected or appointed ; 

(iv) the term of office of members andithe chairman ; 

(v) the restrictions and conditions su4ect to which the town- 
ship committee may perform its function ; add 

(vi) the procedure to be followed by t e township committee. Y I 
* The section came into force on the 26th d y of January, 1974 vide 

Extraordinary Gazette NO. 11. dated. 17th Jantar y, 1974. 



(4) The Government may, by notification, direct that any of the 
provisions of this Act or of any rules made thereunder or of any 
other enactment for the time being in force elsewhere in the Union 
territory, but not in the municipality or specified area therein referred 
to in sub-section (1) shall apply to that municipality or area to such 
extent and subject to such modifications, additions and restrictions as 
may be specified in the notification. 

Explanation.-In this section, the term "industrial, labour or 
institutional colony" means any area wherein the majority of the 
inhabitants are engaged in any industry or are workmen or are 
connected with any institutions in the area in any manner whatsoever. 

* 5. Abolition of municipalities.-41) The Government may, by 
notification, abolish any municipality to which this Act applies : 

Provided that- 

(a) the Government shall, before it issues such notification, 
communicate to the municipal council the grounds on which the 
Government proposes to do so, fix a reasonable period for the 
municipal council to show cause against the proposal and consider 
the explanations and objections, if any ; 

(b) the notification shall contain a statement of the reasons 
for abolishing the municipality. 

(2) From such date as may be specified in such notification,- 

(a) the provisions of this Act, and all notifications, rules, bye- 
laws, regulations, orders, directions and powers issued, made or 
conferred under this Act, shall cease to apply to the municipality ; 

(b) the balance of the municipal fund and all other property 
vested in the municipal council and all its liabilities shall stand trans- 
ferred to the Government or to such local or other authority or to 
such officer or other person as the Government may, by order, 
direct ; 

(c) all suits, prosecutions and other legal proceedings instituted 
or which might have been instituted by or against the municipality 
may be continued or instituted by or against the Government, or 
such local or other authority or such officer or other person aforesaid. 

+The .section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



CHAPTER I11 

CONSTITUTION OR APPOINTMENT 
AUTHORITIES. 

* 6. The municipal authorities.- municipal authorities 
charged with carrying out the provisions 

(a) a council ; 
(b) a chairman ; and 
(c) a commissioner. 

* 7. Constitution of municipal co 1) There shall be 
constituted for every municipality a a1 council having 
authority over the municipality and co f such number of 
councillors as may be notified by the G in accordance with 
Schedule I : i 

Provided that when any is altered or when an 
existing council which was before the 
appointed day is deemed to 

notified in the Official Gazette. 

council, the number of councillors for each f the municipal councils 
shall be such as may be determined by t$ Government by order 

i 
(2) All the councillors of every munici/lality shall be elected in 

the prescribed manner. I 

* 8. Incorporation of municipal council. The council constituted 
under section 7 shall by the name of the municipality, be a body 
corporate, shall have perpetual succession nd a common seal and 
subject to any restriction or qualification i ' posed by this or any 
other enactment, shall be vested with the cdpacity of suing or being 
sued in its corporate name, of acquiring, !holding and transferring 
property, movable or immovable, of enteri g into contracts and of 
doing all things necessary for the purposes o 1 its constitutions. 

* 9. Reservation of seats for Sched ed Castes.-(1) In any 
municipal council, the Government may by otification, from time to 
time, reserve seats for members of Schedul d Castes and determine 
the number of such seats. i' 

I 
i *- 

* Thc sections ~ a m a  into force on thc anuary 1974 vide 
Extraordinary Cjmet(e No, 11, dated 17th 

I 



(2) The number of seats, if any, tcserved for the Scheduled 
Castes in a municipal comi l  under sub-secitim (11, shall bear, as ' 

nearly as may be the same proportion to the total number of seats 
in the municipal council as the population of the Scheduled Castes 
in the municipality bears to the total population of the said munici- 
pality. 

(3) The reservation of seats for Scheduled Castes made under 
sub-section (1) shall cease to have effect when the reservation of 
seats for the Scheduled Castes in the House of the People ceases to 
have effect under the Constitution : .. 

Provided that nothing in this sub-section shall render any person 
elected to any such reserved seat ineligible to continue as a councillor 
during the term of office for which he was duly elected by reason 
only of the fact that the reservation of seats has so ceased to 
have effect. 

(4) Nothing contained in this section shall be deemed to prevent 
members of the Scheduled Castes from standing for decfion to the 
non-reserved seats in the council. 

* 10. Term of councillors and up of seats.+) The term 
of office of councillors shall, aave as otherwise expressly provided in 
this Act, be five years beginning and expiring at noon on such date 
or dates as the Government may, by notification, appoint in that 
behalf : 

Provided that the Government may, by notification, for sufficient 
cause, direct that the term of office of the wuncillors as a whole 
be extended or reduced by such period not exceeding three months 
as may be specified in the notification. 

(2) Ordinary vacancies in the office of councillors shall be filled 
at o rdkry  elections which & d l ,  subject to the approvd of the 
Government, be fixed by the election \authority to take place on such 
days within three months befare the occurrence of the vacancies as it 
thinks fit : 

Provided that tbe Government may, for sufficient cause, direct 
or permit the holding of any ordinary election after the occurrence of 
the vacancy. 

* The saction came into force on the 26th day of January, 1974 vide Extra- 
ordinary Gazette No. 11, dated 17th January, 19'74. 



(3) A councillor elected at an ordinah election held after the 
occurrence of a vacancy shall enter upon ioffice forthwith but shall 
hold office only so long as he would havei been entitled to hold if 
he had been elected before the occurrence of the vacancy. 

I 
i 

(4) A casual vacancy in the office of 4 councillor shall be filled 
at a casual election which shall, subject the approval of the 
Government, be fixed by the election au t' hority to take place as 
soon as may be after the occurrence of the ivacancy : 

I 

Provided that no casual election shall be held to fill a vacancy 
occurring within six months before the dage of retirement by efflux 
of time and such vacancy shall be filled at t$e next ordinary election. 

(5) Notwithstanding anything contaiped in this Act, the 
Government may, for sufficient cause, dire t from time to time the 
postponement or alteration of the date o 1 an ordinary or casual 
election or any stage of any such election. ; 

(6) A councillor elected at a casual dlection shall enter upon 
office forthwith but shall hold office so long only as the councillor 
in whose place he is elected would have been entitled to hold office 
if the vacancy had not occurred. 

I 

* 11. Procedure when no councillor id elected.-41) If at an 
ordinary or casual election held under sedtion 10 no councillor is 
elected, a fresh election shall be held on /such day as the election 
authority may fix. I 

(2) If at such fresh election no counci~lor is elected, the council 
shall elect a qualified person to fill the Yacancy in the manner 
prescribed. 

I 

(3) The term of office of a councillor !elected under this section 
shall expire at the time at which it wouldl have expired if he had 
been elected at the ordinary or casual electihn, as the case may be. 

I 

(b) Chairman 

* 12. Chairman and vice-chairman of /council.-(I) The council 
shall, within thirty days from the date ofl the notification under 
section 64 of the members elected to thu council or within such 
further time as the Government may allow, /elect one of its members 
to be its chairman : i 

* The section came into force on the 6th day of January, 1974 
vide Extraordinary G a d c  No. 11, dated 17t January, 1974. t i 



Provided that no person shall be eligible far election as chairman 
unless he has attained the age of twenty-five years. 

(2) If within thirty days or the further time referred to in 
sub-section (I), no chairman is elected, the Government shall appoint 
one of the members of the council, to be its chairman. 

(3) The member of the council appointed under sub-section (2) 
shall perform the functions of the chairman until a new chairman is 
elected by the council and assumes office. 

(4) The council shall elect one of its members other than the 
chairman to be its vice-chairman. 

(5) A chairman shall be deemed to have vacated his office on 
the expiry of his term of office as a councillor or on his otherwise 
ceasing to be a councillor. 

(6) A vice-chairman shall be deemed to have vacated his office- 

(i) on the expiry of his term of office as a councillor or on 
his otherwise ceasing to be a councillor ; or 

(ii) on his election as chairman. 

(7) When the office of chairman is vacant the vice-chairman 
shall exercise the functions of the chairman until a new chairman 
assumes office. 

(8) W h  the o f b  of chairman is vacant and there is either 
a vacancy in the office of vicechairman or the vice-chairman has 
been continuously absent from jurisdiction for more than fifteen days 
or is incapacitated, the Director shall, after giving notice of not 
less than seven clear days to the councillors, convene a meeting for 
the election of a chairman and until a new chairman or vice- 
chairman is elected and assumes office, or the vice-chairman returns 
to jurisdiction or recovers from his incapacity, as the case may he, 
the Director shall, notwithstanding anything contained in this Act or 
in the rules or notifications issued thereunder, appoint any other 
d k e r  to be ex-&eio member and chairman of the council. 

Xx#mtiga.-A new c k a i m n  or vice-chairman shall be deemed 
to have assumed office on his being declared elected as such. 

(9) An outgoing chairman or vice-chairman shall be eligible 
for re-election. 



(10) If at an election held under this section no vice-chairman is 
elected, a fresh election shall be held. 1 

*13. Chairmaa, Vice Chainnau or illors not to receive 
remuneratioa-41) No chairman, or councillor shall, 
save as provided in be paid, from the 
funds at the disposal or under council, any salary 
or other remuneration for in any capacity 
whatsoever. 1 

(2) A municipal council may, subject to 1 such rules as may be 
made in this behalf, pay- 3 

(a) a conveyance allowance to the chair an and vice-chairman ; 
and 

(b) the expenses of the chairman, and /other members of the 
council travelling on business connected with t e municipality. f 

(c)  Commissioner 1 
* 14. Commissioner and personal assistant ' to the commissioner.- 

(I) (a) There shall be a commissione~ for eachi municipality. 

(b) There shall be a personal assistant to the commissioner 
for such class of municipalities as may be notifi d by the Government 
in this behalf. 1 

I 
(2) The commissioner and the personal aisistant to the commis- 

sioner shall be appointed by the Government./ 

(3) The commissioner and the perso a1 assistant to the 
commissioner shall be whole time officers o d the municipality and 
shall not undertake any work unconnected wi their offices without 
the sanction of the municipal council and the 

(4) The Government may recover from the municipal council 
concerned the whole of the salary and a110 ances paid to any 
commissioner and the personal assistant to th commissioner, if any, 
appointed under sub-section (1) and such con ribution towards their 
leave allowances, pension and provident fund as the Government I may, by general or special order, determine. , 

(5) The Government shall have power the methods 
of recruitment, conditions of service, pay and 
and conduct of the commis$oner, and the 
commissioner. 

* The sections came into force on the 26th day of January, 1974 vide 
Extraodinary Gazette No 11, dated 17th January 1974 I 



CHAPTER IV 

ELECTIONS 

(a) Hectim of co~rrrcillors 

* 15. Definitions.-In this Chapter, unless the context otherwise 
requires,- 

(1)"candidate" means a person who has been or claims to have 
been duly nominated as a candidate at any election and any such 
person shall be deemed to have been a candidate as from the time 
when, with the election in prospect, he began to hold himself out as 
a prospective candidate ; 

(2) "costs" means all costs, charges and expenses of, or inci- 
dental to, a trial of an election petition ; 

(3) "electoral right" means the right of a person to stand or 
not to stand as, or to withdraw or not to withdraw from being, 
a candidate, or to vote or refrain from voting at an election ; 

(4) "returned candidate" means a candidate whose name has 
been published under section 64 as duly elected ; 

(5) "tribunal" means an election tribunal appointed 
section 52. 

*16. Election of mudpal  couueiUors.-(1) For the purposes 
of election of councillors to a municipal council, the Government, 
after consulting the municipal council, and after, previous publication 
and hearing objections, if any, may by notification- 

(a) divide the municipality into wards. 

(b) determine the wards in which the seats, if any reserved 
under sub-section (I) of section 9, shall be set apart, having regard 
to the concentration of population Scheduled Castes in particular 
wards, and 

(c) declare for whom such seats are reserved. 

*The sectioas came into fonx on the 12th day of SepWSber 1794 vide 
Extraordinary Gapctte, No, laS-d*lad 12th September, 1974. 



(2) The wards referred to in clause (6) 1 of sub-section (1) shall 
return, in addition to members for such rese ed seats, one or more 
members for non-reserved seats. The num r of such members 
shall be notified by the Government. Each o the other wards shall 

notified by the Government. 

f 
return such number of members whether on/: or more as may be 

i 
I 

(3) All the electors of a ward, irrespec{ive of their community 
or sex, shall be entitled to vote at an electiqn to any seat in that 
ward whether reserved or not. 

1 
(4) When issuing a notification under / sub-section (I), which 

materially alters the existing division of a qunicipality into wards 
the Government may direct that the alteratioq shall take effect from 
the date of the next ordinary elections. 

(5) When the number of councillors ! to be returned by a 
ward is altered or when a new ward is form4 or when an existing 
ward is abolished, the election authority sh 11, with the approval 
of the Government, determine- t i 

! 

(a) the ward which each councillord then on the council, 
shall be deemed to represent; and I 

I 

(b) the ward or wards in which jlections shall be held 
to fill up the vacancies, if any, in the counqil. 

*17. Election to more than one seat.-(1) If a person is elected 
to more than one seat in one or more m nicipal councils, then 
unless he resigns all but one of the seats by writing under his 
hand addressed to the election authority wi hin the time specified 
in sub-section (2), all the seats shall become I acant. 

i 
(2) Such resignation shall be made? I 

(a) where the date of declaration iof the person elected 
to more than one seat is on the same day, fwrteen days from that 
date; and 1 

I 
i 

(b) where the dates of declaration ' of the person elected 
to more than one seat are different, fourtetn days from the last 
of such dates. 1 
, * The sect& eame into force on the 12th day f September, 1974 vide P Extraordinary Gazette No. 122, dated 12th Sel,tembcr, 1974. 

I 



"18. Qudificatkm for iackidoll ta eketan11 r& fer rnunkipaiity 
and pnblication thereof.+) Every person who is qualified to be 
included in such part of the electoral roll for any Assembly consti- 
tuency as relates to the municipality or any portion thereof shall be 
entitled to be included in the electoral roll for the municijxdity, and 
no other person shall be entitled to be included therein: 

Provided that any person who is entitled to be included in a 
separate part of the electoral roll for such Assembly constituency 
by virtue of a statement referred to in section 20 of the Representa- 
tion of the People Act, 1950 (Central Act 43 of 1950) shall not be 
eligible for being included in the electoral roll for the municipality 
prepared for the purposes of this Act, unless he makes an application 
giving the particulars of his address in the municipality to the 
person authorised under sub-section (2) for such inclusion. 

Explanation.-Where, in the case of an Assembly constituency, 
there is no distinct part of the electoral roIl relating to the munici- 
pality, all persons who are qualified to be included in such roll 
under the registration area comprising the municipality and whose 
addresses are situated in the municipality shall In: entitled to be 
included in the electoral roll for the municipality prepred for the 
purposes of this Act. 

(2) Any person authorised in this behalf by the Government 
shall, for the purposes of this Act, prepare and publish in such 
manner and at such times as the Government may direct, the 
W o r a l  mil for the municipaiity or the alterations to swh roll, 
as the case may be : 

Provided that no alteration to the electoral roll shall be pub- 
lished after the last date for fitng of nomination and before the 
notification of the reu1t.s of election. 

Explamalltion.-The power coaf~red by this sub-section oa the 
person so authorised shall include the power to omit, in the manner 
and at the times aforesaid, from the electoral roll for the munici- 
pality publishtd under this sub-section the name of any person 
who is dead or who is disqualified to be included in such part 
of tht electoral roll for any Assembly constituency as rdates to the 
municipality or any portion t h w f .  

*The mians came inta fora on the 12Eh day of tcmber, 1974 vide "g Extraordinary Gazette No. 122, d&ed 12th scpt~mber, 19 4. 



(3) The electoral roll for the municihlity shall be divided 
into separate parts for each ward. I 

(4) Every person whose name appears i the electoral roll for 
the municipality shall so long as it remains in force and subject 
to any revision thereof which might have ta en place and subject 
also to the other provisions of this Act, be ntitled to vote at an 
election; and no person whose name does n t appear in such roll 
shall vote at an election : 1 

Provided that no person shall vote at a4 election of members 
if he- \ 

(a) has been adjudged to be of unso4d mind, or is a deaf- 
mute, or ! 

(b) has voluntarily acquired the zenship of a foreign 
State, or 

(c) has been sentenced by a criminal court for an electoral 
offence punishable under section 27 or sectio 38 or clause (a) of 
sub-section (2) of section 39 or has been disq alified from exercising 
any electoral right on account of corrupt p actices in connection 
with an election, and five years have not ela sed from the date of 

if it thinks fit. 

i 
such sentence or disqualification, provided t t the disqualification 
under this clause may at any time be remov by the Government 4 

Explanation.-In this section, the expressi n "Assembly consti- 
tuency" shall mean a constituency provided by aw for the purpose of 
elections to the Legislative Assembly of Pon icherry. 

*19. Power to rearrange and republ 

B I 
after the electoral roll for a municiplaity rations thereto 
have been published under sub-section (2) 18 the munici- 
pality is divided into wards for the first ti divisisn of the 
municipality into wards is altered or the 
are varied, the person authorised under 
order to give effect to the division of t 
or to the alteration of the wards or to 
as the case may be, authorize a raarran and republication 
of the electoral roll for the muzlicipality part of such roll, 
in such manner as the Government may d 

*The section came into force an the 12th 
Extraordinary Gazette No. 122, dated 12th 



(b) Qualifications for kemberskip qf  council 

*20. Qualification of candidates.-41) No person shall be 
qualified for election as a councillor unless the name of such person 
appears on the electoral roll of the municipality and in the case 
of a seat reserved for Scheduled Castes, he is himself a member of 
any of the Scheduled Castes. 

(2) No officer or servant of the Central Government or of 
any State Government or of a local authority or of any institution 
or class of institutions notified by the Government in this behalf 
shall be qualified for election or for holding office as a councillor: 

Provided that his prohibition shall not apply to the holder 
of any office which does not involve both of the following incidents, 
namely, that the incumbent- 

(a) is a whole-time servant of the Central Government 
or any State Government or of any local authority or of any 
institution so notified; and 

(b) is remunerated either by salary or fees 

Provided further that if any question arises either before or 
after an election whether any person is or is not dis- 
qualified under this sub-section, the question shall be referred to the 
Government whose decision shall be final. 

*21. Disqualification of candidates.-1[(1) A person who has 
been convicted and sentenced by a criminal court to imprisonment 
for any offence involving moral delinquency or for an offence 
punishable under the Protection of Civil Rights Act, 1955 (Central 
Act 22 of 1955), shall be disqualified for election as a councillor 
while undergoing the sentence and for five years from the date of 
the expiration of the sentence]. 

(2) Notwithstanding anything contained in sub-section (1), 
the Government may direct that such sentense shall not operate as a 
d i s ~ c a t i o n .  

*The section came into for* oa the 12th day of §aptember, 1974 vide 
Extra ordinory Gazette No. 122, dated 12th Scptsmbcr, 1974. 

1 Substitued by Act 3 of 1978, section 2 with effect fram 30-3-1978 



(3) A person shall be disqualified for ction as a councillor 
if such person is at the last date for filing or at the 
date of election- 

(a) of unsound mind, or a deaf-mutd ; 
I 

(b) an applicant to be adjudicated1 an insolvent or an 
undischarged insolvent ; ! , 

(c) interested in a subsisting contra t made with, or any 
work being done for the municipal council ex ept as a share holder 
(other than a director) in a company : 1 

i 
Provided that a person shall not be deeme to have any interest 

in such contract or work by reason only of is having a share or 
interest in- 

1 
! 

(i) any lease, sale or purchase of &movable property 'or 
any agreement for the same; or 

I 
(ii) any agreement for the loan of mdney or any security for 

the payment of money only; or i 
I 

I (iii) any newspaper in which any gdvertisement relating 
to the affairs of the council is inserted ; or i 

(iv) the sale to the council of any; articles in which he 
regularly trades, or the purchase from the council of any article 
to a value in either case not exceeding fiftebn hundred rupees in 
the aggregate in any year during the period of rhe contract or work; 

(d) employed as paid legal practitiober on behalf of the 
council or .as legal practitioner against the copncil or as paid legal 
practitioner on behalf of the Government; , 

t 

(e) an officer or servant holding odce under this Act, or 
any Honorary Magistrate having jurisdiction lover the municipality 
or any part thereof ; 

(f) already a councillor whose term f office as such will 
not expire before his fresh election can take k ffect; or has already 
been elected a councillor whose term of office h s not yet commenced; t 

(g) a person who having held any o@ce under the Central 
Government or any State Government or a local authority has 
been dismissed and is disqualified for furthe employment ih any 
such office ; t 

I 



(h) debarred from practising as a legal practitioner; or 

(i) in arrears of any kind due by him (otherwise than in a 
fiduciary capacity) to the municipality up to and inclusive of the 
previous years, in respect of which a bill or notice has been duly 
served upon him and the time if any specified therein for payment 
has e~pired ; . , 

(j) a person who has voluntarily acquired the citizenship 
of a foreign State or is under any acknowledgment of allegiance or 
adherence to a foreign State. 

*22. DisquaIiication of eomdUors.-41) Subject to the provision 
of section 23, a councillor shall cease to hold his office if he- 

(a) is sentenced by a criminal court to such punishment 
and for such offence as is described in sub-section (1) of section 21, 
unless the Government direct that such sentence shall not operate 
as a disqualification ; 

I (b) becomes of unsound mind, or a deaf-mute ; I 
(c) applies to be adjudicated or is adjudicated as an 

insolvent ; 

(d) subject to the proviso to clause (c) of sub-section (3) 
of section 21, acquires any interest in any subsisting contracts made 
with, or work being done for, the council except as a share holder 
(other than a director) in a company ; 

(e) is employed as paid legal practitioner on behalf 
of the council or accepts employment as legal practitioner against 
the council or as paid legal practitioner on behalf of the Govern- 
ment ; 

(f) is appointed as an officer or servant under this Act or 
as an Honorary Magistrate having jurisdiction over the municipality 
or any part thereof ; I 

I 
(g) accepts employment under any other council ; I 

I 
(h) ceasee to reside in the municipality or within three and 

and a quarter kilometres thereof; I 
*The s e d ~ n  came into force on the f2th day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12th September , 1974. 



(i) fails to pay arrears of a due by him (other- 
wise than in a fiduciary capacity to icipality within three 
months after a bill or notice h n him under this 
Act, or where in the case of any does not require 
the service of any bill or notice w ths after a notice 
requiring payment of the arrear (whi be the duty of the 
commissioner to serve at the ea e) has been duly 
served upon him by the commi 

(j) absents himself from the s of the council for a 
period of six consecutive months re om the date of com- 
mencement of his term of office, o ast meeting wbich he 
attended or of his restoration to o councillor under sub- 
section (4), as the case may be, or n the said period less 
than three meetings have been he ts himself from three 
consecutive meetings held after the said d te : B 

Provided that no meeting from which councillor absents him- 
self shall be counted against him under t 

(i) due notice of that meeting wa/i not given to him; or 

(ii) the meeting was held after giving shorter notice than 
that prescribed for an ordinary meeting ; i 

(iii) the meeting was held on a /equisition of members. 

(2) Where a person ceases to be a under clause (a) 
of sub-section (1) or to office 
for such portion of the period for 
remain unexpired at the date of 
sentence or order is annulled on 
cation caused by the sentence 
removed by an order of the 
a 1  the vacancy in the 
office. 

(3) Where a person ceases to be a councillor under clause (j) 
of sub-section (1), the commissioner shall t once intimate the fact 
in writing to such person and report the s 1 me to the council at its 
next meeting. If such person applies fo restoration of his own 
motion to the council on or before the date of its next meeting 
or within fifteen days of the receipt by hi of such intimation, the 
council may, at the meeting next after the ceipt of such application, 
restore him to his 05% of councillor : i 

Provided that a councillor shall not b 80 restored more than 
twice during his tcnr of office. 



*23. Dedsion arp ~tsestien of n&1) Whenever 
it is alleged that any person who hati been elected as a councillor 
is disqualified under sub-section (1) of section 20, section 21, 
section 22, section 24 or section 63 and such person does not admit 
the allegation or whenever any councillor is himself in doubt whether 
or not he has become disqualified for office under section 22 or 
section 24 or section 63, such councillor or any other councillor 
may, and the commissioner at the request of the council shall, 
apply to the Subordinate Judge having jurisdiction over the munici- 
pality or if no Subordinate Judge has such jurisdiction to the 
District Munsiff having such jurisdiction. 

(2) The said Subordinate Judge or District Munsiff, after 
making such inquiry as he deems necessary, shall determine whether 
or not such person is disqualified under sub-section (1) of section 20, 
section 21, section 22, section 24 or section 63. 

(3) Pendiqg such decision, the councillor shall be entitled 
to act as if he is not disqualified. 

(4) Against any decision under sub-section (2), the councillor 
may, and the commissioner, at the request of the council, shall 
within thirty days from the date of such decision, appeal to the 
District Judge : 

Provided that the District Judge may entertain an appeal after 
the expiry of the said period of thirty days if he is satisfied that 
the appellant had sufficient cause for not preferring the appeal in 
time. 

(5) Where an appeal has been preferred under sub-section (4), 
the District Judge may, on sufficient cause being shown, stay the 
operation of the decision appealed from and in such a case, the 
decision appealed from shall be deemed never to have taken effect. 

(6) The decision of the District Judge on appeal under 
sub-ssction(4), and subject only to such decision, the decision of the 
Subordrizate Judge or the District Munsiff under sub-section (2) 
shall be final. 

*The mtisn catne into farce on the 12th b y  of .%#ember, 1974 vide 
Exttacwdinruy Gazette No. 122, dated 12th September, 1974. 



*24. Oath or affirmation to be made by c uncillors(1) Every person 
who is elected to be a wuncilEor shall, bef taking his seat, make 
and subscribe before the Director or so e person appointed in 

namely :- 

i 
that behalf by him an oath or affirmatioq in the following form, 

j 

I, A.B., having been elected a coundillor of the municipal 

do swear in the name of God / 
council, 

solemnly affirm 

that I will bear true faith and allegiance; to the Constitution of 
India as by law established, that I will u@ld the sovereignty and 
integrity of India and that I will faithfully ;discharge the duty upon 
which I am about to enter. I 

(2) Any person who, having been elected to be a councillor, 
fails to make within thee months of the /date on which his term 
of office commences or at one of the first khree meetings held after 
the said date, whichever is later, the /oath or affirmation laid 
down in sub-section (I)  shall cease to holg his office and his seat 
shall be deemed to have become vacant. " 

(3) Any person who has been el cted to be a councillor 
shall not take his seat at a meeting o the council or do any 

as laid down in sub-section (1). 

., 
act as such councillor unless he has mad& the oath or affirmation 

! 
j 

(4) Notwithstanding anything contdned in sub-section (3), 
a chairman or a member of a committee constituted under this 
Act, who has not made the oath or affirhation as councillor shall 
be entitled to act as such chairman or mbmber : 

Provided that he makes the oath or laffirmation and takes his 
seat at the first meeting of the council wdich he attends within two 
months after he is elected as, or becomejs entitled to exercise the 
functions of, the chairman or member, as 1 the case may be. 

! 
Exp1amtio~1.-For the purposes of this section, "chairman" 

includes vice-chairman exercising the fupctions of the chairman 
under sub-section (7) of se@tion 12, the 1 member appointed to be 
chairman under sub-section (2) of that /section and the officer 
appointed by the Director to be ex-ofiio chairman under sub- 
section (8) of that section. I 1 

* The section catme into force on the 12 h September 1974 
vide Extraordioary Gazette No. 122, date 12th September, 1974 4 



I (c) Corrupt practices 

I *25. Corrapt practices.-The following shall be deemed to be 
corrupt practices for the purposes of this Act :- 

I 
(1) "bribery", that is to say,- 

(A) any gift, offer or promise by a candidate or his agent 
or by any other person with the consent of a candidate or his 
election agent, of any gratification, to any person whomsoever, 
with the object, directly or indirectly, of inducing- 

(a) a person to stand or not to stand as, or to withdraw 
or not to withdraw from being a candidate at an election; or 

(b) an elector to vote or refrain from voting at an election, 
or as a reward to- 

(i) a person for having so &..ad or not stood or for 
having withdrawn or not having withdrawn his candidature; or 

(ii) an elector for having voted or refrained from voting. 

(B) the receipt of ,  or agreement to receive, any gratifica- 
tion, whether as a motive or a reward- 

(a) by a person for standing or not standing as, or for 
wiwrawing or not withdrawing from being a candidate ; or 

(b) by any person whomsoever for himself, or any other 
person for voting or refraining from voting or inducing or attempting 
to induce any elector to vote or refrain from voting, or any 
candidate to withdraw or not to withdraw his candidature. 

Expl.~~tian.--For the p u p =  of this clause, the term 
"gratification" is not restricted to pecuaiiary gratifications or gatifioa- 
tion estimable in money and it ineludes all Eosm of entertainment 
and all forms of employment for M%Pd but it d m  aot include 
the payment of any expenses bonafideincurnd at, or for the puqmse 
of, any election. 

(2) "undue influence", that is to  say, any difect or indirst 
intetference or attempt to interfere on pltft of the candidate or 
Es agnt, or of any other persm with the 'mnsent of the andidate 
or his election agent, with the free exeooik of any d a a r a l  right : 

* The section ' came 'into ' f&e on the' l2ih day of ~eptA&r, 1924 
I 

vide Extraordinary Gazette No. 122, dated 12th September, 1974. 



Provided that- 1 
(a) without prejudice to the of the provision 

of this clause any such person as is 
I 

(i) threatens any candidate or an elector, or any person 
in whom a candidate or an elector is inter ted, with injury of any 
kind including social ostracism and excom unication or expulsion 
from any caste or community, or 1 

(ii) induces or attempts to in ce a candidate or an 
elector to believe that he, or any person i whom he is interested, 
will become or will be rendered an object of divine displeasure or 
spiritual densure, T i 

shall be deemed to interfere with the free ]exercise of the electoral 
right of such candidate or elector within the1 meaning of this clause ; 

(b) a declaration of public policy, or a promise of public 
action, or the mere exercise of a legal righ without intent to inter- 
fere with an electoral right shall not be d emed to be interference 
within the meaning of this clause. i 

(3) The appeal by a candidate or agent or by any other 
person with the consent of a candidate br election agent to vote 
or refrain from voting for any person on ground of his religion, 
race, caste, community or language or use of, or appeal to 
religious symbols, or the use of, or to, national symbols 
such as the national flag or the for the furtherance 
of the prospects of the election or for prejudicially 
affecting the election of any candidate. 

(4) The promotion of, or attempt to promote, feelings of 
enmity or hatred between different classes of the citizens of India 
on grounds of religion, race, caste, comm nity or language, by a 
candidate or his agent or any other perso with the consent of a 
candidate or his election agent for the fu herance of the prospects 

election of any candidate. 

1 
of the elections of that candidate or for rejudicially affecting the P 

(5) The publication by a candi agent or by any 
other person, with the consent of a his election agent, 
of any statement of fact wbich, is fal he either believes 
to be false or does not believe to n relation to the 
personal character or coHQuct of any or in relation to . 
the candidature, or withdrawal of any being a statement 
reasonably calculated to prejudice the of that candidate's 
election. 



(6) The hiring or procuring, whether on paysent or other- 
wise, of any vehicles or vessel by a cadidate or his agent or by 
any other person with the consent of a candidate or his election 
agent, or the use of such vehicle or vessel for the free conveyance 
of any elector (other than the candidate himself, the members of 
his family or his agent) to or from any polling station or a place 
fixed for the poll : 

Provided that the hiring of a vehicle or vessel by an elector 
or by several electors at their joint costs for the purpose of convey- 
ing him or them to and from any such polling station or place 
fked for the poll shall not be deemed to be a corrupt practice 
under this clause, if the vehicle or vessel so hired is a vehicle or 
vessel not propelled by mechanical power : 

Provided further that the use of any public transport vehicle or 
vessel or railway carriage by any elector at his own cost for the 
purpose of going to or coming from any such polling station or palee 
fixed for the poll, shall not be deemed to be a corrupt practice under 
this clause. 

Explanation.-In this clause, the expression "vehicle" means 
any qehicle used or capable of being used for the purpose of road 
transport , whether propelled by mechanical power or otherwise 
and whether used for drawing other vehicles or otherwise. 

(7) The obtaining or procuring or abetting or attempting 
to obtain or procure by a candidate or his agent or by any other 
person with the consent of a candidate or his election agent, any 
assistance (other than the giving of vote) for the furtherance of the 
prospects of that candidate's election from any person in the service 
of any municipality or any other local authority or the 
GovernmZ or any State Govmment -& belonging t a  Bny 
following classes, namely :- 

(a) gazetted officers ; 
I 

I (b) stipendiary Judges and Magistrates ; 
I (c) members of the Armed Fmm of the Uaion ; 

(d) members of the police forces ; 

% ,  (e) excise officers; and 
{f) such &her class of. pers bk preecribd. 



Explanation 1.-In this section, the ex&ession "agent" includes 
an election agent, a polling agent and any person who is held to 
have acted as an agent in connection wit the election with the 
consent of the candidate. 1 

Explanation 2-For the purposes of c use (7), a person shall 
be deemed to assist in the furtherance of t i , e  prospects of a candi- 
date's election if he acts as an election ageqt of that candidate. 

(d)  Electoral offenchs 

'26. Maintenance of secrecy of vokg.--(l) Every officer, 
clerk, agent or other person who performs any duty in connection I with the recording or counting of votes at, an election shall main- 
tain, and aid in maintaining, the secrecy bf voting and shall not 
(except for some purposes authorised by Qr under any law) com- 
municate to any person any information c@lculated to violate such 
secrecy. 

(2) Any person who contravenes ;the provisions of sub- 
section (1) shall be punishable with imprisopment for a term which 
may extend to six months, or with fine, pr with both. 

"27. Promoting enmity between classes i 4 connection with election.- 
Any person who in connection with an /election under this Act 
promotes or attempts to promote on of religion, race, caste, 
community or language, feelings of enmity or hatred, between 
different classes of the citizens of India shall be punishable with 
imprisonment for a term which may extend to three years, or with 
fine, or with both. , 

28. Prohibition of public meeting on the day precdug the 
dection day and on the election day.--(I) /-lo person shall convene, 
hold or attend any public meeting in an4 polling area during the 
period of forty-eight hours ending with the! hours fixed for the con- 
clusion of the poll for any election in that1 polling area. 

i 
(2) Any person who contravenes 1 the provisions . of sub- 

section ( 1 )  shall be punishable with fine vjhich may extend to two 
hundred and fifty rupees. 

I 

* The section caw into force on 2th day of Scptembcr, 1974 
vi& Extroordihary Gazette No. 122, 12tb Scptwnh, 1914. 



*29. Disturbances at election meetings.+) Any person who at 
a dublic meeting to which this section applies acts, or incites others 
to act, in a disorderly manner for the purpose of preventing the 
transaction of the business for which the meeting was called together, 
shall be punishable with fine which may extend to two hundred and 
fifty rupees. 

(2) This section applies to any public meeting of a political 
character held in any ward between the date of the issue of notifica- 
tion calling upon the ward to elect a member and the date on which 
such election is held. 

(3) If any police officer reasonably suspects any person of 
committing an offence under sub-section (1) , he may, if requested 
so to do by the chairman of the meeting, require that person to 
declare to him immediately his name and address and if that person 
refuses or fails so to declare his name and address, or if the police 
officer reasonably suspects him of giving a false name or address, the 
police officer may arrest him without warrant. 

"30. Restrictions on the printing of pamphlets, posters, etc.-(1) 
No person shall print or publish or cause to be printed or published, 
any election pamphlet or poster which does not bear on its face 
the names and addresses of the printer and the publisher thereof. 

(2) No person shall print or cause to be printed any election 
pamphlet or poster- 

(a) unless a declaration as to the identity of the publisher 
thereof, signed by him and attested by two persons to whom he is 
personally known is delivered by him to the printer in duplicate; and 

(b) unless, within a reasonable time after the printing 
of the document, one copy of the declaration is sent by the printer, 
together with one copy of the document, where it is printed in the 
Pondicherry region to the election authority; and in any other 
region to such authority as may be prescribed. 

(3) For the purposes of this section- 

(a) any process for multiplying copies of a document, 
other than copying it by hand, shall be deemed to be printing 
and the expression 'printer' shall be construed accordingly; and 

* m g  s&~n a m e  into force on the 12th day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12th September. 1974. 



j 
(b) "election pamphlet or poster"j means any printed 

pamphlet, hand-bill or other document distri uted for the purposes 
of promoting or prejudicing the election of a 'I' candidate or group of 
candidates or any placard or poster having rdference to an election, 
but does not include any hand-bill, placard or/ poster merely announ- 
cing the date, time, place and other particularsjof an election meeting 
or routine instructions to election agents or /workers. 

1 
(4) Any person who contravenes any / of the provisions of 

sub-section (1) or sub-section (2) shall be putlishable with imprison- 
ment for a term which may extend to six mo or with fine which 
may extend to two thousand rupees, or with 

*31. Officers, etc., at elections not to /act for candidates or 
influence voting.-+) No person who is a eturning officer, or an 
assistant returning officer, or a presiding ofEclr or polling officer at 
an election, or an officer or clerk appointed py the returning officer 
or the presiding officer to perform any duty ;in connection with an 
election shall in the conduct or the managenlent of the election do 
any act (other than the giving of vote) for !he furtherance of the 
prospects of the election of a candidate. 

i 
(2) No such person as aforesaid, and no member of a police 

force, shall endeavour- 

(a) to persuade any person to give his vote at an election, 
or I 

f 

I 

(b) to dissuade any person from hiving his vote at an 
election, or I 

(c) to influence the voting of any pirson at an election in 
any manner. I 

I 
(3) Any person who contravenes t ' e  provisions of sub- 

section (1) or sub-section (2) shall be punish ! ble with imprisonment 
which may extend to six months or with fine/ or with both. 

I 
(4) An offence punishable under suq-section (3) shall be 

cognizable. 

I 

* The section came into force on the 
vide Extraord~nary Gazette No. 122, dated 

210 



*32. Prohibition of canvassing in or near polling stations.-41) No 
person shall, on the date or dates, on which a poll is taken at 
any polling station, commit any of the following acts within the 
polling station or in any public or private place within a distance 
of one hundred metres of the polling station, namely :- 

I (a) canvassing for votes ; or 

(b) soliciting the vote of any- elector ; or 

(c) persuading any elector not to vote for any particular 
candidate ; or 

I (d) persuading any elector not to vote at the election; or 

(e) exhibiting any notGe or sign (other than an official 
notice) relating to the election. 

(2) Any person who contravenes the provisions of sub- 
section (1) shall be punishable with fine which may extend to two 
hundred and fifty rupees. 

(3) An onence punishable under this section shall be 
cognizable. 

*33. Penalty for disorderly conduct in or near polling stations.- 
(1) No person shall, on the date or dates on which a poll is taken 
at any polling station,- 

(a) use or operate within or at the entrance of the polling 
station, or in any public or private place in the neighbourhood 
thereof, any apparatus for amplifying or reproducing the human 
voice, such as megaphone or a loudspeaker; or 

(b) shout, or otherwise act in a disorderly manner within or 
at the entrance of the polling station or in any public or private 
place in the neighbourhood thereof, so as to cause annoyance to 
any person visiting the polling station for the poll, or so as to 
interfere with the work of the officers and other persons on duty 
at the polling station. 

(2) Any person who contravenes, or wilfully aids or abets the 
c6ntravention of, the provisions of sub-section (1) shall be punishable 
with imprisonment which may extend to three months or with fine 
or with both. 

* The section cam into force on the 12th day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12th September, 1974. 



(3) If the presiding officer of a polling station has reason to 
believe that any person is committing or ha committed an offence 
punishable under this section, he may direc any police officer to 
arrest such person, and thereupon the police o i cer shall arrest him. 

1 
I 

(4) Any police officer may take such st+s and use such force, 
as may be reasonably necessary for preventin any contravention of 
the provisions of sub-section (1) and may seke any apparatus used 
for such contravention. 

* 34. Penalty for misconduct at the ling station.-41) Any 
person who during the hours fixed for the at any polling station 
misconducts himself or fails to obey the Is(wfu1 directions of the 
presiding officer may be removed from the polling station by the 
presiding officer or by any police officer on b uty or by any person 
authorised in this behalf by such presiding officer. 

1 
.I 

(2) The powers conferred by sub-sectqon (1) shall not be 
exercised so as to prevent any elector who 1s otherwise entitled to 
vote at a polling station from having an o$portunity of voting at 
that station. I 

(3) If any person who has been so r moved from a polling 
station re-enters the polling station without the permission of the 
presiding officer, he shall be punishable wi h imprisonment for a 
term which may extend to three months, or 1 ith fine, or with both. 

i 
(4) An offence punishable under SUP-section (3) shall be 

cognizable. i I 
I 

* 35. Penalty for illegal hiring or pr 
elections.-If any person is guilty of any practice as is 
specified in clause (6) of section 25 at with an 1 
election, he shall be punishable with 
one thousand rupees. 

\ 
* 36. Breaches of official duty in co~ect ibn with election.---(I) If 

any person to whom this section applies is out reasonable cause 
guilty of any act or omission in breach his officiJ duty, he 
shall be punishable with fine which may nd to five hundred 
rupees. 

I 
I 

* 1Ae section came into force on the I 
vide Extraordinary Gazette No. 122, dated 



(2) An offence gunishable under sub-section (1) shall be 
cognizable. 

(3) No suit or other legal proceedings shall lie against any 
such person for damages in respect of any such act or omission as 
aforesaid. 

(4) The persons to whom this section applies are the returning 
c~flicers, assistant returning officers, presiding officers, polling officers 
and any other persons appoirlted to perform any duty in connection 
with the receipt of nominations 6r withdrawal of candidatures, or 
the recording or counting of votes at an election ; and the expression 
"official duty" shall, for the purposes of this section, be construed 
accordingly, but shall not include duties imposed otherwise than by 
or under this Act. 

* 37. Penalty for mlmicipal and Government servants, etc., for 
acting as election agent, polling agent or counting agent.-If any person 
in the service of the Central Government or of' any State Government 
or of a local authority or of any institution or class of institutions 
notified by the Government in this behalf, acts as an election agent 
or a polIing agent or a counting agent of candidate at an election, 
he shall be punishable with imprisonment for a term which may 
extend to three months, or with fine, or with both. 

* 38. Removal of ballot papers from polling station to be an 
efface.-41) Any person who at any election fraudulently takes or 
attempts to take, a ballot paper out of a polling station, or wilfully 
aids or abets the doing of any such act shall be punishable with 
imprisonment for a term which may extend to one year, or with fine 
which may extend to five hundred rupees, or with both. 

(2) If the presiding officer of a polling sfatioh has reason to 
believe that any person is committing or has cmnmitted an affenoe 
punishable under sub-section (I), such officer may, before such person 
h v e s  the polling station, arrest or direct a police officer to arrest 
sueh person and may search such person or cause him to be seareherd 
by a police officer : 

Pf-ovided that when it is Awssary to dadse a woman to be 
searched, the search shall be made by another woman with strict 
regard to decency. 

- - -- - 

*The sectron cam into force on the 12th Qy of Se ttatber, 1974 
vide Extraordinary Oazcttc &o. 122, dated l2th Scptcmbcr, 1974. 



(3) Any ballot paper found upon the perjon arrested on search 
shall be made over for safe custody to a j police officer by the 
presiding officer, or when the search is madk by a police officer, 
shall be kept by such officer in safe custody. j 

(4) An offence punishable under sub/section (1) shall be 
cognizable. j 

I 
*39. Other offences and penalties theref&-(l) A person shall 

be guilty of an electoral offence if at any electibn, he- 

(a) fraudulently defaces or fraudulently dpstroys any nomination 
paper ; or I 

(b) fraudulently defaces, destroys or re ves any list, notice or 
other document affixed by or under the q h o r i t y  of a returning 
officer ; or I 

(c) fraudulently defaces or fraudulentlg destroys any ballot 
paper or the official mark on an ballot paped or any declaration of 
identity or official envelope usedi in connectidn with voting by post 
ballot ; or 

I 

(d) without due authority supplies an ballot paper to any 
person or receives any ballot paper fro any person or is in 
possession of any ballot paper ; or 4 j 

(e) fraudulently puts 'into any ballot x anything other than 
the ballot paper which he is authorised by 

f 

(f) without due authority destroys, takes, opens or otherwise 
interferes with any ballot box or ballot papqrs then in use for the 
purposes of the election ; or I 

I 
(g) fraudulently or without due authoriby, as the case may be, 

attempts to do any of the foregoing acts or/  wilfully aids or abets 
the doing of any such acts. I 

I 
(2) Any person guilty of an electoral o ence under this section 

shall- 4 ! 
I 
1 - 
3 

*The section came into force on the 12th day of Septenber, 1974 
vide Fxtraordinary Gazette No. 122, dated 12th S ptember, 1974. 4 



(a) if he is a returning bfficer or an assistant returning officer 
or a presiding officer at a polling station or any other officer or 
clerk employed on official duty in connection with the election, be 
punishable with imprisonment for a term which may extend to 
two years, or with fine, or with both ; 

(b) if he is any other person, be punishable with imprisonment 
for a term which may extend to six months, or with fine, or with 
both. 

(3) For the purposes of this section, a person shall be deemed 
to be on official duty if his duty is to take part in the conduct of 
an election or part of an election including the counting of votes or 
to be responsible after an election for the used ballot papers and 
other documents in connection with such election, but the expression 
"official duty" shall not include any duty imposed otherwise than by 
or under this Act. 

(4) An offence punishable under sub-section (2) shall be 
c o gnizable. 

40. Prosecution regarding certain election offences. -No court 
shall take cognizance of any offence punishable under section 31 or 
under section 36 or under clause (a) of sub-section (2) of section 39 
except on a complaint in writing made by order of, or under authority 
from, the Government. 

(e) Requisitioning of property for election purposes. 

*41 Requisitioning of premises, vehicles, etc., for election 
purposes.--(I) If it appears to the Government or to an officer authorised 
by it (which Government or the officer is hereinafter referred to as 
the requisitioning authority) that in connection with an election under 
this Act - 

(a) any premises other than residential buildings actually 
occupied are needed or are likely to be needed for the purpose of 
being used as a polling station or for the storage of ballot boxes 
after a poll has been taken ; or 

*The section came into force on the 12th day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12th September, 1974. 



(b) any vehicle, vessel or animal is ne ed or is likely to be 
needed for the purpose of transport of ballot oxes to or from any 
polling station, or transport d members the police force for 
maintaining order during the conduct of such 'election, or transport 
of any officer or other person for perform&ce of any duties in 
connection with such election, 

the requisitioning authority may, by order in writing, requisition 
such premises, or such vehicle, vessel or animab as the ease may be, 
and may make such further orders as may apppar to it be necessary 
or expedient in connection with such requisitianing : 

Provided that no vehicle, vessel or animal khich is being lawfully 
used by a candidate or his agent for any pup-pose connected with 
the election of such candidate shall be re 
sub-section until the completion of the poll at 

(2) The requisition shall be effected by, an order in writing 
addressed to the person deemed by the requisitiioning authority to be 
the owner or person in possession of the property, and such order 
shall be served in the manner specified for the service of a notice 
under section 467 on the person to whom it is iaddressed. 

(3) Whenever any property is requisitione under sub-section (1), 
the period of such requisition shall not ext f nd beyond the period 
for which such property is required for aby of the purposes 
mentioned in that sub-section. 

(4) In this section- 

(a) "premises" means any land, bdilding or part of a 
building and includes a hut, shed or other $tructure or any part 
therebf ; 1 

I 

(b) "vehicle" means any vehicle used or capable of being 
used for the purpose of road transport, whether $repelled by mechanical 
power or otherwise. 

"42. Payment of compensation.--(I) Whe ever in pursuance 
of section 41 the requisitioning authority reqgsitions any premises, 
the municipal council shall pay to the persong interested conlpema- 
tion, the amount of which shall be determine by the requisitioning 
authority by taking into consideration the wing, namely :- 

! 

* The sectfon came into force on the 12th 1 day of September 1974 
vide txtraordinary Gazette No. 122, dated 12th qeptambcr 1974. 
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(i) the rent payable: in respect of the premises or if no 
rent is so payable the rent payable for similar premises in the 
locality ; 

(ii) if in consequence of the requisition of the premises 
the person interested is compelled to change his place of business, 
the reasonable expenses, if any, incidental to such change : 

Provided that where any person interested, being aggrieved by 
the amount of compensation so determined, makes an application 
to  the Government within one month from the date of service of 
the order determining the compensation for referring the matter 
to an arbitrator, the amount of compensation to be paid shall be 
such as the arbitrator appointed in this behalf by the Government 
may determine : 

Provided further that where there is any dispute as to the 
title to receive the compensation or as to the apportionment of the 
amount of compensation it shall be referred ty the requisitioning 
authority to an arbitrator appointed i~ this behalf by the Gavern- 
ment for determination, and shall be determined in accordance with 
the decision of such arbitrator. 

Explanation.-In this sub-section, the expression "person interested" 
means the person who was in actual possession of the premises 
requisitioned under section 41 immediately before the requisition, or 
where no person was in such actual possession, the owner of such 
premises. 

(2) Whenever in pursuance of section 41 the requisitioning 
authority requisitions any vehicle, vessel or animal, there shall be 
paid by the municipal council to the owner thereof compensation 
the amount of which shall be determined by the requisitioning 
authority on the basis of the fares or rates prevailing in the locality 
for the hire of such vehicle, vessel or animal : 

Provided that where the owner of such vehicle, vessel or animal, 
being aggrieved by the amount of ,tompensation so determined, 
makes an application to the requiatloning authority within one 
month from the date of service of the or$@ determining the compen- 
~at ion for referring the matter to an arbitrator, the amount of com- 
pensation to be paid shall be such as the arbitrator appointed in 
this behalf by the Government may &€emins. : 



Provided further that 
the vehicle or vessel was by 
the possession of a person 
mined under this sub-section as the total compensation payable 
in respect of the requisition shall be apportiOned between that person 
and the owner in such manner as they may agree upon, and in 
default of agreement, in such manner as a* arbitrator appointed by 
the Government in this behalf may decide. 

I 

*43. Power to obtain information.-Thel requisitioning authority 
may, with a view to requisitioning any pro rty under section 41 or  
determining the compensation payable und r section 42 by order, 
require any person to furnish to such auth rity as may be specified 
in the order such information in his pos ession relating to such 
property as njay be so specified. 

I ! 

I 

*44. Power of entry into and inspection I$ premises etc.--(l) Any 
person authorised in this behalf by the reqpisitioning authority may 
enter into any premises and inspect such emises and any vehicle, 
vessel or animal therein for the purpose ofTetermining whether, and 
if so in what manner, an order under sectio 41 should be made in 
relation to such premises, vehicle, vessel or ai h imal or with a veiw to 
securing compliance with any order made u der that section. 1 

(2) In this section, the expressions ':premises ' and ' vehicle ' 
have the same meanings as in section 41. 

*45. Eviction from requisitioned pre ' ises.-(I) Any person 
remaining in possession of any requisitioned $remises in contravention 
of any order made under section 41 may ba summarily evicted from 
the premises by any officer empowered by tye requisitioning authority 
in this behalf. i 

i 
(2) Any officer so empowered may, ing to any woman 

not appearing in public reasonable warnin facility to withdraw, 
remove or open any lock or bolt or bre any door of any 
building or do any other act necessary for such eviction. 

*46. Release of premises from requisitio .-41) When any premises 
requisitioned under section 41 are to be r i leased from requisition, 
the possession thereof shall be delivered tobhe person from whom 
possession was taken at the time when the prhmises were requisitioned, 
or if there were no such person, to the! person deemed by the 
requisitioning authority to be the owner of /such premises, and such 

I 

*The sections came into force on the 12t day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12% September, 1974. 



delivery of possession shall be a full discharge of the requisitioning 
authority from all liabilities in respect of such delivery, but shall not 
prejudice any right in respect of the premises which any other person 
may be entitled by due process of law to enforce against the person 
to whom possession of the premises is so delivered. 

(2) Where the person to whom possession of any premises 
requisitioned under section 41 is to be given under sub-section (1) 
cannot be found or is not readily ascertainable or has no agent or 
any other person empowered to accept delivery on his behalf, the 
requisitioning authority shall cause a notice declaring that such 
premises are released from requisition to be affixed on some conspicuous 
part of such premises and publish the notice in the Official Gazette. 

(3) When a notice referred to in sub-section (2) is published 
in the Official Gazette, the premises specified in such notice shall 
cease to be subject to requisition on and from the date of such 
publication and be deemed to have been delivered to the person 
entitled to possession thereof and the requisitioning authority shall 
not be liable for any compensation or other claim in respect of such 
premises for any period after the said date. 

*47. Penalty for contravention of any order regarding requisi- 
tioning.-If any person contravenes any order made under section 41 
or section 43, he shall be punishable with imprisonment for a term 
which may extend to one year, or with fine, or with both. 

(f) Dispute regarding elections. 

' *48. Election petition.-41) No election held under this Act shall 
be called in question except by an election petition which shall be 
presented in such manner as may be prescribed. 

(2) An election petition calling in question any election 
may be presented on one or more of the grounds specified in sub- 
section (1) of section 56 and section 57 to the tribunal by any 
candidate at such election or by any person entitled to vote at such 
election, within thirty days from, but not earlier than the date of 
election of the returned candidate or if there are more than one 
returned candidates at the election and the dates of their election are 
different, the latter of those two dates. 

*49. Parties to the petition.-A petitioner shall join as respon- 
dents to his petition- 

*The section came into force on the 12th day of September 1974 
vide Extraordinary Gazette No. 122, dated. 12th Sep;ember, 1974. 



(a) where the petitioner claims a de laration under clause (b) 4 of section 51 all the contesting candidates ther than the petitioner 
and in any other case all the returned candi ates ; and C j 

(b) any other candidate against whom allegations of any 
corrupt practice are made in the petition. 1 

I 
*50. Contents of the petition.-(1) An election petition- 

(a) shall contain a concise statement; of the material facts on 
which the petitioner relies ; I 

I 

(b) shall set forth full particulars !of any corrupt practice 
that the petitioner alleges, including as fulli a statement as possible 
of the names of the parties alleged to have! committed such corrupt 
practice and the date and place of the dommission of each such 
practice ; and I 

i 
(c) shall be signed by the petitioher and verified in the 

manner laid down in the Code of Civil grocedure, 1908 (Central 
Act 5 of 1908), for the verification of pleadipgs : 

Provided that where the petitioner alleges any corrupt practice, 
the petition shall also be accompanied by ;an affidavit in the pres- 
cribed form in support of the allegation of such corrupt practice and 
the particulars thereof. I , 

(2) Any schedule or annexure to t petition shall also be 
signed by the petitioner and verified in same manner as the 
petition. 

"51. Relief that may be &aimed by thd petitioner.-A petitioner 
may claim all or any of the fallowing declsrdations namely:- 

I 

(a) that the election of all or any of the returned candidates 
is void ; or 

i 

(b) that the election of all or any 4 the returned candidates 
is void and that he himself or any other icandidate has been duly 
elected ; I 

(c) that the election as a whole is void. 
I r 

*The sections come into force on the I 
vide Extraordinary Gnmtta No. 122, dated 

i 



*52. Election tribunal.-The Government shall appoint, by 
notification, any member of the judicial service not below the rank 
of the Subordinate Judge as an election tribunal for the trial of 
petitions in respect of an election under this Act. The tribunal 
shall deal with such petitions and proceedings in connection therewith 
in the prescribed manner. 

*53. Powers of the tribunal.-The tribunal shall have all the 
powers which are vested in a court under the Code of Civil Proce- 
dure, 1908 (Central Act 5 of 1908), when trying a suit in respect of 
the following matters namely :- 

(a) discovery and inspection ; 

(b) enforcing the attendance of witnesses and requiring the 
deposit of their expenses ; 

(c) compelling the production of documents ; 

(d) examining witnesses on oath ; 

(e) granting adjournments ; 

(f) reception of evidence taken on affidavit; and 

(g) issuing commissions for the examination of the witnesses, 
and may summon and examine suo motu any person whose evidence 
appears to it to be material; and shall be deemed to be a civil court 
within the meaning of sections 480 and 482 of the Code of Criminal 
Procedure, 1898 (Central Act 5 of 1898). 

*54. Decision of the tribunal.-At the conclusion of the trial of 
an election petition, the tribunal shall make an order- 

(a) dismissing the election petition ; or 

(b) declaring the election of all or any of the returned candi- 
dates to be void; or 

(c) declaring the election of all or any of the returned candi- 
dates to be void and the petitioner or any other candidate to have 
been duly elected; or 

(d) declaring the election to be wholly void. 

*The fame into force on the ;k$h dq of September, 1974 
vide Extraordinary Gazette No. 122, dated 12f6 geptember, 1974. 



*55. Other orders to be made by the ibuna1.-At the time of 
making an order under section 54 the trib nal shall also make an 
order- t I 

(a) where any charge is made in th petition of any corrupt 
practice having been committed at the el I tion, recording- 

1 
1 

(i) a finding whether any corrupt: practice has or has not 
been proved to have been committed at thel election and the nature 
of that corrupt practice; and i 

i 

(ii) the names of all persons, if any,! who have been proved at 
the trial to have been guilty of any corrupt pqactice and the nature of 
that practice; and I 

! 
(b) fixing the total amount of cosd payable and specifying 

the persons by and to whom costs shall be! paid : 

Provided that a person who is not /a party to the petition 
shall not be named in the order under jsub-clause (ii) of clause 
(a) unless- 

(i) he has been given notice to appear before the tribunal 
and to show cause why he should not be sq named ; and 

(ii) if he appears in pursuance of /the notice, he has been 
given an opportunity of cross-examining any1 witness who has already 
been examined by the tribunal and has @\ien evidence against him, 
of calling evidence in his defence and of b e i ~ g  heard. 

i 
*56. Grounds for declaring election to / be void.-41) Subject to 

the provisions of sub-section (2) if the tribupl is of opinion- 

(a) that on the date of his election !a returned candidate was 
not qualified, or was disqualified, to be elecred as a councillor under 
this Act ; or I 

(b) that any corrupt practice has 1 been committed by a 
returned candidate or his election agent or by any other person with 
the consent of a returned candidate or his ept ion agent ; or 

(c) that any nomination has been ijiproperly rejected ; or 

*The section camt into force on the 
vide Extraordinary Gazette No. 122, dated 



(d)> that the result of the election, in so far as it concerns a 
returned candidate, has been materially affected,- 

I (i) by the improper acceptance of any nomination, or 

(ii) by any corrupt practice committed in the interests of 
the returned candidate (by an agent other than his election agent), or 

(iii) by the improper reception, refusal or rejection of 
any vote or the reception, of any vote which is void, or 

(iv) by any non-compliance with the provisions of this 
Act or any rules or orders made under this Act, 

the tribunal shall declare the election of the returned candidate to be 
void. 

(2) If in the opinion of the tribunal, a returned candidate 
has been guilty by an agent, other than his election agent, of any 
corrupt practice but the tribunal is satisfied- 

(a) that no such corrupt practice was committed at the 
election by the candidate or his election agent, and every such corrupt 
practice was committed contrary to the orders, and without the 
consent of the candidate or his election agent ; 

(b) that the candidate and his election agent took all reason- 
able means for preventmg the commission of corrupt practices at the 
election ; and 

(c) that in all other respects the election was free from any 
corrupt practice on the part of the candidate or any of his agents, 
then the tribunal may decide that the election of the returned candi- 
date is not void. 

*57. Grounds for which a candidate other than the returned 
candidate may be declared to have been elected.-If any person who 
has lodged a petition has, in addition to, calling in question the 
election of the returned candidate, clsdpd a declarati~n that he 
himself or any other candidate has been duly elected and the tribunal 
is of opinion- 

(a) that in fact the petitioner or such other candidate received 
a majority of the valid votes; or 

*The section came into force on the 12th day of September, 1974 
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1 
(b) that but for the votes obtained the returned candidate 

by corrupt practices the petitioner or suc other candidate would 
have obtained a majority of the valid vot tribunal shall after 
declaring the election of the returned cand e to void declare the 
petitioner or such other candidate, as the c ay be, to have been 
duly elected. I 

*58.  Procedure in case of an equality f votes.-If during the 
trial of an election petition it appears that there is an equality of 
votes between any candidates at the electio and that the addition 
of a vote would entitle any of those ca didates to be declared 
elected, then- 

I ! , 

(a) any decision made by the ret4rning officer under the 
provisions of this Act shall, in so far as it/ determines the question 
between those candidates, be effective a!so lfor the purposes of the 
petition ; and I i 

(b) in so far as that question is ot determined on such 
a decision the tribunal shall decide between hem by lot and proceed 

vote. 

t 
as if the one on whom the lot then falls ha/d received an additional 

1 
'59. Communication of the orders of t e  tribunal and the tram- 

mission of the records of the case to th ' election authority.-The 
tribunal shall send a copy of its orders de under section 54 or 
section 55 unless an appeal is preferred th efrom, in which case, a 

case, to the election authority. 

3 copy of the order of the High Court, along/ with the records of the 
I 
i 

"60. Appeal against the order of the 4ibunal.-~n appeal from 
an order passed by the tribunal under *&ion 54 or section 55 
shall lie to the High Court : I 

Provided that no such appeal shall be eard by the High Court 
unless it is filed within thirty days from he date of the order of 
the tribunal. 

P 
I 

*61. Orders of the tribunal to be fin 1 and conclusive.-Every 
order of the tribunal made under this Act and unless an appeal is 
preferred therefrom to the High Court u der section 60 shall be 
final and conclusive. 

I I 

* The section came into force on the 12 day of September, 1974 
vide Extraordinary Gazette No. 122. dated 12th September, 1974. i 



*62. Orders when to take effect.-An order of the tribunal 
under section 54 or section 55 shall take effect immediately after the 
expiry of the period of an appeal unless an appeal is preferred 
therefrom, in which case the order of the High Court shall take 
effect as soon as it is pronounced. 

"63. Disqualification of persons convicted of election offences.- 
Every person convicted of any of the offences punishable under 
sections 26 to 39 or under Chapter X-A of the Indian Penal Code, 
1860 (Central A6t 45 of 1860) I shall be disqualified from voting or 
from being elected in any election to which this Act applies or from 
holding the office of municipal councillor for a period of five years 
from the date of his conviction. 

(g) Miscellaneous. 

*64. Publication of the results of e l e c t i o d l )  Where a general 
election is held for the purpose of constituting new municipal council 
there shall be notified by the election authority in the Official Gazette, 
as soon as may be after the date originally fixed for the completion 
of the election, under the provisions of this Act or of the rules made 
thereunder, the names of the members elected for the various wards 
of each municipal council by that date and upon the issue of such 
notification that municipal council shall be deemed to be duly 
constituted : 

Provided that the issue of such notification shall not be deemed- 

(a) to preclude the completion of the election in any ward or 
wards for which poll could not be taken for any reason on the date 
originally fixed for the purpose ; or 

(b) to affect the duration of the municipal council, if any, 
functioning immediately before the issue of the said notification. 

(2) Where a bye-election is held for the purpose of filling the 
vacancy of any seat or seats in a municipal council, there shall be 
notified by the election authority in the Official Gazette as soon as 
may be after the date originally fixed for the completion of the 
election under the provision of this Act or of the rules made there- 
under the name or names of the member elected for the ward or 
wards by that date. 

*The section came into force on the 12th day of September, 1974 
videExtraordinary Gazette No. 122, dated 12th September, 1974. 



*65. Power to make rules regulating elec 'ons.-(1) The Govern- 
ment may, by notification, make rules general 1 y to provide for or to 
regulate matters in respect of elections to be Held under this Act. 

(2) In particular and without prejudice to the generality of the 
foregoing powers, such rules may provide for all or any of the 
following matters, namely :- 1 

(a) maintenance of the electoral rolls Lnd their publications ; 

(b) notification of the elections ; 

(c) administrative machinery for the conduct of elections ; 

(d) the nominations of candidates, form of nomination paper, 
objections to nominations, scrutiny of nominations ; 

(e) the deposits to be made by candidates and circumstances 
under which such deposits may be refunded to dandidates or forfeited to 
the council ; I 

(f) the assignment of symbols to candi'aate ; 

(g) the withdrawal of candidature ; 

(h) the appointment of agents of candidates ; 

(i) the form of ballot paper ; 

(j) the procedure in contested and uncontested elections ; 

(k) the steps to be taken to prevent petsonation of voters ; 

(1) the manner of recording votes ; 

(m) the procedure to be followed ini respect of challenged 
votes and tendered votes ; 

(n) the scrutiny of votes, counting od re-counting of votes, 
declaration of results and procedure in case of iequality of votes ; 

(0) the custody and disposal of papers  elating to elections ; 

(p) the circumstance in which poll may be suspended or held 
afresh ; 

(4) appointment of tribunal, procedire for filing election 
petitions including deposit of security and costs of election petition ; 

. (I-) any other matter relating to electi4ns which is to be or 
may be prescribed under this Act. 

*The section came into force on the 12th /day of September, 1974 
vide Extraordinary Gazette No. 122, dated 12thi September, 1974. 



*66. Jurisdiction of civil cowts barred.-No civil court shall 
have jurisdiction to question the legality of any action taken or of 
any decision given by the returning officer or by any other person 
appointed under this Act in connection with an election. 

CHAPTER V I 
(a) Council I 

**67. Vesting of municipal administration in the council.-41) 
Subject to the provisions of this Act, the municipal administration 
shall vest in the council, and for this purpose the council shall 
exercise such powers and perform such functions as may be conferred 
upon it by or under this Act : 

Provided that the council shall not be entitled to exercise the 
powers or to perform the functions which are expressly assigned by 
or under this Act or any other law to the chairman, a committee or 
the commissioner. 

(2) In addition to the duties imposed upon it by or under this 
Act or any other law for the time being in force, unless the Govern- 
ment otherwise directs, it shall be the duty of every council to under- 
aake and to make reasonable provision for the following matters 
within the limits of the municipal area, and when effective measures 
cannot otherwise be made then even outside the said limits, namely :- 

(a) lighting public streets, places and buildings ; 

(b) watering public streets and places ; ~ 
(c) cleansing public streets, places and sewers, and all spaces, 1 

not being private property, which are open to the enjoyment of the 
I 

public, whether such spaces are vested in the council or not ; 
removing noxious vegetation ; and abating all public nuisances ; 

(d) extinguishing fires, and protecting life and property when 
fires occur ; 

(e) regulating or abating offensive or dangerous trades or 
practices ; 

*The section came into farce MI the 1Uh day of September 1974 
vide Extraordinary Gozctte No. 122. dated 12th Scptamber 1974 
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(f) removing obstructions and projectidns in public streets or 
places and in spaces, not being private propefiy, which are open to 
the enjoyment of the public, whether such sflaces are vested in the 
council or in Government ; 

(g) securing or removing dangerous buildings or places, and 
reclaiming unhealthy localities ; 

(h) acquiring, maintaining, changing and regulating places 
for the disposal of the dead ; 

(i) constructing, altering and maintaining public streets, 
culverts, municipal boundary marks, markets, slaughter-houses, 
latrines, privies, urinals, drains, sewers, drriinage-works, sewerage 
works, baths, washing places, drinking fountains tanks, wells, dams 
and the like ; I 

(j) obtaining a supply or an additional supply of water, 
proper and sufficient for preventing danger to the health of the 
inhabitants from the insufficiency or unwholesomeness of the existing 
supply, when such supply or additional supply can be obtained at 
a reasonable cost ; 

1 

(k) naming streets and numbering of flremises ; 

(1) public vaccination ; 

(m) suitable accommodation for ady calves, cows or 
buffaloes required within the municipal area for the supply of animal 
lymph ; 

(n) printing such annual reports on the municipal adminis- 
tration of the municipality as the Governmept may by general o r .  
special order, require the council to submit ; , 

(0) erecting substantial boundary marks of such description 
and in such position as shall be approved by ;the Collector, defining 
the limits or any alteration in the limits of the$ municipal area ; 

(p) disposing of night-soil and rubbish and if so required 
by the Government, preparation of compost manure from such 
night-soil and rubbish ; 

(q) providing special medical aid and accommodation for 
the sick in time of dangerous or communicabte disease and taking 
such measures as may be required to prevedt the outbreak or to 
suppress and prevent the recurrence of such Cisease ; 



(r) giving relief and establishing and maintaining relief works 
in time of scarcity or for destitute persons within, the IimSts of the 
municipal area ; 

(s) imposing compulsory taxes which are specified in section 11 8. 

(3) A council may, at its discretion, provide, either wholly . 
or partly, out of the municipal property and funds for- 

(a) laying out, whether in areas previously built upon or 
not, new public streets, and acquiring the land for that purpose, 
and the land required for the construction of buildings or curtilages 
thereof to abut on such streets ; 

(b) establishing or maintaining libraries, museums, lunatic 
asylums, gymnasiums, akhadas, and homes for disabled and destitute 
persons, and constructing and maintaining buildings therefor, along 
with such other public buildings like town halls, municipal offices, 
shops, dhannashalas, theatres, stadia and rest houses ; 

(c) laying out or maintaining public parks and gardens, 
and also planting and maintaining road-side and other trees ; 

I (d) providing music for the people ; I 
(e) taking a census, and granting rewards for information 

which may tend to secure the correct registration of vital statistics ; 

(f) making a survey ; 

(g) arranging for the destruction or the detention and 
preservation of dogs which may be destroyed or detained under 
section 340 or under any other law for the time being in force in 
the Union territory ; 

(h) securing or assisting to secure suitable places for the 
carrying on of the offensive trades specified in section 355 ; 

I 
(i) supplying , constructing and maintaining, in accordance 

with a general system approved by the Government, receptacles, 
fittings, pipes and other appliances whatsoever, on or for the use of 
private premises, for receiving and conducting the sewage thereof 
into sewers under the control of the council ; 

I 6 )  acquisition and maintenance of grazing grounds ; and 
the establishment and maintenance of dairy farms and breeding stud ; 



(k) establishing and maintaining a f h m  or factory for the 
disposal of sewage ; I 

i 
(1) promoting the well-being of m nicipal employees or 

any class of municipal employees and of theTr dependants ; 

(m) providing accommodation for $emants employed by 
the council ; 

(n) construction of sanitary dwelling Ifor the poorer classes 
or other measures connected with slum clearCnce ; 

(0) purchase, organisation, mainteljance, extension and 
management of mechanically propelled trandport facilities for the 
conveyance of the public ; I 

(p) making contributions towards &e construction, esta- 
blishment or maintenance of libraries and museums and institutions 
providing for public medical relief, or any iother institution of a 
charitable nature and making contribution toNards any public funds 
raised for the relief of human suffering dithin or without, the 
municipal area ; I 

(q) setting up of dairies or farms for the supply, distri- 
bution and processing of milk or milk prodi)cts for the benefit of 
the inhabitants of the municipal area ; 

I 

(r) any public reception, ceremony, fair, entertainment or 
exhibition within the municipal areas ; 

(s) any other measure not specified ip sub-section (2) likely 
to promote public safety, health and convenience as nay be pres- 
cribed. 

(4) No suit for damages or for specific performance shall 
be maintainable against any council or any aouncillor or officer or 
servant thereof on the ground that any of ithe duties specified in 
sub-section (2) above have not been performed. 

(5) Every council shall also, out of {he municipal property 
and fund, make payments at such rates as Ithe Government may, 
from time to time by general or special order specify for the main- 
tenance and treatment either in the municipal rea or at any asylum, 
hospital or house, whether within or withou such municipal area, 

for such purpose- 

I 
which the Government may, by notification, declare to be suitable 

i 



(a) of lunatics, not being persons for whose confinement 
an order under Chapter XXXIV of the Code of Criminal Procedure, 
1898 (Central Act 5 of 1898), is in force, and 

(b) of leprosy patients, resident within, or under any 
enactment for the time being in force removed from, the municipal 
area : 

Provided that the council shall not be liable under this sub- 
section for the maintenance and treatment of any lunatic or leprosy 
patient in any such asylum, hospital or house as aforesaid, unless 
such lunatic or leprosy patient, immediately previous to his admission 
thereto, has been resident in the municipality for at least one year : 

Provided further that, where an application is made to the High 
Court or a District Court under the provisions of section 88 of 
the Indian Lunacy Act , 1912 (Central Act 4 of 1912), no order for 
the payment of the cost of maintenance of the lunatic by a council 
shall be made without an opportunity being given to such council 
to show that the lunatic has an estate applicable to his maintenance 
or that there is a person legally bound, and having the means, to 
maintain him. The officer in charge of any asylum to which lunatics 
for whose maintenance and treatment a council is liable under this 
section are admitted shall maintain a clear account of the cost of 
maintenance and treatment incurred on account of eacll lunatic 
detained in the asylum and shall furnish a copy thereof to the 
council on application. 

(6) Where a council has entered into any arrangement or 
made any promise, purporting to bind it or its successors for a term 
of years or for an unlimited period to continue to any educational 
or charitable institution a yearly contribution from the municipal 
property or fund, it shall be lawful for the council or its successors, 
with the sanction of the Government, to cancel such arrangement or 
promise, or to discontinue, or to diminish such yearly contribution, 
provided that at least twelve months' notice shall be given of its 
intention so to do to the person or persons charged with the res- 
ponsibility for the management of such institution. 

*68. Council's power to call for records ig c~ i s s ioner?s  
custdy.-(l) The council or any standing committee may at any 
time require the commissioner to produce any document which is in 
his custody. 

*The saction came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11, datsd 17th January, 1974. 



(2) The commissioner shall comply with every such requisition, 
unless in his opinion immediate compliance/ therewith would be 
prejudicial to the interests of the council or of the public, in which 
case he shall make a declaration in writing ttol that effect and shall, 
if required by the council or the standing cpmmittee, as the case 
may be, refer the question to the Governme* whose decision shall 
be final. 

*69. Council's power to call for records of committees.-The 
municipal council may at any time call for the proceedings of a 
standing committee or of any other committee or for any return, 
statement, account or report connected with any matter with which 
such committee is empowered to deal, and every such requisition 
shall be complied with by the commissioner. 

*70. Appointment of committees.-41) A ~unicipal  council may 
constitute committees or appoint individual councillors to inquire 
into and report or advise on any matter which iit may refer to them. 

(2) Notwithstanding anything containeu in sub-section (I), 
the Government shall have power- I 

I 
(a) to direct any municipal coundil or any class of 

municipal councils to constitute standing :committees for such 
purposes as the Government thinks fit ; and 

I 

(b) to determine by rules the conbtitution, powers and 
procedure of such committees or standing committees. 

*71. Appointment of special committees.-l(l) It shall be lawful 
for the council from time to time by a resolution supported by not 
less than one-half of the sanctioned strenqth of the council to 
appoint as members of any committee any persons who are not 
councillors but who may in the opinion of1 such council possess 
special qualifications for serving on such comrriittee ; but the number 
of persons so appointed on any committee shall not exceed one-third 
of the total number of members of such comdittee. 

i 

(2) All the provisions of this Act, rplating to the duties, 
powers, liabilities and disqualifications and didabilities of councillors 
shall, save as regards the disqualification on tNe ground of residence, 
be applicable so far as may be, to such persods. 

*The section came into force on the 26thi day of January, 1974 
vide Extraordinary Gazette No. 1 1 ,  dated 17th %uary, 1974. 



*72. Ptovisious in regard to meet@ of a ~ ~ i l ,  ete.--The 
following provisions shall be observed with respect to the meetings 
of the municipal council :- 

(1) The municipal coincil shall meet in the municipal office 
for the transaction of business at least once in every month, upon 
such days and at such times as it may arrange and also at other 
times as often as a meeting shall be called by the chairman : 

Provided that no meeting shall be held on a public holiday. 

Explanation.-The expression "public holiday" includes Sundays 
and any other day declared by the Government by notification to be 
a public holiday. 

(2) (a) No meeting shall be held unless notice of the day 
and time when the meeting is to be held and of the business to be 
transacted thereat has been given at least three clear days before 
the day of the meeting. 

(b) In cases of urgency the chairman may convene a 
meeting on giving shorter notice than that specified in sub-clause (a). 

(c) The agenda for the meeting shall be prepared by t b  
commissioner in consultation with the chairman. The commissioner 
may include in the agenda any subject which in his opinion should 
be considered by the council and shall include therein any subject 
specified by the chairman. On any subject included in the agenda, 
the chairman as well as the commissioner shall have the right of 
recording their views in a note and such note shall be circulated to 
the councillors or placed before the council before or at the time of 
the consideration of such subject by the council. 

(3) fa) The chairman shall, on the requisition in writing of 
not less than ~ne-third of the members then on the council, convene 
a meeting of the council, provided that the requisition specifies the 
day [not being a day on which a meeting cannot be held by virtue 
of clause (I)] when, and the purpose for which, the meeting is to be 
held. Only urgent matters of local importance relating to municipal 
administration which cannot wait till the next ordinary or urgent 
meeting shall be considered at special meetings and not more than one 
subject shall be considered at such meetings. The requisition shall 

*The section came into form on the 26th day of January 1974 
vide Extraordinary Gazette Na. 11, dated 17th Januery 1974. 



be delivered at the municipal office durin office hours to the 
chairman, commissioner, manager or any other person who may 

day of the meeting. 

1 
then be in-charge of the office, at least tein clear days before the 

! 

(b) If the chairman fails within foi-ty-eight hours from the 
delivery of such requisition to call a meetibg on the day specified 
therein, or within three days thereafter, thd meeting may be called 
by the members who signed the requisitidn on giving the notice 
provided for in sub-clause (a) of clause (2) 6 the other members of 
the council. 

I (4) All meetings of the council shall. be open to the public, 
provided that the presiding member may, add at the request of the 
council shall in any particular case, for reqsons to be reco.ded in 
the minute book kept under clau,e (9). 'direct that the publ~c 
generallj , or any particular person shall wlhdraw. 

? 
(5) All questions which may come before the council at any 

meeting shall be decided by a majority of the members present and 
voting at the meeting and, in every case 04 equality of voting, the 
presiding member shall have and exercise a second or casting vote. 

(6) The quorum to constitute a meeting of the council shall be 
six members or one-third of the sanctioned! number of members of 
the council, whichever is greater. f 

I 

(7) If within half an hour after the? time appointed for a 
meeting a quorum is not present, the meetidg shall stand adjourned, 
unless all the members present agree to waitilonger. 

(8) No resolution of the council shall'be modified or cancelled 
within three months after the passing therkof except at a meeting 
specially convened in that behalf and by a tesolution of the council 
supported by not less than one-half of th& sanctioned number of 
members. 

(9) (a) Minutes of the proceedings dt each meeting of the 
council shall be- 

i 

(i) drawn up ; I 

(ii) entered in a book to be kept/ for that purpose ; 
and 

(iii) signed by the presiding member or in his absence by 
someone of the members present thereat. i 

I 



(b) The minutes so signed shI l  be deemed to be the 
correct record of such proceedings. 

(c) Such minutes shall; at all reasonable times and without 
charge, be open at the municipal office to the inspection of any 
person who pays 'any tax under this Act to the municipality. 

(10) An authenticated copy, in the language or languages as 
may be prescribed, of the minutes of the proceedings at the meeting- 

(a) shall, within three days of the date of such meeting, 
be forwarded by the chairman to- 

(i) the Director along with minute of dissent, if any, 
that may be forwarded to the chairman within forty-eight hours of 
the meeting by any councillor who was present at such meeting ; and 

(ii) such other officer as the Government may, by general 
or special order, specify in this behalf ; and 

I (b) shall be affixed to the notice board of the municipal 
office. 

(11) Relevant extracts of the minutes of the said proceedings 
shall be sent to the heads of departments of the Government and 
to the superintending officers appointed under sub-section (2) of 
section 106 for information and necessary action. 

(12) The commissioner shall have the custody of the pro- 
ceedings and records of the council and may grant copies of any 
such proceeding and records on payment of such fees as the council 
may, by general or special order, determine. Copies shall be certified 
by the commissioner as provided in section 76 of the Indian Evidence 
Act, 1872 (CentraI Act 1 of 1872), and copies so certified may be 
used to prove the records of the council in the same manner as they 
may under clause (5) of section 78 of the said Act, be used to 
prove the proceedings of that body. 

(13) The committee constituted by the council under section 70 
or section 71 as well as the committees constituted under sub- 
section (1) of section 85 shall meet in the office provided by the 
municipal council in clause (I). 

(14) The proceedings of every committee appointed by the 
council shall be recorded in writing and submitted to  the council. 

2% 



(15) The council may also make, ih regard to the matters 
specified below, regulations not inconsistent! therewith or with other 
provisions of this Act or of any rules made thereunder- 

1 

(a) the time and place of its meatings ; 

(b) the manner in which notice thereof shall be given ; 

(c) the preservation of order and the conduct of proceedings 
at meetings, and the powers, which the cbirman may exercise for 
the purpose of enforcing his decision on paints of order ; 

(d) the division of duties among tqe members of the council; 

(e) the delegation of its powers, duties or functions- 

(i) to the chairman, a councillor; an officer or a servant 
of the council or a servant of the GovernQent; or 

(ii) to a committee or standing committees constituted 
under this Act or to its chairman or to +ny one or more of its 
members ; 

(f) the persons by whom receipt$ may be granted for 
money paid to the council; and 

(g) all other similar matters. 

"73. Appointment of joint committee.i(l) A council may, 
and if so required by the Government shall , join with one, or 
more than one, other local authority in confitituting a joint committee 
for any purpose in which they are jointly interested or for any 
matter for which they are jointly responsible. 

(2) A joint committee may include; persons who are not 
members of the local authorities concerneq but who may, in the 
opinion of the said local authorities, possess ispecial qualifications or 
special interest for serving on such committpe : 

Provided that the number of such dersons shall not exceed 
one-third of the total number of members d the joint committee. 

(3) The constitution of a joint comnbittee shall be by means 
of regulations which shall not except in t e cases referred to in 
sub-sections (6) and (7) have effect unless ssented to by each of 
the local authorities concerned. F i 

*The section came into force on the 2 th day of January, 1974 
vide Extraordinary Gazette No. 11,  dated 1 4 h January, 1974. 
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(4) The regulations shall determine- 

(a) the total number of members of the joint committee ; I 
(b) the number who shall be members of the local authori- 

ties concerned and the number who may be outsiders; 

(c) the persons who shall be members of the joint committee 
or the manner in which they shall be elected or appointed ; 

(d) the person who shall be chairman of the joint committee 
or the manner in which he shall be elected or appointed; 

(e) the term of office of members and chairman ; 

(f) the powers, being powers exercisable by one or more of 
the local authorities concerned, which may be exercised by the joint 
committee; and 

(g) the procedure of the joint committee. 1 
(5) Regulations made under sub-sections (3) and (4) may 

be varied or revoked provided that all the local authorities concerned 
assent to such variation or revocation. 

(6) If the Government takes action under sub-section (1) it 
may issue such directions as it thinks necessary or desirable in 
respect of all or any of the matters referred to in sub-sections (3) 
and (4). 

(7) If any difference of opinion arises between local authorities 
under any of the foregoing provisions of this section, it shall be 
referred to the Government whose decision shall be f i~al .  

*74. Acts of municipal council, etc., not to be invalidated by 
informality, etc.-No a ~ t  or proceeding of a municipal council or of 
a committee thereof or of any person acting as chairman, vice- 
chairman or member of the municipal council or committee shall 
be deemed to be invalid or ever to have been invalid by reason 
only of a defect in the establishment of the municipality or committee 
or on the ground that the chairman, vice-chairman or any member 
of the council or committee was not entitled to hold or continue 
in such office by reason of any disqualification or on the g r ~ u n d  
that it is discovered subsequently that t b  chairman .or vkq-chairman 

*The d o n  came into f w x  on the 26th day' of Januafy; 1974 
vide Extraordinary Gazette No. 11, dated Mth Janultry, 1974. 



or any member of the council took part in bny proceeding or voted 
on any question or motion in contraventidn of section 95 or by 
reason of any irregularity or illegality in his election or appointment 
or in the service of any notice of meeting o 1 the council or of any 
committee or by reason of such act having been done during the 
period of any vacancy in the office of chqirman, vice-chairman or 
member of the council or committee. 

"75. Vesting of public streets and appuqtenances in the municipal 
council.--(l) All public streets in any municipality, with the pave- 
ments, stones and other materials thereof, alld all works, materials and 
other things provided for such streets, all isewers, drains, drainage 
works, tunnels and culverts, whether made at the cost of municipal 
fund or otherwise, in, alongside or under aqy street, whether public 
or private, and all works, materials and thlngs appertaining thereto 
and all trees not being private property grpwing on public streets 
or by the side thereof shall vest in the munkipal council. 

(2) The Government may, by notificaFion, withdraw any such 
street, sewer, drain, drainage work, tunnel, culvert or tree from the 
control of the council and place the same under the control of the 
Public Works Department. 

I 

"76 Prohibition against removal of or causing damage to trees 
growing on public streets.--(I) No person shall, except as permitted 
by rules made under this Act and except, in accordance with the 
conditions imposed bv any licence made hequisite by such rules, 
fel!, remove, destroy, lop or strip; bark, leaves or fruits from, or 
otherwise damage, any tree growing on any public street, if such tree 
does not vest in, or belong to, such persop. 

! 
(2) Subject to  the provisions of this !Act and the rules made 

thereunder, a municipal council may also :make such provision as 
it thinks fit for the planting and preservatipn of trees on the sides 
of all public streets within municipal limi$s. 

"77. Duty of municipal cot~ncil in &spect of public streets 
withdrawn.-Where any public street has &en withdrawn from the 
control of a municipal council under sub- ction (2) of section 75 
and placed under the control of the h b l '  g Works Department of 
the Government, it shall be the duty of the municipal council to 
provide at the cost of the municipal fund, to such extent as the 
Government may, by general or special o#er, direct- 

i 

*The action came into force on the 26 h day of January, 1974 
vide Extraordinary Gzmtt~ No. 11,  dated 47th Januray, 1974. 



(a) for the lighting, watering, scavenging, and drainage 
of such street ; 

(b) for the provision, maintenance and repair of the drains 
and sewers in, alongside, or under such street ; 

(c) for the provision, maintenance and repair of foot-ways , 
attached to such street: 

Provided that where in the discharge of such duties it is necessary 
for the council to open and break up the soil or pavement of any 
such street, the council shall obtain the previous consent of such 
officer of the Public Works Department as the Government may, 
by general or special order, specify: 

Provided further that in cases of emergency, the council may, 
without such consent, open and break up the soil or pavement of 
any such street, but shall, as far as practicable, restore such soil or 
pavement to the condition in which it was immediately before it was 
opened and broken up, and a report of the action so taken and the 
reasons therefor shall be sent forthwith to the officer :pecified under 
the foregoing proviso. 

*78. Vacant lands belonging to Government situated in the munici- 
pality to be in the possession or under the control of the council.- 
(1) On and from the date of the commencement of this Act, all 
vacant lands belonging to or under the control of the Government 
situated within the local limits of a municipality, shall, subject to the 
provisions of sub-sections (2) and (3) and to such conditions as may 
be prescribed, be deemed to be in the possession or under the 
control of the council concerned for purposes of this Act. 

Explanation.-For the purpose of this section, "vacant land" 
includes a poramboke, donka or kunta. 

(2) The council shall keep all such vacant lands free from 
encumbrances and shall restore the possession or control of any such 
land to the Government free of cost whenever it is required by the 
Government for its use or for any public purpose. 

(3) The council shall not- 

(a) construct or permit the construction of any building 
or other structure on any such vacant land; 

*The section came into force on the 26th day of January. 1974 
vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



(b) use or permit the use of such vacant land for any 
permanent purpose ; or 

I (c) alienate such vacant land to $ny third party, 

unless the prior permission of the Govern#ent is obtained by the 
council therefor after furnishing such information as the Government 
may require including the usefulness of the land for any housing 
scheme. 

"79. Power of Government to transfer control of endowment to 
council.-(1) The Government may, by notification, with the consent 
of a council, make over to the council the rhanagement and superin- 
tendence of any charitable endowment in respect of which powers 
and duties attach to the Government under the provisions of the law 
for the time being in force relating to endowments and charitable 
institutions and thereupon all powers and duties which attach 
to the Government in respect theteof shall attach to 
the council as if it had been specially. named in the said law, 
and the council shall manage and superintend such endowment. 

(2) The Government may, of its own motion, and by notifi- 
cation, resume the management and superiatendence of any endow- 
ment made over to a council under sub-section (I), and, upon such 
resumption, all the powers and duties attaching to the council in 
respect of the endowment shall cease and 'determine. 

"80. Collected sewage, etc., to belong to municipal council.-All 
rubbish, sewage, filth and other matter dollected by a municipal 
council under this Act shall belong to the' council. 

"8 1. Inventory of municipal property.t(l) The commissioner 
shall maintain an inventory of all immovable property owned by the 
municipal council or to which the council has a reversionary right. 

(2) A copy of the said inventory $hall be deposited in the 
office of the Director, and all changes shall be forthwith communicated 
to him. 

*82. Limitation of power to accept property in trit.-The 
council may accept trusts relating exclusfvely to the furtherance 
of any purpose to which the municipal fuhd may be applied. 

*The sectio? came into force on the 24h  day of January, , 1974 
vide Extraordinary Gazette No. 11 ,  dated 17th ;January, 1974. 



"83. Objects not provided for by this Act.-The Government 
may, with the consent of a municipal council, transfer to the council 
the management of any institution or the execution of any work 
not provided for by this Act, and it shall thereupon be lawful for 
the council to undertake such management or execution : 

Provided that in every such case the funds required for such 
management or execution shall be placed at the disposal of the 
council by the Government. 

I 
"84. Procedure for acquisition of immovable property under the 

Land Acquisition Act, 1894.---(I) Any immovable property which any 
municipal authority is authorised by this Act to acquire may be . 

acquired under the provisions of the Land Acquisition Act, 1894 
(Central Act 1 of 1894) and on payment of compensation awarded 
under the said Act in respect of such property and of any other 
charges incurred in acquiring it, the said property shall vest in the 
council. 

(2) Where a municipal authority proposes to acquire any 
immovable property otherwise than under the provisions of the 
Land Acquisition Act, 1894 (Central Act 1 of 1894), it shall obtain 
the previous approval of the Director therefor. While according his 
approval, the Director shall determine the value at which the 
property is to be acquired and every such acquisition shall be subject 
to the previous sanction of the Government. 

"85. Authority competent to contract and contractual powers of 
persons appointed by Government.-41) The power of making on 
behalf of the council all contracts whereof the value or amount 
does not exceed one thousand rupees shall be exercised by a commit- 
tee consisting of the chairman, the commissioner and one member of 
the council elected by it. 

(2) In respect of a contract whereof the value or amount 
exceeds one thousand rupees, the sanction of the council for the 
making thereof shall be obtained before the same is made. 

(3) Notwithstanding anything contained in sub-sections (1) and I 
(2), any person appointed by the Government to carry any work 
into execution on behalf of a municipal council may, subject to such 
control as the Government may prescribe, make such contracts as are 
necessary for the purpose of carrying such work into execution to the 
extent of the sum provided for such work, and the municipal council' 
shall pay to the person so appointed such sums as may be required 
for the said purpose to the extent aforesaid. 

*The *on came into force on the. 26th day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



Explanation.-For the purposes of t q s  section, "making of 
contract" includes the power of calling for tenders, acceptance of 
tenders and sanctioning of estimates in relatipn to that contract. 

! 
"86. Rules regarding the conditions on 1 which contracts may be 

made.-The power conferred by section 84 to make or sanction 
contracts shall be subject to such rules a! may be prescribed in 
regard to the conditions on which, and the $ode in which, contracts 
may be made or sanctioned by or on behalf f municipal councils. P 

"87. Mode of executing contracts.--(l) very contract made by, 
or on behalf of, a council, whereof the v 1 lue or amount exceeds 
three hundred rupees shall be in writing a& except in the case of 
contracts made under the provisions of sub-dection (3) of section 85, 
shall be signed by the commissioner. 

(2) A contract executed or made ptherwise than in con- 
formity with the provisions of this section a of section 85 and the 
rules referred to in section 86 shall not be on the municipal 
council. 

I 
"88. Motion of no-confidence in chairmh or vice-chairman.-(1) 

Subject to the provisions of this section, a 4motion, expressing want 
of confidence in the chairman or in the viceichairman may be made 
in accordance with the procedure laid down berein. 

(2) A written notice of intention to dake the motion, in such 
form as may be fixed by the Government, si ed by such number of 
councillors as shall constitute not less than t$-fifths of the sanctioned 

him in this behalf (hereinafter in this section referred to as the 
authorised officer). 

(3) A copy of the statement of thh charges together with 
a copy of the motion referred to in sub-sec ion (2) shall be caused 
to be delivered to the chairman or vice-cha rman concerned by the 
Director or the authorised officer and the c irman or vice-chairman 
shall by notice in writing be required to give a statement in reply to 
the charges within a week of the receipt of the notice by the 
chairman or vice-chairman. ? i 

1 

* The seetion came into force on the 
vide Extraordinary Gazette No. 11, dated 



(4) The Director or the authorised officer shall, after the 
expiry of the period of notice issued under sub-section (3), convene 
a meeting for the consideration of the motion, to be held at the 
municipal office, at a time appointed by him, which shall not be 
later than thirty days from the date on which the notice under 
sub-section (2) was delivered to him. He shall give to the councillors 
notice of not less than fifteen clear days of such meeting and of the 
time appointed therefor. 

(5) (a) The Director or the authorised officer shall preside at 
the meeting convened under this section, and no other person shall 
preside thereat. 

(b) If within half an hour after the time appointed for the 
meeting, the Director or the authorised officer is not present to 
preside at the meeting, the meeting shall stand adjourned to a time 
to be appointed and notified to the councillors by the Director or 
the authorised officer. 

(6) (a) If the Director or the authorised officer is unable to 
preside at the meeting, he may, after recording his reason in writing 
adjourn the meeting to such other time as he may appoint. 

(b) The date so appointed shall not be later than thirty 
days from the date appointed for the meeting under sub-section (4). 

(c) Notice of not less than seven clear days shall be given 
to the councillors of the time appointed for the adjourned meeting. 

(7) Save as provided in sub-sections ( 5 )  and (61, a meeting 
convened for the purpose of considering a motion under this section 
shall not for any reason be adjourned. 

(8) As soon as the meeting convened under this section 
has commenced, the Director or the authorised officer shall read to 
the council the motion for the consideration of which it has been 
convened, the statement of charges and the statement, if any, of the 
chairman or vice-chairman in reply to the said charges and declare 
it to be open for debate. 

(9) No debate on any motion under this section shall be 
adjourned. 

(10) Such debate shall automatically terminate on the expiry 
of two hours from the time appointed for the commencement 
of the meeting, if it is not concluded earlier. Upon the conclusion of 
the debate or upon the expiry of the said period of two hours, as the 
case may be, the motion shall be put to the vote sf  the councillors. 



(11) The Director or the authorised qfficer shall not speak on 
the merits of the motion, nor shall he be eqtitled to vote thereon. 

(12) A copy of the minutes of said beeting together with a 
copy of the motion and the result of the voylng thereon shall, forth- 
with on the termination of the meeting, be f e a r d e d  by the Director 
or the authorised officer to the Government. 

(13) Tf the motion is carried with the1 support of the majority 
of the sanctioned strength of the council, tqe Government shall, by 
notification, remove the chairman or viceichairman, as the case 
may be. 

(14) If the motion is not carried by such a majority as 
aforesaid, or if the meeting cannot be held :for want of a quorum, 
no notice of any subsequent motion expresbing want of confidence 
in the same chairman or vice-chairman shaU be received until after 
the expiry of six months from the date of thie meeting. 

(15) No notice of a motion under this section shall be 
received within six months of the assumption of office by a chairman 
or vice-chairman, as the case may be. 

'89. Annual administration report.---(1) [a) As soon as may be 
after the first day of April in every year, and not later than such 
date as may be fixed by the Government! the municipal council 
shall submit to the Government through the Director a report on 
the administration during the preceding year! in such form and with 
such details as may be prescribed. 

(b) If the Government makes any remark on the report, 
such remarks shall be forwarded to the qouncil and the council 
shall be entitled within such time as the Government may fix to 
offer or make such explanation or observatiqns as the council thinks 
fit. 

I 

(2) The commissioner shall prepare the report ; the municipal 
council shall consider his report and forwad it to the Government 
with its resolutions thereon, if any. 

(3) The report and the resolutions thereon, if any, shall be 
published in such manner as the council may,, subject to the approval 
of the Government, direct. / 

I 

*The section came into force on the 26{h day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th 1 January, 1974. 
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(b) Chairman and ~ o m c i l l o r s  

*9U. Powers and furactions of the chairman.-The chairman of 
the municipal council shall- 

(a) make arrangements for the election of the vice-chairman; 

(b) convene the meetings of the municipal council ; and 

(c) perform all the duties and exercise all the powers 
specifically imposed or conferred on the chairman by this Act. 

*91. Privileges of the chairman regarding records and corres- 
pondence.-41) The chairman shall have full access to all the records 
of the municipal council and no official correspondence between the 
council and the Government shall be conducted except through 
the chairman. 

(2) The chairman shall be bound to transmit the camrnuni- 
cations addressed through him by the commissioner to the Government 
or by the Government to the commissioner. 

*92. Chairman to be member of every committee of t b  coon&il.- 
The chairman shall, by virtue of his office, be a member of every 
committee of the council. 

"93. Delegation and devolution of functions of chairman.-(]) 
The chairman may, by order in writing, delegate any of his functions 
to the vice-chairman : 

Provided that he shall not delegate any functions which the 
municipal council expressly forbids him to delegate. 

(2) If the chairman has been continuously absent from 
jurisdiction for more than fifteen days or is incapacitated, his func- 
tions shall, during such absence or incapacity, devolve on the vice- 
chairman : 

Provided that where the absence from jurisdiction of the chairman 
is within the Union territory and is on business connected with the 
municipajity, the chairman's functions shall not, except to the 
extent, if any, to which functions have been delegated by him . 
under sub-section (I), devolve on the vice-chairman. 

- - 

* The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



(3) If the vice-chairman has also en continuously absent 
from jurisdiction for more than fifteen day or is incapacitated or 
if the office of vice-chairman is vacant, the c airman shall, by order 
in writing, delegate any of his functions 1 o any councillor who 
shall be styled "chairman-delegate" during the period of delegation : 

1 
Provided that- 

i 
(i) when an order of delegation j made under this sub- 

section is in force, no further order of del gation of any functions 
shall be made in favour of any councillor 3 ther than the councillor 
in whose favour the order in force was mad& ; 

(ii) no delegation under this sub-siction shall, without the 
special sanction of the council, be made for any period exceeding in 
the aggregate ninety days in any year ; and 

(iii) every order made under t q s  sub-section shall be 
communicated forthwith to the council and tb the Director. 

(4) (a) The exercise or discharge of hny functions delegated 
under sub-section (1) or sub-section (3) sqall be subject to such 
restrictions, and conditions, if any, as ma be laid down by the 
chairman and shall also be subject to his co I trol and revision. 

(b) The chairman shall aiso have: power to control and 
revise the exercise or discharge of any functions devolving on the 
vice-chairman under sub-section (2). ! 

I 

I 
"94. Presidency of council.-41) Every /meeting of the council 

shall be presided over by the chairman ; in Ws absence by the vice- 
chairman and in the absence of both the phairman and the vice- 
chairman, by a councillor chosen by the me'bting to preside for the 
occasion. 

"1 e all (2) The chairman shall preserve order and shall de-'d 
points of order arising at or in conn ction with meetings. 
There shall be no discussion on any point o f , order and the decision 
of the chairman on any point of order shs(l1, save as is otherwise 
expressly provided in this Act, be final. 

! 
I - 

* The section came into force on the t6th day of January, 1974 
vide Extraordinary Gazette No. 11, dateb 17th January, 1974. 



(3) (a) Where the conduct of a councillor or a member of a 
committqe is in the opinion of the chairman disorderly, he may 
dirwt that such councillor or member shall withdraw from the 
meeting of the council or the committee and such councillor or 
member shall thereupon withdraw and shall not be allowed to attend 
for the remainder of the day's meeting. 

(b) If any councillor or member, who has been ordered to 
withdraw, continues to remain in the meeting, the chairman may 
take steps to cause him to be removed. 

E~p1anation.-In this section and in section 95 "chairman" 
includes in the case of a meeting of the municipal council, a vice- 
chairman or councillor presiding for the occasion and in the case of 
a committee, a councillor or other person presiding for the occasion. 

*95. Councillor when to abstain from taking part in discussion 
and voting.-(I) No councillor shall vote on, or take part in the I I 
discussion of, any question coming up for consideration at a meeting 
of the council or of any standing committee or other committee if 
the question is one in which, apart from its general applicaion to 
the public he has any direct or indirect pecuniary interest by 
himself 01' his partner. 

(2) The chairman may prohibit any councillor from voting 
or taking part i~ the discussion of any matter in which he believes 
such councillor to have such interest, or he may require such 
councillor to absent himself during the discussion. 

(3) Such councillor may challenge the decision of the 
chairman, who shall thereupon put the question to the meeting. 
The decision of the meeting shall be final. 

(4) If the chairman is believed by any councillor present at 
the meeting to have any such pecuniary interest in any matter under 
discussion, he may, if a motion to that effect be carried, be required 
to absent himself from the meeting during such discussion. 

(5) The councillor concerned shall not be entitled to vote on 
the question referred to in sub-section (3), and the chairman con- 
cerned shall not be entitled to vote on the motion referred to in 
sub-section (a). 

* The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



*96. Duties and powers of indi*:dud/ councillors.- (1) Any 
councillor may call the attention of the co4missioner to any neglect 
in the execution of municipal work, to any waste of municipal 
property, or to the wants of any locality and may suggest any 
improvements which may appear desirable. 

j 

(I) Every councillor shall have the dght to move resolutions 
and to interpellate the chairman on matlers connected with the 
municipal administration subject to such. !regulations as may be 
framed by the council. 

1 
(3) Every councillor shall have access during office hours to 

the records of the council after giving due n&ce to the commissioner 
provided that the commissioner may, for reasons given in writing, 
forbid such access. 

*97. Resignation of chairman, vice-chairqan or councillor.- (1) (a) 
The chairman of the municipal council day  resign his office by 
giving notice in writing to the vice-chairmah and in his absence to 
the municipal council. I 

(b) The vice-chairman or any courjcillor or any member of 
.a  standing committee may resign his office by giving notice in writing 
to the chairman or in his absence to the municipal council. 

(2) Such resignation shall take eff&t in the case of the 
chairman of the municipal council from the date. on which it is 
placed before the municipal council, and in gny other case from the 
date on. which it is received by the chairman! 

( c )  Commissioner 
1 

"98. Functions of the commissioner.--(I) Notwithstanding any- 
thing contained in section 67 but subject to all other provisions 
of this Act and the rules made thereundet, the municipal council 
shall have power to issue such specific direcljions as it may think fit 
regarding the performance by the comnhissioner of any of the 
functions assigned to him under this Act. 1 

(2) The commissioner shall- i 

(a) be bound to give effect to kvery resolution of the 
municipal council, unless such resolution is ; modified, suspended or 
cancelled by the Government or the Directolj : 

* The section came into force on the day of January, 1974 
vide Extraordinary Gazette No. 11, d 17th January, 1974. 



Provided that if in the0bPinion of the commissioner any resolution 
contravenes any provision,of this Act or any other Act, or of any 
rule, notification, bye-law or regulation made or issued under this Act 
or any other Act, or of any order passed by the Government, he 
shall, withtn seven days of the passing of the resolution, refer the 
matter to the Government for orders and inform the municipal 
council of the action taken by him at its next meeting ; 

(b) furnish to the municipal council such periodical reports 
regarding the progress made in carrying out the resolutions of that 
body and in the collection of taxes as the municipal council may 
direct and furnish such other reports as the Government may, by 
general or special order, require him to furnish to the Government ; 
and 

(c) perform all the duties and exercise all the powers 
specifically imposed or conferred on the commissioner by this Act 
and subject, whenever it is hereinafter expressly so provided to the 
sanction of the council and subject to all other restrictions and 
conditions hereinafter imposed, exercise the executive power for the 
purpose of carrying out the provisions of this Act and be directly 
responsible for its fulfilment. 

*99. Emergency powers of commissioner.-The commissioner 
may, in cases of emergency, direct the execution or stoppage of any 
work or the doing of any act which would ordinarily require the 
sanction of the council and immediate execution, stoppage or doing 
of which is, in his opinion, necessary for the service or safety of 
the public and may direct that the expense of executing such work 
or doing such act shall be paid from the municipal fund : 

Provided that- 

(a) he shall not act under this section in contravention of 
any order of the council prohibiting the execution of any particular 
act, and 

(b) he shall report the action taken under this section and 
the reasons therefor to the council at its next meeting. 

* The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



'100. Power of commissioner to i n k  p t ty  contingent 
expenditure.-The commissioner may, withou the sanction of the 
council, incur petty contingent expenditu* incidental to the 
municipal administration not exceeding such amount in each case as 
may be prescribed generally or for particular classes of cases : 

i 

Provided that- 

(a) provision to meet the expenditurd is available under the 
relevant head of account 'in the budget framqd by the council with 
the modification, if any, made therein by the Government ; and 

(b) the commissioner shall report a expenditure incurred 

I meeting. 
t under this section and the reasons therefor to he council at its next 

I 

"101. Rights and duties of the comn@ioner.-(1) (a) The 
commissioner shall have the right to attend 1 the meetings of the 
council or any committee thereof, and take 4art in the discussions 
thereat but shall not have the right to mcpve any resolution or 
to vote. 

I (b) The commissioner shall attend 1 any meeting of the 
council or of any committee if required to do Fo by the chairman. 

I 

(2) The officers and servants of the mu$icipal council shall be 
subordinate to the commissioner. 

(3) Subject to any directions given of restrictions imposed 
by the Government or the municipal counbil, the commissioner 
may, by order in writing, delegate any of j his functions to any 
officer or servant of the council or to any servant of the Govern- 
ment. The exercise or discharge of any functjons so delegated shall 
be subject to such restrictions, limitations andlconditions as may be 
laid down by the commissioner and shall also be subject to his 
control and revision. i 

1 

* The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11,  dated 1 7th January, 1974. 
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CHAPTER VI 

CONTROLLING AIJTHORITIES AND THEIR POWERS 

"102. Power of Government and Director for pwpmes of 
control.---(1) The Director may enter on and inspect, or cause to be 
entered on and inspected, any immovable property or any work in 
progress under the control of any municipal authority. 

(2) The Government or the Director may at any time require 
the council or the commissioner- 

(a) to produce any record, correspondence, plan or other 
document ; 

(b) to furnish any return, plan, estimate, statement, account 
or statistics ; 

(c) to furnish or obtain any report ; 

(d) to consider any observations it or he may think proper 
to record in writing in regard to the proceedings or duties of the 
council or the commissioner. 

(3) The Government or the Director may depute any officer 
to inspect or examine any municipal department, office, service, work 
or thing and to report thereon and any officer so deputed may for 
the purposes of such inspection or examination, exercise all the 
powers conferred by sub-section (2). 

*103. Director's power to enforce execution of resdutiolls.-- 
(1) If it appears to the Director that the commissioner of a 
municipality has made default in carrying out any resolution of the 
council, the Director, after giving the commissioner a reasonable 
opportunity of explanation, shall send a report thereon together with 
the explanation, if any, of the commissioner to the Government and 
at the same time forward a copy of the same to the council. 

(2) Notwithstanding anything contained in sub-seetion (1) 
but subject to all the other provisions of this Act and the rules 
made thereunder, the municipal council shall have power to issue 
such specific directions as it may think fit regarding the performance 
by the commissioner of any of the functions assigned to him under 
this Act. 

* The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No, 11, dated 17th January, 1974. 



I "104. Power to suspend or cancel redolution, etc.-(1) The 
Government may, by order in writing- I 

I 

(i) suspend or cancel any resolutioq passed, order issued, 
or licence or permission granted, or 

(ii) prohibit the doing of any act iwhich is about to be 
done or is being done in pursuance or under .colour of this Act, if, 
in its opinion- 

(a) such resolution, order, licence, ermission or act has 
not been legally passed, issued, granted or aut J!' orised, 

(b) such resolution, order, licence, permission or act is ir 
excess of the powers conferred by, or in contravention of this Act 
or any other Act or of any rule, notificationj regulation or bye-law 
made or issued under this Act or any otller Act, or an abuse of 
such powers or is considered by the Government to be otherwise 
undesirable. 

(c) such resolution, order, licence, .rberniission or act is in 
contravention of any direction issued by the Government, or 

(d) the execution of such resolutioh or order, the conti- 
nuance in force of such licence or permission or the doing of such 
act is likely to cause danger to human life, !health or safety, or is 
likely to lead to a riot or any affray : 

Provided that the Government shall bef% taking action under 
this section on any of the grounds referred; to in clauses (a), (b) 
and (c) give the authority or person conceraed an opportunity for 
explanation ; 

Provided further that nothing in this subisection shall enable the 
Government to set aside any election which has been held. 

(2) If, in the opinion of the Directsr, immediate action is 
necessary on any of the grounds referred ta in clause (d) of sub- 
section ( I ) ,  he may suspend the resolution, otder, licence, permission 
or act, as the case may be, and report to t k  Government and the 
Government may thereupon either rescind tqe Director's order or 
after giving the authority or person concerned a reasonable oppor- 
tunity of explanation, direct that it shall codtinue in force with or 
without modification permanently or for such period as it thinks fit. 

- 
* The section came into force on the th day of January, 1974 

vide Extraordinary Gazette No. 11,  dat 17th January, 1974. 



*105. Emergency powers of Director.-41) The Director may, 
in cases of emergency, direct or provide for the execution of any 
w ~ r k ,  or the doing of any act which the council or the commissioner 
is empowered to execute or to do, and the immediate execution or 
the doing of which is, in his opinion, necessary for the safety of the 
public and may direct that the expense incurred in executing such 
work or doing such act as the emergency may require shall be paid 
from the municipal fund. 

(2) If the expense is not so paid, the Director may make an 
order directing the person having the custody of the municipal fund 
to pay it in priority to any other charge against the fund. 

(3) Such person shall, so far as the funds to the credit of 
the municipal council admit, be bound to comply with such order. 

(4) Every case in which the powers conferred by this section 
are exercised shall be forthwith reported to the Government by the 
Director with the reasons in full for the exercise of such powers, 
and a copy of the letter shall at the same time be sent to the 
municipal council for information. 

(5) The Director may at any time stop the execution of any 
work if in his opinion it causes or is likely to cause danger to 
human life, health or safety. 

*106. Government's power to appoint officers to -vise 
mdcipalities.-(l) The Government may, by notification, appoint a 
Director who shall exercise all powers or perform all duties as 
Director under this Act. 

(2) The Government may also appoint such other officers as 
may be required for the purpose of inspecting or superintending the 
operations of all or any of the municipal councils established under 
this Act or the acts or proceedings of all or any of the commis- 
sioners or for the purpose of inspecting the records of all or any 
of the commissioners. 

(3) AT1 schools, hospitals, dispensaries, vaecine stations, 
choultries and other institutions maintained by any municipal council 
and all documents relating thereto shall at all times be open to the 
inspection of such officers as the Government may appoint in that 
behalf. 

* The section came into fom on the 26th day of January, 1974 
vide Extraordinary Gaztte No. 11, dated 17th January, 1974. 



(4) Municipal authorities and muni ipal officers and other 
employees shall be bound to afford to insp a ting or superintending 
officers appointed under this section such a cess at all reasonable 
times to municipal property or premises, and o all documents which, 
subject to any rules framed for their guidan e under this Act, they 
may consider to be necessary to enable t em to discharge their 
duties of inspection or superintendence. 

1 I 

*107. Government's power to direct the {aking of action and to 
appoint a person to take action in default at; expense of the council 
and to undertake works for council.-(1) If, OF receipt of any infor- 
mation or report obtained under sub-section1 (2) or sub-section (3) 
of section 102 or otherwise, the Government id of opinion- 

(a) that any duty imposed on any /municipal authority by 
or under this Act or any other Act or I)y any order made or 
direction issued by the Government in exercise iof any power conferred 
by or under this Act or any other Act has qot been performed or 
has been performed in an imperfect, inefficienq or unsuitable manner, 
or 

(b) that adequate financial provisiob has not been made 
for the performance of any such duty, thei Government may, by 
order, direct the council or the commissioner \within a period to be 
specified in the order to make arrangements1 to its satisfaction for 
the proper performance of the duty or to make financial provision to 
its satisfaction for the performance of the duty, as the case may be: 

Provided that, unless in the opinion of the Government the 
immediate execution of such order is necedsary, the Government 
shall, before making an order under this sub-section, give the council 
an opportunity of showing cause why such order should not be made. 

(2) If, within the period fixed by $n order issued under 
sub-section ( I ) ,  any action directed under t sub-section has not 
been duly taken, the Government may, by 

1 (a) appoint some person to fake the/ action so directed, 

I (b) fix the remuneration to be paid + him, and 

(c) direct that such remuneration apd the cost of taking 
such action shall be defrayed out of the 'unicipal fund, and, if 
necessary, that any one or more of the tares?tuthorised by this Act 
shall.be levied or increased, but not so as to1 exceed any maximum 
specified by this Act. ! 

I 
*The section came into force on the 
Extraordinary Gazette No. 11,  dated 17th 



(3) For the purpose of taking the action directed as aforesaid, 
the person appajnted under sub-section (2) shall have power to make 
such contracts as are necessary, may exercise any of the powers 
conferred on any municipal authority by or under this Act and 
specified in this behalf in the order issued under sub-section (2), and 
shall be entitled to protection under this Act as if he were a 
municipal authority. 

(4) The Governmwt may, in addition to or instead of 
directing the levy or increase of any of the said taxes, direct, by 
notification, that any sum of money which may in its opinion be 
required for giving effect to its orders be borrowed by debentures on 
the security of all or any of the said taxes at such rate of interest 
and upon such terms as to the time; of repayment and otherwise as 
may be specified in the notification. 

(5) The provisions of section 214 shall, as far as may be, 
apply to any loan raised in pursuance of this section. 

(6) The Government may, with the conseat of the municipal 
council, undertake on its behalf the construction of water-supply, 
drainage or other works, appoint persons to carry out the construction 
of such works, and direct that the expenses, including the pay of 
such persons, be paid from the municipal fund. 

(7) If expenses which the Government has directed under 
sub-section (6) to be paid from the municipal fund are not so paid, 
the Director may, with the previous sanction of the Government 
make an order directing the person having the custody of the 
municipal fund to pay it in priority to any other charge against such 
fund except charges for the service of authorised loan. 

(8) Such person shall, so far as the funds to the credit of 
the municipal council admit, be bound to comply with such order. 

*108. Power of Government to remove chairman or vice- 
chairman.-41) The Government may, by notification, remove any 
chairman or vice-chairman, who in its opinion wilfully omits or 
refuses to carry out or disobeys the provisions of this Act or any 
rules, bye-laws, regulations or lawful orders or directions made or 
issued thereunder or abuses the powers vested in him. 

*The section came into force pn the 26th day of January, 1974 vide 

I Extraordinary Gazette No. 11 ,  dated 17th January, 1974. 



(2) The Government shall, when it Proposes to take action 
under sub-section (I), give the chairman or pice-chairman concerned 
an opportunity for explanation, and the noti$lcation issued under the 
said sub-section shall contain a statement !of the reasons of the 
Government for the action taken. ! 

(3) Any person removed under su$-section (1) from the 
office of chairman or from the office of vice-chairman shall not be 
eligible for election to either of the said okices until the date on 
which notice of the next ordinary elections to the municipal council 
is published in the prescribed manner, or tye expiry of six months 
from the date of the removal, whichever is eblier. 

"109. Government's power to dissolve or supersede council.- 
(1) If in the opinion of the Government a douncil is not competent 
to perform or persistently makes default i performing the duties 
imposed on it by law, or exceeds or abuses 7 ts powers, the Govern- 
ment may, by notification, direct that the cbuncil be dissolved and 
reconstituted on such date as the Governmen1 may fix in that behalf, 
or it may, if it thinks necessary, supersede the council for a specific 
period not exceeding one year : 

1 

Provided that- 

(a) for the purpose of completing the elections to a council 
which has been dissolved, the Government may, from time to time, 
extend the time fixed by it under this sub-rsection for its reconsti- 
tution ; 

(b) the Government shall not supersede a portion only of 
the municipal council. 

(2) Before publishing a notjfication ueder sub-section (I), the 
Government shall communicate to the councq concerned the grounds 
on which it proposes to do so, fix a repsonable period for the 
council to show cause against the proposal and consider its explana- 
tions or objections, if any : I 

I 

Provided that where a council has disbbeyed an order issued 
under section 104, the Government shall not be bound to follow the 
procedure laid down in this sub-section. 

*The sections came into force on the 26th qay of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th Japuary, 1974. 



(3) On the date fmed for the dissolution of the council 
under sub-section ( I ) ,  the following consequences shall ensue :- 

(a) All the members of the council as well as its chairman 
and vice-chairman shall forthwith be deemed to have vacated their 
offices and fresh elections shall be held in accordance with the 
provisions of this Act. 

(b) (i) All or any of the functions of the council and of its 
chairman, may during the period commencing from the date of 
dissolution to the date of the reconstitution of the council, be 
exercised and performed, as far as may be, and to such extent as 
the Government may determine, by such pqrson as the Government 
may appoint in that behalf and any such person who is not a 
Director may, if the Government so directs, receive payment for his 
services from the m ~ ~ i c i p a l  fund. 

(ii) The .Government may determine the relations of such 
person with the Director and with it ; and may direct the commissioner 
to exercise and perform any powers and duties of the council in 
addition to his own. 

(c) The newly elected councillors shall enter. upon their 
offices on the date fixed for the reconstitution of the'dqouncil. 

I 

(4) Supersession shall take effect from noon on the date of 
publication of the notification, if no date is therein specified, and 
thereupon the following consequences shall ensue :- 

(a) All the members of the council as well as its chairman and 
vice-chairman shall forthwith be deemed to have vacated their offices. 

(b) (i) All or any of the functions of the council and 
of its chairman, may, during the period of supersession be exercised 
and performed, as far as may be, and to such extent as the 
Government may determine, by such person as the Government may 
appoint in that behalf and any such person who is not a Director 
may, if the Government so directs, receive payment for his services 
from the municipal fund. 

(ii) The Government may determine the relations of such 
person with the Director and with it ; and may direct the commis- 
sioner to exercise and perform any powers and duties of the council 
in addition to his own. 



1 

(5) On or before the expiry of the period of supersession 
notified under sub-section (I), the Governm d nt may, by notification, 
for reasons to be stated in the notificatiod, extend the period of 
supersession for a further period not exceeding six months, or 
notwithstanding anything contained in clause (a) of the proviso to 
sub-section (I) of section 5 withdraw the qrea of the municipality 
from the operation of this Act under that siction. 

( 6 )  The Government may reconstitute the council before the 
expiry of the period notified under sub-sectioh (1) or sub-section (5). 

(7) When a council is dissolved or' superseded under this 
section, the Government until the date of the reconstitution thereof 
and the reconstituted council thereafter shal be entitled to all the 
assets and be subject to all the liabilities o 1 the council as on the 
date of the dissolution or supersession ind on the date of 
the reconstitution respectively. I 

*[109~. Power to appoiat Special Officer'in certain cases.- 

(1) Whenever- i 

(a) the ordinary elections to a Municipal Council under this 
Act or any proceedings consequent thereon have been stayed by 
an order of a competent court or authority, or 

(b) the election of all the councillors or more than two-thirds 
of the councillors has been declared b$ a competent court or 
authority to be void, or 

(c) the term or the extended term of joffice of the councillors 
has expired and new councillors have not been elected in 
accordances with the provisions of this Act, or 

(d) all the councillors or more tban two-thirds of the 
councillors have resigned, 

I 

the Government shall, by notification, apdoint a Special Officer 
for such period as may be specified in thq notification and may, 
by like notification, curtail or extend the peri* of such appointmant : 

Provided that nothing in this sub-se&n shall prevent the 
Government from appointing the same Spec61 Officer in respect of 
more than one Municipal Council. 8 

i 
I 
L 

*Inserted by Act 3 of 1978, section 3, with effect1 from 30-3-1978. 
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(2) Notwithstanding anything contaiaed in this Act, during 
the period for which the Special Officer holds office, all powers and 
duties conferred and imposed upon the Municipal Council, standing 
Committees or other Committees of the Municipal Council and the 
chairman, vice-chairman, and other authorities (other than the 
commissioner) by or under this Act or any other law for the time 
being in force shall be exercised and performed by the Special Officer. 

(3) (a) The Government may direct that the Special Officer 
shall be a whole-time officer, and when such a direction is issued 
he shall be paid out of the municipal fund such monthly salary 
and allowances as the Government may, from time to time, by order 
determine. 

(b) When an officer of the Government is appointed as 
Special Officer, the Municipal Council shall make such contribution 
towards the leave allowances, pension and provident fund of the 
officer as may be required by the conditions of his service under the 
Government, to be paid by him or for him, as the case may be. 

(4) References in any enactment or law for the time being in 
force to the chairman of the Municipal Council shall, during the 
period for which the Special Officer holds office, be construed as refe- 
rences to the Special Officer appointed under sub-section (1). 

(5) In the discharge of his functions, the Special Officer 
shall be guided by such directions in matters of policy involving 
public interest as the Government may by order specify ; and if any 
question arises whether a direction relates to a matter of policy 
involving public interest, the Government shall decide the same. 

(6) (a) The Government may, if it thinks fit, appoint an 
Advisory CounGil to advise and assist the Special Officer, appointed 
under sub-section (I), in the exercise of the powers and the per- 
formance and discharge of the duties and functions, conferred or 
imposed on him by or under this Act or any other law for the 
time being in force. 

(b) The members of the Advisory Council shall hold office 
d.ulri;ag the pleasure of the Government. 

(7) All property vested in the Municipal Council shall, until 
new councillors are elected, vest in the Special Officer in trust for the 
p 3 q m e  & #it k t .  - - -. .. - - 



(8) Nothing in sub-section (1) or $ub-section (2) shall be 
construed as effecting or implying in any way the dissolution of the 
Municipal Council as a body corporate. 

Explanation :-In this section, "Councif" includes a successor 
Council specified in column (3) of Schedule ,111. 

* 1 10. Power of officers acting for or in default of municipal council 
and liability of municipal fund.-When the Director or person appointed 
by the Government lawfully takes action on behalf or in default of the 
municipal council under this Act, he shall hav& all such powers as are 
necessary for the purpose, and shall be ent~tledi to the same protection 
under this Act as the municipal authority whose powers he is exercising 
and compensation shall be recoverable 'rom the nlunicipal fund by any 
person suffering damage from the exercise of sbch powers to the same 
extent as if the action has been taken by such qunicipal authority. 

CHAPTER VII. ' 

MITNICIPAL ESTABLISHMEWT. 

"111. Appointment of municipal health officer and municipal 
engineer.-(I) For any municipality the Government may, after 
consulting the council concerned, sanction' a post of municipal 
health officer and a post of municipal engineer: 

Provided that in the case of a municipality which has an annual 
income of less than three lakhs of rupees from ordinary receipts, 
the Government may, without sanctioning 'the post of municipal 
health officer or a municipal engineer, appoint any officer of the 
Public Health Department or Public Worb  Department on such 
terms as may be specified by the Governpent in this behalf to 
exercise the powers and discharge the fuactions of a municipal 
health officer or a municipal engineer, as the icase may be : 

! 
Provided further that when the officer: of the Public Health 

Department or the Public Works Department! is appointed to exercise 
the powers and discharge the functions unda this Act, such of the 
powers and functions as are exercisable by slny authority under this 
Act or any other law for the time being $I force in consultation 
with the municipal health officer or municipal engineer shall be 
exercised by such authority after consultatibn with the concerned 
officer appointed under the foregoing proviso !: 

*The sections came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th ~aduary, 1974. 



Provided also that where there is no municipal health officer or 
municipal engineer, the commissioner shall exercise the powers and 
discharge the functions of such officer. 

(2) The municipal health officer or municipal engineer shall 
devote his whole time to, the duties of his office and shall not 
undertake any work unconnected with the municipality except with 
the sanction or under the direction of the Government. 

(3) All the appointments to posts sanctioned under sub- 
section (1) shall be made by the Government. 

(4) All the officers appointed under sub-section (3) shall, save 
' 

as otherwise provided in the rules relating to the discipline and 
conduct of those officers, be deemed for all purposes as officers of 
the council and shall in the exercise of the powers and discharge of 
the functions under this Act, be subject to such control and 
direction of the chairman or commissioner as may be prescribed. 

(5)  The Government shall pay out of the Consolidated Fund 
of the Union territory salaries, allowances, leave allowances, pension 
and contribution, if any, towards the provident fund or pension-cum- 
provident fund or pension-arm-gratuity of every officer appointed 
by the Government under sub-section (3). 

" 1 1 2 .  Government's power to regulate the method of recruitment, 
caditions of service, etc., of officers appointed under section 111. -  ~ (1) The Government shall have power- 

(a) to make rules to regulate the classification and method 
of recruitment, conditions of service, pay and allowances, and disci- 
plinary conduct of the officers appointed under section 1 1  1 ; 

(b) to recover from the council concerned the whole or 
such proportion of the salary and allowances paid to any such officer 
and such contribution towards his leave allowance, pension or 
provident-cum-pension fund or pension-cum-gratuity fund of spch 
officer as the Government may, by general or special order, determine. 

(2) The Government may at any time withdraw any officer 
appointed under section 1 1  1 and appoint another in his place and it 
shall withdraw such'officer if such withdrawal is recommended by 
resolution passed at a special meeting called for the purpose and 
supported by the votes of not less than three-fifths of the sanctioned 
strength of the council. 

*The sections came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



I "1 13. Provincialisation of any class o municipal officers or 
servants.--(I) Notwithstanding anything con ,ained in this Act, the 
Government may, by notification, constitute jany class of officers or 
servants of municipal councils into a commm service for the Union 
territory. 

Explanation.-Where such a common se&ice is constituted under 
thls section, the Government shall have pow$ to include into it any 
class of officers or servants of local authoriti s established under any 
law for the time being in force. f 

(2) Upon the issue of a notificationi under sub-section (I),  
the Government shall have power to make rules to regulate the 
classification, methods of recruitment, including the manner of and 
the terms and conditions under which existing officer or servant 
shall be absorbed into, conditions of service, pay and allowances and 
discipline and conduct of the common service, thereby constituted and 
such rules may vest jurisdiction in respect of all or any 
of such matters in relation to such cadre in the Government or in 
such other authority or authorities as may be jspecified therein. 

(3) If any common cadre is constitutdd under sub-section (I), 
each council shall every year contribute out @f its revenue such sum 
on account of its share of the expenditure an any officer or servant 
belonging thereto posted to serve under it inhrred or to be incurred 
in that year for its purposes as the Governhent may by general or 
special order determine. 

Explanation.-In this section and in s e c t i ~  114 "existing officers" 
or "existing servants" means an officer o r ,  servant of an existing 
council within the meaning of section 506. 

I 
"114. Establishment of the municipal ceunci1.-(1) The council 

may with the sanction of the Government create such posts of officers 
and servants other than those specified in sections 111 and 113 as it 
shall deem necessary for efficient execution of its duties under this 
Act. 

I 

(2) The Government ]nay make rble_s to regulate the 
qualifications, pay, allowances, discipline abd conduct and other 
conditions of service, the method of recruitmdnt, and authority which 
may appoint any such officers and servants 4 municipal councils. 

*The sections came into force on the 26th d of Jannsry, 1974 vide 
Extraordinary Gazette No. 11, dated 17th gnuary, 1971. 



(3) The council shall, subject to the approval of the Govern- 
ment, decide the manner in whch and the terms and conditions 
subject to which the existing officers and servants shall be absorbed 
in the posts created under sub-section (I). 

(4) Subject to any rules which the Government may make in 
this behalf under sub-section (2), appointments to all posts under 
the municipal council the pay or the maximum pay of which exceeds 
one hundred rupees per mensem shall be made by the municipal 
council and appointments to all other posts under the municipal council 
shall be made by the commissioner. 

"1 15. Power of Government to transfer officers and servants of 
municipalities.-(I) Notwithstanding anythng contained in this Act, 
the Government shall have power to transfer any officer or servant 
of a municipality to the service of any other municipality. 

(2) The Government shall have power to issue such general 
or special directions as it may think necessary for the purpose of 
giving due effect to transfers made under sub-section (I). 

"116. Power to grant leave to establishment.-The commissioner 
may grant leave to all municipal officers and other employees of the 
municipality. 

* I  17. Special provisions regarding ofRcers and other employees of 
the Government lent to council.-(1) (a) The Government may, on the 
application of any municipal council, place the services of any of its 
officers o r  other employees at the disposal of the council to be 
employed by it for the purposes of this Act. 

(b) The council shall pay any officer or other employee 
so employed the salary he may be entitled to receive under the rules 
of the service to which he belongs, and shall also make any 
contribution towards pension and leave allowances of such servant as 
may be required, by the conditions of his service under the Govern- 
ment, to be paid by him or on his behalf. 

(2) If such officer or other employee while employed by the 
municipal council or if any other servant of the council does any 
work for the Government, the Government shall contribute to the 
municipal fund so much of the salary of such officer or other 
employee as the Government may consider to be an equivalent for 
such work. 
- -- . . ---- -- 

*The sections came into force on the 26th day of January, 1974 vide 
.Extraordinary. Gazette No. 1 1 ,  dated 17th January, 1974. 



(3) No officer or other employee e4ployed by a municipal 
council shall without the previous consent pf the Government, be 
dismissed or removed from such employmedt, or placed under sus- 
pension during such employment. 

(4) The officers and other employees i employed by municipal 
council shall be entitled to leave and other ,privileges in accordance 
with the regulations applicable to the de@irtment of the general 
administration to which they belong. 

CHAPTER VIII. 

*118. Taxes to be imposed.---(1) (a) Subject to any general 
or special order which the Government may make in this behalf, 
every municipal council shall impose, for thk purposes of this Act, 
the following taxes, namely :- 

(i) a property tax ; 
I 

(ii) a profession tax ; 

(iii) a tax on advertisements otber than advertisements 
published in the newspapers. 

(b) Every municipal council shall, %ith the sanction of and 
subject to such rules as may be prescribed by Government, impose- 

(i) a duty on certain transfers of immovable property in 
the form of additional stamp duty in accordance with the provisions 
of section 158 ; 

(ii) a tax on entertainments. 

(2)  Subject to the previous sanction of the Government and 
to any general or special order which the Government may make 
in this behalf, every municipal council may levy for the purposes of 
this Act, any of the following taxes namely :t 

1 

(a) a duty on toddy trees in the fbrm of additional excise 
duty on toddy trees ; 

*The sections came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th Jbly, 1976. 



(b) a tax on any building or land within municipal limit 
used for anyone or more of the purposes specified in Schedule 111, 
which shall not exceed five per cent of the tax levied under section 121 
and shall be in addition to the fees charged for any licence granted 
under sub-section (I) of section 355 and the property tax ; 

' (c) a toll on animals and vehicles ; 

(d) any other tax which the Legislature of the Union 
territory has power to impose in the Union territory. 

(3) The taxes specified in sub-sections (1) and (2) shall be 
assessed and levied in accordance with the provisions of this Act and 
the rules made thereunder. 

* 1 19. Resolution of council determining to levy tax.-Any 
resolution of a municipal council determining to levy a tax shall 
specify the rate at which any such tax shall be levied and the date 
from which it shall be levied : 

Provided that before passing a resolution imposing a tax for the 
first time or increasing the rate of an existing tax, the council shall 
publish a notice in at least one newspaper, published in the 
language of the locality having circulation in the municipality, on 
the notice board of the municipal office and in such other places 
within municipal limits as may be specified by the council and by 
beat of drum, of its intention, fix a reasonable period not being 
less than one month for submission of objections or suggestions and 
consider the objections or suggestions, if any, received within the 
period specified : 

P 

Provided further that any resolution abolishing an existing tax 
or reducing the rate at which a tax is levied shall be immediately 
reported to the Government and in municipalities which have an 
outstanding loan either from Government or from the public or any 
other local authority, such abolition or reduction shall not be carried 
into effect without the previous sanction of the Government: 

*The sections came into force on the 1st day of August, 1976 vide 
Extraordihary Gazette No. 342, dated 29th July, 1976. 



Provided also that, where any resolution; under this section has 
taken effect for a particular half-year, no pro$osals to alter the rates 
or date fixed in such resolution so far as that half-year is concerned 
shall, without the sanction of or direction frgm the Government. be 
taken into consideration by the council. i 

*120. Notificatioo of new taxes.-~hei a municipal council 
shall have determined subject to the provision3 of section 118 to levy 
any tax for the first time or at a new rate, 'the commissioner shall 
forthwith publish a notification in the Official Gazette and by beat 
of drum specifying the rate at which, the date from which and the 
period, if any, for which, such tax shall, be Idvied. 

i 

The Property Tax 

*121. Description and classes of property atax.-(1) If the council 
by resolution determines that a property tax shall be levied, such tax 
shall be levied on all buildings, and lands within municipal limits save 
those exempted by or under this Act or any oGher law. The property 
tax may comprise- 

(a) a tax for general purposes ; 

(b) a water and drainage tax toj provide for expenses 
connected with the construction, maintenance, repairs, extension or 
improvement of water or drainage works heretofore provided or 
hereafter to be provided ; 

(c) a lighting tax to provide for expenses connected with the 
lighting of the municipality by gas or electricity ; and 

(d) a scavenging tax to provide for expenses connected with 
the removal of rubbish, filth or the carcasses cbf animals from private 
premises and cleaning of latrines and cess-pods therein : 

Provided that where the water and drainage tax is levied, the 
municipal council shall declare what proportibn of the tax is levied 
in respect of water works and the remainder 'shall be deemed to be 
levied in respect of drainage works and the proportion so declared 
shall also be specified in the notification published under section 120. 

1 
1 *The section came into force on the 1st day of August, 1976 vide 

Extraordinary Gazette No. 342, dated 29th July, 1976. 
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(2) Save as otherwise provided in this Act, and subject to the 
provisions of section 118 and in accordanca with the rules made by 
the Government in this behalf, these taxes shaH be levied at such 
percentages of the annual value of buildings, or lands which are 
occupied by, or adjacent and appurtenant to, building or both, as 
may be fixed by the municipal council : 

Provided that the aggregate of such percentages shall not exceed 
thirty per cent of the annual value of lands and buildings. 

(3) (i) The municipal council shall, in the case of lands which 
are not used exclusively for agricultural purposes and are not occupied 
by, or adjacent and appurtenant to, buildings, levy these taxes at 
such percentage of the capital value of such lands not exceeding six 
per cent of such capital value or at such rates with reference to the 
extent of such lands as it may fix. 

(ii) The capital value of such lands shall be determined 
in such manner as may be prescribed. 

(4) (a) The municipal council shall, in the case of lands used 
exclusively for agricultural purposes, levy these taxes at such proper- 
tions as it may fix, of the annual value of such lands as calculated 
in the manner specified in clause (b). 

(b) (i) In the case of lands held direct from Government 
on lease or licence, the assessment, lease amount, royalty or other 
sum payable to the Government for the lands together with any 
water-rate which may be payable for their irrigation, shall be taken 
to be the annual rent value. 

(ii) In the case of lands held wholly or partially free 
from assessment, the full assessment which such lands would bear, 
together with any water-rate which may be payable for their irrigation, 
shall be taken to be the annual rental value ; and such full assess- 
ment and water-rate shall be determined by the Government. 

(iii) In the case of lands held on any other tenure, the 
annual rent payable to the landholder, sub-landholder or any other 
intermediate landholder holding on an under-tenure, created, continued 
or recognized by a landholder or sub-landholder, as the case may be, by 
his tenants, together with any water-rate which may be payable for 
their irrigation, shall be taken to be the annual rental value ; and 
where such lands are occupied by the owner himself or by any 
person holding the same from him free of rent or at a favourable 
rent, the annual rental value shall be calculated according to the rates 
of rent usually paid by occupancy ryots for ryoti lands in the 
neighbourhood with similar advantages together with any water-rate 
which may be payable for the irrigation of the lands so coccupied. 



(iv) In the case of lands, the asseksment of rent of which 
is paid in kind, the annual retntal value shall he calculated according 
to the rates of rent establised or paid for ineighbouring lands of 
a similar description and quality, together with any water-rate with 
may be payable for the irrigation of the l a d s  first mentioned. 

(c) If such lands be occupied by tenants, the municipal 
council shall levy the taxes in equal share, from the landholder and 
the tenant respectively. 

(d) Subject to any rules which the Government may make 
in this behalf, the commissioner shall have power to require the 
staff of the Revenue Department to collect! the taxes due to the 
municipal council in respect of such lands on payrhent of such 
remuneration not exceeding five per centum of the gross suin 
collected as the Government may, by general or special order, 
determine. 

"1 22. Appointment of authorised valuation officer.-(1) The 
Government may, by notification, 

(a) appoint such officers including. those of Revenue and 
Public Works Departments of the Governknent to be authorised 
valuation officers for the purposes of this Act ; and 

(b) define the municipal areas within which such officers 
shall exercise the powers conferred and perform the duties imposed 
upon them by or under this Act. 

(2) Each council shall every year pay to the Government 
such sum out of its revenue for the seryices rendered or to be 
rendered in that year by any authorised valuation officer or officers 
for its purposes, as the Government may, by general or special order 
determine. 

(3) Till such time as an authorised valuation officer is 
appointed for any municipal area, the powqs conferred and duties 
imposed by or under this Act on such officer shall in that area be 
exercised and performed by the commissionerr 

*123. Method of assessment of prope&y.-(l) Every building 
shall be assesved together with its site and ,other adjacent premises 
occupied as an appurtenance thereto unless the owner of the building 
is a differnet person from the owner of such fite or premises. 

*The section came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th ~ u j ? ~ ,  1976. 



(2) The annual value of lands and buildings shall be deemed 
to be the gross annual rent at which they may reasonably be expected 
to let from month to month or from year to year less a deduction, 
in the case of buildings, of ten per cent of that portion of such 
annual rent which is attributable to the buildings alone, apart from 
their sites and the adjacent lands occupied as an appurtenance 
thareto and the said deduction shall be in lieu of all allowances for 
repairs or on any other account whatever : 

Provided that- 

(a) in the case of- 

(i) any State Government, or 

(ii) any building of a class not ordinarily let, 

the gross annual rent of which cannot, in the opinion of the commis- 
sioner, be estimated, 

the annual value of the premises shall be deemed to be six per 
centum of the total of the estimated value of the land and the 
estimated present cost of erecting the building. after deducting for 
depreciation a reasonable amount which shall in no case be less than 
ten per centum of such cost ; 

(b) machinery shall be excluded from valuations under this 
section ; and 

(c) in the case of the buildings and lands referred to in 
clauses (a) to (g) and (i) of sub-section ( I )  of section 124, if rent 
is recovered for such buildings and lands by the owner thereof, 
their annual value shall be deemed to be the amount of rent actually 
payable to the owner in respect thereof for twelve months, less a 
deduction, in the case of buildings only, of ten per centum of such 
amount in lieu of allowance for repairs or on any other account 
whatever. 

(3) The Government shall have power to make rules regarding 
the manner in which, the person or persons by whom and the 
intervals at which, the value of the land, the present cost of erecting 
the building and the amount to be deducted for depreciation, shall be 
estimated or revised, in any case or class of cases to which clause (a) 
of the proviso to sub-section (2) applies. 



"124. General exemptions.-(1) The f~llowing buildings and 
lands shall be exempt from the property tax )- 

(a) places set apart for public worjhip and either actually 
so used or used for no other purpose ; 1 

I 

(b) choultries for the occupation of bhich no rent is charged 
and choultries the rent charged for the occu$ation of which is used 
exclusively for charitable purposes ; 

(c) buildings used for educational purposes including 
hostels, public buildings and places used for, the charitable purpose 
of sheltering the destitute or animals, and libraries and play grounds 
which are open to the public or which are attached to any educational 
institution ; 

1 

(d) such ancient monuments proteated under the Ancient 
Monuments Preservation Act, 1904, (Cential Act 7 of 1904) and 
such ancient and historical monuments declared by or under the 
Ancient Monuments and Archaeological Sites gnd Remains Act, 1958 
(Central Act 24 of 1958) to be of nation@ importance or parts 
thereof, as are not used as residential quarteq or as public ofices ; 

I (e) charitable hospitals and dispens&ies ; 

(f) hospitals and dispensaries maintained by railway 
administration ; 

(g) burial and burning grounds inclvded in the book kept 
at the municipal office under the provisions of this Act ; 

(h) buildings or lands vesting in or belonging to the 
municipal council ; 

(i) any irrigation work vesting iq the Government in- 
cluding the bed of a water-course, or any building or land adjacent 
and appertaining to such irrigation work ; -Government lands set 
apart free for recreation purposes ; and all Such other Government 
property being neither building nor land fro which in the opinion 
of the Government any income could be der ved as may from time 
to time be notified by the Government : 

4 
- I 

*The section came into for* on the 1st cfay of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th Jqly, 1976. 
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Provided that nothing contained in clauses (a), (c), (e) and (f) 
shall be deemed to exempt from property tax any building or land 
for which rent is payable by the person or persons using the same 
for the purposes referred to in the said clauses : 

Provided further that nothing contained in this sub-section 
shall be deemed to exempt any building or land (other than a 
building or land vested in or belonging to a municipal council) which 
is served by the municipal scavenging service, from the scavenging tax. 

Explanation.-The exemption granted under this sub-section 
shall not extend to residential quarters attached to schools and 
colleges not being hostels or to residential quarters attached to 
hospitals, dispensaries and libraries. 

(2) The drainage tax shall not lie levied on any land used 
exclusively for agricultural purposes and not deriving any benefit 
from the drainage works on account of which the tax is imposed. 

(3) The municiapl council may, with the previous sanction of 
the Government, exempt any particuld part of a municipality from 
the payment of the whole or a portion of the water of drainage tax 
or of the lighting tax on the ground that such area is not deriving 
full benefit from the water supply and drainage or frbm the lighting 
systeln. 

(4) The municipal council may exempt any building or land 
from the whole or any portion of the scavenging tax if it is satisfied 
that the owner or occupier has made efficient arrangements for the 
daily removal therefrom of rubbish, filth and carcasses of animals 
and the cleansing of the latrines and cess-pool therein. 

(5) The municipal council may by a general resolution exempt' 
any building or land from the property tax- 

(i) if the annual value of the same does not exceed a 
sum specified in the said resolution, such sum not being greater than 
eighteen rupees, .and 

(ii) if the proprietor does not own any other building or 
land assessed to the property- tax and is -not iiable to profesdatl' 
or income-tax. 



*125. Taxation to be uniform.-41) ~ h d  rate of any class or 
property tax on lands when levied on annual value under 
sub-section (2) of section 121 may be than the rate of the 
same class of property tax on either rate shall be 
uniform throughout the municipal area on kill buildings or on all 
lands liable to be taxed on their annual valuq, as the case may be : 

Provided that the aggregate property tax 'leviable in any year in 
the case of piers, wharves, jetties and passenger sheds, latrines and 
cart-stands, shall not exceed four per centum 'of their annual value. 

(2) The rate of any class of property tax shall be uniform 
throughout the municipal area on all lands! liable to be taxed on 
their capital value. 

"126. Preparation of assessment list.-Vhen the property tax 
is levied, the commissioner shall cause an assqssment list of all lands " 

or buildings or lands and buildings in the muqicipality to be prepared 
in the prescribed form. 

"127. Authorised valuation officer to cqeck assessment.-When 
the list of assessment has been completed : by the commissioner, 
he shall submit the same to the authorised va ation officer appointed 
by the Government for the municipal area. $ he authorised valuation 
officer shall verify the assessment as done by the commissioner if 
necessary by inspection of properties concerned, and return the list 
duly checked and corrected to the commis$ioner within a period 
of two months. 

*128. Publication of notice of assessmegt list.-When the list 
of assessment is returned by the authorised ;valuation officer under 
the section 127, the commissioner shall give public notice thereof 
and of the place where the list or copy therbof may be inspected ; 
and every person claiming to be either the: owner or occupier of 
property included in the list, and any agent of such person, shall be 
at liberty to inspect the list and to make extracts therefrom without 
charge. 

I 

"129. Public naice of time fixed for lod 'ing objections.-41) The 
com~nissioner shall, at the time of the public tion of the assessment 
list under section 128, "give public notice o a date not less than 

A 

1 
thirty days, after such publication, before vthich objections to the 

*The section came into force on the 1st dal of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th Julg, 1976. 



valuation or assessment in such list shall be made ; and in all cases 
in which any property is for the first time assessed or the assessment 
is increased, he shall also give notice thereof to the owner or 
occupier of the property, if known, and if the owner or occupier 
of the property is not known, he shall affix the notice in a conspicuous 
position on the property. 

(2) Objections to the valuation and assessment on any 
property in such list shall, if the owner or occupier of such property 
desires to make an objection, be made by such owner or occupier or 
any agent of such owner or occupier to the commissioner before the 
time fixed in the aforesaid public notice, by appIication in writing, 
stating the grounds on which the valuation or assessment is disputed 
and all applications so made shall be registered in a book to be 
kept by the commissioner for the purpose. 

*130. Objection how to be dealt with.-~fter the period given 
in the public notice referred to in section 128 expires, the commis- 
sioner shall forward to the authorised valuation officer for the 
municipal area, the assessment list along with objections received. 
The authorised valuation officer shall investigate and dispose of the 
objections after allowing the objector an opportunity of being heard 
in person or by agent and cause the result thereof to be noted in 
the book kept under section 129 and cause any amendment necessary 
in accordance with such result to be made in the assessment list : 

Provided that before any such amendment is made, the reasons 
therefor shall be recorded in the book aforesaid. 

* 13 1. Authentic list how far conclusive.-Subject to such altera- 
tions as may be made therein under section 132 and to the result 
of any appeal or revision made under section 189 or section 191, 
the entries in the assessment list so authenticated and deposited and 
the entries, if any, inserted in the said list under the provisions of 
section 132 shalI be accepted as conolusive evide'nce- 

(i) for the purposes of d l  municipal taxes, of the valua- 
tion, or annual rent, on the basis prescribed in section 123, of 
buildings or lands or both buildings and lands to which such entries 
respectively refer ; and 

*The seetion eame into on the 1st day of . August, 1976 vide 
Extmortlinary Gazette No. 342, dated 29th July, 1976. 



(ii) for the purposes of the tar for/ which such assessment 
list has been prepared of the amount of the tax leviable on such 
buildings or lands or both buildings ands lands in any half-year 
in which such list is in force. I 

* 132. Amendment of assessment l is t .41) The commissioner, 
in consultation with the authorised valuation officer, may at any 
time alter the assessment list by inserting or altering an entry in 
respect of any property, such entry havind been omitted from or 
erroneously made in the assessment list thttough fraud, accident or 
mistake or in respect of any building constructed, altered, added to 
or reconstructed in whole or in part, where such construction, 
alteration, addition or reconstruction has been completed after the 
preparation of the assessment list, after giving notice to any person 
interested in the alteration of the list of a date not less than one 
month from the date of service of such notice, before which any 
objection to the alteration should be made. 

(2) An objection made by any persan interested in any such 
alteration, before the time fixed in such notice , and in the manner 
provided by section 130 shall be dealt with in all respects as if it 
were an application under the said section. 

(3) An entry or alteration made lbnder this section shall, 
subject to the provisions of sections 189 and 191 have the same 
effect as it had been made in the case of a building constructed, 
altered, added to or reconstructed on the day on which such con- 
struction, alteration, addition or reconstru~tion was completed or 
on the day on which the new construction, alteration, addition or 
reconstruction was first occupied, whichever first occurs, or in other 
cases, on the earliest day in the half-year on which the circumstances 
justifying the entry or alteration existed; and the tax or the 
enhanced tax, as the case may be, shall be levied in such half-year 
in the proportion which the remainder of the half-year after such 
day bears to the whole half-year. 

"133. Assessment to be done after everi five years.-The assess- 
ment of every property in the municipal area shall, as far as practic- 
able, be done not less than once in five yesrs and once done shall 
remain in force for five years. Subject to rules made in this behalf, 
the commissioner may, for the purpose bf assessment, divide the 
municipal area into such suitable divisions las he deems fit or may 
undertake the work for the whole municipal area simultaneously. 
The publication of the authenticated asses$ment list shall be done 
not later than the 30th day of June of th6 year to which the list 
relates. 

1 

*The section came into force on the 1st 1 day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th JU!~ ,  1976. 



"134. Property tax a first charge on property.-The property 
tax on buildings and lands shall, subject to the prior payment 
of land revenue, if any, due to the Government thereon, be a first 
charge upon the said buildings or lands and upon the movable 
property, if any, found within or upon the same and belonging 
to the person liable to pay such tax. 

* 135. Primary responsibility for property taxes on whom to rest- 
(1) The property tax shall be levied every half-year and shall be 
paid by such person or persons as are primarily liable under sub- 
section (2) and sub-section (3) and section 136, within fifteen days 
from the date of commencement of the half-year. 

(2) Subject to the provisions of sub-section (3), property 
tax assessed upon any premises shall be primarily leviable as follows, 
namely :- 

(a) if the premises are held immediately from the Govern- 
ment or from the council, from the actual occupier thereof : 

Provided that property tax due in respect of buildings 
vesting in the Government and occupied by servants of the Govern- 
ment or other persons on payment of rent shall be leviable primarily 
from the Government ; 

(b) if the premises are not so held- 

(i) from the lessor, if the premises are let ; 

(ii) from the superior lessor, if the premises are .sub-let; 

(iii) from the person in whom the right to let the premises 
vests, if they are unlet ; 

(iv) from the person in possession, if the premises are not 
let out to him. 

(3) If any land has been let for any term exceeding one 
year to a tenant, and such tenant has built upon the land, the 
property tax assessed upon the said land and upon the building 
erected thereon shall be primarily leviable from the said tenant or 

*The section came into force on the 1st day of August, 1976 via'(> 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



any dperson deriving title from the said kenant by the operation 
of law or by assignment or transfer but 'not by sub-lease or the 
legal representative of the said tenant or pelison whether the premises 
be in the occupation of the said tenant or pei-son or legal representative 
or a sub-tenant. 

*136. Apportionment of responsibility f r property tax when the 
premises assessed are let or sub-let.---(I) I ! any premises assessed 
to any property tax are let, and their abnual value exceeds the 
amount of rent payable in respect thereof tci the person from whom, 
under the provisions of section 135, the said tax is leviable, the said 
person shall be entitled to receive from his tenant the difference be- 
tween the amount of the property tax levied from him and the 
amount which would be leviable from him if the said tax were 
calculated on the amount of rent payable to him. 

(2) If the premises are sub-let and their annual value exceeds 
the amount of rent payable in respect thereof to the tenant by his 
sub-tenant, or the amount of rent payable, in respect thereof to a 
sub-tenant by the person holding under him,' the said tenant shall be 
entitled to receive from his sub-tenant or the sub-tenant shall be 
entitled to receive from the person holding, under him, as the case 
may be, the difference between any sum recbvered under this section 
from such tenant or sub-tenant and the Bmount of property tax 
which would be leviable in respect of the s4d premises if the annual 
value thereof were equal to the difference between the amount of 
of rent which such tenant or sub-tenant l'eceives and the amount 
of rent which he pays. 

(3) Any person entitled to receive a sum under this section 
shall have, for the recovery thereof, the x m e  rights and remedies 
as if such sum were rent payable to him by the person from whom 
he is entitled to receive the same. 

"137. Person primarily liable for property tax entitled to credit, 
if he is a rent payer.-If any person who is4 primarily liable for the 
payment of any property tax himself pays trent to another person 
(other than the Government or the council! in respect of the pre- 
mises upon which such tax is assessed, )e shall be entitled to 
credit in account with such other person fod such sum as would be 
leviable on account of the said tax if l]he amount of the rent 
payable by him were the annual value of the said premises. 

- 
*The section. came into force on the 1st ;day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 
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- *138. PerSon primarily liable for a property tax how to be 
hi@ if his name caunot be mHained.7(1) Where the. name 
of the person primarily liable for the pyrnent of a tax on buildcngs 
or lands or both in respect of any premises cannot be ascertai~ed 
it shall be sufficient to designate him in the assessment book, and 
in any notice which it may be necessary to serve upon the said 
person under this Act, as "the holder" of such premises, without 
further description. 

(2) If in any such case, any person in occupation of the 
premises shall refuse to give such information as may be requisite 
for determining who is primarily liable as aforesaid. such person 
shall llimself be liable, until such information is obtained, for all 
taxes on buildings, or lands or both leviable on the premises of 
which he is in occupation. 

* 139. Vacancy remission.-(1) When any building whether 
ordinarily let or occupied by the owner himself has been vacant 
and unlet for thirty or more consecutive days in any half-year, 
the commissioner shall remit so much (not exceeding one half) 
of such portion of the tax as relates to the building only as is 
proportionate to the' number of days during which the building 
was vacant and unlet in the half-year. 

(2) Every demand for remission under sub-section (I) shall 
be made during the half-year in respect of which the remission is 
sought or in the following half-year and not afterwards. 

(3) (a) No demand for such remission shall be entertained 
unless the person liable for the tax or his agent has previously there- 
to delivered notice to the commissioner :- 

(i) that the building is vacant and unlet; or 

(ii) that the building will' be vacant and unlet from a 
specified date either in the haff-year in which notice is delivered or 
in the succeeding half-year. 

(b) The period in respect of which the remissions made 
shall be calculated- 

(i) if remission is sought in respect of the half-yedr 
in which notice is delivered from the date of delivery of the notice 
or from the date on which the building became vacant and unlet, 
whichever is later; and 

" - * - .. .- '- , ' 

*The section came into forcc an the 1st day of August, 1H6 vide 
Extraordinary Gazette NO. 342, 4ated 29th July, 1976. 



(ii) if remission is sought in rdspect of the half-year 
succeeding that in which the notice is deliver&d, from the commence- 
ment of the half-year in respect of which iremission is sought or 
from the date on which the building bechme vacant and unlet, 
whichever is later. i 

i (c) Every notice under clause (a) shall expire with the 
half-year succeeding that during which it is j so delivered, and shall 
have no effect thereafter. 

*140. Obligation of transferor and transteree to give notice of 
transfer.-41) Whenever the title of any pedson primarily liable to 
the payment of property tax on any pre ises to or over such 
premises is transferred, the person whose, tit1 $ is transferred and the 
person to whom the same shall be transfedred shall, within three 
months after the execution'of the instrument /of transfer or after its 
registration if it be registered or after the / transfer is effected, if 
no instrument be executed, give notice of '  such transfer to the 
commissioner. i 

(2) In the event of the death of any' person primarily liable 
as aforesaid the person to whom the title o i  the deceased shall be 
transferred as heir or otherwise shall give ndtice in writing of such 
transfer to the commissioner within one year ;from the death of the 
deceased. I 

i 

(3) The notice to be given under t k s  section shall be in 
such form as the commissioner may direct a& the transferee or the 
person to whom the title passes, as the ca$e may be, shall if so 
required, be bound to produce before the cbmmissioner any docu- 
ments evidencing the transfer or succession. 

(4) Every person who makes a transfkr as aforesaid without 
giving such notice to the commissioner shall, in addition to any 
other liability which he incurs through such !neglect, continue liable 
for the payment of property tax assessed on he premises transferred 
until he gives notice or until the transfer s 11 have been recorded 

to affect- 

& 
in the municipal registers but nothing in thif section shall be held 

(a) the liability of the transferee fdr the payment of the 
said tax, or 

(b) the prior claim of the mjnicipal council under 
section 134. i 

*The section came into force on the 1st da of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th Ju y, 1976. i 



"141. Notice to be given to the csltuaissloner of the wmtruction, 
recolrtsgaction M demolitien of building,-41) (a) If any building in a 
municipality is constructed or reconstructed, the person primarily 
liable for the property tax assessed on the building shall give notice 
thereof to the commissioner within Mteen days from the date of 
completion or occupation of the building, whichever is earlier. 

(b) If such date falls within the last two months of a 
half-year , the person primarily liable for the property tax shall, 
subject to notice being given under clause (a), be entitled to a 
remission of the whole of the tax or enhanced tax, as the case may 
be, payable in respect of the building only for that half-year. 

(c) If such date falls within the first four months of a 
half-year, the person primarily liable for the payment of the said 
tax shall, subject to notice being given under clause (a), be entitled 
to a remission of so much not exceeding a half of the tax or 
enhanced tax, as the case may be, payable in respect of the building, 
only for that half-year as is proportionate to the number of days in 
that half-year preceding such date. 

(2) (a) If any building in a municipality is demolished 
or destroyed, the person primarily liable for the payment of the 
said tax shall, until notice thereof is given to the commissioner, be 
liable for the payment of the property tax which would have been 
leviable had the building not been demolished or destroyed. 

(b) If such notice is given within the first two months 
of a half-year , the person primarily liable for the payment of 
the said tax shall be entitled to a remission of so much not exceeding 
a half of the tax payable in respect of the building only for that 
half-year as is proportionate to the number of days in that half- 
year succeeding the demolition or destruction, as the case may be. 

*142. Remission of tax in areas included or excluded in the 
middle of a half-year.--+) If any area is constituted into or included 
within, a municipality , the person primarily liable for the property 

1 tax assessed on every building or land in such area shall- 

(a) if the date of such constitution or inclusion falls within 
the last two months of a half-year, not be liable to pay any property 
tax in respect thereof for that half-year ; and 

*The section came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



(b) if such date falls within the hrst four months of a 
half-year, be entitled to a remission of so buch (not e x d i n g  a 
half of the property tax payable in respect thkreof for that half-year) 
as is proportionate to the number of days in that half-year preceding 
such date. I 

I 

(2) If a municipality is abolished or If any area is excluded 
from a municipality, the owner of every building or land in such 
area shall be entitled- 

(a) if the date of such abolition dr exclusion falls within 
the first two months of a half-year to a temission of the whole 
of the property tax payable in respect thereof for that half-year; and 

(b) if such date falls within the last four months of a 
half-year, to a remission of so much (not dxceeding a half of the 
property tax payable in respect thereof for that half-year) as is 
proportionate to the number of days in thpt half-year succeeding 
such date. i 

i 
(3) No remission shall be granted Wder sub-section (2) in 

respect of any building or land unless ad application for such 
remission is made to the commissioner wit hi^ three months from the 
date of the abolition of the municipality r the exclusion of the 
area in which the building or land is 

"143. Power of commissioner to call for bformation.-(1) For the 
purpose of assessing the property tax, the autborised valuation officer 
or the commissioner, as the case may be, d a y ,  by notice, call on 
the owner or occupier of any building OI/ land to furnish him, 
within thirty days after the service of the qotice, where the notice 
is served upon any State Government or ;I company and within 
seven days after such service in other casts, with returns of the 
rent payable for the land or building, the co$t of erecting the build- 
ing and the measurements of the land and ~ i t h  such other informa- 
tion as the authorised valuation officer or1 the commissioner may 
require, and every owner and occupier onf whom such notice is 
served shall be bound to comply with it andl to make a true return 
to the best of his knowledge or belief. 

1 
(2) For the purpose aforesaid the autkorised valuation officer 

or the commissioner may enter, inspect, suhrey and measure such 
building or land, after giving twenty-four hobrs notice to the owner 
or occupier. 1 

*The section ' e into Porce on the' 1st da of August, 1976 vide 
Extraordinary 'Ezt te  No. 3 4 5  dated 29th Jtly, 1976. . 



The professiion tax 

*144. Profession tax.-41) If the council by a resolution deter- 
mines that profession tax shall be levied- 

(a) every company which, after the date specified in the 
notification published under section 120 transacts business in the 
municipality for not less than sixty days in the aggregate in any 
half-year ; and 

(b) every person, who after the said date, in any half-year 
exercises a profession, art or calling or transacts business or holds 
any appoinment, public or private within the municipality for not 
less than sixty days in the aggregate, or outside the municipality 
but who resides in the municipality for not less than sixty days 
in the aggregate, or resides in the municipality for not less than 
sixty days in the aggregate and is in respect of any income fro111 
investments, shall pay a half-yearly tax not exceeding the rates 
specified in Schedule IV and assessed in such manner as may be 
prescribed. 

(2) A person shall be chargeable under the class appropriate 
to his aggregate income from all the sources specified in sub-section (1) 
as being liable to the tax. 

(3) If a company or person proves that it or he has pqid 
the sum due on account of the profession tax levied under this Act 
or any other Act, for the same half-year to any municipality or 
local authority in the Union territory of Pondicherry, such company 
or person shall not be liable, by reason merely of change of place of 
business, exercise of profession, art or calling, appointment or residence, 
to pay to any other municipality or local authority more than the 
difference between such sum and the amount to which it or he is 
otherwise liable for the profession tax for the klf-year under this 
Act. 

(a) (a) Nothing ccmtained in this section s a l l  be dwmsd 
to render .a person who resides within the 1-1 limits of one local 
authority and exercises his profession, art or calling 9r trans* 
business or. holds any appointment within the limits of any qtha 
lctcral authorigy or authorities liable to profession tax for mow tkw 
the higher of the amounts of the tax leviable by any of the 1-1 
authorities. 

*TI% section came into forca ,on the 1st day. oC August, 
Extraordinary Gazette No. 342, -date4 29th July, 9 7 6 .  



(b) In such a case the Government 1 shall apportion the tax 
between the local authorities in such mannbr as it deems fit and 
the decision of the Government shall be fiqal. 

1 *145. Liability of members of firms, associations and joint 
Hindu families to profession tax.-The profegsion tax leviable on a 
firm, association or joint Hindu family may /be levied on any adult 
member of the firm, association or family. 

*146. Liability of servants or agents to brofession tax.-(1) If a 
company or person employs a servant or agent to represent it or 
him for the purpose of transacting business in a municipality, such 
company or person shall be deemed to trbnsact business in the 
municipality and such servant or agent shall] be liable for the pro- 
fession tax, in respect of the business of sukh company or person, 
whether or not such servant or agent has tower to make binding 
contracts on behalf of such company or pe@on. 

(2) Where one company or person iQ the agent of another 
company or person, the former company qr person shall not be 
liable separately to the profession tax, on the same income as that 
of the principal. 

i 
"147. Service of notice on failure of Ayment of tax.-If the 

profession tax due from any company or derson is not paid, the 
commissioner shall cause a notice to be setved on such company 
or person to pay it within fifteen days of the Mate of such service. 

*148. Statements, returns, etc., to be co dentia1.-All statements 
made, returns furnished or accounts or cuments produced in 
connection with the assessment of professio tax by any company 

not be granted to the public. 

+ 
or person shall be treated as confidential abd copies thereof shall 

I 
I 

*149. Owner or occupier to furnish list 01 persons liable to tax.- 
The commissioner may, by notice, require t/he owner or occupier 
of any building or land and every secretary Or manager of a hotel, 
boarding or lodging house, club, or resident a1 chambers to furnish 
within a specified time a list in writing con 4 ining the names of all 
persons occupying such building, land, hote , boarding or lodging 
house, club or residential chambers and sp cifying the profession, 
art, calling or appointment of every such pers n and the rent, if any, 
paid by him and the period of such occupati 4 n. 

i 
*fhe section came into force on the 1st d y of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th J 4 ly, 1976. 
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*1M. Requisition on employers or tbeir representatives to fennisb 
list.-The commissioner may, by notice, require any employer 
or the head or secretary or manager of any public or private office, 
hotel, boarding house or club or of a firm or company- 

(a) to furnish within a specified time a list in writing 
of the names and residential addresses of all persons employed by 
such employer or by such office, hotel, boarding-house, club, firm or 
company as officers, servants, dubashes, agents, suppliers, or con- 
tractors, with a statement of the salary or income of such employed 
persons, and 

(b) to furnish particulars in regard to any company of 
which such employer, head, secretary or manager, as the case may 
be, is the agent. 

"151. Deduction of profession tax from salary or wages or 
other sum.--(I) Every employer shall, on receipt of a requisition 
from the commissioner, deduct from the salary or wages of any 
person employed by the employer as an officer or a servant or from 
any sum payable by the employer to any person employed by the 
employer as dubash, agent, supplier or contractor, such amount of 
profession tax, as may be specified in such requisition as being 
due from such employed person. 

Explanation.-In this sub-section, "employer" includes the head 
or secretary or manager of any public or private office, hotel, 
boarding-house, club, firm or company. 

(2) Every person responsible for making any deduction under 
sub-section (1) may, at the time of making the deduction, increase 
or reduce the amount to be deducted under sub-section (1) for the 
purpose of adjusting any excess or deficiency arising out of any 
previous deduction or failure to deduct during the half-year. 

(3) Any deduction made in accordance with the provisions of 
sub-sections (1) and (2) and paid to the municipality shall be treated 
as a payment of profession tax on behalf of the person from whose 
salary or wages the deduction was made or on behalf of the person 
to whom the sum from which the deduction was made is payable, 
and credit shall be given to him for the amount so deducted on the 
production of the certificate furnished under sub-section (5) in respect 
of the profession tax, if any, due from that person for the relevant 
half-year under this Act. 

*The section came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



1 
i 

(4) Any sum deducted in accordance! with the provisions of 
sub-sections (1) and (2) shall be paid withia the prescribed time to 
the credit of the municipality. 1 

I 
I 

(5) Every person making the deductijn under sub-section ( I )  
or sub-section (2) shall, at the time of pabment of the salary or 
wages or sum, furnish to the person to whoq such payment is made 
a certificate to the effect that profession tax ,has been deducted, and 
speqifying the amount so deducted and suph other particulars as 
may be prescribed. 

(6) Where profession tax due from gny employed person is 
deducted under sub-section (1) or sub-secti~n (2) the person from 
whose salary or wages the deduction was made or the person to 
whom the sum from which the deduction w made is payable shall 
not be called upon to pay the tax himself the extent to which tax 
has been so deducted. 

(7) Every person making the deducti 
or sub-section (2) shall prepare 
prescribed after the expiry of 
delivered to the coinmissioner in the prescritied forin and verified in 
the prescribed manner, a return in writing showing the name and 
residential address of every person from khose salary or wages 
deduction was made under sub-section ( I )  lor sub-section (2), and 
of every person to whom the sum from wJich such deduction was 
made is payable, the amount so deducted: and the half-year to 
which the deduction relates. 

1 

(8) if any person responsible for making any deduction under 
sub-section (1) or sub-section (2) fails to dpmply with any of the 
provisions of this section, he shall be punish+le with fine which may 
extend to five hundred rupees : I 

I 

Provided that nothing contained in thi4 sub-section shall apply 
to the CentraI 'Government or any State Gqvernment or any officer 
of any such Government. ! 

I 
.--- -(9) The provisions of this section sh 11 apply -netwithstandkg 

any law to the contrary for the time being i 1 f m e .  
I 



Tux on advertisements other than advertisements published in 
the newspapers. 

* 152. Tax on advertisements.-(1) Every person who erects, 
exhibits, fixes or retains upon or over any land, building, wall, 
hoarding or structure any advertisement or who displays any adver- 
tisement to public view in any manner whatsoever, in any place 
whether public or private, shall pay on every advertisement which 
is so erected, exhibited, fixed, retained, or displayed to public view, 
a tax as specified in Schedule VII. 

(2) The rates of the tax shall be determined by the council 
subject to the condition that they shall not exceed the maximum laid 
down in that Schedule : 

I 

I Provided that no tax shall be levied under this section on any 
advertisement or a n o t i c e  

(a) of a public meeting ; or ' 

(b) of an election to any legislative body or the council ; or 

I (c) of a candidature in respect of such an election : 

Provided further that no such tax shall be levied on advertisement 
which is not a sky-sign and which- 

(a) is exhibited within the window of any building ; or 

(b) relates to the trade or business carried on within the 
land or building upon or over which such advertisement is exhibited, 
or to any sale or letting of such land or building or any effects 
therein or to any sale, entertainment or meeting to be held upon or 
in the same ; or 

(c) relates to the name of the land or building upon or over 
which the advertisement is exhibited, or to the name of the owner or 
occupier of such land or building ; or 

I (d) relates to the business of any railway administration for 

(e) is exhibited within any railway station or upon any wall 
or other property of a railway administration except any portion of 
the surface of suchwall or property fronting any street. 

*The section came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



Explanation 1.-In this section, "structure" includes any movable 
board on wheels used as an advertisement or an advertisement 
medium. 

Explanation 2.-In this section, "sky-siglb" means any advertise- 
ment, supported on or attached to any post,; pole, standard, frame- 
work or other support wholly or in part upon or over any land, 
building, wall or structure which, or any art of which sky-sign, 
shall be visible against the sky from some point in any public place, 
including all and every part of any such post, pole, standard, frame- 
work or other support, and also includes any baloon, parachute on 
other similar device employed wholly or in part for the purposes of 
any advertisement upon or over any land, building or structure or 
upon or over any public place but does not include- 

(a) any flagstaff, pole, vane or weather-cock, unless adapted 
or used wholly or in part for the purposes of any advertisement ; or 

(b) any sign, or any board, frame or other contrivance 
securely fixed to or on the top of the wall or parapet of any 
building or on the cornice or blocking course of any wall, or to 
the ridge of a roof : 

Provided that such board, frame or o t k r  contrivance shall be 
of one continuous face and not open work, and does not extend in 
height more than one metre above any part of the wall, or parapet 
or ridge to, against or on, which it is fixed or supported ; or 

(c) any advertisement relating to the name of the land or 
building, upon or over which the advertisement is exhibited, or to the 
name of the owner or occupier of such land 'or building ; or 

(d) any advertisement relating exdusively to the business 
of a railway administration and placed wholly upon or over any 
railway, railway station, yard, platform or ststion approach belonging 
to a railway administration, and so placed that it cannot fall into 
any street or public place ; or I 

(e) any notice of land or building to be sold, or let, 
placed upon such land or building. 

Explanation 3.-Tn this section, "public lace" means any place 
which is open to the use and enjoyment of tbe public, whether it is 
actually used or enjoyed by the public or notl. 

1 
i 
I 1 286 



"153. Prohibition of advertisements without written permissioa- 
(1) No advertisement shall, after the levy of the tax under section 152 
has been determined upon by the council, be erected, exhibited, fixed 
or retained upon or over any land, building, wall, hoarding or 
structure within the municipality or shall be displayed in any manner 
whatsoever in any place without the written permission of the 
commissioner. 

(2) The commissioner shall not grant such permission if- 

(i) the advertisement contravenes any bye-law made by 
the council under this Act ; or 

(ii) the tax, if any, due in respect of the advertisement 
has not been paid. 

(3) Subject to the provisions of sub-section (2), in the case of 
an advertisement liable to the advertisement tax, the commissioner 
shaH grant permission for the period to which the payment of the 
tax relates and no fee shall be charged in respect of such permission: 

Provided that the provisions of this section shall not apply 
to any advertisement erected, exhibited, fixed or retained on the 
premises of a railway administration relating to the business of a 
railway administration. 

"154. Permission of the commissioner to become void in certain 
cases.-The permission granted under section 153 shall become void 
in the following cases, namely :- 

(a) if any addition to the advertisement be made, except 
for the purpose of making it secure, under the direction of the 
commissioner ; 

(b) if any material change be made in the advertisement 
or any part thereof ; 

(c) if the advertisement or any part thereof falls otherwise 
than through accident ; 

(d) if any addition or alteration be made to, or in, the 
land, building, wall, hoarding or structure upon or over which 
thc: advertisement is erected, exhibited, fuced or retained, and such 
addition or alteration involves the disturbance of the advertisement 
or any part thereof ; and - 

*The section came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



(e) if the buildings, wall, hoarding jor structure upon or 
over which the advertisement is erected, exhiyted, fixed or retained 
be demolished or destroyed. 

i 

"155. Owner or person in occupation to bp deemed responsible.- 
Where any advertisement is erected, exhibited, !fixed or retained upon 
or over any land, building, wall, hoarding or stducture in contravention 
of the provisions of section 152 or section 153 or after the written 
permission for the erection, exhibition, fixati* or retention thereof 
for any period shall have expired or becoqe void, the owner or 
person in occupation of such land, buildidg, wall, hoarding or 
structure shall be deemed to be the pers+n who has erected, 
exhibited, fixed or retained such advertisement ip such contravention 
unless he proves that such contravention was committed by a person 
not in his employment or under his control or was committed with- 
out this connivance. 

"156. Removal of unauthorised advertisements.-If any advertise- 
ment be erected, exhibited, fixed or retained contrary to the provisions 
of section 152 or section 153 or after the wriqen permission for the 
erection, exhibition, fixation, or retention thereof for any period 
shall have expired or become void, the comm$sioner may, by notice 
in writing, require the owner or occupier of tHe land, building, wall, 
hoarding or structure upon or over which ithe same is erected, 
exhibited, fixed or retained to take down or remove such advertise- 
ment or may enter any building, land or property and have the 
advertisement removed. 

*157. Collection of tax on advertisement.-The commissioner 
may farm out the collection of any tax on advertisement leviable 
under section 152 for any period not exceedihg one year at a time 
on such terms and conditions as may be provided for in the bye-laws 
made under this Act. 

Duty on transfers of proparty. 

"158. Method of assessment of duty on transfers of property.- 
The duty on transfer of property shall be levictd- 

(a) in the form of a surcharge on thk duty imposed by the 
Indian Stamp Act, 1899 (Central Act 2 of 1899) as extended to the 
Union territory, on every instrument of the gescription specified in 
Schedule VIII which relates to immovable pfoperty situated within 
the limits of a municipality ; and I 

*The section came into force on the 1st d y of August, 1976 vide 
Extraordinary Gazette No. 142, dated 29th luk, 1976. 



(b) At such rate as may be fixed by the Government, 
not exceeding five per centum, on the amount specified in Schedule VIII. 

* 159. Pro~isions appliable on the introduction of transfer duty.- 
On the introduction of the transfer duty- 

(a) section 27 of the Indian Stamp Act, 1899 (Central Act 2 
of 1899) shall be read as if it specifically required the particulars to be 
set forth separately in respect of property situated within the limits 
of a municipality and outside such limits ; 

(b) section 64 of the said Act shall be read as if it referred 
to the municipal council concerned as well as the Central Govern- 
ment and the State Government. 

*160. Power to make rules regarding assessment and collections of 
transfer duty.-The Government may make rules not inconsistent 
with this Act for regulating the collection of the duty, the payment 
thereof to the municipal councils concerned and the deduction of any 
expenses incurred by the Government in the collection thereof. 

Entertainments tax, 

"161. Tax on payment for admission to entertainment.-The 
entertainments tax shall be levied on each payment for admission 
to any entertainment at rates the maxima and minima whereof 
are- specified in Schedule V : 

Provided that in the case of cinematogragh exhibition, the tax 
shall be calculated at the rates specified on each payment for admission 
after excluding from such payment the amount of the tax. 

"162. Additional tax on cinematograph exhibition.-(1) In the 
case of cinematograph exhibition, in addition to the tax under 
section 161, a tax on each show of cinematograph exhibition held 
within the local limits of the municipality shall be levied at rates the 
maxima and minima whereof are specified in Schedule VI. 

(2) The tax levied under sub-section (1) shall be recoverable 
from the proprietor. 

(3) The other provisions of this Act relating to entertainment 
tax shall, so far as may be, apply in relation to the tax payable 
under sub-section (1) as they apply in relation to the tax payable 
under section 161. 

*The seotion came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th %y, 1976. 



* 163. Composition and consolidated pdyment of tax.-The 
Government may, on the application of the 
tainment in respect of which the entertainme 
section 161, allow the proprietor on such 
prescribed by the Government, to 
respect of such entertainment for a fixed sum.i 

* 164. Admission to entertainment.--(l) Saye in the case referred 
to in section 163, no person shall be admitted on payment to any 
entertainment where the payment is subject! to the entertainments 
tax except- 

(a) with a ticket issued in such danner and subject to 
such conditions as may be prescribed, or 1 

(b) in special cases, with the approval of the Government, 
through a barrier which, or by means of a hechanical contrivance 
which, automatically registers the number of ptrsons admitted. 

(2) Save in the case referred to in section 163 and clause (b) 
of sub-section (I) ,  no proprietor of an enteqtainment shall conduct 
the entertainment unless he has given security'up to an amount and 
in a manner approved by the Government 04 any other officer duly 
authorised by it in this behalf. 

I 

(3) Nothing in sub-section (1) or sqb-section (2) shall be 
deemed to preclude the Government from req iring security from the 
proprietor of an entertainment for the payme 5 t of the entertainments 
tax in any other case. 

I 

"165. Manner of payment of tax.-41) The entertainments tax 
shall be levied in respect of each person adniitted on payment, and 
shall be calculated and paid on the number o admissions. t 

(2) The entertainments tax shall be due and be recoverable 
from the proprietor. 

i 

I (3) Where the payment for admission to an entertainment 
is made wholly or partly by means of a lump-sum paid as a subs- 
cription or contribution to any institution or lfor a season ticket or 
for the right of admission to a series of entertainments or to any 
entertainment duri~lg a certain period of the entertainments tax 
shall be paid on the amount of the ut where the Govern- 
ment is of opinion that the -sum or any payment 
for a ticket represents rights or purposes 

I 

*me  section came into force on the 1st dab of August, 1976 vide 
Extraordiaary Gazette No. 342, dated 29th July, 1976. 
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besides the admission to an sntertainment, or covers admission to an 
entertainment during any period during which the tax has not been 
in operation, the tax shall be levied on such an amount as appears 
to the Government to represent the right of admission to entertainments 
in respect of which the entertainments tax is payable. 

$166. Returns.-41) Every proprietor of an entertainment shall 
submit such returns relating to payments for admission, to such 
authority, in such manner and within such periods, as may be 
prescribed. 

(2) If the prescribed authority is satisfied that any return 
submitted under sub-section (1) is correct and complete, it shall assess 
the proprietor on the basis thereof. 

(3) If no return is submitted by the proprietor of the enter- 
tainment under sub-section (1) before the date prescribed or if the 
return submitted by him appears to the prescribed authority to be 
incorrect or incomplete, the prescribed authority shall, after making 
such inquiry as it considers necessary, determine the tax due under 
section 161 or section 162 or under both and assess the proprietor 
to the best of its judgment: 

Provided that before taking action under this sub-section, the 
proprietor shall be given a reasonable opportunity of proving the 
correctness and completeness of any return submitted by him or that 
no return was due from him. 

*167. Entertainment exempted from payment of tax._The 
Government may, by general or special order, exempt any entertain- 
ment or class of entertainments from liability to the entertainments 
tax. 

"168. Inspection.-41) (a) Any officer authorised by the Govern- 
ment in this behalf may enter any place of entertainment while the 
entertainment is proceeding, and any place ordinarily used as a 
place of entertainment at any reasonable time, for the purpose of 
seeing whether the provisions of this Act or any rules made there- 
under are being complied with. 

(b) Every officer so authorised shall be deemed to be a 
public servant within the meaning of section 21 of the Indian 
Penal Code (Central Act 45 of 1860). 

*The -ion came into force on the 1st day of August, I976 vide 
Extraordinary Gazette No. 342, dated, 29 July 1976. 



(2) The proprietor of every entertainfnent or the owner or 
person in charge of any place ordinarily us& as a place of enter- 
tainment shall give every reasonable assist4nce to the inspecting 
officer in the performance of his duties under !sub-section (I). 

(3) If any person prevents or obstrbcts the entry of the 
inpecting officer, he shall, in addition to a other punishment to 
which he is liable under any law for the "I" t me being in force, be 
punished with fine which may extend to five hundred rupees. 

"169. Exemption from payment for @dmission.-The officer 
referred to in section 168 or any other oBcer who has to enter 
any place of entertainment in pursuance of a duty imposed upon him 
by or under this Act or any other law shall dot be required to pay 
for his admission to the entertainment. 

*170. Powers of entry, search and seizhe.-(1) If any officer 
authorised by the Government in this behalf: has reasonable ground 
to suspect that a contravention of the provisipns of this Act or the 
rules made thereunder has been committed, he may enter and search 
at all reasonable times any premises where books, records accounts, 
registers, tickets (used and unused) and portiohs thereof or any other 
article connected therewith are kept or susp~ ted  to be kept by the 
proprietor of an entertainment, and, may, for ,reasons to be recorded 
in writing, seize such books, records, accountsb registers, tickets (used 
and unused) and portions thereof, or any other article connected 
therewith as he may consider necessary, and shall give the proprietor 
or the person incharge of the premises a receipt for the same. The 
books, records, accounts, registers, tickets add portions thereof, or 
any other article so seized shall be retained bv such officer only for 
so long as may be necessary for the purpose of investigation. 

(2) If any person prevents or obstcucts entry, search or 
seizure by any such officer, he shall, in addition to any other punish- 
ment to which he is liable under any law Ifor the time being in 
force, be punished with fine which may e$tend to five hundred 
rupees. ! 

*171. Power to make rules.--(I) The '~overnment may, by 
notification, make rules for securing the paymekt of the entertainments 
tax and generally for carrying into effect the pprposes of this Act. 

* . . 
*The section came into force on the 1st daj of Augu~t, 1976 * vide 
Extraordinary Gazette No. 342, dated 29th Jul?, 1976. 
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(2) In particular and without prejudice to the generality of 
' 

the foregoing power, such rules may provide for- 

(a) the use of tickets covering -the admission of more than 
one person and the calculation of the tax thereon ; and the payment 
of the tax on the transfer from one part of a place of entertainment 
to another, and on payments for seats or other accommodation ; 

(b) controlling the use of barriers or mechanical contri- 
vances (including the prevention of the use of the same barrier or 
mechanical contrivance for payment of a different amount) and for 
securing proper records of admission by means of barriers or mecha- 
nical contrivances ; 

(c) the checking of admissions, the keeping of accounts 
and the furnishing of returns by the proprietors of entertainments ; 

(d) the presentation and disposal of applications for 
exemption from payment of the entertainments tax, or for the 
refund thereof, made under the provisions of this Act ; 

(e) the collection of the entertainments tax under this 
Act and the powers to be exercised by the officers of the Govern- 
ment in that behalf; 

(f) authorising any municipal council to collect the enter- 
tainments tax in the area within the jurisdiction of the municipal 
council or any part of such area, and for the powers to be exercised 
by the officers of the municipal council in connection with such 
collection ; 

(g) the issue of passes by proprietors of entertainments 
for the admission of officers who have to perform any duty in 
connection therewith or any other duty imposed upon them by law; 
and 

(h) appeals and revisions in respect of proceedings under 
this Act, the period within which such appeals and revisions should 
be preferred- and the fees to" be paid, in respect of such appeals and ' 

revisions. 

(3) In making a rule under sub-section. (1) .or sub-section CZ), 
the Government may provide that a breach thereof shall be punish- 
able with fine which may extend to five hundred rupees. 



I Duty on toddy treed 

I "172. Levy of duty on toddy trees.-(!) The duty on toddy 
trees may be levied- 6 

i 
(a) in the form of surcharge on] the duty imposed by 

the Pondicherry Excise Act, 1970 (12 of j 1970) on every variety 
of toddy trees specified in Schedule IX and9 tapped within the limits 
of the municipality, and 

I (b) at such rates as may be fixed 'by the Government not 
exceeding the rates specified in Schedule IX. 

(2) All the provisions of the pondi&herry Excise Act, 1970 
(12 of 1970) and the rules made thereunder1 shall apply to the said 
duty as they apply in relation to the dutf chargeable under that 
Act. 

(3) The Government may make rulds not inconsistent with 
this Act for regulating the collection of the ditty, the payment thereof 
to the municipal councils concerned and the reduction of any 
expenses incurred by the Government in the, collection thereof. 

I Additional lax on buildings a$ id. 

"173. Levy of additional tax on buildiigs and lands used for 
certain purposes.-41) If the council by resoldtion determines that the 
tax referred to in clause (b) of sub-section 2) of section 118 shall 
be levied, such tax shall be collected from tbe date specified in the 
notification published under section 120 in pursuance of such 
resolution. 

(2) The municipal council shall, in determining the rates at 
which the tax shall be levied under sub-secgon (I), have regard to 
the following matters, namely :- 

I (a) the locality in which the building or land is situated ; 

(b) the purpose for which the building or land is used, 
such purpose being a purpose specified in SQhedule I11 ; 

(c) accessibility or proximity to ma@et, dispensary, hospital, 
railway station or Government offices ; 

! 

*The section came into force on the 1st y of August, 1976 vide 
Extraordinary Gazette No. 142, dated 29th Jut, 1976. 
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(d) availabiltiy, of civic amenities like water-supply, drainage 
and lighting. 

(3) Different rates may be specified in respect of different 
classes of purposes specified in Schedule 111. 

*174. Additional tax on buildings and lands used for Wain 
purposes when payable.-The tax referred to in clause (b) of sub- 
section (2) of section 118 shall be levied every half-year and shall, 
save as otherwise expressly provided in this Act, be paid by the 
person primarily liable to tax assessed on the building or land 
within fifteen days after the commencement of the half-year. 

Reco~~ery of taxes, fees, cesses and other dues. 

**175. Mode of recovery of taxes, fees, cesses and other dues.- 
All amounts on account of taxes, fees, or penalties imposed or 
as may hereafter be imposed by or under this Act or rules or 
bye-laws made thereunder and all amounts on account of contract 
auction, lease or any sum claimable under this Act or under the 
rules or bye-laws made thereunder shall, save as otherwise provided, 
be recoverable in the manner hereinafter provided. 

**176. Mode of collection.-41) When any tax, fee, cess, and 
other dues not being property tax or profession tax becomes due 
from any person, the commissioner shaIl serve upon such person a 
bill for the sum due. 

(2) Every such bill or a notice under section 147 shall 
specify the period for which, and the property, occupation or thing 
in respect of which the tax or sum is charged and shall also give 
notice of the liability incurred in default of payment and of the 
time within which an appeal may be preferred as hereinafter provided 
against such claim. 

(3) For every such notice or bill, a fee of such amount not 
exceeding five rupees, as may in each case be fixed by the wmmis- 
sioner, shall be payable by the said person. 

(4) Nothing contained in this section or in section 177 shall 
preclude the council from suing in a civil court for any tax, fee, 
a s s  and other sum due to it under this Act. 

*The section came into force on the 1st day of Augvst, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 

*The section c a m  into force on the 26th day of January,, 1974 vide 
Extraordinary Gazette No. 11, dated 17th Januaiy, 1974. 



.. "177. Distraint and sale of movab~e.~ro*rt~.--(l) If the person 
liable for the payment of tax, fee, cess ~r other due does not, 
within fifteen days from the commencenient of the half-year in respect 
of property tax or from the service of thd notice or bill, as the 
case may be, pay the sum due or show sbfficient cause for non- 
payment of the same to the satisfaction of &e commissioner and if 
no appeal is preferred against the said tak, fee, cess or due as 
provided in this Act, the coinmissioner may recover by distraint 
under a warrant in the form set out in Scherdule X and sale of the 
movable property of the defaulter, the amotlnt due on account of 
the tax, fee, cess or due together with aU costs of the recovery 
which include a warrant and distraint fee at  such rate not exceeding 
the rates specified in Schedule XI1 and such further sum as will 
satisfy the probable charges that will be incurred in connection 
with the detention and sale of the property so distrained : 

Provided that movable property described in the proviso to 
sub-section (1) of section 60 of the Code of Civil Procedure, 1908 
(Central Act 5 of 1908), shall not be liable to distraint. 

"178. Power of entry by force under sppcial order.-It shall be 
lawful for any officer to whom a warrant issued under section 177 
is endorsed, if the warrant contains a specid order authorising him 
in this behalf, to break open at any time btttween sunrise and sun- 
set any outer or inner door or window of a building in order to 
make the distraint, if he has reasonable ground for believing that 
such building contains property which is liable to seizure, and if, 
after notifying his authority and purpose and duly demanding 
admittance, he cannot otherwise obtain admittance : 

Provided that such officer shall not enker or break open the 
door of any apartment, appropriated to women, until he has given 
three hours notice of his intention and has given such women an 
opportunity to withdraw. 

*179. Inventory and notice of distress and sa le .41)  The 
officer charged with the execution of a warrant of distress issued 
under section 177 shall forthwith make an' inventory of movable 
property which he seizes under such warranr and shall at the same 
time give a written notice in the form set lout in Schedule XI or 
in some similar form together with copy of inventory to the person 
in possession thereof at the time of seizure, : that the said property 
shall be sold as therein mentioned. ! 

*Tha section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 1 I ,  dated 17th Jandary, 1974. 



(2) The distress shall not be excessive,. that is to say, the 
property distrained shall k as nearly as possible equal in value to 
the amount due by the defkdlter together with all expenses incidental 
to the warrant, distraint, detention and sale. 

, 
(3) Nothing contaided in this section shall preclude from 

demanding payment of tax, due and of warrant fees before making 
the distraint. 

*180. Property of defaulter may be distraiaed wherever found.- 
The property of any person liable for the payment of any tax, 
fee, cess and due may be distrained wherever it may be found within 
the municipality. 

*181. Sale of property.--(I) If the warrant is not in the 
meantime suspended by the commissioner or discharged, the property 
seized or a sufficient portion thereof, shall, after the expiry of the 
period specified in the notice served, under section 179 be sold by 
public auction under the orders of the commissioner who shall 
apply the proceeds of the sale to the payment of amount due on 
account of tax, fee, cess or other dues and the said fees and 
expenses incidental to the detention and sale of the property and 
shall return to the person in whose possession the property was 
at the time of seizure any property or sum which may remain after 
the sale and the application of the proceeds thereof aforesaid. If the 
proceeds of the sale are insufficient for the payment of the amount 
due on account of the tax, and the said fees and the expenses 
incidental to the detention and sale of the property, the commissioner 
may again proceed under section 177 in respect of the sum remaining 
unpaid. 

(2) When the property seized is subject to speedy and natural 
decay, the commissioner may sell it at any time before the expiry 
of the said period specified in the notice, unless the amount due is 
sooner paid. 

(3) The commissioner shall corlsider any objections to the 
distraint of any property which are made within the period specified 
in the notice and may postpone the sale pending investigation thereof. 
If the commissioner decides that the property attached was libt 
liable to distraint, he shall return it, or if it has already been sold 
the proceeds of the sale to the person appearing to be entitled 
thereto and may again proceed under section 177 and all fees and 

* ~ .  . - .  L v *  

*The section came into force on the 26th day .of January. 1974 vide 
Extraord~nary Gazette No. 11, dated 17th January,, 1974. 



I 
expenses connected with the first distraint andisale shall be recoverable 
from the defaulter if it shall appear to the1 coinmissioner that he 
wilfully permitted the distraint of the property: when to his knowledge 
it was not liable to distraint. i 

'182. When occupier may be held liable or payment of property 
tax.-If any tax due on account of any bu lding or land remains 
unpaid in whole or in part at the end d the period of fifteen 
days from the commencement of the half-yqar to which it relates, 
the commissioner may, if the said tax has not remained unpaid for 
more than twelve months, require the occu~ier for the time being 
of such building or land to pay the amount *thin a specified period 
not being less than fifteen days and if the opcupier fails to comply 
with such requisition, the commissioner may distrain and sell any 
movable property found on the building or lbnd and the provisions 
of the foregoing sections shall, as far as ;may be, apply to all 
distraints and sales effected under this section provided that no 
occupier shall be liable to prosecution or to a civil suit in respect 
of any sum recoverable from him under this1 section, unless he has 
wilfully prevented distraint or a sufficient disttaint. 

*183. Certain amount to be recovered as &rears of land revenue.- 
(1) If any tax, cess, fee or sum due fro* any person remains 
unpaid in whole or in part at the end of phe period specified in 
section 177 and if such person has left Indib or cannot be found, 
the said tax, cess, fee or other sum or such dart thereof as remains 
unpaid together with all sums payable id connection therewith, 
and five per cent of the aggregate of such pix, cess, fee or other 
sum or part and all such sums to cover the post of collection shall 
be recoverable as if the same were an arrear of land revenue. 

(2) Out of the gross amount collected under sub-section (I), 
1/21 part shall be credited to the Government to cover the cost of 
collecting the tax. 

"184. Imposition of fine.--(I) Every who is prosecuted 
for non-payment of any tax, cess, fee or other sum due shall be 
liable, on proof to the satisfaction of the Ma istrate that he wilfully 
omitted to pay the amount due by him or t h q  he wilfully prevented 
distraint or a sufficient distraint, to pay a fine not exceeding twice 
the amount which may be due by him on acpount of- 

i 

(a) the tax, cess, fee or other sumi due and the warrant 
fee, if any, and 1 

! 

*The section came into force on the 26th da of January, 1974, vide 
Extraordinary Gazette No, 11, dated 17th Janu ry, 1974. k I 



(b) if distraint has taken place, the distraint fee and the 
expenses incidental to the detention and sale, if any, of the property - 
distrained. 

(2) Whenever any person is convicted of an offence under 
sub-section (1), the Magistrate shall, in addition to any fine which 
may be imposed, recover summarily and pay over to the municipal 
council the amounts, if any, due under sub-section (1); and may in 
his discretion also recover summarily and pay to the council such 
amount, if any, as he may fix as the costs of the prosecution. 

General provisions regarding taxation. 

*185. Power to exempt from taxes.--(l) With the sanction 
of the Government the municipal council may exempt any person 
or class of persons wholly or in part from the payment of any 
tax. 

(2) Nothing in this section shall be deemed to authorise 
the exemption of any person solely on the ground that he is a 
member of a municipal council. 

*186. Assessment of various taxes, etc.41) (a) The wmmis- 
sioner shall, save as otherwise provided in this Act, prepare and 
keep assessment book in such form as may be prescribed showing 
the person and property liable to taxation under this Act. 

(b) The assessment books and where detailed particulars 
relating to any assessment are kept in separate records, the portion 
thereof containing such particulars, shall be open, at all reasonable 
times and without charge, to inspection by any person who pays any 
tax to the municipality or his authorised agent and such person or 
agent shall be entitled to take extracts free of charge, from the said 
books and records. 

(c) The account books of the council shall be o m  without 
charge to inspection by any person who pays any tax to the munici- 
pality or his authorised agent on a day or days in eaoh month to 
be fixed by the council. 

(2) The commissioner shall, save as otherwise provided in 
this Act, determine the tax to which each property or person is 
liable : 

- 
*The sections came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342. dated 29th July. 1976. 
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I 

Provided that in the case of taxes payaile by the commissio~~er 
the original assessment shall be made by the Director. 

(3) (a) The comri~issioner shall give io every person making 
payment of a tax, fee, cess or other s u 4  due a receipt thereof 
signed by him or by some person duly autlhorised by him in that 
behalf. 

(b) Such receipt shall specify- 

(i) the date of the grant thereof 9; 

(ii) the name of the person to whom it is granted ; 

(iii) the tax, fee, cess or other (sum due in respect of 
which the payment has been made ; 1 

(iv) the period for which paymefit has been made: and 

(v) the amount paid. 
I 

* 187. Power to write off irrecoverable taxes, etc.-The munici- 
pal council may write off any tax, fee or other amount whatsoever 
due to it, whether under a contract or otherwise, or any suin payable 
in connection therewith, if in its opinion, s k h  tax, fee, amount or 
S U ~ I  is irrecoverable : 

Provided that the municipal council shalt not, without obtaining 
the previous sanction in writing of the prebcribed authority, write 
off any such tax, fee, amount or sum, if the tax, fee, amount or 
sun1 exceeds such amount or sum as may be! prescribed. 

*188. Payment of interest in case of default of payment of 
taxes.-(1) Subject to the provisions of this Act, any sum due 
on account of any tax levied by the municipal council, if not 
paid within fifteen days from the date on1 which the tax is due 
shall be deemed to be in arrears, and thereuoon such simple interest 
not exceeding ten per centum per annum as 8 the commissioner may 
fix shall be payable on such sum from the idate aforesaid. 

(2) The interest payable under sub-bection (1) shall be 
collected as if it formed part of the tax ' and all the relevant 
provisions of this Act shall apply accordingly! 

- -  - . - - "  . * . ' - -- 
, *The section came ittto force o n  the 1st d y ot %~gust ,  1976 vide 

Extraordinary ' Gazette No. 342, dated 29th J 6 ~ y ,  1976, 
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"1 89. Appeals.-Appeals against any claim for taxes or other 
dues included in a bill presented to any person under section 176 
or any other provision of this Act may be made to such authority 
as may be prescribed. 

*190. Procedure in appeal.-No appeal under the section 189 
shall be entertained unless- 

(a) the appeal is brought within fifteen days next after 
the presentation of the bill or notice complained of or from the 
commencement of the half-year in respect of property tax, 

(b) the amount claimed from the appellant has been 
deposited by him in the municipal office, and 

(c) in the case of a tax on buildings or lands or both, an 
application in writing stating the grounds on which the claim of 
the council is disputed, has been made to the council within the 
time fixed in the notice given under section 129 or section 132. 

*191. Revision by court.-The decision of the prescribed 
authority in any appeal made under section 189 shall, at the instance 
of either party, be subject to revision by the court to which appeals 
against the decision of such prescribed authority ordinarily lie. 

$192. Bar of other proceedings.-No objection shall be taken 
to any valuation, assessment or levy nor shall the liability of any 
person to be assessed or taxed be questioned, in any other manner 
or by any other authority than is provided in this Act. 

CHAPTER IX. 

*193. Constitution of the municipal fund.-41) Save as other- 
wise provided in this Act :- 

(a) all moneys received by or on behalf of the municipality 
under the provisions of this Act or of any other law for the time 
being in force, or under any contract ; 

(b) all proceeds of the disposal of property by, or on 
behalf of, the municipality ; 

(c) all rents accruing from any property of the muni- 
cipality ; 

- - - 

*The section came into force o n  the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



(d) all moneys raised by any tax,! rate or cess levied for 
the purposes of this Act ; 

1 
(e) all fees collected and all fines levied under this Act or 

under any rules, regulation or bye-law maqe thereunder ; 
i 

(f) all moneys received by or 04 behalf of the munici- 
pality from the Government or any indididual or association of 
individuals by way of grant or gift or depqsit ; 

(g) all interests and profits a d g  from any investment 
of, or from any transaction in connection wijth, any money belonging 
to the municipality, including loans advanced under this Act; and 

(h) all moneys received by or oq behalf of the munici- 
pality from any other source whatsoever ; 

I 

shall form one fund to be entitled the municipal fund (hereinafter 
in this Act referred to as "the municipal 6nd"). 

(2) The municipal fund shall be &ld by the municipality 
in trust for the purposes of this Act. 

* 194. Municipal fund to be in Government treasury, etc., and 
operation of accounts.-(1) All moneys rqeived by the council 
shall be lodged in the nearest Governmeqt treasury or, with the 
sanction of the Government in a bank : i 

Provided that the municipal council may, with the sanction 
of the Government, invest any sums not required for immediate 
use either in a Government savings bank or in Government securities 
or in any other security which may be approved by the Government. 

(2) All orders or cheques against dhe municipal fund shall 
be signed by the commissioner or by some person duly authorised 
in this behalf by him. The treasury or bank in which the fund is 
lodged shall, so far as the funds to the credit of the council admit, 
pay all orders or cheques against the fund jwhich are so signed. 

(3) If the council shall have giveii previous authority in 
writing such treasury or bank may at once pay out of the municipal 
fund without such order or cheque any exgense, which the Govern- 
ment have incurred on behalf of the coun4il. 

1 
* The section came into force on the 26th of January. 1974 vine Extra- 

ordinary Gazette No. 11. dated 17th 



*195. Payment r~ot to be made d e w  cwered by r budget-grant.- 
No payment of any sum out of the municipal fund shall be made 
unless the expenditure of the same is covered by a current budget- 
grant and a sufficient balance of s~.& budget-grant is still available 
notwithstanding any reduction or transfer thereof which may have 
been made under the provisions of this Act : 

Provided that this section shall not apply to payment made 
in the following classes of cases, namely :- 

(a) refund of taxes and other moneys which are authorised 
under this Act ; 

(b) repayment of moneys belonging to contractors or 
other persons and held in deposit and of moneys collected or credited 
to the municipal fund by mistake ; 

I (c) sums payable in any of the following circumstances- 

(i) under orders of the Government on failure of the 
municipal council to take any action as required by that Government; 
or 

(ii) under any other enactment for the time being in 
force ; or 

I (iii) under the decree or order of a civil or criminal 
court passed against the municipal council ; or 

(iv) under a compromise of any claim, suit or other 
legal proceedings ; or 

(v) on account of cost incurred in taking immediate 
action by the municipal council or any of the municipal authorities 
to avert a sudden threat of danger to the property of the munici- 
pal council or to human life ; 

(d) temporary payments for works urgently required by 
the Government in the public interest ; 

(e) sums payable as compensation under this Act or under 
any rules. regulations or bye-laws made thereunder ; 

(f) expenses incurred by the niunicipal council on special 
measures taken on the outbreak of dangerous diseases. --- 

* The sectiila came into force on the 26th day of January, 1974 viak Extra- I 

, ordinary Gazette No. 11, dated 17th Janwry. 1974. 



*196. Procedure when money not coveted by a budget-grant is 
expended.-Whenever any sum is expended der clause (c), clause (e) 
or clause (f) of the proviso to section 19 ? the commissioner shall 
forthwith communicate the circumstances tb the municipal council 
which may take such action under the piovisions of this Act as 
shall in the circumstances appear possible aqd expedient for covering 
the amount of the additional expenditure. ! 

* 197. Application of money received and expenditure from fund.- 
All moneys received by the municipal couqcil shall be applied and 
disposed of in accordance with the provisiods of this Act and other 
laws : 

Provided that the municipal council shall have power subject 
to such rules as may be prescribed, to dirqct that the proceeds of 
any tax or additional tax levied under this Act shall be earmarked 
for the purpose of financing any specific public improvement. A 
separate account shall be kept of the receipt from every such tax 
or additional tax and the expenditure thedeof. 

*198. Expenditure from municipal $and.-(I) The purposes 
to which the municipal fund may be applied include all objects 
expressly declared obligatory or discretionairy by this Act or any 
rules made thereunder or by any other laws! or rules and in general 
everything necessary for, or conducive to, the safety, health, conveni- 
ence of the inhabitants or to the amenities; of the municipality and 
everything incidental to the administration 1 and the fund shall be 
applicable thereto within and outside the muhicipality, subject to such 
rules or special orders as the Government day  prescribe or issue. 

(2) It shall be the duty of every mudicipal council to provide 
for the payment of- 

(i) any amount falling due on ady loan contracted by it ; 

(ii) salaries and allowances, peyion, and gratuities and 
pensionary and provident fund contributi~ns of its officers and 
servants ; i 

(iii) sums due under any decree1 or order of the court ; 
and 

(iv) any other expenses rendered! obligatory by or under 
this Act or any other law. 

i 

* The section came into force on the 26th day/ of January, 1974 vide txtra- 
ordinary Gazette No. 11 ,  dated 17th January,' 1974. ! 



(3) The municipal council, may, with tha! mnctioh of the 
Govement,  contribute any fund for the defence of India. 

(4) The municipal council, may, with the sanction of the 
Director also- 

(i) contribute towards the expenses of any public exhibi- 
tion, ceremony or entertainment in the municipal area ; 

(ii) contribute to any charitable fund, or to the funds of 
any institution for the relief of the poor ar the treatment of disease 
or infirmity or the reception of diseased or infirm persons or the 
investigations af the causes of the disease ; and 

(iii) defray any other extraordinary charges. 

"199. Budget estimates.-41) The municipal council shall in each 
year frame a budget showing the probable receipts and the expenditure 
which it proposes to incur during the following year and shall submit 
a copy of the budget to the Government before such date as may be 
fixed by it in that behalf. 

(2) The budget shall contain provision adequate in the opinion 
of the Government for the due dimharge of all liabilities in regpect 
of loans contracted by the council and for the maintenance of a 
working, balance ; and if the budget as submitted to the Government 
fails to make these provisions, the Government may modify any part 
of the budget so as to ensure that such provisions are made. 

"200. Revised or supplemental badget.--If in the course of a 
year a municipal council finds it necessary to modify the figures 
shown in the budget with regard to its reoqipts or to the distribution 
of the amounts to be expended on the different services it undertakes, 
it may submit a supplemental or revised budget provided that no 
alteration shall be made without the consent of the Guvmment in 
the amount allotted for the service of debt or in the working balance. 

"201. Rduetioa or tramfer af badget grants.-The municipal 
council may, if it thinks necessary, at any time during the year- 

(a) reduce the amount of a budget-grant ; or 

. , *The seotion came into force on the 26th day of Jahwry, 1974 vide 
kxtraodinary Gazette No. 11, dated 17th January, 1974. 



(b) transfer and add the amount, or a portion of the 
amount, of one budget-grant to the amoun of any other budget- 
grant : 

Provided that- 

(i) due regard shall be had, making any such 
reduction or transfer, to all the requirements 

(ii) the aggregate sum of the bu get-grants contained in 
the budget estimate adopted by the council 1 shall not be increased 
except by the council under section 200. 1 

"202. Re-adjustment of income and 
the council during the course of the year, If it 
shall at any time during any year 
withstanding any reduction of budgetGgrant{ that may have been 
made under section 201, the income of the m nicipal fund during the 
said year will not suffice to meet the expen iture sanctioned in the 
budget estimate of the said year and to le ve at the close of the 
year such cash balance as may be prescribe it shall be incumbent 
on the council either to diminish the sancti 1 ned expenditure of the 
year so far as it may be possible so to do /with due regard to all 
the requirements of this Act or to have rkcourse to supplementary 
taxation, or to adopt both of these expendiknts in such measure as 
may be necessary to secure the cash balance at the close of the year. 

1 

(2) Whenever the council determineb to have recourse to 
supplementary taxation in any year, it shall o so by increasing for 
the unexpired portion of the year, the rate tax or duty 
is being levied, subject to the conditions, and restrictions 
laid down in Chapter VIII and in this 

*203. Powers of the ;Government 
may direct a council to modify their 
provisions of this Act or on grounds 
appropriations in any of the items in 

1 

*204. Provisions as to unexpended the whole or 
any part of any bcdget-grant included 
.year remains unexpended at the 
thereof has not been taken into 
entered in the budget estimates 

I - 
*The section came into -force on the 26th 
kxtraordinary Gazette No. 11, dated 17th 



years the municipal council may sanction the eypenditure of such 
budget-grant or the unexpended portion thereof during the next two 
following years for the completion of the purpose or object for 
which the budget-grant was originally made and not for any other 
purpose or object. 

*205. Appointment of auditors of accollnts.-fl) The Government 
shall appoint auditors of the accounts of receipts and expenditure 
of the municipal fund. 

(2) Such auditors shall be deemed to be public servants 
within the meaning of section 21 of the Indian Penal Code 
(Central Act 45 of 1860). 

*206. Powers of the auditors.-41) The auditors may- 

(a) by summons in writing, require the production of any 
book, deed, contract, account, voucher, receipt or other document 
the perusal or examination of which they consider necessary ; 

(b) by summons in writing require any person having the 
custody or control of any such document or accountable for it to 
appear in person before them ; 

(c) require any person so appearing to make and sign a 
declaration with respect to such document or to answer any question 
or to prepare and furnish any statement relating thereto. 

(2) The auditors shall- 

(a) report to the council any material impropriety or 
irregularity which they may observe in the expenditure or in the 
recovery of moneys due to the council or in the municipal accounts ; 

(b) furnish to the council such information as it may 
require concerning the progress of their audit ; 

(c) report to the council any loss or waste of money or 
other property owned by or vested in the council caused by neglect 
or misconduct, with the names of persons, directly or indirectly, 
responsible for such loss or waste ; and 

- - -- - . .- . -. - 
*The section came into force on the 26th day of January, 1974 vlde 

Extraordinary Gazette No. 11, dated 17th January, 1974. 



(d) submit to the council a final of the audit 
and a duplicate COW thereof to the 
three months from the end of the 
other period as the Government may notify.! 

*207. Defect and irregularities to be &ctified by the Commis- 
siawr.-The commissioner shall forthwith ' remedy any defects 
or imgularities that may be pointed out by /the auditors and report 
the same to the council. ! 

! 

*208. Remarks of the council Qn the h a {  statement of the audit.- 
The council shall forward its remarks, if an$, on the final statement 
of the audit to the Government through khe Examiner of Local 
Fund Accounts within a period of three months from the date of 
the receipt of the said statement by the coundil. 

I 

person making, or 
and may charge against any 
of any deficiency, loss or 

Explanation.-It shall not be open to any person whose negli- 
gence or misconduct has caused or contributtd to any such deficiency 
or loss, to contend that notwithstanding his negligence or mis- 
conduct the deficiency or loss would not ha/ve occurred but for the 
negligence or misconduct of some other person. 

(2) The auditors shall state in writidg the reasons for their 
decision in respect of every disallowance, surchairge or charge and furnish 
by registered post a copy thereof to the pedson against whom it is 
made. 

I 

(3) If the person to whom a copy of1 the auditor's decision is 
so furnished refuses to receive it, he shall !nevertheless be deemed 
to have been duly furnished with a copy of such decision. within 
the meaning of sub-section (2). The period f fourteen days fixed in 

refusal. 

b 
sections 210 and 211 shall be calc~~lated jfrom the date of such 

i 
! 
- - 

*The section came into force on the 26thj day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th J uary, TP74. "f 



"210. Appeal against the decision of the auditor.-41) Any person . 
aggrieved by disallowance, surcharge or charge made may, within 
fourteen days after ke has received or been served with the decision 
of the auditor, apply to the Director, who may after considering the 
decision of the auditor and after making such further inquiry as he 
considers necessary, confirm, modify or remit such disallowance, 
surcharge or charge. A copy of such order shall be irnrnediatefy 
communicated to the commissioner with intimation to the person 
concerned. 

(2) In case where the order of the Director is against the 
person concerned, the commissioner shall direct such person to pay 
to the municipality before a fixed date to be specified in the notice, 
the amount required to be reimbursed as per the orders of the 
Director referred to in sub-section (1). If the amount is not so paid, 
it shall be recovered in the manner prescribed under section 175 and 
credited to municipal fund. 

(3) An appeal shall lie to the District court against the order 
of the Director made under sub-section (1). But no such appeal 
shall be held by such court, unless it is brought within one month 
from the receipt by the concerned person of the order of the 
Director or of the notice of the commissioner whichever is latter 
and the amount claimed has been deposited by him with the 
commissioner, and the wurt after taking such evidence as it thinks 
neaswry, may confirm, modify, or remit such amount and make 
such order as to costs as it thinks proper in the circumstances. 

"211. Recovery of amount certified to be due.--Every sum 
certified to be due from any person by auditors under this Act 
shall be paid by such person to the coinmissioner within fourteen 
days after the intimation to him of the decision of the auditors ; 
and such sum if not so paid, shall be recovefable in the manner 
prescribed under section 175. 

"212. Powers of the Government to- waive.-Notwithstanding 
anything contained in the pr&q sections, the Government may, 
at any time, direct that the recovery of the whole or any part of 
the amount certified to be due from any pert+on by auditors under 
this Act shall be waived if in their opiaion such a course is ~eces- 
sary considering all the circumstances of the case. 

5 *The saction came into force on the 25th dsy , of J&puary, 1974 vide 
Extraordinary Gitlstte No. 11, dated 17th Jenwry, 1974. 



"213. Contributions to expenditure by o her local authorities.- 
(1) If the expenditure incurred by the Gove ment or by any other 
municipality to which this Act applies or by a y other local authority 
in the Union territory for any purpose auth rised by or under this 

contribution towards such expenditure. 

i 
Act is such as to benefit the inhabitants of a municipality, the 
municipal council may, with the sanction of t dl , e Government, make a 

I 

(2) The Government may direct a muhicipal council to show 
cause, within a month after receipt of thd order containing the 
direction, why any contribution described in, sub-section (1) should 
not be made. 

(3) If the municipal council fails to ishow cause within the 
said period to the satisfaction of the Goverlpment, the Government 
may direct it to make such contribution as: it shall name, and it 
shall be paid accordingly. 

"214. Recovery of loans and advances ma4e by the Government.- 
Notwithstanding anything contained in the Coca1 Authorities Loans 
Act, 1914 (Central Act 9 of 1914) the Goveinment shall be entitled 
to recover in the manner provided by sub-sdtion (7) of section 107 
or by suit any loan or advance paid to and municipal council for 
any purpose to which the funds of the said ~ouncil may be applied 
under this Act. 

"215. Grant by Government to the munidpal fund.-The Govern- 
ment may contribute every year to the fund4 of any municipality by 
way of such grant and subject to such terms and conditions and in 
such manner as it deems fit for all or any of the following pur- 
poses, namely :- ! 

(a) water-supply ; 

(b) drainage ; 
I 

(c) development plan and town p(lanning schemes under ' 

any law for the time being in force in the Udion territory ; 

(d) public health ; 

(e) construction and maintenance of 1 roads ; and 

(f) such other amenities or objec/ts connected with the 
municipal administration as the Government rhay, from time to time, 
determine. 

----&-- 
* The sixtiom came into force on the 26th d l '  of January, 1974, vide 

Extraordinary Gazette Nu. I I, dated 17th laruary, 1971. 
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CHAPTER X. 

"216. Vesting of works in, municipal councils.-(1) All public 
water-courses and springs and all public reservoirs, tanks, cisterns, 
fountains, wells, stand-pipes, and other water works existing at the 
commencement of this Act or afterwards made, laid or erected, and 
whether made, laid or erected at the cost of the municipal council 
or otherwise, and also any adjacent land (not being private property) 
appertaining thereto shall vest in the council and be subject to its 
control : 

Provided that nothing contained in this section shall apply to 
any work which is, or is connected with, a work of irrigation or to 
any adjacent land appertaining to any such work. 

(2) The Government may, by notification, limit or define such 
control or may assume the administration of any public source of 
water-supply and public land adjacent and appertaining thereto after 
consulting the municipal council and giving due regard to its objections 
if any. 

"217. Construction and maintenance of water works.41) The 
municipal council may, with the sanction of the Government, direct 
the construction of such works as it deems fit outside the limits of 
the municipality for supplying it with water and may provide 
channels, tanks, reservoirs, cisterns, engines, mains, wells, fountains, 
stand-pipes, and other works as it may deem fit within the said 
limits for the use of the inhabitants. 

(2) The council may cause existing works for the supply of 
water to be maintained and supplied with water, or it may close any 
such works and substitute other such works and may cause them to 
be maintained and supplied with water. 

*The section came info force on the 1st day of Awgubt. 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976. 



"218. Constitution of water boards for local authorities.-(1) Not- 
withstanding anything contained in section 216, the Government 
may constitute a water board for one or more municipalities or 
other local authorities for the constructioq and maintenance of 
water works for the supply of water to such: municipalities or local 
authorities. 

(2) The local authority or authorities, for which water board 
is constituted under sub-section (1) shall, subject to such conditions 
as may be prescribed, be bound to take gater from such water 
board on and from the date of completion of the construction or 
of the commencement of the maintenance of 8 water works by such 
water board. ! 

"219. Trespass on premises connected with water-supply.-It 
shall not be lawful1 for any person, except with permission duly 
given and obtained, to enter upon land belonging to or vested in 
a municipal council along which a conduit Dr pipe runs, or upon 
any premises connected with the water-supply. 

"220. Prohibition of building over water mains.-(1) Without 
the permission of the council no building, wall or other structure 
shall be newly erected and no street shall be constructed over any 
municipal water mains. 

(2) If any building, wall or other strdcture be so erected or 
any street be so constructed, the council may cause the same to be 
removed or otherwise dealt with as shall appear to it fit and the 
expenses thereby incurred shall be paid by the persons offending. 

Supply for domestic use. 

"221. Council to provide water for dornes(tic use.-The municipal 
council shall, so far as the funds at its dispobal may admit, provide 
a sufficient supply of water fit for the domestic use of the inhabitants. 

"222. Control over house-comections.-$d1 house-connections, 
whether within or outside the premises to thich they belong, with 
any water-supply mains which may have been constructed by a 
mu icipal council shall be under the contra1 of the council, but 
shal \ be altered, repaired and kept in, proper! ordcr, at the expense 
of the owner of the premises to which they, belong or for the use 
of which they were constructed, and in cojlformity with bye-laws 
and regulations made by the council in this 'behalf. 

*The section cw into force on the 1st d y of kugust, 1976 vide 
kxtraordinary Gazette No. 342, dated 29th J h 3, 1976. 
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*223. Private water-supply for consumption and domestic use and 
powers of co~nrnissioner to enfOrce provision of water-supply.-41) ln 
m+cipalities in which there is a pipe supply of water, the com- 
missloner may, at his discretion on application by the owner or 
occupier of any building, arrange, in accordance with the bye-laws, 
to supply water there to for domestic consumption and use : 

Provided that the commissioner shall not, without the sanction 
of the council, agree to supply water to any building assessed at 
an annual value of less than one hundred and twenty rupees. 

(2) Whenever it appears to the commissioner that any 
dwelling-house assessed at an annual value of not less than two 
hundred rupees is without a proper supply of water for domestic 
consumption and use and that such a supply can be furnished from 
a main not more than thirty metres distant from any part of such 
building, the commissioner may, by notice, require the owner to 
obtain such supply and to execute all such works as may be 
necessary for that purpose in accordance with the bye-laws and 
regulations. 

(3) The cost of making the oonnection and the cost or hire 
of meters shall be borne by the owner or applicant and shall be 
recoverable in the same manner as the property tax. 

Explanation- 

Supply of water for domestic consumption and use shall not be 
deemed to include a supply- 

(a) for any trade, manufacture or business ; 

(b) for gardens or for purpoares of irrigation ; 

(c) for building purpose6 ; 

(d) for fountains, swimming baths or public baths within 
the municipality or for any ornamental or mechanical purposes ; 

(e) for animals, or for washing vehicles, where such animals 
or vehicles we kept for d e  81. hire ; but shall be Beellled , t ~  
include s supply- 

(i) for flushing latrines ; 

*The sect* o a m  into fomb an tim 1st d w  of A m t ,  f976 vide 
txtraord~nary Gaette #b 342, ddW 29Eh SBty, 1976. 



(ii) for all baths other than sw{mming baths or public 
baths ; I 

(iii) for the consumption and use of inmates of hotels, 
boarding-houses and the like and for baths bsed by such inmates. 

Private water-supply for non-domeptic purposes 

"224. Power of commissioner to supplyd water for nondomestic 
purposes.-The commissioner may, at his Qiscretion, supply water 
for any purpose other than domestic coqsumption and use on 
receiving a written application specifying the purpose for which 
such supply is required and the quantity likdly to be consumed. 

I 

"225. Power of council to make bye-laws for water-supply.-(1) 
For all water supplied under section 223, ayment shall be made 
on such basis, at such times, and on suc $ conditions as may be 
laid down in the bye-laws made by the counc/l, and shall be recover- 
able in the same manner as property tax. 1 

(2) In particular and without prejidice to the generality 
of the foregoing power, such bye-laws may+ 

I 

(a) provide for the classification 06 supply of water under 
the following categories, namely :- 

(i) supply to residential buildings ; 

(ii) supply to residential hotels i 

(iii) supply to shops, commercial establishments (other 
than industrial undertakings), restaurants, ; eating-houses, theatres 
and places of public amusement or entertaipment ; 

(iv) supply to industrial undertakhgs ; 

(v) supply to non-residential builhings not falling within 
the scope of category (ii), category (iii) or category (iv). . 

Explanation.-In this clause, unlessi the context otherwise 
requires, the expressions "commercial establis/hment", "eating-house'", 
"residential hotel", "restaurant", "shop" an/d "theatre" shall have 
the meanings assigned to them in the Pondkcherry Shops and Esta- 
blishments Act, 1964 (9 of 1964). ! 

I 

*The sections c a m  into force on the 1st  ay of August, 1976 vide 
Extraordinary Gazette No. 342, dated M h  I{;CI 1976. 



(b) provide for the levy of different rates of charge 
in respect of water supplied to the different categories specified 
in clause (a). 

(c) in cases of supply to all buildings lay down that 
the charge for water supplied shall be based on the number of 
taps allowed, irrespective of the quantity of water consumed. 

*226. Supply outside the municipality.-The council may, 
with the sanction of the Government and shall on the direction 
of the Government, supply water to a local authority or other 
person outside the municipality on such terms, if any, as may be 
approved by the Government. 

Cutting off water-supply 

*227. Power to cut off waterstlpp1y.-41) The commissioner 
may cut off the supply of municipal water from any premises- 

(a) if the premises are unoccupied ; 

(b) if any water tax or any sum due for water, for the 
cost of making a connection or for the cost of hire of a meter 
or for the cost of carrying out any work or test connected with 
the water-supply which is chargeable to any person by or under 
Act,. is not paid within fifteen days after a bill for such 
tax or sum has been presented ; 

(c) if, after receipt of a notice from the commissioner 
requiring him to refrain from so doing, the owner or occupier 
continues to use the water or to permit it to be used in contravention 
of any bye-law made under this Act; 

(d) if the owner or occupier negiects, within a period 
specified in any notice issued by the commissioner under any bye- 
law made under this Act, to put up a meter or to comply with 
any other lawful order or requisition ; 

(e) if the owner or ompier wilfully or negligently damages 
his meter or any pipe or tap conveying municipal water ; 

*The section came into force on the 1st day of Avgust 1976 vide 
Extraordinary Gazette No. 342, dated 29th July 1976. 



(f) if the occupier refuses to admit the commissioner into 
premises which he prioposes to enter for tge purpose of executing 
any work or 6f placing or removing any +pparatus or of making 
any examination or inquiry in connection; with the water-supply, 
or prevents the commissioner doing such wdrk, placing or removing 
spch apparatus or making such examinatio4 or inquiry ; 

1 
(g) if any pipes, taps, works or fittings connected with 

the municipal water-supply are found on e4amination by the com- 
missioner to be out of repair to such an eetent as to cause waste 
or contamination of water ; 

(h) if the owner or occupier caises pipes, taps, works 
or fittings connected with the municipal waker-supply to be placed, 
removed, repaired or otherwise interfered with in violation of the 
bye-laws : 

Provided that in cases under clauges (e) ,  ( f ) ,  ( g )  and (17) 
the commissioner shall not take action unless notice of not less 
than- twenty-four hours has been given to the owner or occupier 
of the premises. 

(2) The expense of cutting off the supply shall be paid 
by the owner or occupier of the premiseq. 

(3) In cases under clause (b) of su4-section (1) as soon as 
any money for non-payment of which waiter has been cut off 
together with the expense of cutting off thq supply, has been paid 
by the owner or occupier, the commissioner <shall cause water to be 
supplied as before on payment of the cost,' if any, of reconnecting 
the premises with the municipal water works. 

c 

(4) No action taken under this s ~ t i o n  shall relieve any 
person from any penalties or liabilities wHich he may otherwise 
have incurred. 

"228. Non-liability of council for reductign or stoppage of supply 
In certaih cases.-The municipal council shall not be liable to any 
penalty or damages for cutting off the sup ly of water or for not 
supplying water (save in the case of exp % ss stipulation in an 
agreement for the supply of water for other !than domestic purposes) 
in the case of any drought, or other unavoidable cause or accident, 
or &he necessity for relaying or repairing pipes. 

. . i 
I 

4 * The -on cahe into fsrce os the 1st /day .of Augvst, 1976 vide 
Extra0rdinar.y Gamtte No. 342, dated 29tq July, 1976. 



Lighting. 

**229. Prqvjsi@a for lighting public street.-(1) It shall be 
the duty of the municipal council so far as the funds at its disposal 
admit, to make reasonable provision for the lighting of 
public streets in built-up areas and for that purpose to provide sGch 
lamps and works as it thinks necessary. 

(2) The municipal council may also make such provision 
as it thinks necessary for the lighting of public streets in areas other 
than built-up areas. 

Public drainage. 

*230. Maintenance of system of drainage by council.-The 
municipal council shall, so far as the funds at the disposal may 
admit, provide and maintain a sufficient system of public drains. 

Private drainage 

*231. Control over housedrains, privies and ass-pls  aed 
connection of house-drains with public drab.-41)  All house-drains 
arbether within or outside the premises to which they belong and 
811 private latrines and cess-pools within the municipality shall be 
under the control af the municipal council but shall be altered, 
repaired, and kept in proper order, at the expense of the owner 
of the premises to which the same belong or for the use of which 
they were constructed, and in conformity with the bye-laws and 
regulations made by the council in this behalf. 

(2) The commissioner shall on ,application by the owner 
or occupier of any premises or the owner of a private street 
arrange, in accordance with the bye-laws, for the connection 
of the applicant's drain with any public drain at a distance not 
exceeding ninety metres therefrom at the applicant's expense. 

(3) If there is a public drain or outfall within a distance 
not excwding thirty metres of the nearest point on any premises or 
if within such distance a public drain or outfall is about to be 
provided or is in the process of construction, the commissioner, may 
by notice, direct the owner of the said premises to construct a 
drain leading therefrom to such drain or place of outfall and to 
exeaute all such works as may be necessary in accordance with the 
bye-laws and regulations at the owner's expense. 

* The sections came into force on the 1st day of August, 1976 vide 
Iixtraordi~ary Gazette No. 342, dated -2Wk July, 1976. 
**me seotion came into f ~ r e  on the 26th day of January, 1974 vide 

Extraordinary Gazette No. 11,  dated 17th January, 1976. 



(4) If any premises n of the commissioner 
without sufficient means of but no part thereof is 
situated within thirty metres or its place of outfall, 
the commissioner may by owner of the said 
premises to construct a ces ank or filters of such 
material, dimensions and position and at such 
level as the commissioner d to construct a drain 
or drains emptying into s filters and to execute 
all such works as may be necessary in accoddance with the bye-laws 
and regulations : 1 1 

Provided that,- / 
i 

(a) no requisition shall be made u this section on any 
person who has been exempted from of the property tax 
under sub-section (5) of section 124 ; 

(b) no person shall be 
expend a sum exceeding five times 
building, with the land assessed with 
or in the case 
the property tax which 
land which would be 
buildings were not 
sum is expended, 

"232. Commissioner may close or limi the use of existing 
private drains.-(1) Where a drain connecti 4 g any premises with a 
public drain or other place set apart by t municipal council for 
the discharge of drainage is sufficient forn r" the effectual drainage 
thereof and is otherwise unobjectionable bu is not, in the opinion 
of the commissioner adapted to the general drainage system of the 
municipality or of the part of the municipal ty in which such drain 
is situated, the commissioner with the approv 1 of the council, may- \ 

(a) subject to the provisions of s b-section (2) close, dis- 
continue or destroy the said drain and do any work necessary for 
that purpose ; or 

1 
I 
t 

(b) direct that such drain shall f 
be specified by him in this behalf be used 
only, or for water unpolluted with sullage 
notice require the owner of the premises 
expense, an entirely distinct drain for water 
or sewage or for sullage and sewage. 

om such date as may 
for sullage and sewage 
Ir sewage only and by 
o make, at his own 
unpolluted with sullage 

I 

*The section came into force on the 1st August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th Jul 



(2) No drain shall be closed, discontiaued or destroyed by 
the commissioner under clause (a) of sub-section (1) except on 
condition of his providing another drain as effectual for the drainage 
of the premises and communicating with a public drain or other 
place aforesaid and the expense of the construction of any drain so 
provided by the commissioner and of any work done under the said 
clause (a) shall be paid by the council. 

*233. Power of commissioner to drain premises in combination.- 
(1) When the commissioner is of opinion that any group or block 
of premises, any part of which is situated within thirty metres of a 
municipal drain already existing, or about to be provided or in the 
process of construction may be drained more economically or advan- 
tageously in combination than separately, the commissioner may, 
with the previous approval of the  council, cause such group or 
block of premises to be drained by such method as appears to the 
commissioner to be best suited therefor and the expenses incurred by 
the commissioner in so doing shall be paid by the owners in such 
proportions as the council may decide. 

(2) Not less than @teen days before any work under this 
section is commenced, the commissioner shall give notice to the 
owners of- 

(a) the nature of the intended work, 

(b) the estimated expenses thereof, and 

(c) the proportion of such expenses payable by each owner. 

(3) The owners for the time being of the several premises 
constituting a group or block drained under sub-section (I)  shall be 
the joint owners of every drain constructed, erected or fixed, or 
continued for the special use and benefit only of such premises and 
shall, in the proportion in which it is determined that they are to 
contribute to the expenses incurred by the commissioner under 
sub-section (I), be responsible for the expense of maintaining every 
such drain in good repair and efficient condition. 

*234. Building, etc., not to be erected without permission over 
&aim.-41) Without the permission of the council, no person shall 
place or constructed any fence, building, culvert, drain-covering, 
drain or other structure or any street or cable over, under, in or 

*The sections came into force on the 1st day of August, 1976 vide 
Extzaordinary Gazette No. 342, dated 29th July , 1976. 



b across any public drain, or stop up, divert, obstruct or in any way 
interfere with any public drain, whether it asses through public or 
private ground. I 

I 
I 

(2) The commissioner may remove lor otherwise deal with 
anything placed or constructed in contravent oh of sub-section (1) as 
he shall think fit and the cost of so dong shall be recoverable 
from the owner thereof in the manner provid I d in section 175. 

! 
I 

"235. Construction of culverts or drai -coverings by owner or 
occupier.-(l) The commissioner may, by not 7 ce, require the owner or 
occupier of any building or land adjoining a [public street to construct 
culverts or drain-coverings over the side-channels or ditches at the 
entrances to the said building or land. I i 

(2) All culverts or drain-coverings & pials maintained over 
side-channels or ditches by the owners o) occupiers of adjacent 
buildings or land shall be of such form a d size and consist of 
such materials and be provided with such eans of ventilation as 
the commissioner may, by notice, require nd shall be maintained 

or occupiers. 

b 
and kept free from all obstruction at the ex nse of the said owners 

"236. Maintenance of troughs and water.- The 
owner or occupier of any building in street, shall, within 
fifteen days after receipt of notice in from the commis- 
sioner, put up and thenceforward troughs and pipes 
for catching and carrying the water from thi: roof and other parts of 
such building and for discharging such wated in such manner as the 
commissioner may permit. 

i 
i Public latrines. 
i 
1 ""237. Provision of public latrines.-The council shall, so far 

as the funds at its disposal may admit, 'rovide and maintain in 
proper and convenient places a sufficient n mber of public latrines 
and shall cause the same to be daily clea sed and kept in proper 
order. 1 I 

1 

I * The section came into force on the l ~ t  day of August, 1976 vide 
--  - Extraordinary Gazette No.  342, dated 29th July, 1976. 

** The section came into force day of January, 1974 
vide Extraordinary Gazette NQ. 17th January, 1976. 
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P&te latrines. 

**238. Provision of thrpksllt or other latrines by o m r  or 
~e~uplPv,-41) The commissioner may, by notice, require the owner or 
occupier of any building within the time specified in such n o w  to 
provide a flush-out or other latrine or albr or remove from an 
d t a b l e  to a more suitable place any existing flush-out or otber 
latrine in accordance with the directions contained in such notice for 
the use of the persons employed in or about or occupying such 
building and to keep it clean and in proper order. 

(2) Every owner or occupier of the ground on which any 
group of six or more huts stand shall provide flush-out or other 
latrines of such description and number and in such position as the 
commissioner may, by notice, require, within such time as may be 
fhed in the notice for the use of the inhabitants of such huts. 

**239. ProVisi010~ of flush-out or other latrines for labourers,- 
Every person employing workmen, labourers or other persons exceed- 
ing ten in number shall provide and maintain for the separate use 
of person of each sex so employed flush-out or other latrines 'of 
such description and number and in such position as the commissio- 
ner may by notice require, within such time as may be fixed in 
the notice. 

*240. Provision of flush-out or other latrines for markets, cart- 
stands, cattle-sheds, choultry, etc.-The commissioner may, by notice, 
require the owner or manager of a market, cart-stand, cattle-shed, 
choultry, theatre, railway station, dock, wharf, or other place of 
public resort within the time specified in such notice to provide and 
maintain for the separate use of persons of each sex Bush-out or 
other latrines of such description and number and in such position 
as may be specified in such notice. 

*241. Flush-out or other latrines to be screeaed from view and 
kept dean.-All flush - out or other latrines shall be so constructed as 
to screen persons using the same and the Hth from the view of 
persons passing by or residing in the neighbourhood and shall be 
kept clean and in proper order. . 

*The section came into force on the 1st day of August. 1976 
vide Extraordinary Gazette No. 342. dated 29th July 19'16. 

**The section ( came into foroc on the 26th day of January, 1974 
vide Extraordinlry Gazette No. 11, datad 17th January, 1974. 



General powers. 1 
I 

*242. Power to carry wire, pipes, drai , etc., through private 
property subject to causing as little inconv nience as possible and 
paying for direct damage.-The commission r may carry any cable, 
wire, pipe, drain or channel of any kind t t establish or maintain 
any system of drainage, or lighting, throughj across, under, or over 
any road, street or place laid out for a r&d or street, and after 
giving reasonable notice to the owner or o&upier, through, across, 
under, over or up the side of, any land or building in the munici- 
pality, and may place and maintain posts, pqles, standards, brackets, 
or other contrivances to support wires and j lights 04 any pole or 
post in the municipality not vested in the Gqvernment and may do 
all acts neccessary or expedient for repairing Or maintaining any such 
cable, wire, pipe, drain, channel, post, pold, standard, bracket or 
other similar contrivance in an effective stake for the purpose for 
which it is intended to be used or for removibg the same : 

I 

Provided that such works shall be done soi as to cause the least 
practicable nuisance or inconvenience to any peison: 

Provided further that the commissioner, bhall, with the sanction 
of the council, pay compensation to any perst@ who sustains damage 
by the exercise of such power. ! 

*243. Prohibition against making comiction with mains without 
permission.-(1) No person shall, without the! previous permission of 
the commissioner, make any connection with any municipal cable, 
wire, pipe, drain or channel or with the house connection of any 
other person. j 

(2) The commissioner may, by notice,; require any connection 
made in contravention of sub-section (1) to e demolished, removed, 
closed, altered or remade. 

I 

*244. Powers in respect of works outside the municipality.-(I) 
The municipal council shall not undertake pew works beyond the 
limits of the municipality without the sanctioq of the Government. 

I 

(2) The council may, in the execution*and for the purpose of 
any works beyond the limits of the municiF/ality sanctioned by the 
Government, whether before or after of this Act, 
exercise all the powers which it may the municipality 
throughout the line of the territory through hich conduits, channels, 
pipes, lines of posts and wires and the 'ke run, and with the 
sanction df the Government,- 1 i - 

*The sections came into force on the 26th 
Extraordinary Gazette No. 11 ,  dated 17th J 
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(a) over any lake, tank or reservoir, &om which a supply 
of water for drinking, for producing electric energy or f ~ r  other 
purposes is derived, and over all lands within two kilometres of the 
high water level of any such lake, tank or reservoir, 

(b) over any water-courses from which a supply of water 
for drinking, for producing electric energy or for other purposes is 
derived, within two kilometres above and one kilometre below any 
point at which water is taken for such use, and 

( 4  
tanks, filters 
municipality. 

over any lands used for sewage farms, sewage disposal 
and other works connected with the drainage of the 

CHAPTER XI. 

'245. Municipality to arrange for the removal of rubbish a d  
filth.-Every municipal council shall make adequate arrangements 
-for :- 

(a) the regular sweeping and cleaning of the streets and 
removal of sweeping therefrom ; 

(b) the regular cleaning of latrines and cess-pools in private 
premises and the daily removal of filth and the carcasses of animals, 
from such premises ; and 

(c) the daily removal of rubbish from dustbins and private 
premises ; and Cwith this object, it shall provide :- 

I 
(i) depots for the deposit of filth, rubbish and the 

carcasses of animals ; 

I (ii) covered vehicles or vessels for the removal of filth ; 

I (iiQ vehicles or other suitable means for the removal of 
the carcasses of large animals and rubbish ; 

I (iv) dustbins for the temporary deposit of rubbish. 

I *The section came into force on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11,  dated 17th Jatluray, 1974. 



used for hoM- 
ated within the 
eof and attracts 

*247. Prohibition of 
filth.-No person shall 

the same,- 
section 245 by the municipal and removal of 

(a) deposit the carcasses of animabs, rubbish or filth, in 
any street, or on the verandah of any 'building, or on any 
unoccupied ground, alongside any street, o on any public quay, 
jetty or landing-place, or on the bank of a w f ter- course or tank ; or 

i 

I 
(b) deposit filth or carcasses of a als in any dustbin or 

in any vehicle not intended for the removal f the same ; or f 
(c) deposit rubbish in any vehicle o vessel intended for the 

removal of filth save for the purpose of d odorising or disinfecting 
the filth. 4 I 

*248. Prohibition against keeping filth on premises too long, etc.- 
No owner or occupier of any premises sh 1 keep or allow to be 
kept for more than twenty-four hours any fi th on such premises or 
any building or on the roof thereof or in ny out-building or any 

latrine on or belonging to his premises. 

1 
place belonging thereto, or fail to comply wit any requisition of the 
commissioner as to the construction, repair, p It ving or cleaning of any 

I 
i 
I 

of filth.-No owner 



to flow out of such premises in .such a manner as to cause an 
avoidable nuisance by the soakage of the said water or filth h t o  
the walls or ground at the side of a drain forming a portion of a 
street. 

a *%O. Prohibition against using any cart without cover in the 
removal of filth, etc.-No person shall, in the removal of filth, use 
any cart or receptacle not having a covering proper for preventing 
the escape of the contents thereof, or of the stench therefrom, or 
i~~tantionally or negligently spill any fflth in the removal thereof, 
or omit carefully to sweep and clean every place in which any such 
filth has k n  spilled, or place, or set down in any public place any 
fiith whether in a vessel closed or open. 

'251. Prohibition against throwing rubbish or 61th into drains.- 
No person shall put or cause to be put any rubbish or filth into 
any public drain not intended for rubbish or filth or into any dr4n 
communicating with any such public .drain. 

CHAPTER XII. 

STREETS. 

Pzcblic streets. 

*252. Maintenance and repair of streets.-(1) The municipal 
councrl shall, at the cost of the municipal fund, cause the public 
streets and bridges to be maintained and repaired and may from the 
same fund meet the cost of all improvements to the same which are 
necessary or expedient for the public safety or convenience. 

(2) The council may entrust to any other local authority with 
the consent of such authority the maintenance of any public street 
or portion thereof, the cost of maintenance being provided by the 
council. 

"253. Powers of municipal authorities.--(I) The council may :- 

(a) layout and make new public streets ; 

(b) construct bridges and sub-ways ; 

(c) turn, divert or with the special sanction of the Govern- 
ment permanently dose any public street or part thereof ; 

* .The section came into force on the 26fh day of January, 1974 vide 
Fxtraofdinary Gazette No. 11, dated 17th Jaouary, 1974. 



(d) widen, open, extend or otherwbe improve any public 
street. 

1 

(2) Compensation shall be paid to tue owners and occupier 
of any land or buildings which are required ifor or affected by any 
such purposes. j 

"254. Power to dispose of permanently closed str2ets.--(I) When 
a public street is permanently closed under sedtion 253, the municipal 
council may, with the sanction of the Govdrnment, dispose of the 
site or of so much thereof as is no longer re uired, in such manner 
as may be approved by the Government, pro 3 aided that compensation 
is made to any person injured by such closing4 

1 
(2) in determining such compensatiobr, allowance &hall be 

made for any benefit accruing to the same pnmises or any adjacent 
premises belonging to the same owner from the construction or 
improvement of any other public street at ot. about the same time 
that the public street on account of which the compensation is paid, 
is closed. 

*255. Acquisition of land and building$ for improvement of 
streets.-41) The council may acquire :- 

(a) any land required for the purpode of opening, widening, 
extending, or otherwise improving any publil; street, or of making 
any new public street, and the buildings, if apy, standing upon such 
land ; and ! 

(b) any land outside the proposed I street alignment, with 
the buildings, if any, standing thereon : I 

Provided that, in any case in which it is decided to acquire any 
land under clause (b) of this sub-section, t e owner of such land f may retain it by paying to the municipal c uncil an annual sum 
to be fixed by the council in that behalf, or a ,  lump-sum to be fixed 
by the council, not being less than twenty-fiveitirnes such annual sum 
and subject to such conditions as the coundl thinks fit as to the 
removal of the existing building, if any, the $description of the new 
building, if any, to be erected, the period "within which the new 
building, if any, shall be completed and any +her similar matters. 

1 
1 

*The section came into force on the 12t day of January, 1974 
vide Extraordinary Gazette No. 11, dated ilthj lanualy, 1974. 

i 
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(2) If any sum payable in pursuance of the proviso to sub- 
$&tion (1) in respect of any land be not duly paid,' it shall be 
recoverable in the manner provided by this Act for the collection bf 
taxes and if not so recovered, the commissioner may enter upon the 
land, and sell it, with any erections standing thereon, by public 
auction subject to the conditions, if any imposed under sub-section ( I )  
and may deduct the said sum and the expenses of the sale from the 
proceeds of the sale and shall pay the balance, if any, to the 
defaulter. 

(3) Any sum paid in pursuance of the proviso to sub-section(1) 
or recovered under sub-section (2) in respect of any land shall be 
left out of account in determining the annual value of such land 
for the purpose of assessing it to the property tax. 

(4) Any land or building acquired under clause (b) of sub- 
section (I), may be sold, leased or otherwise disposed of after public 
advertisement, and any conveyance made for that purpose may 
comprise such conditions as the council thinks fit as to the removal 
of the existing building, if any, the description of the new building, 
if any, to be erected, the period within which the new building, if 
any, shall be completed and any other similar matters. 

(5) The council may require any person to whom any land 
or building is transferred under sub-section (4) to comply with any 
conditions comprised in the said conveyance before it places him in 
possession of the land or building. 

*256. Powers to declare any street a public street, subject to 
objections by owners.-41) The council may, at any time, by notice 
fixed up in any street or part of a street which is not. a public 
street, give intimation of its intention to declare the same to be a 
public street and unless within one month next after such notice has 
been so put up, the owner, or if there are more than one owner, the 
owners of the greater portion of such street or of such part of a 
street lodges or lodge objections thereto at the municipal office, the 
council may, by notice in writing put up in such street. or such 
part, declare the same to be a public street. 

(2) If such owner or owners object to the proposal under 
sub-section (I ) ,  the c~uncil may, after considering such objwions 
and with the previous sanction of the Government, declare such 
street to be a public street, and the owner or owners so objecting 
shall be entitled to compensation under section 479. 

*The sections came into f~rce  on the 26th day of January, 1974 
vide Extraordinary Gazette No. 11, dated 17th September, f 974. 



(3) Every such stre* which become4 a public street under 
this section, shall vest in the council. i 

*257. Power to prescribe building line hnd street alignment.- 
The council may- 

(a) prescribe for any public street; a building line or a 
street alignment or both ; I 

(b) from time to time define a frish line in substitution 
for any line so defined or for any part thereqf : 

Provided that in either case :- 

(i) at least one month before! the meeting of the 
council at which the matter is decided, publid notice of the proposal 
has been given and special notice thereof u s  also been put up in 
the street or part of the street for which such /line is proposed to be 
defined ; and 

j 
(ii) the council considers all obje$tions or suggestions to 

the said proposal made in writing and delikered at the municipal 
office not less than three clear days before the day of such meeting : 

Provided further that in respect of any public street in a munici- 
pality maintained by the Public Works Departrhent of the Government, 
the council shall exercise its powers under thi$ section in consultation 
with the said Department. 

*258. Buildings not to be constructed w hin street alignment or 
building line.-41) No person shall constru at t any portion of any 
building within a street alignment defined un* section 257. 

(2) No person shall erect or add to pny building between a 
street alignment and a building line defined Under section 257 except 
with the previous permission of the comrniisioner who may, when 
granting the permission, impose such conditions as the council may 
lay down for such cases. 

I 
*259. Setting back projecting building 1 walls.-41) When any 

building or part thereof abutting on a p blic street is within a 
street alignment defined under section 257, commissioner may, 
whenever it is proposed,- 

*The section came into . force on the 
vide Extraordinary Gazette No. 11, dated 17 



(a) to rebuild such buildiag or take it down to an extcnt 
exct3eding ohe-half thereof above the ground level, such half to be 
measured in cubic metres, or 

(b) to remove, reconstruct or make any addition to any 
portion of such building which is within the street alignment, 

in any order which he issues concerning the rebuilding, aIteration or 
repair of wch building, require such building, to be set back to the 
street alignment. 

(2) When any building or any part thereof within the street 
alignment falls down or is, whether by order of the commissioner or 
otherwise, taken down, or. when any private land without any building 
thereon lies within the street alignment, the commissioner may forth- 
with take possession on behalf of the council of the portion of land 
within the street alilynment and if necessary, clear it. 

(3) Land acquired under this section shall be deemed a part 
of the public street and shall vest in the municipal council. 

(4) When any building is set back in pursuance of any 
requisition made under sub-section (I), or when the commissioner 
takes possession of any land under sub-section (2), the council shall 
make compensation to the owner for any direct damage which he 
may sustain thereby. 

Explanation.-For the purposes of this section, the expression 
"direct damage" with reference to land means the market value of the 
land taken and the depreciation, if any, in the ordinary market value 
of the rest of the land resulting from the area being r e d u d  in 
size ; but does not include damage due to the prospective loss of 
any particular use to which the owner may allege that he intended 
to put the land, although such use may be injuriously affected by 
the reduction of the site. 

*260. Setting Mdings fm*rrl te hprove oP stre&.-The 
munei1 may, upon such term as it thinks fit, allow any building to 
be set forward for the purpose of improving the line d a putdic 
street and may, by notice, require any building to be set forward in 
the case of reconstruction thereof or of a new construction. 

*The Mion cank into fonu: on thc 26th day of January, 1974 vide 
~xtraordtnflry GaetettC No. 11, &ted 17tb Jwrrary, 1974. 



I 
Explanation.-For the purposes of this s a tion, a wall separating 

agy premises from a public street shall be de med to be a building ; 
and it shall be deemed a sufficient 'complia ce with permission Qr 
requisition to set forward a building to the st eet alignment if a wall 

is erected along the said line. 

i 
of such material and dimensions as are appro\ied by the commissioner 

i 
I 

*26 1 .  Projected streets.-(1) The council ' may prepare schemes 
and plans of proposed public streets showing theldirection of such streets, 
the street alignment and building line on edch side of them, their 
intended width and such other details as may !appear desirable. 

(2 )  The width of such proposed streetsi shall not ordinarily be 
less than twelve metres, or in any area coverbd by huts. six metres. 

(3)  It shall be the duty of the cohcil to lay out public 
streets in areas covered by huts, so far as niay be practicable both 
for the purpose of securing proper ventilation for huts in such areas, 
and in view of the contingency of buildings Meing erected therein. 

(4) When any plan has been prepared under sub-section (I), 
the street to which it refers shall be deemed to be a projected public 
street, and the provisions of section 259 shall apply to all building 
so far as they stand across the street alignment or building line 
of the projected street. 

1 "262. Watering of streets.-The council $hall so far as it consi- 
ders it requisite for the public convenience and so far as funds admit, 
cause the chief public streets to be watered; and for that purpose 
may provide such water-carts, animals and lapparatus as it thinks 
necessary. 

"263. Temporary closure of streets.-Tie commissioner may, 
by order in writing temporarily, close any stdeet to traffic for repair, 
or in order to carry out any work conne$ted with drainage, or 
lighting or any of the purposes of this Act : , 

Provided that such work shall be combleted and such street 
reopened to traffic as expeditiously as practicdble. 

*264. Protection of appurtenances and gaterials of streets.-It 
shall not be lawful for any person, without] the permission of the, 
cammissioner, to displace, take up, or mak any alteration in the 
fences, posts, pavements. Ragr or other mJerials of any public 
streets. 1 

. - 
.*The section &me into force on the 2 6 4  day of January, 197; 

vide Extraordinary Gazette No. 11, dated 17th 1 January, 1974. 

1 



*265. Power of municipality to recover expenses ci$'usedseda by 
extraordinary traffic.-When by a certificate of the municipal. enwder 
or of the commissioner where there is no municipal engindr it 
appears to the council that, having regard to the average exphse of 
repairing roads in the neighbourhood, extraordinary expenses have 
been incurred by the municipal council in repairing a street by 
reason of the damage caused by excessive weight passing along the 
street, or extraordinary traffic thereon, the council may recover in the 
civil court having jurisdiction f ~ o m  any persoll by or irP consequence 
of whose order such weight or traffic has been conducted the amount 
of such expenses as may be proved to the satisfaction of such court 
to have been incurred by such council, by reason of the damage 
arising from such weight or traffic as aforesaid : 

Provided that any person against whom expenses are or may be 
recoverable under this section may enter into an agreement with the 
council for the payment to it of compensation in respect of such 
weight or traffic and thereupon the persons so paying shall not be 
subject to any proceedings under this section. 

Private streets. I 
*266. Owner's obligation to make a strekt when disposing of land 

as building sites.-(1) If the owner of any land utilises, sells, leases 
or otherwise disposes of suchland or any portion or portions of the 
same as sites for the construction of buildings, he shall, save in such 
cases as the site or sites may abut on an existing public or private 
street, lay out and make a street or streets giving access to the site 
or sites and connecting with an existing public or private street. 

(2) In regard to the laying out or making of any such street 
or streets, the provisions of section 267 shall apply. 

(3) If, in any case, the provisions of sub-sections (1) and (2) 
have not been complied with, the commissioner may, by notice, 
require the defaulting owner to lay out and make a street or streets, 
on such land, in such manner and within such time as may be 
specified in the notice. 

(4) If such street or streets are not laid out and made in the 
manner and within the time specified in the notice, the commissioner , 

may lay out and make the street or streets and the expenses incurred 
shall be paid by the defaulting owner. 

*The section came into for& on the 26th day of JanuaQ, 1974 
vide Extraordinary Gazette No. 14, dated 17th January, 1974. 



(5) The retion, issw the notice 
referred to in sub-section (3) or recover 
sub-section (4) to or from the owners 
&butting on the street or streets 
be entitled to recover all 

owner referred to in sub-section (3). 
expenses paid by him, 

i 
I ~ $267. M u g  of new private str&ets.-(d) Any person intending 

to make or lay out a new private street shall send to the municipal 
office a written application with plans and sections showing the 
following particulars, namely :- , 

I I 
3 

(a) the intended level, direction and width of the street, 

(b) the street alignment and the building line, and 

(c) the arrangements to be mad4 for levelling, paving, 
metalling, flagging, channelling, sewering, dfaining, conserving and 
lighting the street. 

(2) The provisions of this Act and ok. any rules or bye-laws 
made thereunder as to the level and width o public streets and the 
height of buildings abutting thereon shall a db ly also in the ease of 
streets referred to in sub-section (1) ; anci a4 the particulars referred 
to in that sub-section shall be subject to a p p v l  by the council. 

(3) Within sixty days after the rec&ipt of any application 
under sub-section ( I ) ,  the council shall either' sanction the making of 
the street on such conditions as it may tknk fit, or disallow it, 
or ask for further information with respect to it. 

I (4) Such sanction may be refused :-- 

(i) if the proposed street would ~~infl ict  with any arrange- 
ments which have been made, or which ard in the opinion of the 
council likely to be made, for carrying out /any general scheme for 
the laying out of streets, or 

i 

(ii) if the proposed street does hot conform to the 
provisions of this Act and rules and bye-ldws referred to in sub- 
section (2), or ( 

(iii) if the proposed street is not so as to connect 
at one end with a street which is already 

% section came into force on the 
vide Extraordinary Casette No. 11, dated 1 



(5) #a) No person &all make or lay out any new private 
street without or otherwise than in conformity with the orders of 
the ~ 0 u n 4 ,  

(b) If further information is asked .for, no steps shall 
be taken to make or lay out the street until orders have been 
passed upon receipt of such information : 

Provided that the passing of such order shall not in any 
case be delayed for more than sixty days after the council has 
received all the information which it considers necessary to enalrle 
it to deal finally with the said application. Any application not 
disallowed within a period of one hundred and twenty days from 
the date of its receipt in the municipal office shall be deemed to 
have been sanctioned. 

*268. Appikation of sections 257, 258 and 259 to ptlvatestreets.- 
The provisions of sections 25'1, 258 and 259 shall apply, so far as 
may be, to private streets, including streets to be laid out and made 
under section 266 or section 267. 

*269. Alteration or demolition of street made in breach of 
section 267.-41) If any person makes or lays out any street referred 
to in section 267 without or otherwise than in conformity with the 
orders of the council, the commissioner may, whether or not the 
offender be prosecuted under this Act, by notice :- 

(a) require the offender to show sufficient cause, by a 
written statement signed by him and sent to the commissioner on 
or before such day as may be s p i M  in the notice, why such 
street should not be altered to the satisfaction of the commisrioner 
or if such alteration be impracticable, why such street should not 
be demolished, or 

(b) require the offender to a p p r  before the commissioner 
either personally or by a duly authorised agent on s w h  day and 
at such time and place as may be specified in the notice, and show 
cause as aforesaid. 

(2) If any person on whom such notice is served fails to 
show sufficient cause to the satisfaction of the commissioner why 
swh street should not be so altered or demolished, the commissioner 
may pass an order directing the alteration or demolition of such 
street. 

*The seetion aiim into on UYe 26th day of January, 1974 
vide Extrnmlinary Gazette No. 11, dated 2 7th January, 1974. 



'270. Power of comissiowr to order +rk to be carried out or 
to carry it out himself in default.-41) If aqy private street or part 
thereof is not levelled, paved, metalled, , channelled, sewered, 
drained, conserved or lighted to the sati of the commissioner, 
he may, by notice, require the owners o ngs or lands fronting 
or abutting on such street or part thereof carry out any work 
which in his opinion may be necessary a within such time as 
may be specified in such notice. 

I 

(2) If such work is not carried out hithin the time specified 
in the. notice, the commissioner may, if lie thinks fit, execute it 
and the expenses incurred, shall be paid b the owners in default 
according to the frontage of their respec ive buildings or lands 
and in such proportion as may be settled 1 y the commissioner. 

I 

*271. Right of owners to require street io be declared public.-If 
any street has been levelled, paved, metalled, flagged, channelled, 
sewered, drained, conserved and lighted to: the satisfaction of the 
commissioner, such street shall, on the req isition of not less than 
three-fourths of the owners thereof, be deJared a public street by 
the municipal council. I 1 

I 
Encroachment in streets. 

1 

*272. Prohibition against obstructions In or over streets.-NO 
one shall build any wall or erect any feqce or other obstruction 
or projection, or make any encroachment / in or over any street 
except as hereinafter provided. 1 

*273. Prohibition and regulation of d s, ground-flsor windows 
and ban opening outnards.--(l) No door, $e, bar or ground-floor 
window shall, without a licence from the 1 commissioner, be hung 
or placed so as to open outwards upon any1 street. 

(2) The commissioner may, by n o p ,  require the owner 
of such door, gate, bar or window to ter it so that no part 
thereof when open shall project over the itreet. 

! 

"274. Removal of encroachment.-(1) @he commissioner may, 
by notice, require the owner or occupied of any premises to 
remove or alter any projection, encroachmekt or obstruction (other 
than a door, gate, bar or ground-floor indow) situated against 
or in front of such premises and in or ovq  any street. 

1 

*The section came into farce on the h day of January, 1974 
vide Extraordiqary Gazette No. 11,  dated 1 January, 1974 . . 



, (2) If the owner o r  owupier of the premises proves that 
rojection, encroachment or obstruction has existed for a 

period su cient under the law of limitation to give any person a * fi! 
prescriptive title thereto or that it was erected or made with the 
permission or licence of any municipal authority duly empowered 
in that behalf and that the period, if any, for which the permission 
or licence is valid has not expired, the municipal council shall make 
reasonable compensation to every person who suffers damage by 
the removal or alteration of the same. 

"275. Power to allow certain projections, etc.--(l) The council 
may grant a licence, subject to such conditions and restrictions, 
as it may think fit to the owner or occupier of any premises to 
put up verandahs, balconies, sun-shades, weather-frames and the 
like, to project over a street, or in streets in which the construction 
of arcades has been sanctioned by the council, to put up an arcade ; 
or to construct any step or drain-covering necessary for access to 
the premises. 

(2) The commissioner may grant a licence, subject to such 
conditions and restrictions as he may think fit, for the temporary 
erection of pandals and other structures in a public street vested in 
the council or in any other public place the control of which is 
vested in the council or in any public street in the municipality 
which is placed under the control of the Public Works Department. 

(3) The council shall have power to lease road sides and 
street margins vested in it for occupation on such terms and eondi- 
tions and for such period as the council may fix. 

(4) Any proposal for the grant of a licence under sub- 
section (1) or of a lease under sub-section (3) shall be taken into 
consideration by the municipal council only at the instance of the 
commissioner but neither a licence under sub-section (1) nor a lease 
under sub-section (3) shall be granted, if in the opinion of the 
commissioner, the projection, consti-uction or occupation is likely to 
be injurious to health or causes public inconvenience or otherwise 
materially interferes with the use of the road or street as such. 

(5) The powers under sub-sections (1) and (3) shall be exer- 
cised by the commissioner in the case of public streets in the 
municipality which are placed under the control of the Public Works 

*The seetion eame into force on the 26th clay of .Januar)j., I974 
vide Extraordinary Gazettea NO. . i f ,  dated 17th "January, 1974. 



(6) The Government may, by no ion, restrict and place 
under such control as it may think fit, exercise by municipal 
councils in general or by any municipal in particular, of the 
powers under sub-sections (I) and (3), the commissioner of 
the powers under sub-sections (I), (2) a 

(7) On the expiry of any period for hich a licence has been 
granted under this section, the commissio er may, without notice, 
cause any projection or construction put p under sub-section (1) 

to whom the licence was granted. 

t 
or sub-section (2) to be removed and the cfst of so doing shall be 
recoverable in the manner provided in. sectpn 175 from the person 

I 
"276. Power of council to set up ho rding and levy fees.- 

Subject to the provisions of sections of 15 to 157 (both inclusive) 
the commissioner nay, with the sanction of 1 the council, set up, for 
theexhibition of advertisements, hoardings, t$ections or other things 
in suitable places owned by, or vested in, the eunicipal council and may 
permit any person to use any such hoardidg, erection or thing on 
payment of scuh fee as may be prescribed by regulation? made by 
the council in this behalf. 1 

I 

Explanation 1 .-For the purposes of sictions 155 and. 156, the 
person who has been permitted to use any hbarding, erection or other 
thing under this section shall be deemed t '  be the owner or the 
person in occupation of such hoarding, erecti 8 n, or thing. 

I 
1 

Explanation 2.-Any fee payable by ahy person who has been 
permitted to use any hoarding, erection o other thing under this 
section shall be, in addition to the advertis ment tax, be payable by 
him under section 152 on advertisement e hibited by him on such 
hoarding, erection or thing. 

i I 

I 
*277. Precautions during repair of stre .--(I) The commissioner 

shall. during the construction or repair offny street, drain or pre- 
mises vested in the municipal council,- 

(a) cause the same to be fenced and 

I (b) take proper precautions against accident by shoring up 
and protecting the adjoining buildings ; and 

*The section came into force on the 26th 
Extraordinary Gazette No. 11, dated 13th 



(G) cause such bars, chains or posts to be fixed across or in 
any street in which any such w&rk is under execution as are II&W- 
sary in order to prevent the passage of vehicles or animals and 
avert danger. 

(2) The commissioner shall cause such street, drain or 
pramiaes to be sufficiently lighted or guarded during the night while 
under construction or repair. 

(3) The commissioner shall, with all reasonable speed, 
complete the said work, fill in the ground, and repair the said 
street, drain or premises and remove the rubbish occactoned thereby. 

*278. Prohibition against removal of bars and lights.-No person 
shall, without lawful authority, remove any bar, chain, post or 
shoring timber or remove or extinguish any light set up under 
section 277. 

*279. Prohibition against making holes and cawing obstruction.- 
(1) No pason shall make a hole or cause any obstruction in any 
dreet, unless, he previously obtains the permission of the commissioner 
and earnplies with such conditions as that officer may impose. 

(2) When such permission is granted, the person to whom 
permission has been granted shall, at his own expense, cause such 
hole or obstruction to be sufficiently fenced and enclosed until 
the hole or obstruction is filled up or removed arid shall cause such 
hole or obstruction to be sufficiently lighted during the night. 

*280. Licence for work on buildings likely to cause obstruction.- 
If any person intends to construct or demolish any building, or to 
alter or repair the outward part thereof, and if any street or factory 
is likely to be obstructed or rendered inconvenient by reason of such 
work, he shall first obtain a licence from the commissioner in that 
behalf and shall also- 

(a) cause the said building to be fenced and guarded ; 

(b) sufficiently light it during the night ; and 

(c) take proper precautions against accidents during such 
time as the public safety or convenience requires. 

*The scctims came into force on the 26th day of January, 1974 vide 
Extraordinary Ozz4te No. 11, dated 17th Janllary, 1974. 



*281. clearing of , etc., by occupiers.- 
If any obstruction is caused in any 
structures or fences, the owner or 
shall, within twelve 
such further period 
the street of such obstruction. 

Naming of streets. I 
*282. Naming or numbering of p With the 

previous approval of the Government or officer 
authorised by the Government in this b shall give 
names or numbers to new public streets name or 
number of any public street. I 

(2) The commissioner shall cause to e put up or painted in 
English and in the regional language on a c spicuous part of some 

name or number of every public street. 

dn 
building, wall or place, at or near each end,/ corner or entrance the 

I 
(3) No person shall without lawful 

down, or deface any such name or number 
number different from that put up by order 

Numbers on buildings 

*283. Numbering of bui1diugs.-41) Wit the previous approval 
of the Governmknt or any authority or o % cer authorised by the 
Government in this behalf, the commissionei shall cause a number 
to be affixed to the side or outer door of a y building or to some t place at the entrance of the premises and may, alter any such number. 

i 

(2) No person shall without lawful jauthority destroy, pull 
down or deface any such number. I 

I 

(3) When a number has been affix nder sub-section (I ) ,  
'the ovlner of the building shall be bound aintain such number 
and to replace it if removed or deface 
the commissioner may by notice require 

ithout licence.-( 1 ) NO 
to be notified by the 

e except under and in 
bye-laws made by the 



c 

{a) The wuncil or aay o t k  municipal officer authorised by 
him in this behalf may seize any hand-carts or carriages used in 
contravention of sub-section (1). 

CHAPTER XIII. 

BUILDING REGULATIONS. 

General powers. 

*28$. Building rub.-41) The Government may make rules- 

(a) for the regulation or restriction of the use of sites for 
building, and 

(b) for the regulation or restriction of building. 

(23 Without prejudice to the generality of the power conferred 
by clause (a) of sub-section (I), rules made under that clause may 
provide- 

(a) that no insanitary or dangerous site shall be used for 
building, and 

(b) that no site shall be used for the construction of ,$ 
building intended for public worship, if the construction of the 
building thereon will wound the religious feelings of any class of 
persons. 

(3') Without prejudice to the generality of the power con- 
ferred by clause (b) of sub-section (I), rules made under that clause 

. may provide for all or any of the following matters, namely :- 

(a) information and plans to be submitted together with 
appfications for permission to build ; 

I (b) height of buildings, whether absdute or relative to the 
width of strmts ; 

I (c) level and width of foundation, level of lowest floor, and 
stability of structure ; 

(d) number and height of storeys composing a building 
and height of rooins ; 

I *The sections came into fonx QTI the 12th day of S.cptemtnr, 1974 vide 
Extraordinary Gazatte No. 122, dated 12th Se@emtm, 1974. 



(e) provision of sufficient open spa , external or internal, =I and adequate means of ventilation ; 

(f) prohibition or restriction of the nstruction of building 
within such distance as may be specified, the boundary of any 
street ; 

(g) provision of means of egress in case of fire ; 
1 
i 

(h) provision of secondary means ofjaccess for the removal 
of filth ; ! 

(i) materials and methods of cdnstruction of external 
and party walls, roofs and floors ; ! 

i 

(j) position, materials and meth4s of construction of 
hearths, smoke-escapes, chimneys, stair-casesj latrines, drains and 
cess-pools ; 

(k) paving of yards ; 1 
(1) restrictions on the use of in+rnmable materials in 

building ; and 

(m) in the case of wells, the dimeisions of the well, the 
manner of enclosing it, and if the well is! intended for drinking 
purposes, the means which shall be used to p p t  pollution of the 
water. 

*286. Building site and construction ir r o t u c t i o n  of 
\ buildings.-No piece of land shall be used as site for the construc- 

tion of a building and no building shall be cons rllcted or reconstructed 
otherwise than in accordance with the provisi ns of this Act and of 
any rules or bye-laws made thereunder relating :to the use of building- 
sites or the construction or reconstruction of Wildings: 

Provided that the Government may in reshct of all municipalities 
or with the consent of the municipal coudcil in respect of any 
particular municipality or portion thereof, eyempt all buildings or 
any class of buildings from all or any of [the provisions of this 
Chapter or rules and bye-laws. I 

*The sections came into force on the 12th da ' af September, 1974 vide 
Extraordinary Gazette No. 122, dated 12th Sepamber, 1974. 



- *287. Power of c d  to,reguiate f u m  txmtm&n of certain 
cbsm of WMhtgs in partiioular streets or lotdMw.--(I) The council 
may give public notice of its intention to declare- 

(a) that in any streets or portions of streets specified in 
the notice,- 

(i) continuous building will be allowed ; 

(ii) the elevation and constmotion of the frontage of all 
buildings thereafter constructed or reconstructed shall, in respect 
of their architectural features, be such as the council may consider 
suitable to the locality, or 

(b) that in any localities specified in the notice, the con- 
struction of only detached .buildings will be allowed, or 

(c) that in any streets, portions of streets or localities 
specified in the notice the construction of shops, warehouses, 
factories, huts or buildings ,of a specified architectural character or 
buildings destined for particular uses will not be allowed, without 
the special permission of the council. 

(2) No objections t e  any such declaration shall be received 
after a period of three months from the publication of such notice. 

(3) The council shall consider all objections received within 
the said period atxd may' then confirm the declaration, and Eefore 
doing so, may modify it but not so as to extend its effect. 

(4) The commissioner shall publish any declaration so con- 
firmed and it shall take effect from the date of publication. 

(5) No person shall, after the date of publication of such 
declaration, construct or reconstruct any building in contravention 
of any such declrtration. 

*288. Building at corners of streets.-41) The council may 
require any building intended to be erected at the corner of two 
streets to be rounded off or splayed off to sucrh height-tknd to 
such extent otherwise as it may determine, and may acquire such 
portion of the site at the corner as it may consider 'necessary for 
public convenience or amenity. 

*Tlra section aoms, into fsrcc: on the 12th day, of, September, 1974 vicie 
Extraordinary Gaa:tb3 No. 122, dated 12th S e m r ,  1974. . 



(2) In determining the amount of compensation to be 
awarded for the land acquired under sub-sec 'on (1) allowance shall 
be made for any benefit accruing to the s me premises from the 
improvement of the streets. j 

*289. Prohibition against use of inflammab e materials for buildings 
without permission.-No external roof, veran di, h, panda1 or wall of 
a building shall be constructed or reconstrqcted of grass, leaves, 
mats or other inflammable materials except pith the previous per- 
mission of the commissioner. 1 

I 
"290. Prohibition against constructing d 4 ,  ground-floor windows 

and bars so as to open outwards.-No door, I gate, bar or ground- 
floor window which opens on any public strekt shall be constructed 
or reconstructed so as to open outwards e$cept with the licence 
of the commissioner under section 273. i 

I Buildings other than huts. 
i 

"291. Application to construct or rewns4ct buildings.- If any 
person intends to construct or reconstruct + building other than 
a hut, he shall send to the commissioner- 1 

(a) an application in writing for the approval of the site 
together with a site plan of the land, and 1 

(b) an application in writing for permission to execute 
the work together with a ground plan, elev~tions and sections of 
the buildings, and a specification of the wo*. 

Explanation.-In this sub-section ''+ildingW shall include 
a wall or fence of whatever height boundin@ or abutting on any 
public street. j 

(2) Every document furnished under : sub-section (1) shall 
contain the particulars and be prepared in tye manner required by 
the rules or bye-laws. 

I 
*292. Necresdty for previous approxal af s te.-The commissioner 

shall not grant permission to construct or econstruct a building 

under section 291. 

b 
unless and until he has approved of the site oI). an application made 

1 
I 



' *283, Piohibitios against c-wut of work witbsut 
The construction or reconstruction of a building shall not bc 
begun unless and until the commissioner has granted permission 
for the execution of the work. 

*294. Period within which commissioner is to signify approval 
or disapproval.-Within thirty days after the receipt of any ap lica- P tion made under section 291 for approval of a site or o any 
information or further information required by the rules or bye- 
laws, the commissioner shall, by order in writing, either approve 
the site or refuse on one or more of the ground mentioned in 
section 297 to approve the site. 

'295. Period within which commissioner .is to graat or refuse 
to grant permission to execute work.-Within tbrty days after the 
receipt of any application made under section 291, for permission 
to execute any work or of any information or of documents or 
further information or documents required by the rules or bye-laws, 
t h  commissioner shall, by order in writing, either grant such 
p%~snission or refuse on one or more of $he grounds mentioned in 
section 297 to grant it:  

Provided that the said period of thirty days shall not begin 
to run until the site has been approved under section 294. 

"2%. Reference to e o d  if eonrmimioner delays grant or 
refusal of approval or permissio8.-(I) If, within the period prescribed 
by section 294 or section 295, as the case may be, the commissioner 
has neither given nor refused his approval of a building site, or his 
permission ta execute any work, as the case may be, the cmncit 
shall be bound, on the written request of the applicant, to deter- 
mine by order in writing wheiher such approval or permission 
shouM be given or not. 

(2) If the council does .not, within one month from the 
receipt of such written request determine whether such approval or 
permission should be given or not, such approval or permission 
shall be deemed td have been given and the applicant may proceed 
to execute the work, but not so as to contravene any of the 
provisions of this Act or any rules or bye-laws made thereunder. , 

- - ---- 
*The section caw into f o m  on the l2tb day of September, 1974 vide 
Extraordinary Gazette No. 122, dsted 12th ScptCmber, 1974. 



*297. Greunds on which approval of. sit4 for, w permission to 
coastruct or reconstruct, building, may efused.--(I) The only 
grounds on which approval of a site for the 'I  construction or recon- 
struction of a building or permission to construct or reconstruct a 
building may be refused are the following, nqmely :- 

i 
(a) that the work, or use of the 'site for the work or 

any of the particulars comprised in the site ground-plan, eleva- 
tions, sections or specification would contkavene some specified 
provision of any law or some specified qle ,  bye-law, order or 
declaration, made thereunder ; 

(b) that the application for such: permission does not 
contain the particulars or is not prepared i* the manner required 
by the rules or bye-laws ; I 

(c) that any of the documents refetred to in section 291 
have not been signed as required by the rulek or bye-laws ; 

(d) that any information or docu$ents required by the 
commissioner under the rules or bye-laws has or have not been 
duly furnished ; 

(e) that streets have not been made' as required by section 
266 ; 

1 

(f) that the proposed building woulg be an encroachment 
upon any land belonging to or vested in the Central Government 
or any State Government or the municipal +ouncil; or 

(g) that the site is proposed to de acquired under the 
provision of the Land Acquisition Act, 1894 (Central Act 1 of 1894). 

1 

(2) Whenever the commissioner or #he council refuses to 
approve a building site for a building or lo grant permission to 
construct or reconstruct a building, the reasons for such refusal 
shall be specifically stated in the order of thb commissioner or the 
resolution of the council, as the case may be. 

"98. Lapse of permission.-If the cdnstruction or recons- 
truction of any building is not completed wit the period specified, 
the permission shall lapse and a fresh shall be made 
before the work is continued. 

2 
a 

' *The sectioq came into farce on the 12th 
Extraordinary Gazeite No. 122, dated 12th 



*299. b~ qmmkhwr.--The commissioner may 
inspect any builebng during the construction or reconstruction thereof, 
or within one month from-the date of receipt of the notice given 
under section 141. 

*300. Power of commissioner to require alteration of work.- 
(I) If the commissioner finds that the work- 

(a) is otherwise than in accordance with the plans or 
specifications which have been approved, or 

(b) contravenes any of the provisions of this Act or any 
rule, bye-law, order or declaration made thereunder, he may, by 
notice, require the owner of the building within a period stated in 
such notice either- 

(i) to make such alterations as may be specified in tfie 
said notice with the object of bringing the work into conformty 
with the said plans or provisions, or 

(ii) to show cause why such alteration should not be 
made. 

(2) If the owner does not show cause as aforesaid, the 
commissioner shall be bound to make the alterations specified in 
such notice. 

(3) If the owner shows cause as aforesaid the commissioner 
shall, by an order, cancel the notice issued under sub-section (1) or 
confirm the same subject to such modifications as he may think fit. 

*301. Stoppage of work e~~ hulaan life.-~otwithstandin~' 
anything contained in any of the preceding sections, the commissioner 
may, at any time, stop the construction or reconstruction of ,any 
building if in his opinion the work in progress endangers human 
life. 

*302. Completion certificates.---(1) Every person who employs 
a licensed architect or engineer or a person approved by the com- 
missioner to design or erect a building or execute any work s'hiill, 
within one month after the completion o f the erection of the bufid- 
in or execution of the work, deliver or send or cause to be 
defivered or sent to the commissioner a notice in writing of such 
completion accompanied by a certificate in the form prescribed by 
bye-laws made in this behalf and shall give to the commissioner 
all necessary facilities for the inspection of such building or work. 

*The section came into for'& on the 12th day. pf September, 1*4 vidi 
Extraordinary Gazette No. 122, dated 12th September, 1974. 



(2) No person shall occupy or per it to be occupied any 
such building or  use or permit to be use any building or a part 
thereof effected by any such work until per ission has been granted 

made under this Act : 

a 
by the commissioner in this behalf in Scordance with bye-laws 

i 
Provided that if the commissioner fails within a period of 

thirty days after the receipt of the notice! of completion to com- 
municate his refusal to grant such permissiqn, such permission shall 
be deemed to have been granted. I 

"303. Restrictions on uses of buildings.iNo person shall, without 
the written permission of the commissioney, or otherwise than in 
conformity with the conditions, if any, ofr such permission- 

(a) use or permit to be used fof human habitation any 
pqrt of a building not originally erected & authorised to be used 
for that purpose or not used for that purp se before any alteration 
has been made therein by any work execu t ed in accordance with 
the provisions of this Act and of the jrules or bye-laws made 
thereunder ; 

1 
I 

(b) change or allow the change ofi 
building ; 1 

(c) convert or allow the conversion' 
into another kind. 

1 

Wells. 1 

the use of any land or 

of one kind of tenement 

*304. Application of c e M n  sections t( weIk.-The provisions 
of sections 291 to 301 (both inclusive) s*ll, so far as may be, 
apply to a well. 4 

i 

Huts. 

*305. Application to construct or recobstruct huts .41) Every 
person who intends to construct or reconstrhct a hut shall send to 
the commissioner- 1 

(a) an application for permission to /execute the work, and 

(b) a site-plan of the land. I 

*% section ^came into force on. the 12th 
Extraofdinary Gazette No. 122, dated 12th S 



-(2) Every S U G ~  application and plan &all centain the parti- 
&at+& and b.,prepared in the manner requirgd by the m-I& cs bye- 
laws. 

*306. Prohibition against commencement of work w i W t  
permission.-The construction or reconstruction of a hut shall not 
be begua unless and until the commi&mer has %anted permission 
for the execution of the work on an application sent to him under 
section 305. 

*307. Period within which eomdssioner is to grant or re* 
to grant permission to execute the work.-Within fourteea days after 
the receipt of any application made under section 305 for permission 
to construct or reconstruct a hut or of any information or plan 
or further information or fresh plan iequired by the rules Or bye- 
laws, the commissioner shall, by order in writing, either grant such 
permission or refuse on one or more of the grounds mentioned in 
seetion 309 to grant it. 

*30&. Reference to t eornmittee sr corurcil if com- 
mbsber delays passing If, within the period presoribed 
by section 307, the oommissicmer has neither granted nor refusad 
to grant permission to construct m ~eco~wtruct a but the standing 
committee or if no such committee has bean constituted the cloud, 
shall be bound, on the written req applicant to determine 
by order in writing whether such should be granted or 
not. 

(2) If the standing committee or as the case may be, the 
council does not, within thirty days from the receipt of such request 
determine whether such permislim should be granted or not, such 
permission shall be deemed to have been granted and the applicant 
may proceed to execute the work but aot so as to mtravene any 
of the provisions of this Act or any rubs or byelaw8 mde thW- 
under. 

$309. Grounds on which permidon to comfmct or r w m e t  
but may be refused.--(I) Permission to construct Or recOnstNct 
a hut may be refused on any of the B691~wing grounds, name19 :- 

(a) that the work or use of the site for the work wouM 
contravene some specified provision of any law or some qx~ified 
rule, bye-law, order or declaration made thereunder ; 

-= 
*'I%* &&.--'m& into fo&"on i (b d;)~,  of September, 1974 vide P Extraordinary Gpzotte Ns. 123, dated. 1 td B p q k ,  1974. 



i 
(b) that the application for suth permission does not 

contain the particulars or is not prepared1 in the manner required 
by the rules or bye-laws ; 1 

1 
(c) that any information or plan 1 required by the ocmmis- 

sioner under the rules or bye-laws has noit been duly furnished ; 
1 

(d) that streets have not been mabe .as required by section 
266 ; 

(e) that the land on which the hut is to be constructed, 
or the street or streets on which such land abuts is not adequately 
drained, levelled or lighted ; 

(f) that the proposed building wbuld be an encroachment 
upon land belonging to or vested in the Cebtral Government or any 
State Government or the municipal counci!; or 

(g) that the site is pr'oposed to be acquired under the 
provisions of the Land Acquisition Act, 1894 (Central Act 1 of 1894). 

(2) Whenever the commissioner or '  the standing committee 
or the council refuses to grant permission to construct or reconstruct 
a hut the reasons for such refusal ehall bcl specifically stated in the 
order of the commissioner or the resolutpn of the committee or 
council, as the case may be. I 

I 

"310. Lapse of permission.-If the condtruction or reconstruction 
of any hut is not completed within the period specified, the per- 
mission shall lapse and a fresh applicatidn shall be made before 
the work is continued. I 

General. 
/ / 

I 
*311. Restrictions on the power to refuse approval or permission 

for construction of buildings or huts.-Nptwithstanding anything 
contained in section 297 or section 309, approval or permission 
shall not, without the previous sanction ,of the Government, be 
refused under section 297 or under section $09, as the case may be, 
Q I ~  fhe ground that the site is proposed tb be acquired under the 
provis~ons of the Land Acquisition Act, 1894 (Central Act 1 of 1894), 
and where such approval or permission /is refused on the ground 
aforesaid, the provisions of the Land Acquisition Act, 1894 shall, within 
a period of six months from the date of l such refusal, be applied 
to acquire the site, if they have not alrebdy been put into force 
in respect of the site. ' 

-- -- ---. - ------ - - . i 
" *The srdior~ came into force bn the 12th 

Extraordinary Gazette No. 122, 'diited 12th 
I 



External walls, alterations mui additions. 

*312. Maintenance of external walls in repair.-The owner 
or occupier of any building adjoining a public or private street 
shall keep the external part thereof in proper repair with lime- 
plaster or other material to the satisfaction of the commissioner. 

*3 13. Application of provisions to alterations and additions.- 
(1) The provisions of this Chapter and of the rules or bye-laws made 
thereunder relating to construction and reconstruction of buildings 
shall also be applicable to any alteration thereof or addition thereto : 

Provided that works of necessary repair which do not affect 
the position or dimension of a building or any room therein shall 
not be deemed an alteration or addition for the purposes of this 
section. 

(2) If any question arises as to whether any addition or 
alteration is a necessary repair not affecting the position or dimension 
of a building or room such question shall be referred to the council 
whose decision shall be final. 

Powers of the commissioner. 

*314. Demolition or alteration of building work rmlawfung 
coeilIlenced, carried on or completed.--(I) If the commissioner is 
satisfied,- 

(i) that the construction or reconstruction of any building 
or well- 

(a) has been commenced without obtaining the previous 
permission of the commissioner or (where an appeal or reference 
has been made to the council) in contravention of any order passed 
by the council, or 

,(b) is being carried on, or has been completed otherwise 
than in accordance with the plans or particulars on which such 
permission or order was based, or 

(c) is being carried on, or has been completed in breach 
of any of the provisions of this Act or of any rule or bye-law 
made thereunder or of any direction or requisition lawfully given 
or made under this Act or any such rule or bye-law, or 

*The sectiOrks came into force on the 12th day of September, 1974 vide 
Extraordinary Gazette No. 122, dated 12th September, 1974. 



(ii) that any alterations require by any notice issued 
under section 300 have not been duly mad , or J 

(iii) that any alteration or akdition to any building 
or any other work made or done for any purpose in, to or upon 
any building, has been commenced or is eing carried on or has 
been completed in breach of section 313, i 
he may make a provisional order requiring owner or the builder 
to demolish the work done or so much it as, in the opinion 
of the commissioner, has been unlawfully or to make such 
alterations as may be necessary 

or with the rules, 
or with tlze plans 

was based ; and 
complied w.it11 the 

owner or builder shall with the building 
or well. 

(2) The commissioner shall serve a /copy of the provisional 
order made under sub-section (I) on the owner of the building or 
well t o w e r  with a notice requiring him show cause within a 
mwmable time to be named in such noti why the order should 
not be confirmed. 

(3) If the owner fails to show caus to the satisfaction of 
the commissioner, the commissioner may onfirm the order with 
any modification he may think fit to mak and such order shall 
then be binding on the owner. 1 1 

*315. Power of commissiir to penalty in the case of 
tmadorised conotructioas or Notwithstanding any 
action taken under section 380 where in the opinion 
of the commissioner any constructed or altered 

under, the commissioner may direct 

otherwise than in accordance with the 
have been approved or in contra 
of this Act or any rule, bye-law, 

to pay by way of penalty, a sum n 
every half-year or part thereof in re 
square metres or part thereof covered 
of ths buildings so cons t rum or a1 
floor and the other floors, if aw, bei 

I 
*The section came into fora  on the lZth 
Extraordi~m~y Gazette No. 122, deed 12th 



(2) Such penalty shaU be recovered in the same manner as 
t b  pr~gwty tm until the portion or portions aforemid are r e m v d  
or rectified by the owner and the resulting construction is approved 
by the commissioner. 

Exemptions. 

*316. Exen~ptiom.-41) Any building constructed and used, 
or intended to be constructed and used, exclusiw~y for the purpose 
of a plant-house, summer-house (not being a dwelling-house), poultry- 
house or aviary, shall be exempted from the provisions of this 
Chapter other than section 291, provided the building be wholly 
detached from, and situated at a distance of at least three metres 
from, the nearest adjacent building. 

(2) (a) The commissioner may graat permission at his discretion 
on such terms as he may decide in eactr- r;ase to erect for a speci- 
fied period temporary huts or sheds Qor stabling, for watchit?g 
crops, for storing tools or materials, or iFof other similar purposes. 

(b) On the expiry of the period specified, the commission& 
may, by notice, require the owner of such hut or shed to demolisfk I it. 

I CHAPTER XIV. 

NUISANCES. 

Dangerous structures, trees and places 

*317. Preea~tiom in case of dangerous structures.-41) If any 
structure appears to the commissioner to be in a ruinous state 
and dangerous to the passers-by or to the occupiers of neighbouring 
structures, the commissioner may, by notice, require the owner 
or occupier to fence off, take down, secure or repair such structure 
so as to prevent any danger therefrom. 

(2) ?f imrbediate action is necessary, the coinmissione~ shall 
himself before giving such notice or before the period of s a h  notice 
expires, fence off, take down, secure or repair such stmctule or 
fence off a part of any street or take such temporary meas- ss 
he thinks fit to prevent danger and the cost of doing so &dl be 
reco-verable from the o m  or occupier in the manner pro* 
in seetion 175. 

I +The v e o n  came Into form. on the 24th day of Januqry, lSF'l4, vi& 
Extraord~nary Gazettg No. I t ,  doted 17th. Janwry, 1974. 



(3) If, in the opinion of the commi sioner, the said structure 
is imminently dangerous to the inmates t Il ereof, the commissioner 
shall order the immediate evacuation thercjof and any person dis- 
obeying may be removed by any police bfficer. 

i 

$318. Precautions in case of dange ous trees.--(I) If any 
tree or any branch of a tree or the fr it of any tree appears t 
to the commissioner to be likely to fall aQd thereby endanger any 
person or any structure, the commissionerl may by notice require 
the owner of the said tree to secure, lo$ or cut down the said 
tree or remove the fruit thereof so as t@ prevent any danger 
therefrom. 

i 

(2) If immediate action is. necessary the commissioner shall 
himself before giving such notice or before he period of such notice 
expires secure, lop or cut down the said tr 1 or remove the fruit 
thereof or fence off a part of any street or Lake such other temporary 
measures as he thinks fit to prevent danged, and the cost of doing 
so shall be recoverable from the owner of3 the tree in the manner 
provided in section 175. < 

"319. Precautions in case of dangerous ]tanks, wells, holes, etc.- 
(1) If any tank, pond, well, hole, stream, dam, bank or other place 
appears to the commissioner to be for dant of sufficient repair, 
protection or enclosure dangerous to the passer -by or to persons living in 
the neighbourhood, the commissioner may by notice, require the 

to prevent any danger therefrom. 

I 
owner to fill in, remove, repair, protect orj enclose the same so as 

I 

(2) If immediate action is necessaryi he shall, before giving 
such notice or before the period of noti+ expires, himself take 
such temporary measures as he thinks fit to prevent danger and 
the cost of doing so shall be recoverable ]from the owner in the 
manner provided in section 175. ! 

1 
I b 

"320. Power to stop dangerous quarr ing.-If in the opinion 4 of the commissioner the working of any rquarry or the removal 
of stone, earth or other material from any place is dangerous to 
persons residing in or having legal to the neighbourhood 
thereof or creates or is likely to create the commissioner 
may require the owner or person the said quarry 
or place to discontinue working the same or! to discontinue removing 

! 
t 

*The sections came into force on the 26th day of January, 1974 vidr 
Extraordinary Gazette No. 1 1 ,  dated 17th January 1974. 



&am, east& or other material from swh +cle or to taka such 
O F ~ ~ F  with such qua~ry or plw. as ha shall deem ~ c e s s a r y  for 
the purpose of preventing danggr of abating the nuisance arising 
or likely to arise therefrom. 

*321. Precautions against fire.--(l) The commissioner 'my, 
by notice, require the owner of any structure, booth or tent partly 
or enthly composed of, or having any external roof, verandah, 
pandal or wall partly or entirely wmposed of, cloth, grass, leaves, 
mats, or other highly inflammable materials to remove or/ alter such 
structure, booth, tent, roof, verandah, pandal or wall, or may grant 
him permission to retain the same on such conditions as the com- 
missioner may think necessary to prevent danger from fire;. 

(2) The commissioner may, by notice, require any person 
using any place for the stopage for private use of t i m h ,  firewood, 
or other combustible things to take special steps to guard against 
danger from fire. 

(3) Where the commissioner is of opinion that the means 
of e ress from any building are insufficient to allow of safe exit 
in tRe event of fire, he may, with tbe sanction of th,~ ~ouncil 
by notice, require the owner or occupier of the building to alter 
or reconstruct any staircase in such manner or to provide such 
additional or emergency staircase as he may direct; and when any 
building, ba&h or tent is used for parposes of public ~ntartainment 
he may require, subject to such sanction as aforesaid, that it shall 
b& provided with an adequate number of clearly indicated exits 
so p l m d  and maintained as readily to afford the audience ample 
means af safe egress, that the seating b~ so arranged as not to 
interfere with free access to the exits and that gangways, passages, 
and the staircases leading to the exits shall during the presence of 
the public be kept clear of obstructions. 

* 
Cantrol aver waters, etc. 

$322. Prohibition of cQlbstr\nticM ef welb, t-, ete., witeagt 
the p e d d o n  of -.-dl) No new well, tank, pond, cistern, 
fountain OF the like shall be dug or constructed without the previous 
parmission of the commissioner. 

, " " - -  , 
*The sqcians ih(o lbPg 9n tht flap of January, 19% vide 
Extraordiary~ ChmWa No. 11, dakd 17th January IYYf4. 



(2) The commissioner may grant perm ssion subject to such 
conditions as he may deem necessary or m y, for reasons to be i recorded in writing by him, refuse it. i 

/ 
(3) If any such work is begun or cainpleted without such 

permission, the commissioner may- 
[ 

(a) by notice require the owner dr other person who 
has done such work to fill up or demolisg such work in such 
manner as the commissioner shall direct, or : 

I 

(b) grant permission to retain such /work, but such per- 
mission shall not exempt such owner from prbceedings for contra- 
vening the provisions of sub-section (I). ; 

I I 
*323. Filling in of pools, etc., which a* a nuisance.-(I) If 

in the opinion of the commissioner- 
i 

(a) any pool, ditch, tmk, well, pond bog, swamp, quarry, i hole, drain, cess-pool, pit, water-course, or any icollection of water, or 

(b) any land on which water may ai any time accumulate 
is or is likely to become a breeding;place of /mosquitoes or in any 
other respect a nuisance, c 

i 
the commissioner may, by notice, require the okvner or person having 
control thereof to fill up, cover over, weed an4 stock with larvicidal 
fish, petrolize, drain or drain off the same 1 in such manner and 
with such materials as the commissioner shbll direct or to take 
such order with the same for removing or apating the nuisance as 
the commissioner shall direct. I 

I 

(2) If a person on whom a requisitioh is made under sub- 
section (1) to fill up, cover over, or drain off a well, delivers to 
the commissioner within the time specified for compliance therewith 
written objections to such requisition, 
such objections to the council, and s 
the ca,se, and he shall not institute any tion for failure to 
comply with such requisition except with t val of the council, 
but the commissioner may nevertheless, ms the execution 
of the work called for by such requisition urgent importance 
proceed in accordance with section 475 g the decision of 

*The section came into force on the 26th 
' ~xtraordink-y Gazette No, 1 I ,  dated 17th 

1 



'i01 t b  eouncil on the question whether the said well .shaIl be 
permanently filled up, covered over, or otherwise dealt with, may 
cause such well to be securely covered over so as to prevent 'the 
ingress of mosquitoes, and in every such case, the commissioner 
shall, with the approval of the council, determine whether the 
expenses of any work already done as aforesaid shall be paid by 
such owner or by the commissioner out of the municipal fund or 
shall be shared and, if so, in what proportions. 

*324. Regulation or prohibition of certain kmL of cultivation.- 
The council, on the report of the Director of the Medical Services, 
the municipal health officer or the Director of Agriculture that the 
cultivation of any description of crop, or the use of any kind of 
manure, or the irrigation of land in any place within the limits of 
the municipality is injurious to the public health may, with the 
previous sanction of the Government, by public notice , regulate or 
prohibit the cultivation, use of manure or irrigation, so reported to 
be injurious : 

Provided that when such cultivation or irrigation has been prac- I 

tised during the five years proceeding the date of such public notice 
with such continuity as the ordinary course of husbandry admits 
of, compensation shall be paid from the municipal fund to all 
persons interested, for any damage caused to them by absolute 
prohibition. 

"325. Cleansing of insanitary private tank or well used for driak- 
ing .41 )  The commissioner may, by notice, require the owner of, 
or person having control over, any private water-course, spring, 
tank, well or other place, the water of which is used for drinking, 
bathing, or washing clothes to keep the same in good repair and I 
to clean it of silt, refuse or vegetation and to protect it from 
pollution by surface drainage in such manner as the commissioner 
may think fit. 

(2) If the water of any place which is used for drinking, 
bathing or washing clothes, as the case may be, is proved to the 
satisfaction of the commissioner to be unfit for the purpose, the 
commissioner may, by notice, require the owner or person having 
control thereof to- 

(a) refrain from using or permitting the use of such water, 
or 

(b) close or fill up such place or enclose it with a sub- 
stantial wall or fence. 

*The sections came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11 ,  dated 17th September, 1974. 



'326. Duty of council in respect of B) 

sf. s t a p t  water.-The municipal council s 
condition all wells, tanks and reservoirs 
property and may fill them up or drai 
necessary to do so. 

*327. Prohibition against or regulation 
clothes or drinking in public water-courses, 
may, in the interests of the public health, 
washing of animals, clothes or other thinks 
spring, tank, well, public water-course o 
municipality and may set apart any such 
bathing or for washing clothes or animals, 
purpose. 

*328. Provision of public wash-houses.--( ) The council may 
construct or provide and maintain public wash- ouses, salavaithuraikal 
or places for the washing of clothes, and ma require the payment 
of such rents and fees for the use of any suc wash-house, salavai- 
thurai or place as it may determine. 

1 i 
I 

(2) The council may farm out the coll~ction of such rents 
and fees far any period not exceeding three years at a time on 
such terms and conditions as it may think d . 

I 

(3) If a sufficient number of public wash-houses, salavai- 
thurrrikal or places be not maintained unde sub-section (I), the 
council may without making any charge th efor appoint suitable 
places for the exercise by washemen of their calling. f 

*329. Prohibition against washing by was ermen at unauthorised 
places.--(l) The council may, by public notic , prohibit the washing 

municipality, except at- 

! 
of clothes by washermen in the exercise of t@r calling within the 

I 
(a) public wash-houses, salavaithura kal or places main- 

tained or provided under section 328, or 1 
f 

(b) such other places as it may ap oint for the purpose. 4 
(2) When any such prohibition has en made no person 

shall, irk contravention of such prohibiti ash clothes, except 
for himself or for personal and family se r for hire on and 
within the premises of the hirer, at a within municipal 
limits other than a public wash-house hurai or a place 
maintained or appointed under this Act. 

*me section came into force an the 26th day 
Extraordinary G a d t  N6. 11, dated 17th Janualp, 

of Janua?y, 1974 vide 
19%. 



a *330. Prohibition against deftUgg water of tq&h etc., whether 
pablic or private.-It shall not be lawful for any person to- 

(a) bathe in or in any manner defile the water in any 
place set apart by the council or by the owner thereof for drinking 
purposes ; or 

(b) deposit any offensive or deleterious matter in the dry 
bed of any places set apart as aforesaid for drinking purposes ; or 

(c) wash clothes in any place set apart as aforesaid for 
drinking or bathing; or 

(d) wash any cooking utensil or any animal or wool, 
skins' or other foul or offensive substance or deposit any offensive 
or deleterious matter in any place set apart as aforesaid for bathing 
or washing clothes ; or 

(e) cause or suffer to drain into or upon any place set 
apart as aforesaid for drinking, bathing, washing clothes or cause or 
sufler anything to be brought there into or do anything whereby 
tb water. may be fouled or corrupted. 

control over abandoned Ian&, untrimmed hedges, etc . 
* 

\ 

"331. Untenanted buildings or lads.-If any building or, land, 
by reason of abandonment, disputed ownership or other cause remaips 
untenanted, and thereby becomes a resort of 'idle and disorderly 
persons or in the opinion of the commissioner becomes a nuisance, ~ 
the commissioner may, after due enquiry by notice, require the owner 
or person claiming to be owner to secure, enclose, clear or clean 
the w e .  

"332. Removal of filth or noxious vegetation.-The commissioner 
may, by notice, require the owner or occupier of any building or 
land which appears to him to be in a filthy or unwholesome state, 
or overgrown with any thick or noxious vegetation, trees or under- 
growth injurious to health or offensive to the neighbourhood, to 
clear, cleanse or otherwise put the land in proper state or to clear 
away and remove such vegetation, trees or undergrowth within 
twenty-four hours or such longer period and in such manner as may 
be specified in the notice. 

*333. Fencing of buildings or lands and pruning of hedges and 
trees.-The commissioner may, by notice, require the owner or 
occupier of any building or land near a public street to.- 

,*The section came, into force 9n the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11 ,  dated 17fh January, 1.974. 



(a) fence the same to the satisfaction of the commissioner; 
or 

(b) trim or prune any hedges bord ring on the street so 
that they may not exceed such height from th $ level of the adjoining 
roadway as the commissioner may determine1 or 

(c) cut and trim any hedges or rees over-hanging the 
said street and obstructing it or the view f traffic or causing it 
damage; or 1 

I 
(d) lower an enclosing wall or fe ce which by reason 

of its height and situation obstructs the vi w of traffic so as to 
cause danger. 6 

1 
I 

Control over insanitary buildings. 

*334. Lime-washing and cleaning of 1dings.-If it appears 
to the commissioner necessary for purposes so to do, 
he may, by notice, require the owner or occbpier of any building 
to lime-wash or otherwise cleans the buildihg inside and outside 
in the manner and within a period specified! in the notice. 

*335. Further powers with reference to insanitary building.-(I) 
Whenever the commissioner considers- 

(a) that any building or portion th reof is, by reason of 
its having no plinth or having a plinth of 

i 
ent height, or by 

reason of the want of proper drainage or ion or by reason 
of the impracticability of cleaning, attended danger of disease 
to the occupiers thereof or to the inhabitant4 of the neighbourhood 
or is, for any reason, likely to endanger the p blic health or safety, 
or P 

(b) that a block or group of build is, for any of the 
said reasons or by reason of the manner which the buildings 
are crowded together, attended with such 

he may, by notice, require the owners or occ iers of such buildings 
or portions of buildings or at his option, owners of the land 
occupied by such buildings or portions of 1 buildings, to execute 
such works or take such measures as he m3y deem necessary for 
the prevention of such danger. 1 . .- -- *.." = 

*The section came into force on: the 26th qa of January, 1974 vide 
Extraordinary Gazette No. 11,  dated 17th Jan!ary, 1974. 
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(2) No person shall be entitled to compensation for dam+ges 
sustained by reason of any action taken under or in pursuance of 
this section save when a building is demolished in pursuance of an 
order made thereunder or so demolished to such extent as to 
require reconstruction, in which cases the municipal council shall 
make compensation to the owner thereof. 

(3) When any building is so far demolished under this section 
as to require reconstruction, allowance shall be made in determining 
the compensation for the benefit accruing to the premises from the 
improvement thereof. 

*336. Buildings unfit for b a n  habitation.-41) If any building 
or portion thereof intended for or used as a dwelling place appears 
to the commissioner to be unfit for human habitation, he may apply 
to the council to prohibit the further use of such structure for such 
purpose; and the council may, after giving the owner and occupiers 
of the structure a reasonable opportunity of showing cause why 
such order should not be made, make a prohibitory order as afore- 
said. 

(2) When any such prohibitory order has been made, the 
commissioner shall communicate the purpose thereof to the owner 
and occupiers of the structure and on the expiry of such period 
as is specified in the notice, not being less than thirty days after 
the service of the notice, no owner or occupier of such structure 
shall use or suffer it to be used for human habitation until the 
commissioner certifies in writing that the causes rendering it unfit 
for human habitation have been removed to his satisfaction or the 
council withdraws the prohibition. 

(3) (a) When such prohibitory order has remained in 
operation for three months, the commissioner shall report the case 
to the council, which shall thereupon consider whether the structure 
should not be demolished. 

(b) The council shall give the owner not less than thirty 
days notice of the time and place at which the question will be 
considered, and the owner shall be entitled to be heard when the 
question is taken into consideration. 

(4) If upon such consideration the council is of opinion 
that the structure has not been rendered fit for human habitation 
and that steps are not being taken with due deligence to render it 
so fit and that the continuance of the structure is a nuisance or 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11 ,  dated 17th January, 1974. 



dangerous or injurious to the health of the p 
tan@ of the neighbourhood,'it shall record a to that effect, 
with: the grounds of the decision and the 
pursuance of the said decision by notice 
demolish the structure. 

(5) If the owner undertakes to forthwith the works 

may postpone the execution of the council for such 
time not exceeding six months as 
of giving the owner an 

*337. Abatement of overcrowding in dw lling-house or dwelling 
place.--(I) If it appears to the commissioner at any dwelling-house 
or other building which is used as a dwelli place, or any room 
in such dwelling-house or buildings, is so over k rowded as to endanger 
the health of the inmates thereof, he may apdy to a Magistrate, to 
abate such overcrowding; and the Magistrate! after such inquiry as 
he thinks fit to make, may, by order in wri ing, require the owner 
of the building, or room, within a resaonabl time to be specified 
in the said order not exceeding four week to abate such over- 
crowding by reducing the number of lodg rs, tenants or other 

as he may deem just and proper. 

i 
inmates of the building or room or may p ss such other orders f 

I 
(2) The council may, by order in writin4 declare what amount 

of superficial and cubic space shall be deem for the purposes of 
sub-section (1) to be necessary for each ocbupant of a building 
or room. i 

I 
(3) If any building or room referred' to in sub-section (1) 

has been sub-let, the landlord of the lodgers, enants or other actual 
inmates of the same, shall, for the purpos s of this section, be 
deemed to be the owner of the building or r om. 4 

(4) It shall be incumbent on every t nant, lodger or other 
inmate of a building or room to vacate on eing required by the 
owner so to do, in pursuance of any requis ion made under sub- 
section (1). 

/ I 
*The section came into force on the 26th d 
Extraordinary Gazette No. 11, dated 17th Jan 

360 



Control over certain animals. 

*338. Prohibition a g a b t  feed@ certain animals on filth.-No 
person shall feed or permit any animal which is kept for dairy 
purpose or may be used for food, to be fed in filth. 

*339. Prohibition against keeping animal or bird so as to be 
dangerous or a nuisance.-No person shall keep any animal or bird 
.in or near his premises or in a public place so as to be a nuisance 
or so as to be dangerous. 

*340. Power to destroy stray pigs and dogs.-41) The council 
may, and if so directed by the District Magistrate shall, give public 
notice that unlicensed pigs or dogs straying within specified limits 
will be destroyed. 

(2) When such notice has been given, any person qay  
destroy, in any manner not inconsistent with the terms of the not~ce, 
any unlicensed pig or dog, as the case may be, found straying 
within such limits. 

General. 

*341. Powers of commissioner to use or sell materials of daagenrus 
structure taken down, etc., and procedure when there is no owner 
or occupier.-41) When the commissioner takes down any structure or 
part thereof or cuts down any tree or hedge or shrub or part there 
of or removes any fruit in virtue of his powers under this Chapter, 
the commissioner may sell the materials or things taken down, cut 
down or removed and apply the procads in or towards payment 
of the expenses incurred. 

(2) If after reasonable inquiry it appears to the commissioner 
that there is no owner or occupier to whom notice can be given 
under any section in this Chapter he may himself make such order 
with the property mentioned in such section as may appear to him 
to be necessary and may recover the expense incurred by the sale 
of such property (not being land) or of any portion thereof. 

*342. Limitation of compensation.-No person shall be entitled 
save as provided in sections 323, 324 and 335, compensation for any 
damages sustained by reason of any action taken by the municipal 
authorities in pursuance of their powers under this Chapter. 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



CHAPTER XV. 

LICENCES AND FEE . t; 
General provisions as to jlicences. 

I 

*343. Government not to obtain lic nces and permissions.- 
Nothing in this Act or in any rule, bye law or regulation made 
thereunder shall be construed as requirin the taking out of any 
licence or the obtaining of any permissio i under this Act or any 
such rule, bye-law or regulation in resp t of any place in the 
occupation or under the control of the Ce tral Government or any 
State Government or in r e s p e c t of any property of such 
Government. 

T i 

*344. Conditions precedent to grant or :renewal of licence.-Bot- 
withstanding anything contained in this AC# or any other law, the 
commissioner may refuse to grant or relCew a licence under the 
provisions of this Act or any other Act bhich authorises him to 
issue a licence, if the person applying fqr the licence has made 
default in the payment of any dues by way! of taxes or fees payable 
by him to the municipal council, provided the commissioner may, 
if he deems fit, grant or renew the licence or a period not exceed- 

the period. 
f ing two months, on satisfactory guarantee for the payment within 

i 
Keeping of anim Is. 4 

"345. Licences for places in which anipais are kept.-([) The 
owner or occupier of any stable, veterina* infirmary, stand, shed, 
yard, or other place in which quadruped are kept or taken in d for purposes of profit shall apply to the c ,mmissioner for a licence 
not less than thirty and not more than j ninety days before the 
opening of such place, or before the co mencement of the year 
for which the licence is sought to be renewet, as the case may be. 

(2) The commissioner may, by an drder and subject to such 
restrictions and conditions as he may thinq fit to impose, grant or 
refuse such licence. I 

(3) No person shall without or than in conformity 
with a licence use any place for such a 

(4) Nothing in this section shall a ply to any such place 
licensed as a place or public entertainment 

*The sections came into force on the 26th 
Extraordinary Gazette No. 13, dated 17th J 



*346. General powers of control over stabies, cattle-sheds and 
cow-houses.-@) All stables, cattle-sheds and cow-houses shall be 
under the survey and control of the commissioner as regards their 
site, construction , materials and dimensions. 

(2) The commissioner may, by notice, require that any 
stable, cattle-shed or cow-house be altered, paved, drained, repaired, 
disinfected or kept in such a state ps to admit of its being suffici- 
ently cleaned or be supplied with water, or be connected with a sewer 
or be demolished. 

I (3) Every such notice shall be addressed to the owner of 
the building or land to which the stable, cattle-shed, cow-house 
belongs or for the use of occupants of which the same was construc- 
ted or is continued. 

(4) The expense of executing any work in pursuance of any 
such notice shall be borne by the said owner. 

*347. Power to direct discontinuance of use of buildings as 
stable, cattle-shed or cow-house.-41) If any stable, cattle-shed or 
cow-house is not constructed or maintained in the manner required 
by or under this Act, the commissioner may, by notice, direct that 
the same shall no longer be used as a stable, cattle-shed or cow- 
house. 

(2) Every such notice shall state the ground therefor. 

Places of public resort and entertainment 

$348. Licences for use of enclosed place or buildings for public 
resort or entertainment.- No enclosed place or building, whether 
permanent or temporary, shall be used for public resort or entertain- 
ment in the following cases, unless a licence has been obtained 
in respect thereof under this Act :- 

(a) In every case where the 'area within the enclosed place 
or occupied by the building is sixty square metres or more. . 

(b) In case the area aforesaid is less than sixty square 
mktres, if the .public are allowed to take part in any game or 
competition therein. 

*The sections came into force on,;& 26th,day, of ~ a r u a ; ~ ,  18G vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



*349. Application and When any person 
desires to obtain a licence place or building 
for public resort or enterta any enclosure or 
building for such purpose, he shall ation to the com- 
missioner setting forth the name of the place or 
bpilding, its situation, size and de material of wlich 
the enclosure or building is made be made, whether 
it is or is proposed to be permane and the purpose 
for which it is proposed to be used. 

(2) Upon the receipt of any application, the com- 
missioner shall inspect the place or in respect of which a 
licence is required, and 
writing, to make any 
ment of the enclosure or the precautions for the 
safety of the public to be ein, and may refuse to 
grant a licence until the 

(3) (a) If the commissioner after nsulting such authority 
or officer as the Government may from ti to time by notification 
direct, is satisfied- 4 

I 
(i) that the enclosed place or building may safely be 

used for the purpose of public resort or e tertainment proposed ; 

(ii) that no objection, arising fdom its situation, owner- 
ship, or the purpose proposed exists, 

he shall give to the applicant a written licence, signed by him, 
specifying the enclosure or building and t e purpose for which it 
is to be used. Such licence shall be in s ch form and subject to 
such fee and conditions as the Government may, from time to time, 
prescribe. 1 I 

(b) If the commissioner as aforesaid, he 
may refuse a licence, recording his refusal in writing. 

(4) Every licence granted shall stat the period for which 
it is to continue in force, and shall cease t be in force on the expira- 
tion of that period. 4 

I 
*350. Revocation or suspeusion me.-The commissioner 

may, for reasons to be recorded in revoke or suspend the 
licence when he has reason to beli 

*The section came into force on the 26th day of January. 1974 vi& 
Extraordinary Gazette No. 11, dated 17th J nuary, 1974. i 



(a) that the licence has been fraudulently obtained ; 

(b) that the enclosed place or building has been used 
for other purposes of public resort or entertainment than that for 
which the licence was granted ; 

(c) that the place or building am no longer be saferly 
used for the purpose for which the licence was granted ; 

(d) that any condition of the licence has been cofitravened. 

*351. Appeal against order under section 350.41) Any applicant 
for a licence under this Act may appeal from any order made 
under section 350 to the municipal council. 

(2) The appeal shall be made within thirty days ftom the 
day on which the applieant received the order appealed agaihst. 

(3) The appellate authority shall have the same, pow@ as 
the commissioner to inspect and direct alteration or addition in the 
enolosed place or building. It may either grant or withhold the 
licence or make such order as it may think fit.. 

*352. Power to enter place cd public resort to inapect l i w  
or to prevent further use.- It shall be lawful for any officer of 
police in charge of a station or of higher rank than head constable 
or any other officer duly authorised by the Government by notifi- 
cation, to enter at any time any enclosure or building for whkh 
licence is required under this Act, to inspect the licence if any 
has been issued, and, if there is no licence or if the conditions 
of the licence are not observed and if he sees reason to apprehend 
imminent danger to the public, to p*wnt the further use of such 
enclosure or building as a place of public resort or entertainment. 

*393. Governmeat may revise any p t ~ ~  d e r  this AH.-- 
The Government may call for and examine the record of any pro- 
ceeding taken under this Act, may aall for any report in connection 
therewith, may make or cause to be made any further inquiry and 
may pass any order which it n a y  think fit. 

*3%. Prohibition of smoking h certain places wkre eatertain- 
W t s  are heM.41) If any entertainaent (including a cinemto- 
graph exhibition, dance or drama) to which members of the pabfic 
.are admitted, whether on payment or not, is held in an eaclosed 
place or building, then, no person shall, during the prohibited period 
as defined in sub-section (2) smoke either- 

* The sections came into foice on the 26th day of Janitary, 1974 vide 
Extraodinary Oazettc No 11, dated 17th Jalfuary', 1974. 



(a) on the stage except in so ifar as smoking may be 
part of the entertainment, or 

(b) in the auditorium, that say, in that portion of 
the enclosed place or building in ommodation is provided 
for members of the public: 

1 

Provided that the Government may by notification, exempt 
any class of entertainments from the provi of this sub-section. 

(2) For the purposes of sub-sectio (I), "prohibited period" 1 means so much of the period commencing thirty minutes before the 
beginning of the entertainment and end ng with the termination 
thereof, as may fall within the hours wh ch the Government may 
by notification, specify in this behalf fod entertainments generally 
or any class of entertainments. 1 

I 

(3 )  Any person who the provisions of this 
section shall be arily from the enclosed 
place or building by any shall also be punishable 
with fine which may 

(4) A person ejected under sub-&tion (3) shall not be 
entitled to the refund of any payment made by him for admission 
to the entertainment or to any other combensation. ' 

i 
Trades, industries nnd faqtories. 

"355. Purpose for which places m not be used without 
licence.-(1) The council may, by a and by beat of 
drum, direct that no place within shall be used 
for any one or more of the purposes bpecified in Schedule 111 
without the licence of the commissioner nd except in accordance 
with the conditions specified therein andlwhere the licence is for 
keeping hotels, restaurants, eating-houses, 1 coffee houses, laundries 
or running barber saloons the licence iss y the commissioner 
shall always contain and be deemed to n a condition that 
admission or service therein shall be avai to any member of 
the public : 

* The sectioa came into force on 
Extraordinary Gazette No. 122, 

I 
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Provided that no such notification shall take effect until sixty 
days from the date of publication. . 

(2) The owner or occupier of every such place shall within 
thirty days of the publication of such notification apply to the 
commissioner for a licence for the use of such place for such 
PUr Pose. 

(3) (a) On receipt of any such application, the commis- 
sioner may, subject to the provisions of clauses (b) and (c), grant 
the licence specifying therein such conditions as he may think fit 
to impose in accordance with the rules, if any, made by the Govern- 
ment in this behalf or refuse to grant such licence. 

(b) Before granting or refusing a licence under clause (a), 
the commissioner shall cause a full and complete investigation to 
be Made in the prescribed manner in respect of the application and 
shall have due regard to :- 

(i) the suitability of the place in respect of which the 
licence is applied for ; 

(ii) the possibility of any danger to life or health or 
property or the likelihood of any nuisance being created either 
from the nature or by reason of the manner in which. or the 
conditions under which the place is proposed to be used ; 

(iii) the provisions of other Acts, if any, and the rules 
and bye-laws made thereunder, regulating the use of places for the 
purposes for which a licence is applied for under this Act; and 

(iv) such other matters as may be prescribed. 

(c) If the cornmissibner is satisfied either on a reference 
made to him in this behalf or otherwise that- 

(i) a licence granted under clause (a) has been obtained 
by misrepresentation as to an essential fact, or 

(ii) the holder of a licence has, without reasonable 
1 cause, failed to comply with the conditions subject to which the 

licence h a  been granted or has contravened any of the provisions 
of this Act or the rules made thereunder, 

then, without prejudice to any other penalty to which the holder 
of the licence may be liable under this Act, the commissioner 

ng the holder bf tke liwnce an-opportunity of showing 
or suspend the licence. ' 



(d) Subject to any rules that be made in this behalf 
by the Government, the commissianer also vary or amend a 
licence granted under clause (a). 

(4) Every such licence shall the end of the year 
unless for special reasons the commis considers it shituld 
expire at an earlier date, when it shall at such earlier date 
as may be specified therein. 

(5) Applications for renewal of 
not less than thirty and not more 
of every year and applications for 
opened shall be made not less 
ninety days before they are opened. 1 

*356. Applicatio116 to be mod im, estaMisbt or 
installation of factory, workshop 
02her power is to be employed.--( 

(a) to construct or establish factory, workshop or 
work-place in which it is proposed to 
power or other mechanical powe 

. (b) to install in any place any 
plant driven by steam, water or other 
machinery or manufacturing plant exclu 

shall, before beginning such construction, ent or installa- 
tion, make an application in writing to 
permission to undertake the intended 

(2) The application, shall specify he maximum number of 
workers proposed to be employed on any 3y in the factory, work- 
shop, work-place or place and shall be a ompanied by,- + 

(i) a plan of the factory, work hop, wo~k-place or place 
prepared in such manner as may be pre cribed by rules made in 
this behalf by the Governmsnt, and 1 

(ii) such particulars as to the power, machinery, plavt 
or .place as the municipal council may r quire by bye-laws made 
in this behalf. 

*The section c@aw intafomw the 1w 
Extraordinary Gastte No. 122, daed 



, (3) The munioi 4 d shall, as soon as may be, d t  
-spt tho a&tiioP 

(a) grant the permission applied for, &he a b d u d y  MI 
subject to such conditions as it may think fit to impose, or 

(b) refuse permission, if it is of opinion that such construc- 
tion, establishment or installation is objectionable by reason of the 
density of the population in the neighbouthood ar that it is likely 
to cause a nuisance or for any other reason to be rmrded in 
writing. 

(4) Before granting permission under sub-section (3), the 
municipal council- 

(a) shall, if more than nine workers are proposed to be 
employed on any day in the factory, workshop, work-place or 
place, obtain the approval of the inspector of factories appointed 
under the Factories Act, 1948 (Central Act 43 of 1948) having 
jurisdiction in the area of the municipality, or if there is m a e  
than one such inspector, of the inspector designated by the Govern- 
ment in this behalf by general or special order, as regards the plan 
of the factory, workshop, work-place or place with reference to- 

(i) the adequacy of the provisibn for ventilation and 
light, 

(ii) the sufliciency of the height and dimensions of the 
rooms and doors, 

I (iii) the suitability of the exits to be used in case of 
fire, and 

I (iv) such other matters as may be prescribed by rules 
made by the Government; and 

(b) shall consult, and have due regard to the opinion 
of, the municipal health officer where the municipal council employs 
such an officer and of the Director of Medical Services in other 
caas, as regards the suitability of the site of the factory, workshop, 
work-place or place for the purpose specified in the application. 

@)(a) More than nine workers shall not be employed on any 
day in any factory, workshop, work-place or place, unless the per- 
mission granted in respect thereof under sub-section (3) authorises 
such employment, or unless fresh permission authorising such 
employment has been obtained from the municipal council. 



(b) Before granting such fresh permission, the council 
shall obtain the approval of the inspector !of factories referred to 
in clause (a) of sub-section (4) as regards t!he plan- of the factory, 
workshop, work-place or place with referenae to the matters speci- 
fied. in that clause. 

(6) The grant of permission under this section,- 
I 

(a) shall, in regard to the replacebent of machinery, the 
levy of fees, the conditions to be observed qnd the like, be, subject 
to such restrictions and control as may be'prescribed; and 

(b) shall not be deemed to dispensk with the necessity for 
compliance with the provisions of sections 291 and 293 or sections 
305 and 306, as the case may be. 

Explanation.-In this section "workqr" shall, in relation to 
any factory, workshop, work-place or place, have the same meaning 
as in the Factories Act, 1948 (Central Act 45 of 1948). 

"357. Council may issue directions for abatement of nuisance 
caused by steam or other power.-If, in any factory, workshop, work- 
place in which ,steam-power, water-power or other mechanical power 
or electrical power is used, nuisance, in the apinion of the municipal 
council, is caused by reason of the particular kind of fuel employed 
or by reason of the noise or vibration created, the municipal council 
may issue such directions as it thinks fit fdr the abatement of the 
nuisance within a reasonable time to be specified for the purpose. 

(2) If there has been wilful default in carrying out such 
directions or if abatement is found impracticable, the municipal 
council may- 

(a) prohibit the use of the particular kind of fuel employed, 
or 

i 
(b) restrict the noise or vibration by prohibiting the work- 

ing of the factory, workshop or work-place between the hours of 
9-30 p.m. and 5-30 a.m. 

*The sections came into force on the 12th day of September, 1974 vide 
Extraordinary Gazette, No. 122, dated 12th Septetqber, 1974. 



*358. Power of the Government to passorders or give directionstto 
municipal councils.-The Government may, either generally or in any 
particular case, make such order or give such directions as it may 
deem fit in respect of any action taken or omitted to be taken 
under section 355, section 356 or section 357. 

"359. Power of commissioner to enter any factory, workshop or 
work-place.-(1) The commissioner or any person authorised by him 
in this behalf may enter any factory, workshop or work-place- 

(a) at any time between sunrise and sunset ; 

(b) at any time when any industry is being carried on ; and 

(c) at any time by day or by night, if he has reason to 
believe that any offence is being committed under section 356 or 
section 357. 

(2) No claim shall lie against any person for any damage or 
inconvenience necessarily caused by the exercjse of powers under this 
section or by the use of any force necessary for the purpose of 
effecting an entrance under this sectioa. 

*360. Prohibition of corruption of water by chemicals, etc.-(1) No 
person engaged in any trade, or industry or manufacture specified in 
Schedule 111 shall- 

(a) wilfully cause or suffer to be brought or to flow into 
any lake, tank, reservoir, cistern, well, duct or other place for water 
belonging to the municipal council or into any drain or pipe com- 
municating therewith, any washing or other substance produced in 
the course of any such trade, or industry or manufacture as 
aforesaid ; 

(b) wilfully do any act, connected with any such trade, or 
industry or manufacture as aforesaid, whereby the water in any such 
lake, tank, reservoir, cistern, well, duct other place of water is fouled 
or corrupted. 

(2) The commissioner may, after giving not less than twenty- 
four hours previous notice in writing to the owner or to the person 
who has the management or control of any work, pipes or conduits 
connected with any such manufacture or industry or trade as afore- 
said, lay open and examine the said works, pipes or conduits ; and 

*The sectlon came into force on the 12th day of September. 1974 vide 
Extraordinary Gazette No. 122, dated 12th September, 1974. 



if apon such a d a t i o n  it appears that subi-n (1) has been 
oontrawmi by mason of anything aonttained ha or proceeding from 
the said works, pipes or conduits, of such laying 
and examination, and of any measure the commissioner Y?' s all 
in his discretion, require to be adopted for the discontinuance of the 
cause of such contravention, shall be paid by tha owner of the said works, 
pipes or conduits, or by the person who has the management or 
control thereof, or through whose negl&t or fault the said 
sub-section has been contravened; but if it apptars that there has been 
no contravention of the said sub-section, the said expenses and 
the compensation for any damage occasioned by the said laying 
open and examination shall be paid by the Commissioner. 

Slaughtering. 

*361. Provision of municipal slaughter-hous .--(I) (a) The municipal 
council shall provide a svEcient number of $ces within municipal 
limits for use as municipal slaughter-houses and may charge rents 
and fees for their use at such rates as it may deem fit. 

(b) Such rents and fees shall be moverable in the same 
manner as the property tax. 

(2) The council may- 

(a) place the collection of such rehts and fee under the 
management of such persons as may appear to it proper, or 

(b) farm out such collection for gny period not exceed- 
ing three years at a time and on such terms and conditions as it 
may think fit. 

*362. Licence for slaughter-houses.-(l) The owner of any 
place within municipal limits which is used as a slaughter-house for 
the slaughtering of animals or for the skinni g or cutting up of any 
carcasses, shall apply to the commissioner ? or a licence sixty days 
before the opening of such place as a slaug$ter-house or before the 
commencement of the year for which the licence is sought to be 
renewed, as the case may be. 

(2) The commissioner may, by an order and subject to such 
restrictions and regulations as to supervisiop and inspection as he 
thinks fit, grant or refuse to grant such licencb. 

*The section came into force on the 26th gay of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 19P4. 
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f@&Ms and QW-I~S.- 
rot be slaughttred in. s;ueh 

on d m  of f d v d s  d mm0nic-s or 

*364. Slaughter of aniBaals for sale as food.-No person shall- 

(a) slaughter within the municipality, except in a pubic 
or licensed slaughter-house, any cat*, horse, sheep, goat or 
sale as food, or skin or cut up any carcass without or ot m s e  
than in confbm@y with a licence from the commissioner ; or 

Xig 
(b) dry any skin or permit it to be dried in such manner 

as to cause a nuisance : I 
Provided that the commissioner may authorise any person to' 

slaughter, without licence and without the payment of any fee, any 
animal for the purpose of a religious ceremony. a I 

*365. Sections 363 and 564 td Be Jabject to Act 8 of 196J.- 
S d o n s  363 and 364 shall have effect subject to the provisions of 
the Pondicherry Animals and Birds Sacrifices Prohibition Act, 1965 
(Act No. 8 of 1965) 

The &ilk trade. 
EI 

**366. Regulation of d J J c  trade.-(l) No person shalI without 
or othkwi~e than in conformity with a iicrmcc from the tfu&ssioner- 

I (a) carry on or be employed in, witbin the municipality, 
the trade or business of a deajer in, or importer or seller or hawker of, 
milk or dairyproduce ; or 

I (b) use any place in the. municipality for the sale of milk 
or dairy-produce : 

Pravidd that 110 such &nee shall -be given to any person who 
is suffering from an infecthhs disease : 

Provided further that such licence shall be deemed to have been 
suspended while the person to whom it is granted is suffering 'from 
an infectious disease. 

*The section came into force an the 26th day of lanuary, 1974 vide 
Extraordinary Gazette No. 11 dPbed 17th January, 1974. 



(2) Such licence may be refused or bay  be granted on such 
conditions as the commissioner may nmsary  which may 
extend to the construction, ventilation, supervision and 
inspection of the premises whether municipal limits 
where the animals from which the milk-suppb is derived are kept. ] 

Markets, butchers, fish-mongerb, hawkers. 

*367. Public markets.-All markets w 'ch are acquired, cons- 
tructed, repaired or maintained out of the f ,municipal fund shall be 
deemed to be public markets and such marltets shall be open to all 
persons irrespective of their caste or creed. j 

I 
*368. Powers in respect of public mark4t.-41) The council may 

provide places for use as public markets. ; 

e (2) The council may, in any public market, levy any one or i more of the following fees at such rates and, may place the collection 
of such fees under the management of suc person as may appear 
to it proper or may farm out such fees for a \ y period not exceeding 
three years at a time and on such teMs and subject to such 
conditions as it may deem fit- 

1 

(a) fees for the use of, or for th$ right to expose goods 
for sale, in such markets ; 

(b) fe,es for the use of shops, sblls, pens or stands in 
such markets ; and 

i 

(c) fees on vehicles or pack-animal carrying, or on persons i bringing, goods into such markets for sale.; 

(d) fees on animals brought for s4e into or sold in, such 
markets ; and ! 

(e) licence fees or brokers, oomajission agents, weighmen 
and measures practising their calling in such markets. I 

t 

I 
1. Oulgaret Commune Panchayat 1 
2. Ariankuppam Commune Panchayat 
3. Villiwur Commune Panchayat t 

4. Mannadipet Commune Panchayat i 
5. Nettapakkam Commune Panchayat 
6. Bahour Commulld Panchayat 

i 
*The section came into force on the 1974 vide 
Extraordinary Gazette No. 11 dated 17th 

I 



(3) The comcii may, with the sandion of tht Gove3nuaent, 
close any pubk markd or pat thtrwf. 

*369. Control of the cormkioner over pnblic markete.-(l) No 
person shall, without the permission of the commissioner, or if the 
fees have been farmed out, of the farmer, sell or expose for sale 
any animal or article within any public market. 

(2) Any person who contravenes sub-section (1) or any 
wnditions of the licence or any bye-law made under section 443 
or who commits default in payment of the fees leviable under 
section 368, may, after three clear days' notice, be summarily 
removed from such market by any mmicipal officer or servant and any 
lease or tenure which any person may possess may be terminated for 
such period and from such date as the co~ninissioner may determine 
without prejudice to legal rights of municipal council to prosecute the 
person or to recover the fees leviable under section 368 and the 
expenses, if any, which the municipal council may incur in such 
reinoval. 

1' 

*370. Licellce for private market.-(1) No person shall open 
a new private market or continue to keep a private market unless 
he obtains from the council a licence to do so. 

(2) Application for such licence shall be made by the owner 
of the place in respect of which the licence is sought sixty days 
before such place is opened as market or before the commence- 
ment of the yew for which the licence is sought to be renewed, 
as the case may be. 

(3) (a) The couacil may grant the licence applied for, subject 
to such regulations ?s to supervbiop and inspection and to such 
wnditions as to samtation, drainage, water-supply, width of paths 
and weights and measures to be used, and rents and fees to be 
charged in such markets as the council may think proper. 

(b) The council may, however, at any time after giving 
the holder of the licence an opportuniv of showing c a w ,  suspend 
or cancel any licence which has been granted under this section 
for breach of the conditions thereof. 

(c) The council may also modify the wnditions of licence 
to take effect from a specified date. 

I 
.-. . rshG -ion came into force on thp 26th day of January, 1974 vide 

E;xtraordinary Gazette No. 11, dat& 17th January, 1% 



(4) When a licence is granted, rd d, suspended, cancelled 
or modified under this sectia. thc councilqall cause s Dotica of 
such grant, refusal, suspension, cancellatiOn or modification in 
Epglish and in the regional l a w g e  to posted in some conspi- 
cseus place at or near t b  entram to the in respect of which 
the licence was sought or had been ot>taim. 

i 

(5) Every licence granted under tkis section shall expire 
at the end of the year. ! 

*371. Fee for licence.-When a licence Lanted under section 370 
does not permit the levy of any feed of the nature specified 
in sub-section (2) of section 368, it shall {be granted free of fee, 
provided that where permission to levy ny such fee is granted, 
a fee not exceeding six hundred rupees s all be charged by the 
municipal council for such licence. 

t 
i 

*372. Sale in unlicensed privste marked-1t shall not be lawful 
for any person to sell, or expose for sale, e y  animal or article in 
any * unlicensed private market. d 

I 
*373. Power of c d  ih respect of pridate market.-The council 

may, by notice, require the owner, owpier or farmer of any 
pnvate market to- I 

(a) construct approaohes, cntranoe~, pYsagM, gates, drains 
pqd cess-pits for such market and provide mth flushout or other * 
latriws of such description and in swh pos tian and number as the 
council may think fit ; 

t 
(b) roof and pave the whole or a portion of it, or pave 

any portion of the floor with such material i as win in the opinion 
of the council secure imperviousness and rfady cleansing ; 

(c) ventilate and light it properly/ and provide it with a 
supply of water ; i 

(d) provide passage of sutlicient jiidth between the stalls 
and make suoh alterations in the stab, passages, shops, doors 
or other parts of the market as the council/ may direct ; and 

1 

(e) keep it in a cleanly and pro r state and remove all 
I filth and refuse therefrom. 9 i 

8 *me SpctioP came into fonx on 
Extraordina~~ Chette No. 41, drrtcxt 
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- - ;+$p4. -. Q' *& b iaar$.--(l) If any 
gerecolt &W mtiw given t 0 . k  ia fdy tfit smuDA fads 
within the period and in thv manner laid down in the said notso& 
to carry out any of the works specified in the preceding section, 
the wuxzcil may suspend the licence of the said person, or rnay 
refwe to, grant him a Iiceace, until such works have beren completed. 

(2) It shall not be lawful for any person to open or keep 
open any such market after such suspension or refusal. 

'375. RohiMtio~ a p b t  naisusee9, in private m8skets.-No owner 
occupier, agent or manager in c k g e  of any private market, or af 
any shop, stall, shed, or other place therein shall keep the same so 
that it is a nuisance or fad to cause tutything that is a nuisance to 
be & once removed to a place to bei spe&ed by the council. 

*3?6. Mer to close private markets.-The council or any officer 
duly authorised by it in that behalf may close any private market 

- ia mspcxt of which no licence has been applied for or the licence 
for wMh bas been refused, withheld or suspended or which is held 
or. kept open cantrary to the provisions of this Act or tb d e s  
made themmder. 

I *377. Aqnisition of r&W of private to bold Mv~ttt ' 
markets.-+)(a) A municipal council rnay acquire the rights of any 
pefaoa to hold a private market in any plaw and to levy fees 
qlemirm. 

(b) The acquisition shall be made under the Land A e i s i -  
tion Act, 1894 (Central Act 1 of 1894) and such rights shall be 
deeraed to b land for tbe pyrpose of tbat Act. 

(2) On payment by the municip4 council of the compcasa- 
tion awarded under the said Act in ~ s p e c t  of such property and any 
other c h a r p  incurred in acquiring it, the rights of such person to 
bold a prrvate market and to levy fees therein shall vest in the 
munic4pal council. 

- -*. *--"-- .--.- - ---.-*--..--*-A. - - - ? --+." -" - -." 
*nit Wgn orme in- f- on teic 26th dby 8f Jmuaw, 19% vide 

E x t ~ o r d ~  Gazette No. l'l, dated 17r6 January, 1974. 
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*378. Duty of expelling pasola suffering /from leprosy, etc., from 
mpkets d pwer to expel disturbers.-- The! person in charge of a 
market- ! 

(a) shall prevent the entry therein expel therefrom my 
person suffering from leprosy in whom process of ulceration 
has commenced or from any infectious or 4ontagious disease who 
sells or exposes for sale therein any article or who, not having 
purchased the same, handles any articles exhosed for sale therein, 
and 

(b) may expel therefrom, any perscpn who 'is creating a 
disturbance therein. 

"379. Butcher's, Eish-monger's and poulttrer's licence.-41) No 
person shall without or otherwise than in co formity with a licence 
from the commissioner carry on the tra 3 e of a butcher, fish- 
monger or poulterer, or use any place for th4 sale of flesh or fish 
intended for human food in any place within /municipal h i t s  : 

Provided that no licence shall be require 
the selling or storing for sale of preserved or fish contained 
in airtight and hermetically sealed and 

(2) The commissioner may by order $in writing and subject 
to such restrictions as to supervision and idspection as he thinks 
fit, grant or refuse to grant such licence. 

i 
(3) Every such licence shall expire at' the end of the year 

in which it is granted unless for special rea$ons the commissioner 
considers it should expire at an earlier date' when it shall expire 
at such earlier date as may be specified there&. 

*380. Power to prohibit or regulate sald of artieles in public 
streets.-The commissioner may, with the prdvious sanction of the 
council, prohibit by public notice or licence, qr regulate the sale or 
exposure for sale of any animals, birds or plrticles in or on any 
public street or part thereof. a i 

"381. Decision of disputes as to whether hleces are markets.-if 
any question arises whether any place where3 persons assemble for 
the sale or purchase of articles of food 04 clothing, of animals 
including livestock or poultry, or cotton, grouqdnut or other industrial 

I 
V h e  .section came into force on the 26th day of January, J974 vide 

Extraordmnary Gazette No. 11, dated 17th January 1944. 



crops or of any other raw or manufactwed products is a market 
or not the municipal council shall make a reference to sthe Govern- 
ment md the decision of the Government on the question shall be 
final. 

Cart-st&. 

*382. Provision of pubtic cart-strrad, etc.41) The municipal 
council may construct or p m d e  and maintain public landing places, 
halting places, cart-stands, cattle-sheds and cow-houses and may 
levy fees for the use of the same. 

(2) The council may- 

(a) place the collection of any such fees under the manage- 
ment of such persons as may appear to it proper; or 

(b) farm out the collection of any such fees for any 
period not exceeding three years at a time and on such terms and 
conditions as it may think fit. 

(3) A statement in English and in regional language of the 
fees fixed by the council for the use of such place shall be put 
in a wnspicuous part thereof. 

EKp1anation.-A cart-stand shall, for the purpose of this 
Act, include a stand for cmhges including motor vehicle within 
the meaning of the Motor Vehicles Act, 1939 (Central Act 4 of 1939) 
and aninials. 

*383. Prohibition of use of pablie place or si& of public streets 
as cart-stand, etc.-Where a municipal council has provided a public 
landing place, halting place, cart-stand, cattle-shed, or cow-house, 
the commissioner may prohibit the use for the same purpose by any 
person within such distance thereof as may be determined by the 
municipal council, of any public place or the sides of any public 
street. 

*384. Recovery of cart-stand fees, etc.41) If the fee leviable 
under sub-section (I) of section 382 is not paid on demand, the 
person appointed to collect such fee may seize and detain such 
portion of the appurtenances or load of the cart, carriage, motor 
vehicle or animal concerned as will, in his opinion, suffice to defray 
the amount due and in the absence of any such appurtenances or 
load or in the event of their value being insufficient to defray the 
amount due, he may seize and detain the cart, carriage, motor vehicle 
or animal. 

V h e  &bn came into force on thc 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated f 7th January, 1974. 
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(2) All property seized under sub-s (1) shall be sent 
within twen&y-four hotfrs to the to such parson 
as he may have oauthorised in and sell such 
property and the commissioner shall forth$th give notice to the 
proprietor of the property seized, or, if the ptoprietor is not known, 
or is not resident within the municipality t+ the person who was 
in charge of the said property at the time hen it was seized, or 
if such person cannot be found, publish dVy beat of drum, that 
after the expiry of two days, exclusive of punday, from the date 
of service or publication of such notice, thd property will be sold 
by auction at a place to be specified in the ;notice. 

3 
I 

(3) If, at any time before the sale i/as begun, the amount 
due on account of the fee, together with! the expenses incurred 
in connection with the seizure, detention and Proposed sale is tendered 
to the commissioner or other person authqised as aforesaid, the 
property seized shall be forthwith released. 

! 
i 

(4) If no such tender is made, the roperty or a sufficient 
portion thereof may be sold and the proce$s of the sale applied 
to the payment of- i 

(i) the amount due on account af the fee ; 

(ii) such penalty not exceeding tjhe amount of the fee 
as the commissioner may dirwt; atld 1 

: 
(iii) the expenses incurred in connixtion with the seizure, 

detention and sale. i 

(5) If, after making the payments refedd to in sub-section (41, 
there is any surplus sale proceeds or any pr erty remaining unsold, 
the same shall be paid or delivered to the , wner or other person 
entitled thereto. 

% 

*385. Licence for private No person shall 
open a private cart-stand OF open a private cart- 
stand unless he obtains from 

i 

*me section w e  into for& om &a of Jammy, 1974 vide 
Extraordinary Gazette No. 11, dated 1 7 6  Jsnwry 



(2) Application for such licence shall be made by the owner 
of the place in respect of which the licence is sought not less than 
thirty days and not more than ninety days before the opening of 
such place as a cart-stand or before the sommenoement of the year 
for which the lioence is sought to be renewed, as the case may be. 

(3) (a) The council shall as regards private cart-stands 
already lawfully established and may, at its discretion, as regards 
new private cart-stands, grant the licence applied for subject to such 
regulations as to supervision and inspection and to such conditions 
as to conservancy as the council may think proper; or the council 
may refuse to grant any such licence. 

(b) The council may however, at any time for breach 
of the conditions thereof suspend or cancel any licence which has 
been granted under this section. The council may also modify the 
conditions of the licence to take effect from a specified date : 

Provided that the municipal council may refuse to renew the 
licence in the case of any private cart-stand already lawfully esta- 
blished so far as motor vehicles are concerned if such stand is 
found to be unsuitable for use as a bus-stand by Government or 
by the Regional Transport Authority under section 76 of the Motor 
Vehicles Act, 1939 (Central Act 4 of 1939). 

(4) When a licence is granted, refused, suspended, cancelled 
or modified under this section, the council shall cause a notice of 
such grant, refusal, suspension, cancellation or modification, in English, 
and in regional language to be posted in some conspicuous place 
a t  or near the entrance to the place in respect of which the licence 
was sought or had been obtained. 

(5) The council may levy for every licence granted under 
this section, a fee not exceeding six hundred rupees per annum. 

(6) Every licence granted under this section shall expire at 
the end of the year. 

*386. Acquisition of right of persons to keep private cart-stands.- 
(1) (a) A municipal council may acquire the rights of any person 
to keep a private cart-stand in any place and to levy fees therein. 

(b) The acquisition shall be made under the Land Acquisi- 
tion Act, 1894 (Central Act 1 of 1894) and such rights shall be 
deemed to be land for the purposes of that Act. 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 
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(2) On payment by the municipal ! council of the com- 
pensation awarded under the said Act in respect of such property, 
and any other charges incurred in acquiring it, the rights of such 
person to keep the private cart-stand and to levy fees therein shall 
vest in the municipal council. 

Porters. 

*387. Licensing of porters.-The Government may make rules 
providing for,- 

(a) the grant of licer~ces to carrying on the calling 
of porter in any public landing place, halting place or cart-stand 
provided by the municipal council ; 

(b) the revocation or suspension kf any such licence ; 

(c) the terms and conditions subject to which and the 
authority by whom, such licence may be granted or renewed ; 

(d) the authority to which any person aggrieved by refusal 
to grant or renew or by revocation, or suyension of such licence 
may appeal ; and 

(e) the fees not exceeding twelve rupees per annum to be 
paid in respect of any such licence. 

Inspection of places for sale, etc. 

*388. Duty of commissioner to inspect.tIt shall be the duty 
of the commissioner to make provision for the constant and vigilant 
inspection of animals, carcasses, meat, poultry, game, flesh, fish, 
fruit, vegetables, corn, bread, flour, milk, ghee, butter, oil and any 
other articles exposed or hawked about for sale or deposited in or 
brought to any place for the purpose of sale  or preparation for sale. 

"389. Powers of commissioner for purposes of inspection.-(1)The 
commissioner or any other person authorlsed by him in writing 
for the purpose may, without notice enter any slaughter-house or 
any place where animals, poultry or fish :intended for food are 
exposed for sale or where articles of food are being manufactured or 
exposed for sale at any time by day or night, when the slaughter, 
exposure for sale or manufacture is being parried on and inspect 
the same and any utensil or vessel used for qanufacturing, preparing 
or containing any such article. 
-- - -- - - 

*The section came into force on the 26th day o i  January, 1974 vide Extra- 
ordinary Gazette No. 11, dated 17th January, 1974. 



(2) If the commissioner or any other person so authorised 
by him has reason to believe that in any place any animal intended 
for human food is being slaughtered or any carcass is being skinned 
or .mt up or that any food is being manafactured, stored, prepared, 
paoked, cleansed, kept or exposed for sale, or sold without, or other- 
wise than in conformity with a licence, he may enter any such 
place without notice, at any time by day or night for the purpose 
of satisfying himself whether any provision of any law or rules or 
bye-laws or regulations made thereunder or any conditions of licence 
is being contravened. 

(3) No claim shall lie against the commissioner or any 
person acting under his authority or the council for any damage 
or inconvenience necessarily caused by the exercise of power under 
this section or by the use of any force necessary for effecting an 
entry into any place under this section. 

(4) In any legal proceedings in respect of powers exercised 
under this section in which it is alleged that any animal, poultry, 
fish or articles of food were not exposed for sale, manufactured, 
slaughtered, skinned, cut up, stored, prepared, packed, cleansed, 
kept for sale, sold or werenot intended for human food, the burden 
of proof shall lie on the party so alleging. 

*390. Preventing inspection by commissioner.-No person shall 
in any manner whatsoever prevent the commissioner or any other 
person duly authorised by him exercising his powers under section 389. 

*391. Power of commissioner to seize diseased animals, noxious 
food, etc.-If any animal, poultry or fish intended for food appears 
to the commissioner or to any other person duly authorised by him, 
to be diseased or any food appears to him to be noxious or if 
any utensil or vessel used for manufacturing preparing or containing 
such article appears to be of such kind or in such state as to 
render the article noxious he may seize or carry away or secure 
such animal, poultry, fish, article, utensil or vessel in order that 
the same may be dealt with as hereinafter provided. 

Explanation.-Meat subject to the process of blowing shall 
be deemed to be noxious. 

*392. Removing or interfering with articles seized.-No person 
shall remove or in any way interfere with an animal or article 
secured under section 391. 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



*393. Power te destmy ufide wizai.&l) when any a n i d  
poultry, fish or articles of food or any ut@il or vessel is seized 
under section 391 it may with the consent of the owner or person 
in whose possession it was found, be forthwith destroyed and if 
the article is perishable without such consent. 

(2) Any expenses incurred in deslroying anything under 
sub-section (1) shall be paid by the owner or person in whose 
possession it was at the time of its seizure. 

*394. Production of articles etc., seized before Magistrate and 
powers of Magistrate to deal with them.---(1) Articles of food, animals, 
poultry, fish, utensils, vessels and similar $her articles seized under 
section 391 and not destroyed under sectioll 393 shall as soon as 
possible be produced before a Magistrate. 

(2) If it appears to the Magistrate having jurisdiction on 
complaint or suo motu after taking such evidence as he thinks 
necessary that any such animal, poultry or 'fish is diseased or any 
such article is noxious or any such utendl or vessel is of such 
kind or in such state as is described in section 391, he may order 
the same,- 

(a) to be forfeited to the council ; 

(b) to be destroyed at ttie charge pf the owner or person 
in whose possession it was at the time of beizure in such manner 
as to prevent the same being again exposed or hawked about for 
sale or used for human food or for t h ~  manufacture or pre- 
paration of or for containing, any such articles as aforesaid. 

Disposal of the dead. 

**395. Registration or closing of ownqless places for disposal 
of dead.-41) Every owner or person havipg the control of any 
place used on the date of the commencementl of this Act as a place 
for burying, burning or otherwise disposing1 of the dead shall if 
such place be not already registered apply to the council to have 
such place registered. 

(2) If it appears to the council that there is no owner or 
person having the control of such place, it sqall assume such control 
and register such place, or may, with the qanction of the Govern- 
ment, close it. 1 

*The section came into force on the 26th ay of January, 1974 vide 
Extraordinaly Gazette No. 11, dated 17th January, 19 4 

**The section came into force on the 1st [iy of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 1976{ 
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*396. Li i pbces 'fsr No new 
plw& Br fhe of the dead ate, $MI 
be qwxl, formed,  cons^, or h Wfl 
obtained from the council. on application, 

(2) Sueh application for licence shall be mompatlid by a 
plan of the place to be registered, showing the locality, boundary 
and extent t h m ,  the name of the owner or person or commnnity 
interested therein, the system of management and such further 
p$rticurarrc as the council may -ire. 

(3) The council may- 

(a) gant or refuse a licence, or 

(b) postpone the grant of a licence until ~bjections to the 
site have been removed or any particulars called for by it have 
been furnished. 

burid aad .btuaing artrll cl.emaWa 
The ,eduncil, may, 1 if no mfffcient 

, at the cost of the municipal fund, places to 
burning grounds or crematoria, within the 

limits af the munieipality, and may &rge rents a ~ d  fees for the 
use there&. 

(2) The council may farm out the collection of such rents 
and fees for apy period not exceeding three years at a time and on 
such terms and conditions as it may think fit. 

*398. Register of registered, li& and prodded places an8. .. 
pmhibitIsq of rrse of other flaws.--(I) A book skall 'be kept 
at the municipal oflice in which the places registered, i insed or 
provided under section 395, section 396 or section 397 and all such 
places registered, licensed or provided before the commencement 
of this Act, shall be recorded, and the plans of such places shall 
be filed in such office. 

(2) Notice that such p l m  has been registered, licerise4 or 
provided as aforesaid shall be aftixed in English and in regional 
lmguage to some conspicubus place at or near the entradee to the 
burial cx bzuning ground or other piaw as aforesaid. 

acetion oame into force on thc 1st day of August, 1976 vide 
Ezkaor&ary GtiZette No. 342, dated 29th July, 1976. 
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(3) No person shall bury, burn or therwise dispow of any . 
corpse except in a place which has bee registered, licensed or 
provided, as aforesaid. 

4) I 

*399. Report of burials a d  burnings 
1 

person having control 
of a place for disposing of the dead shal information of every 
burial, burning or other disposal of a at such place to any 
person appointed by the commissioner 

"400. Prohibition against use of bur& and burning grounds 
dangerous to health or over-crowded with gdaves.--(l) If the council 
is satisfied- 

(a) that any registered or licensed place for the disposal 
of the dead is in such a state or situalion as to be, or likely 
to become, dangerous to the health of personsiliving in the neighbour- 
hood thereof, or I 

i 

(b) that any burial ground is oyer-crowd& with graves 
and if in the case of a public burial or qurning ground or other 
place as aforesaid another convenient place; duly authorised for the 
disposal of the dead exists or has been drovided for the @sons 
who would ordinarily make use of such p w ,  

I 

it may, with the previous sanction of the povernment, give notice 
that it shall not be lawful after. a period *to be specified in such 
notice to bury, burn or otherwise dispose; of any corpse at such 
place. 

(2) Every notice given under sub-secdon(1) shall be published 
in the Official Gazette and by beat of drum. 

(3) After the expiry of the period &ecified in such notice 
it shall not be lawful to bury, burn or: otherwise dispose of a 
corpse at such place. I 

*401. Pmhibitions in respect of nrpsej.-41) Except with the 
permission of the commissioner, no person, shall- 

(a) burn, bury or otherwise dispoie of any corpse except 
at a place provided or maintained for the flurpose ; 

(b) retain a corpse on any pre ises, without burning, 
burying or otherwise lawfully disposing of e same, for so long a # time after death as to create a nuisance ; 

*The section came into farce 04 the 1st y of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 197 



(c) buy or cause to bC: barid any wrpw or part thereof 
in a grave whether dug, or of m a s W  or OtbzPivtst, 
m w& manner &at t b  surface of the &a or the surface d 
body where no coffin is used, is at a depth less than one and a 
half metres from the surface of the ground ; or 

(d) build or dig or c a w  tg be built or dug any ,grave 
in any burial ground at a less d tbsssix , fr01tk tb 
margin of any other existing $raw ; or . 

fe) carry a corpse along my IEtFaEa witbut fta* and 
keeping the same decently covered or withut taki- such. om 
to prevent risk of infection or injury to the public heal& as ,the 
council may, by public notice, from time to time think fit to -*re; 

(f) except when no other route is available, carry a corpse 
alang any street, along which the q i t l g  of corpses is prohibited 
by a public notice issued by the council in this behalf; 

(g) remove a corpse which has been kept or used for 
purposes of dissection, otherwise than in a closed receptacle or 
vehicle ; 

(h) whilst conveying a corpse, place or leave the same 
on or near any street without w&ent necessity ; 

(i) reopen for the interment of a corpse, a grave or vault 
already occupied ; 

0) after bringing or causing to be brought to a burning 
ground any corpse fail to burn or cause the same to be burnt 
withjn six hours from the time of the arrival thereof at such 
ground ; 

(k) when burning or causing to be: burnt any corpse 
permit the 'same or any portion thereof to remain without being 
completely r e d u d  to ashes or permit any cloth or other article 
used for the conveyance or burning of such corpse to be removed 
or to remain on or near the place of burning without its being 
compk&ly reduced to ashes ; 

(1') exhume any body except under the provisions of 
e n  176 of the Code of Criminal P r d u r e ,  1898 (Central Act 5 
oF ltW$$ or of any other law h r  the time being in force, from 
any place *for the dispasal of the dead. 

.,For the purposes of this section, the expression 
any part thmof: 



(2) Any person who Qontravmes /aw prmisiion of sub- 
&tiole (I), shall,. cm co~fvhtkm, $a puni with the which may 
lat8Qd t0 on0 hUn&rCd Nm Or hi d&8U%& hn dli& 
may exate~d ter m e  mottth. *! 

I 
*402. Certi&?ate for &pod of the de4d.-No person in charge 

of any p l w  fot' the disposal of t b  dead $hall permit the disposal 
of' any dead bo$y at. such pbce except n the prodaction of a 
certificate signed by such authority ar lnayrbe prSrribad. ' 

*403. Fendug, ete., of Mvage burial ounds.-The owner of, 
or other person having mntrol over any p r b t e  burial ground, shall 
fence and maintain the same properly to{ the satisfaction of the 
caamissioner. ! 

i 

commissioner. 

(2) The council may, after giving tbe holder of the ?iceace 
an opportunity of showing cause, withdrad or cancel the licence. 

i 
CHAPTER XVI 1 

CATTLE-POUNDS ' 
**405. Cattle-trapas6 Act to cease to 

The provisions of the Cattle-trespass Act, 
(hereinafter in this section referred to as 
to apply in relation to the municipalities to iwhich this Act applies : 

Provided that : I 
I 

(a) nothing in this section shall apect the liability of any 
person to any penalty under the said Act' 

(b) any appointment, notifica order, rule made or 

Extraordinary Gazette No. 342 dated 29th July 1 

*'Ebe section camc into force on the 26th. 
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$e deemed to hive been made or issued under this Act, 
and contique in force until superseded by any appointment, aotifica- 
tion, order or rule made or issued under this Act ; 

ic) any cattle-pound in the local area established or deemed 
to be eetablished under the said Act shall be deemed to be vested 
in the council within whose limits it is situated and shall be main- 
tained and managed by the council in accordance with the provisions 
of this Act. 

Explanation.-For the purposes of this Chapter, "cattle" 
Wans and includes bulls, bullocks, heifers, cows and their yomg, 
elephants, camels, buffaloes, horses, mares, geldings, ponies, colts, 
fillies, mules, asses, swine, sheep, rams, lambs, goats and kids. 

*406. Power to establish cattle-pounds and appoint pound- 
keepers.--(I) Notwithstanding anything contained in any law for the 
time being in force, every municipal council within the limit of its 
jurisdiction shall, from time to time, appoint such places as it thinks 
fit to be public pounds, and" may appoint suitable persons to be 
keepers of such pounds. 

(2) Every pound keeper so appointed shall, in the performance 
of b s  duties, be subject to the directions and control of the 
municipal council. 

I *407. Doties of pound-keepers.--(l) Every pound-keeper shall 
maintain such registers and prepare such returns as the Government 
may from the to time by rules prescribe. 

I (2) When cattle are brought to a pound, the pound-keepers 
shetll enter in the register- 

I (a) the number and description of the animals ; 

I (b) the day and hour on and at which they were so 
brought ; 

(c) the name and residence of the seizer ; and 

I (d) the name and residence of the owner, if known ; 

and shall give the seizer or his agent a copy of the entry. 

hi0 forb "&e 26th Zlay or January, I974 vide 
y a h y ~ a %  No. I I ,  dated 17th iaaoary, 1974. 



(3) The pound-keeper shall take ch/arge of, feed and water, 
the cattle until they are disposed of as herejnafter provided. 

! 

*408. Impounding cattle.-(I) It shalj be the duty of every 
police officer and it shall be lawful for jany municipal officer or 
servant authorised by the commissioner in '  this behalf to seize and 
take to any public pound for confinement /therein, any cattle found 
straying in any street or trespassing upob any private or public 
property within the municipal area. 

(2) It shall be lawful for any persbn who 'is the owner or 
who is in charge of any private or pubqc property to seize and 
take to any such public pound for confin ment therein, any cattle 
trespassing upon such property or causing barnage thereto. 

(3) Whoever forcibly opposes the seijzure of cattle liable to be 
seized under this section, and whoever resc s the same after seizure, 
either from a pound or from any personTbking or about to take 
them to a pound, shall, on conviction, punished with imprison- 
ment for a tern which may extend ix months or with fine 
which may extend to five hundred 

*409. Delivery of cattle claimed.-If tl;fe owner of cattle which 
are impounded under section 408 or his ent appears and claims 
such cattle, the pound-keeper shall deliver %em to him on payment 
of the pound-fees and expenses chargeable iin respect of such cattle 
under section 412. . I 

I 
*410. Security in respect of impounded 'cattle.-41) Every pound- 

keeper shall, before releasing any impounded1 cattle, require the owner 
of the impounded cattle or his agent to plake, in the form pres- 
cribed by rules, a declaration regarding the ;ownership of such cattle 
and to deposit by way of security such sum bs the Government may, 
by rules, prescribe. Different scales may b4 prescribed for different 
areas or different classes of cattle. 

of the depositor, be refunded to him on the 



*411, Sale of cattle IN@ daimed.s(l) Jf within ten- days after ~ n y  
cattle has beem impounded, &o person appetlring to ba the owner of 
such cattle claims the cattie under &o~t 409 such cattle shall be 
forthwith sold by auction. 

(2) If within the period specified in sub-section (I) the owner 
or his aged claims the cattle but refuses or fails to pay the p o d -  
fees aad the expenses chargeable under the next succeeding section, 
the cattle or as many of them as may be necessary, shall be wld 
by a-ion : 

Provided that, if the cattle is not sold at auction under sub- 
section (1) or sub-section (2), it shall be disposed 6f in such other 
manner as the Gsvmment may by rules prescribe. 

(3) The Government may make rules prescribing the manner 
in which auction under sub-section (1) or sub-section (2) may be 
held. 

(4) The surplus remaining after deducting the pound-fee and 
expenses aforesaid from the proceeds of the sale shall be paid to 
any person who within fifteen days after the sale, proves to the 

, satisfaction of the commissioner, that he was the owner of such 
cattle and shall, in any other case, form part of the municipal fund. 

(5) No police officer, or councillor or officer or servant of 
the council, including the pound-keeper, shall directly or indirectly, 
purchase any cattle at a sale under sub-section (1) or sub-section (2). 

412.. Pound-fees d expenses SksrgeaMe to 'be fixed.--(I) The 
pound-fee chargeable shall be such as the Government may, f m  
time to time, by rules prescribe for each kind of cattle. 

(2) ' The expenses chargeah shj l  A be at such. rates for eaoh. 
day during any part of which any cattle is impounded, as the 
council may, by bye-laws, fix. 

*413. Complaitlts of illegal &me or detention.--(a) Any person 
whose cattle have been seized under this Chapter, or having been so 
@st&, b v e  been detained, in contravention thereof, may, at any 
time; &thin ten days from tbe date of the seizure, make a com- 
plaint, Po a Magistrate of the'First Class 

(21 The Complaint shall be made by the complainant in 
person, M by en agent perSonally acquainted with the circu&neerr 
of the case. If- the Magistrate on exarnisng the eomplainane or his 
' 

*~he',?BFtion '& Go'fora i n  the‘ 26th 'day 2 January, 1974 ' "idc 
Exttaonfinary Gazette No. 11, dated 17th January, $974. 



agent has reason to believe that the compgint is well founded, he 
shall summon the persons complained again@, . and make an inquiry 
into the case. 1 

I 

by the complainant in 
the cattle have not 
awarding such 
fees and expenses leviable under this Chaptp shall be paid by the 
person who made the seizure or detained the lcattle. 

I 

(4) The compensation, fees and expbnses, mentioned in this 
section, may be recovered as if they wed fines imposed by the 
Magistrate. 

CHAPTER XVII 
; 

I "414. DeBoitiwr-For the purposes of b s  Chapter,- I 
i 

(a) "municipal premises" means a& lands or any building 
or part of a building belonging to or vCting in, the municipal 
council and includes- 

I (i) the garden, grounds and out-houses, if any, apper- 
taining to such building or part of a buildinq ; and I 

(ii) any fittings affixed to such l building or part of a 
building for the more beneficial enjoyment thereof ; 

1 

I 
(b) "unauthorised occupation", in vlation to  any municipal 

premises, means the occupation, by any pedson of the municipal 
premises without authority for such occumtion and includes the 
continuance in occupation by any person of! the municipal premises 
after the authority (whether by wixy of grand or any other mode of 
transfer) under .which he was allowed to ccupy the premises has 
expired or has been determined for any reasol whatsoever. 

1 .  

*The section came into force on the.26th day Jamtuy, 1974 vlde Ext~a- 
ordinary Gazette No. 11, dated 17th January, 1974. 

I 



*415. Isme of d i c e  to s b w  eawt agitbt order of eviction.-- 
, (I) Tf the eonmissioner is of opinion that any persons are in un- 
authorised occupation of any municipal preniises and that they 
should be evicted, the commissioner shall issue in the manner herein- 
after provided a notice in writing calling upoa. all persons concerned 
to show cause why an order of eviction should not be made. 

(2) The notice shall,- 

(a) specify the grounds on which the order of eviction is 
proposed to be made ; and 

(b) require all persons concerned, that is to say, all persons 
who are, or may be, in occupation of, or cIaim interest in, the 
municipal p~mises, to show cause, if any, a~ainst the proposed 
order on or before such date as is specified ~n the notice, being 
a date not earlier than 'ten days from the date of issue thereof. 

(3) The commissioner shall cause the notice to be served by 
having it affixed on the outer door or some other conspicuous part 
of the municipal premises and in such other manner as may be 
prescribed, whereupon the notice shall be deemed to have been duly 
given to all persons concerned. 

(4). Where the commissioner knows or has reason to believe 
that any persons are in occupation of the municipal premises, then, 
without prejudice to the provisions of sub-section (3), he shall cause 
a copy of the notice to be served on every such person in the 
manner provided io section 467. 

*416. Eviction of naauthorisled occupanto.--(l) If, after consider- 
ing the cause, if any, shown by any person in pursuance of a notice 
under section 415 and any evidence he may produce in support of 
tbe same and after giving him a reasonable opportunity of being 
heard, the commissioner is satisfied that the municipal prenuses are 
in unauthorised occupation, the commissioner may, on a date to be 
fixed for the purpose, make an order of eviction for reasons to be 
recorded therein directing that the municipal premises shall be vacated 
by all persons who may be in occupation thereof or any part 
thereof, and cause a copy of the order to be afExed on the outer 
door or some other conspicuaus part of the municipal premises. - 

*The &ion came into force on the 26th day of January* 1974 vide Extra- 
ordinary Gazette No. 11, dated 17th January, 1974. 



(2) If any person refuses or fails to co&ply with the order of 
eviction within thirty-five days of the date of its publication under 
sub-section (11, the conmissioner or any other !officer duly authorised 
by the commissioner in this behalf may evict Chat person from, and 
take possession of, the municipal premises and may, for that purpose 
use such fm as may be necessary. i 

*417. Disposal of property or property on mualcipal premises 
by nnautborised occapants.--(I) Where any have been evicted 
from any municipal premises under the commissioner 
may, after giving fourteen days' notice to thje person from whom 
possession of the municipal premises has been taken and after 
publishing the notice in at least one newspalper having circulation 
in the locality, remove or cause to be remoived or dispose of by 
public auction any property remaining on suchipremises. 

(2) Where any property is sold under 'ub-section (1) the sale 
proceeds shall, after deducting the expenses of, i the sale and amount, 
if any, due to the municipal council on accolpnt of arrears of rent 
or damages or costs, be paid to  such person or persons as may 
appear to the,commissioner to be entitled to thk same : 

I 

Provided that where the commissioner is jnable to decide as to 
the person or persons to whom the balance of the amount 
is payable or as to the apportionment of thd same, he may refer 
such dispute to the civil court of competent jurisdiction and the 
decision of the court thereon shall be final. ; 

'418. Power to recover rent or damages & respect of municipal 
premises as arrears of land revenue.-(I) Whbre any person is in 
arrears of rent payable in respect of any mdnicipal premises, the 
commissioner may, by an order in writing, reqjire that person to pay 
the same within such time and such instalments as may be specified 
in the order. I 



L .  

(3) Nd order under sub-section (1) or sub-wtion (2) shall be 
made against any person until after the issue of a ~otiee in writin$ 
to the person calling upon him to show cause within such time 
as may be specified in the notice why such order should not be 
made and until his objections, if any, and any evidence he may 
produce in support of the same, have been considered by the 
commissioner. 

*419. Power of commissioner.-The commissioner shall, for the 
purpose of holding any inquiry under this Chapter, have the same 
pctwers as are vested in a civil court under the Code of Civil 
Procedure, 1908 (Central Act 5 of 1 W )  when trying a suit, in 
respect of the following matters, namely :- 

(a) summoning and enforcing the attendance of any person 
and examining him on oath ; 

(b) requiring the discovery and production 'of documents; 

(c) any other matter which may be prescribed. 

*420. Appeal.-41) An appeal shall lie from every order of the 
commission~r made in respect of any municipal premises under 
section 416 or section 418 to an appellate officer who shall be the 
District Judge or any other Jlldge not below the rank of a 
Subordinate Judge as may be specified by him in this behalf. 

(2) An appeal under sub-section (1) shall be preferred,- 

(a) in the case of an appeal from an order under section 416, 
within fifteen days from the date, of publication of the order under 
sub-section (1) of that section ; and 

(b) in the case of an appeal from an order under section 418, 
within fifteen days from the date an which the order is communi- 
cated to the appellant : 

Provided that the appellate officer may entertain the appeal 
after the expiry of the said period of fifteen days, if he is satisfied 
that the appellant was prevented by sufficient cause from filing the 
appeal in time. 

(3) Where an appeal is preferred from an order of the 
commissioner, the appellate officer may stay the enforwment of that 
order for such period and on such' conditions as he deeins fit. 

*The?iection came h to  force on the 26th day of January, 1974 &vide Extra- 
ordinary Gazette No. 11, dated 17th January, 1974. 



(4) Every appeal under .this section shall be disposed of by 
the appellate o h r  as expeditiously as possible. 

(5) The cost of any appeal under this! section shall be in the 
discretion of the appellate officer. i 

'421. Finality of orders.-Save as otherkise expressly provided 
in this Chapter, every order made by the commissioner or appellate 
officer under this Chapter shall be final and j shall not be called in 
question in any original suit, application or e4ecution proceedings. 

*422. Offences and on who has &en 
evicted from any munici 
the premises without authority for 
punishable with impFsonment which 
fine which may extend to one thous 

I (2) Any Magistrate convicting a persob under sub-section (1) 
may make an order for evicting that person qummarily and he shall 
be liable to such eviction without prejudice to qny action that may be 
taken against him under this Act. 

*423. Power to make rules.-41) The !Government may, by 
notification, make rules generally to provlde for or to regulate 
matters in respect of eviction from municipq premises to be made 
under this Act. I 

(2) In particular, and without prejudi$e to the generality of 
the foregoing powers such rules may provide! for all or any of the 
following matters, name1y:- I 

(a) the form of any notice required or autho~ised to 
be given under this Act and the manner in which it may be 
served ; 

I (b) the holding of inquiries under this Act; 
i ' 

(c) the procedure to be followed id taking possession of 
municipal premises; 1 

(d) the manner in which damages or unauthorised occup- 
ation may be assessed and the principles w ch may be taken into 
account in assessing such damages ; 

d 
(e) the manner in which appeals bay  be preferred and 

the p r o d u r e  to be followed in appeals; I 
(f) any other matter which has to 9, or may be prescribed. . . 

L *The sation come into force on the 26th day of January, 1974 vdde Extra- 
ordinary Garme No. 11, dated 17th January, 1974. I 



sf " i a f ~  dbw&"'-In this &t* "infectious 

($' acute influend pneumonia : 
* @) ~~; 

(c) cerebrospinal fever ; 
(d) chicken pox ; 
(c) cholera ; 
cfi diphtheria ; 
(IT) enteric fever ; 
(h) leprosy ; 
(i) measles ; 
Ci) plague; 
Q rabies; 
(I) regapsing fever ; 

. (m) scarlet fever ; 
(n) &pox # 
(0) tuberculosis ; 
(P) typhus ; or 

I ? 

(q) any other disease which ' 

to tie, by aotifiatim, dwla- 
generally throughout the Union 

parto thered as may be specified ia the 

*425. Obligation of meciical precti- %r r t r p  ar wapk 
to- arSeaSe.-(l) If* any -medical practitfvner €xmm ' 

e&gnimnce bf the existence of any jnfeetiorrs drsezrse in myprivate 
or public dwelling (not being a public ho~.pi%f) in the ni4i&i&pa&y, 
he &l.-i&@rm the comHlissionsr with the bast p r a ~ t h b b  Q&y, 

a , .  , 

*The section came into Pbioe ofl th6 26th day aP J a n q ,  3 9 W ' b  ti& 'ExOra- 
qdinary Gazette No. 11, dated 17th January, 1974. 
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(2) (a) The information shall be co in such form 
and with such details as the commissioner 

(b) The commissioner may pay a 1 fee not exceading one 
rupee for each intimation by a private med(ica1 practitioner of a case 
occurring in his practice. I 

1 
(3) The provisions of this section shsll apply to a hakeem or 

a vaidyan. I 

'(4) With the' previous approval in a4 cases of the ~irecror,  
the commissioner may direct the compulsbry notification, by .the 
owner or occupier of every house within th4 municipal limits during 
such period and to such officer, as the cobmissioner may specify, 
of all deaths from, or occurrence of, infectiobs diseases in his house. 

'426. Power of entry into suspected plices.-The commissioner 
or health officer or any person duly authorifled by the commissioner 
or health officer may, at any time by daly or by night without 
notice, or after giving such notice as may a#ear to him reasonabie, 
inspect any place in which any infectious1 disease is reported or 
suspected to exist, and take such measure /as he may think fit to 
prevent the spread of such disease beyond sqch place. 

*427. Disinfection of buildings and arti+.-(1) If the commis- 
sioner or health officer is of opinion that the! cleaning or disinfecting 
of any premises or part thereof, or of any jartick therein which is 
likely to retain infection, win tend to prevent, or check the spread of 
any infectious disease, he may, by notice, \require the occupier to 
cleanse or disinfect the same ;n the mannb and ,within the time 
specified in such notice. 1 

I 
(2) If the commissioner or health officer considers that 

immediate action is necessary, or that the oFupier is, by reason of 
pa4.1-ty or otherwise, unable effectually to co$ply with his requisition, 
the commissioner or health officer may Cimself, without notice, 
cause such premises or article to be cleans* or disinfected and for 
this purpose may cause such article to be r oved from the premises, 
and the expenses incurred by the commis ioner or health officer 
shall be mverable  from the said occupier cases in which he is, 
in the opinion of the commissioner or healt officer, able effectually 
to comply with such requisition. 

1 1 
i , , ,  

*l!b.mion cam into fLiimarthe26th 
dhacy  w e  Mo. 11, dated 17th Janoary, 



(2) The commissioner may direct any clothing, bedding or 
other artidos likely to retain such infection to be disinfected or 
destmyk?d and shall, on demand, give compensation for any article 
destroyed under this sub-section. 

(3) No person shall wash such clothing or bedding or other 
articles in any place other than those set apart for such purposes 
under sub-section (1). 

*429. PdInith3n against trader of infected articles.--No person 
shall, without previously disinfecting it, give, lend, let, hire, sell, 
transmit, or otherwise dispose of any article which he knows or 
has reason to believe has been exposed to infection from any 
infectious disease : 

Provided that nothing in this section shall apply to a person 
who transmits with proper precautions any article for the purpose of 
Mving it disinfected. 

*430. Power of cwmcil to prohibit use of water likely to spread 
infectim-If the Director of Medical Services, the health officer or 
the local medical officer certifies that the water in any well, tank 
or other place within the limits of the municipality is likely, if used 
for drinking, to endanger or cause the spread of any infectious 
disease, the council may, by public notice, prohibit the rem~val or 
use of such water for drinking and domestic purpose during a 
specified period. 

'431. Commkimer lnry d c r  r a a n l  of patients i o  Wpitd:- 
When a hospital or other place for the reception of persons suflermg 
from infectious diseases is provided by the municipal council, the 
commissioner may, on a certificate signed by a registered medical 
practitioner, arrange for, or direct, the removal to such hospital or 
place of any person suffering from an infectious disease who is in 
the opinion of such medical practitioner, without proper lodging or 
accomodation, or without medical supervision directed to prevent 
the spread of the disease, or who is in a place occupied by more 
than .one family. 



I 
I 

*432. hafdbitlsn agnbt ideeted person Carryiag on 0ccupatlon.- 
If any person knows icrr has been artifid b# the health affioer, the 
l m 1  medical officer or a registered rncxliali practitioner that he is 
s t .@eg from a& infectious disease, be s&iI not engage in any 
occupation or carry on any trade or businejrs unless he can do so 
without risk of spreading the disease. I 

*433. Prohtbitioa a g b t  d i ~ 8 d  entering public 
c0fweyanee.-41) No person who is any infectious 
disease shall, without taking proper precat$ions against spreading 
such disease, cause or suffer himself to be! conveyed in a public 
aonveyance. . I 

i 

(2) No person who is suffering from/ any infectious dimase 
shall enter a public conveyance without pre4ously notifying to the 
owner or driver or pewq iq charge of sw conveyanoe that he is 
so suffsving. i 

(3) No owner, driver, or person in\ charge of a public 
conveyance shall knowingly carry or permit; to be carried in such 
conveyance any person suffering as aforesaid in contravention of 
sub-section (1). I 

(4) Notwithstanding anything contahed in any law 
relating to public conveyances for the timd being in force, no 
owner or driver or person in charge of g public conveyance 
shall 'be bound to convey any person sufferi g as aforesaid, unless 
and until. the said person pays or tenders a I' ,urn suEeient to cover 
any loss and costs that may be incurred ; in disinfecting such 
conveyance. , 

i 
I (5) (a) A court convicting any person of contravening sub- 

section (I) or sub-section (2) may levy, in hdition to the penalty 
for the offence provided in this Act, an Mditional fine of such 
amount as the court deems sufficient to coder the loss and costs 
wMh the owner or driver must incur for the urpose of disinfecting 
the eonveyance. I' 

(b) The amount of any additional so imposed shall be 
awarded by the court to the owner or driver the conveyance : 



(6) At the time of awarding compensation in any subsequent 
civil suit relating to the same matter, the court shall take into 
account any sum which the plaintiff shall have received under this 
section. 

*434. Letting of infected building.-(1) No person shall let or 
sub-let or for that purpose allow any person to enter a building or 
any part of a building in which he knows or has reason to believe 
that a person has been suffering from any infectious disease without 
having the same and all articles therein liable to retain infection 
disinfected to the satisfaction of the commissioner. 

(2) For the purposes of sub-section (I), the keeper of a hotel 
or lodging house shall be deemed to let the same or part of the 
same to any person accommodated therein. 

*435. Power to order closure of places of public entertainment.- 
In the event of the prevalence of any infectious disease within the 
municipality, the council may by notice require the owner or occupier 
of any building, booth or tent used for purposes of public entertainment 
to close the same for such period as it may fix. 

*436. Minor suffering from infectious disease not to attend school 
or college.--(l) No person being the parent or having the care or 
charge of a minor who is or has been suffering from an infectious 
disease or has been exposed to infection therefrom shall, after a 
notice from the health officer or the local medical officer that the 
minor is not to be sent to school or college, permit such minor to 
attend school or college without having procured from the health 
officer, the local medical officer or a registered medical practitioner 
a certificate that in his opinion such minor may attend without 
undue risk of communicating such disease to others. 

(2) No fee shall be charged by the health officer or the local 
medical officer for the grant of a certificate under this section. 

Smallpox 

*437. Compulsory vaccination.-41) Vaccination shall be compulsory 
in every municipality in respect of such persons and to such extent 
as may be prescribed. 

(2) The procedure prescribed in such rules for enforcing 
vaccination shall be observed. 

*'l& section came into force on the 26th day of January, 1974 ride 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



*438. Obligation to give information of smallpox.-Where an 
inmate of any dwelling place is suffering fram smallpox, the head of 
the family to which the inmate belongs and in his default, the 
occupier or person in charge of such place, shall inform the 
commissioner with the least practicable delay. 

d 

"439. Restriction on entry of persons inoculated for smallpox.- 
No person who has undergone the opera ion of inoculation shall 
enter any municipality before the lapse of ! orty days from the date 
of inoculation without a certificate from a medical practitioner of 
such class as the council may authorise to grant such certificates, 
stating that such person is no longer likely to produce smallpox by 
contact or near approach. 

CHAPTER XIX 

Rules 

*440. Power of Government to make rules.-(1) Without prejudice 
to any power to make rules contained elbewhere in this Act, the 
Government may, by notification, make rules to carry out all or any 
of the purposes of this Act. 

(2) In particular, and without prejudice to the generality of 
the foregoing power, such rules may provida for or regulate- 

(a) all matters expressly required or allowed by this Act to 
be prescribed ; 

(b) all matters not expressly provided for in this Act 
relating to the election of chairman and vicschairman ; 

(c) the conditions on which property may be acquired by 
the municipal council or on which property vested in, or belonging 
to the municipal council may be transferred by sale, mortgage, lease, 
exchange or otherwise ; 

(d) the conditions on which the property of any charitable 
endowment the management and superintendence of which have been 
made ,over to the municipal council may be acquired by it or on 
which property so acquired may be transflerred by sale, mortgage, 
lease, exchange or otherwise ; 

*The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, b974. 
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(e) the working of provident funds ; 

(f) the matters mentioned in section 198, the conditions 
on which grants-in-aid shall be paid from the municipal fund for 
purposes of medical relief and the conditions on which grants and 
loans may Be made to co-operative building societies ; 

(g) the intermediate offices, if any, through which corres- 
pondence between the municipal authorities and the Government or 
officers of the Government shall pass ; 

(h) the preparation of plans and estimates for works which 
are to be partly or wholly constructed at the expense of the 
municipal council and the power of the municipal authorities or 
officers of the Government to accord professional or administrative 
sanction to estimates ; 

(i) the accounts to be kept by the municipal council ; 
the manner in which such accounts shall be audited and published 
and the conditions under which the rate-payers may appear before 
auditors, inspect books and vouchers and take exception to items 
entered or omitted therein : 

(j) the estimates of receipts and expenditure, returns, state- 
ments and reports to be submitted by municipal councils ; 

(k) the mode in which the officers of the Government shall 
advise and assist municipal councils in carrying out the purposes of 
tixis Act ; 

(1) the interpellation of the chairman by the members of 
the council ; 

(m) the moving of resolutions at the meetings of the 
council ; 

(n) the sharing between local authorities of the proceeds of 
the profession tax and other taxes or income levied or obtained 
under this Act or any other Act ; 

(0) the form and the manner in which the registers for 
vital statistics shall be maintained, the form of returns or certificates 
and the fees in respect thereof ; 



(p) the transfer of allotments entered in the sanctioned 
budget of a municipal council from one head to another ; 

(q) the powers of auditors, inspebting and superintendirlg 
officers and officers authorised to hold inQuiries, to summon and 
examine witnesses, and to compel the production of documents and 
all other matters connected with audit, inspection and superintendence ; 

(r) determining the cost of buildink and lands ; 

(s) the appeal against the orders of the commissioner for 
which no provision has been made in this Act. 

(3) In making any rule, the Government may provide that 
a breach thereof shall be punishable with flne which may extend to 
one hundred rupees. 

(4) Every rule made under this Act, shall, as soon as may be 
after it is made, be laid before the Legislative Assembly of 
Pondicherry while it is in session for a total period of fourteen days 
which may be comprised in one session or ih two or more successive 
sessions, and if before the expiry of the session in which it is so laid 
or the sessions aforesaid, the Assembly mkes  any modification in 
the rule or decides that the rule should not be made, the rule shall 
thereafter have effect only in such modified form or be of no 
effect, as the case may be, so, however that any such modification 
or annulment shall be without prejudice to the validity of anything 
previously done under that rule. 

"441. Power of Government to alte~ Schedule III.-(1) The 
Government, may, by notification, alter, add to, or cancel any of 
the provisions of Schedule 111. 

(2) All references made in this Act to the aforesaid Schedule 
shall be construed as referring to such Schedule as for the time being 
amended in exercise of the powers conferred by sub-section (1). 

*442. Procedure for the issue of notifieation under section 441.- 
A draft of the notification proposed to be made under sub-section (1) 
of section 441 shall be laid before the Legislative Assembly of 
Pondicherry and the notification shall dot be made unless the 
Assembly approves the draft either with dr without modification or 
addition ; but upon such approval being given, the notification 
may be made in the form in which it has been approved. 

, I 

*The section came into force on the 1st day af August, 1976 vide 
Extraordinary Gazette No 342, dated 29th July, 1976. 



,443. Power of -1 to byedm~.-Thrhe cowlcil may 
make bye-laws not inconsistent this Act or the rules made 
thereq* ar any ather law to provide for all or any of the 
following matters, namely :- 

securing cleanliness, safety and order and the good 
t m d  .well-b&i~g gtf the municipality pnd crarrying out all 

or any of the purposes of tbJs Act ; 

(2) all matters expressly raquird or allowed by this Act to be 
provided for or regulated by bye-law ; 

(3) the due performance by all municipal officers and servants 
of the ddtim assip& to them ; 

(4) the time and mode of collecting the taxes and duties 
1bdm tbis Act ; 

(5 )  determining the conditions under which lands shall be 
de;emed to be appurtenant to buildings ; 

(6) (a).the use of public tanks, wells, conduits and other 
places or works for water-supply ; 

(b) the regulation of public bathing, washing and the 
like ; 

(c) the maintenance and protection of the water-supply 
system, and the protection of the water-supply from contamination ; 

(d) the conditions on which house connections with the 
council's water-sypply mains may be made ; their alteration and 
repair and their being kept in proper order ; 

(e) supply of water for domestic consumption and use ; 

(f) the prevention of waste of water ; 

(8) the measurement of water ; 

We # c t h  cams into force on the 215th day of January, 1974 vide 
E&h9asdtaary Gazette No. 11, dated 17th Janua~ y, 1974. 
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(h) the compulsory provision of cislerns and meters ; 

(i) the supply of water h case of 4res ; 

(7) the maintenance and' protection 04 the lighting system ; 
1 

(8) (a) the maintenance and protection* of the drainage system ; 
i 

(b) the construi3iu;m of house drhins and regulati* their 
situation, mode of construction and material$ ; 

(c) the alteration and r w i r  of &we drains ; 
i 
I 

(d) the house drains :, 
* .  i 

(e) the construction of ~ess-~oo[a, septic tanks; .filters and 
drains ; 

i 
(f) the payment of apportionmtnt of money payable on 

account of pipes or drains common to moreipremises than one ; 
! 

(9) the cleaning of latrinm, e&h-c#s~ts, a&-pits and oesr 
pools add the keeping of latrines supplied pith sufficient water for 
flushing ; I 

I 

(10) (a) the testing of water pipes j and drains in private 
premises, the recovery or the apportionmelnt of the cast of such 
testing, and the breaking-up of ground Or of buildings for the 
purpose of such testing ; 

\ 
(b) the licensing of plumbers and !fitters and the compulsory 

employment of licensed plumbers and fitters/; 

(11) (a) the laying out of streets a 
mation and plans to be submitted with 
to lay out streets, and regulating the 
streets and the height of buildings 

(b) the protedon of avenues/ trees, s a s s  and other . 
appurtenances of public streets and other pldces ; 

i 

(12) the regulation of the use o arks, gardens and other 
public or municipal places byt not includ the replation o f ,  traffic 
thkreia, the rekervation thereof for' part kinds of trey ~r tbe 
closing thereof or parts thereof to traac ; 

i 
i . &  



l 

(13) (a) the r-tion of byildiag ; 

(b) determining the information and plans to be submitted 
with apphations ; 

(c) the licensing of builders and surveyors and the 
*omp&sory empbyment of licensed builders and surueyors ; 

(14) the regulation of hotels, lodging houses, boarding 
haw%, cb@ftrim, rest houses, emigration depots, restaurants, 
eating-houses, cafes, r e f m b n t  rooms, coffw-houm and any 
premises to which the public are admitted for repos? or for the 
amsumption of any food ox drink ; 

(IS) regulating the mode af constru&ing stables, cattle-sheds 
and cow-houses and connecting them with municipal drains ; 

(16) the sanitary control, and sapemision of places used for 
any of the purposes speci6ed in Sczleduie I11 and of my 'trrade or 
manufacture carried on therein ; 

(17). (a) the contrcri lind supervision of slaughter houses and 
of places used for skinning and eutting up carcasses ; 

(b) the control and supervision of the methods of slaughter- 
tag ; 

(c) the control and supervision & butchers carrying on 
business in the municipality ; 

(18) the inspection of mikh cattle and the regulation of the 
venbilatiou, Wting, dwning, drainst@ and water-supply of dairies 
and cattbsheds in the occupation of persons following the trade 
of dairy man ar milk seller ; 

(19) enforcing the c!dnmri, af milk stores and mi& shops 
and vessels and utensils used by the keepers thereof or by hawkers 
for containing or measuring milk or preparing any milk product 
and enforcing the cleanliness of persons employed in the milk trade; 

(20) requiring notice tca tx giyen whenevw .any milch animal 
is affected with any contagious disease and p d b i n g  the precautions 
&I h taken in order to pro&& milch cattle and milk w i n s t  
infection and contamination ; 

(21) ,(a) the inspection of public and private markets and 
s h o p  and other places therein ; 

4@? - ,a 
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(b) the regulatioa Of their use ijnd the tontrol of their 
sanitary condition ; I 

(c) licensing and controlling brok&rs, commission agents, 
weighmen and measurers practising their cal 'ng in markets ; ? 

(22) prescribing the mathud af sale I of articles whether by 
measure, weight, tale or piece ; ! 

i 
(23) prescribing and providing standsrd weights, scales and 

measures and preventing the use af any ofjhers ; 

(24) the prevention of the sale or eLPosure for sale of un- 
wholesome meat, fish or provisions and secuking the efficient inspec- 
tion and sanitary regulation of shops in wqch articles intended for 
human food are kept or sold ; i 

i 

(25) (a) the regulation of burial a& burning grounds and 
other places for the disposal of corpses ; 1 

(b) the levy of fees for the uselof such burial and burn- 
ing grounds and crematoria as are maintaided by the council ; 

(c) the period for which corpses s&ll be kept for inspection; 

(d) the period within which cordses shall be conveyed to a 
burial or burning ground and the mode o{ conveyance of corpses 
through public places ; 1 

(26) the registration of vital statistiks ; 

(27) the training and licensing of ddais and midwives ; 

(28) the enumeration of the inhabitahts of the municipality ; 
I 

(29) the prevention of infectious dibeases of human beings 
or animals ; 

(30) the enforcement of compulsor/ vaccination ; 

(31) the prevention of mtbnaks of/ fire ; 

(32) the prohibition and regUEation "advertisements in public: 
streets or park6 ; 1 

(33) genefatly for canying out all /ar any of the purposes 
of this Act. 1 

i 
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*444. Pow& give retros-e &ect td certain &daws.-- 
Elye-laws with regard to the drainage of, and supply of wattr to, 
buildings and water-closets, earth-closets, privies, asli-pits and cess- 
pools in connection with buildings and the keeping of waterclosets 
supplied with sufficient water for flushing may be made so as to 
affect buildin s erected before the commencement of this Act or the 
making of t f e bye-laws thereunder. 

I 
*#5. Penalty far breades of bye4aws.-In making a bye- 

law, the municipal council may, subject to the provisions &f dause (1) 
of ,article 20 of the Constitution, provide that a breach thereof 
shall be punishable- 

(a) with fine which may extend to fifty rupees, and in 
case of a continuing breach with fine which may extend to fifteen 
rupees for every day during whit% the breach continues after con- 
viction for the first breach, or 

(b) with fine which may extend t o  ten rupees for every 
day during which the breach continues after receipt of notice from 
the commissioner to discontinue such breach. 

*446. Conditions precedent to making bye-taws.-The municipal 
council shall, before making or altering bye-laws or cancelling 
them, publish a draft of the proposed bye-laws and alteration or 
cancellation togetlier with a notice specifying a date at or after 
which such draft will be taken into consideratio*, and shafl, before 
making the bye-laws or alterations, or cancellations received and 
consider any objections or suggestions which may be made in respect 
aE such draft by any person interested therein before the date so 
specified. 

*447. Confirmation of bye-laws by Gbeernmenf.-41) No bye-law 
or alteration or cancellation of a bye-law shall have effect until the 
same shall have been approved and confirmed by the Government. 

Expianation.-The Government may, in approving a bye-law, 
make any change therein which appears to it to be necessary. 

(2) ' Any bye-law or alteration, cancellation of a bye-law 
when it shall have been duly confirmed shall- 

(a) be published in the Official Gazette in English and in 
the regional language ; and . 

*The section came into force on the 26th day of January, 1974, vide 
Extraordinary Gazette No. 11,  dated 17th January, 1974. 
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@) come into operation of such period 
not being less than fifteen days, three months from 
the date of its publication in clause (a) as may be 
specified in the rules made in this relation to any mattcr 
or class of matters. 

1 
*448: PubIication of regulations.-ReHlations made by the 

municipal authorities under this Act shall, saqe as otherwise provided 
by or under this Act, be published in such j manner as the council 
may determine. 1 

I CHAPTER XX , 
PENALTIES 

*[**449. Punishment for arf* a~endes.-whoever- 
I 

(a) contravenes any provision of/ any of the sections* 
sub-sections or clauses or other provisions /of this Act mentioned 
in the column 1 of the Table in Schedule $111, or 

(b) fails to comply with any ordlr or direction lawfully 
given to him or any requisition lawfully ade upon him under 
any of the said sections, sub-sections or or other provisions, 
shall be punishable, 1 

(i) with fine which may extend tb the amount specified 
in that behalf in the column 3 of the said Taqle; and 

i 
(ii) in the case of a continuing contravention or failure 

with an additional fine which may extend to the amount, if any, 
specified in the column 4 of that Table for ivery day during which 
such contravention or failure continues lfter, conviction for the 
first such contravention or failure.]. 

*The section came into force on the 26th Januxy, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 

I 

**The provisions of sec ule XIIJ, in so for as it 
relates to the regulation of txtended to the Commune 
Panchayats specified below IY, 1974, vide Extraordinary 
Gazette No. 92, dated 22nd 

1. Oulgaret Commune Wchayat ! 
2. Ariankuppam Commune Panchayat 
3. Villianur Commune Panchayat 
4. Mannadipet Commune Fanchayat 1 
5. Nettapaam Commune Panchayat I 
6, Bahour Commune Panahsyat. 1 

I 
410 



*4m: a P d r t y  fiu ac&q sr; d h ,  chainirmn oi d-illl 
.--(I) Whoevet acts d* a memhr of rl m.uaiGip$ 
tb&t under this Act or t h e h l e s  made tbmuiidek . 

or has ceased to be entitled, SO hhld s w h  otikx 
sfiall'be punishable with f i ~ e  which may extend to two ht$nd& 
rupees for every such offence. 

(2) Whoever 
or Vie-Chiman 
this Act or the ruIes made thereunder he is not entitled or has ,ceased 
to be entitled to h ~ l d  such office or to exercise such functions shall 
be punishable with fine which may extend to one thousand rupees 
for every' suck' offen&. 

" 

(3) If the chairman or vice-chairman of a municipal council 
faits* 'to halid o ~ e r  any dgou-ts 'sf, or any moneys or other 
propertie v k t d  in, or belonging to, the municipd council which 
are in or have come into his possession or controI, to his successor 
in offke w other prescribed athority, In every case as soon as 
his' mm Of @ace as chairman or vice-chairman expires and in the 

of the visa-chairman &o ~ t l  demand by, dhe chairman, such 
chairman or vice-chairman shall be punishable vtith fine which may 
extead to one thousand rupees for every such offence. 

*451. P d t y  for co-i rsLeetfirg in contravmtbu of r t d q  ekeG- 
k q  petsdn w b  continues, OP pwports to continue, to hold, or 
votes at, or .takes part in, a meetiag of the municipal . council 
after it has been adjourned in accordance with the provisions of this 
A@ or of the rulp or replations made thereunder shall be punish- 
able with fine whtch may extead t~ one hundred rupees. 

t 6 

*452. Pwalty for acquisition by ~nrmicipal officer of interest in 
eontract or we&.-If any muni+pal officer or servant knowingly 
tqqnires, directly or indirectly, by himself or by a pattner or 
employer or servant, any persona$ share or interest in any contdct 
qr employment with, by, or on behalf of the municipal council, he 
shall be deemed to have committed an o f few under section 168' of 
the Indian Penal Code (Central Act 45 of 1860): 

Provided that no person shall, by reason of being a share- 
hdder in, or pember of, any company, & held to be interested 
in any wn- entered into bqtween sdch company ,and the $ouncil, 
unless he is a director of such wimpany : ' 

*m sectian -e into force: on 26th day -d January, .197r), dde 
Extraord'mary Gazette N@. 11, bate& 17th J m w y ,  1974. , . ,  , 



Provided further that nothing in this shall apply to a 
teacher employed by a municipal council the sanction 
of the Government, enters into a Contract with the municipal council 
with regard to the utilisation for the purp e of a school of any 
h a d  or building owned by him or in whch he has ,a share or 
interest. 7 3 

$453. Penalty for unlawful building.-l~ 

(a) the construction or re-construbtion of any building 
or well is- I 

I 

(i) commenced without the pprmission of the 
commissioner, or I 

(ii) carried on or compkted othe$ise than in accordance 
with the particulars on which such permissioQ was based, or 

4 

(iii) carried on or cumpletgd i4  contravention of any 
lawful order or in breach of any provision! contained in this Act 
or in any rule or byelaw made thereunder /or of any direction or 
requisition lawfully -given or made, or t 

i 

(b) any- , 

(i) alterations or additions requir d by any notice issued 
under section 300 or section 313 are not du i y made, or 

1 
(ii) person to whom a direction s given by the commis- i sioner to alter or demolish a building or ,well under section 314 

fails to obey such direction, I 

the owner of the building or well or the id person, as the case 
may be, shall be punishable wi6h fine w may extend in the 
case of a building to five hundred in the case of a 
well or hut to fifty rupees, and to a which may extend 
in the case of a building to one hundred iupees, and in the case 
of a well or hut to ten rupees, for eacy day during which the 
offence is proved to have continued after thei first day. 

I 
I ~ 

of Ja~tuar~, 1974, vide 



shall be entitled to one month's notice before discharge or to one 
month's wages in lieu thereof, unless he is discharged for miscon- 
duct or was engaged for a specified term and discharged at the 
end of it. 

(2) If any scavenger employed by the council, in the absence 
of a written contract authorising him so to do, and without reason- 
able cause, resigns his employment or absents himself from his 
duties without giving one month's notice to the council, or neglects 
or refuses to perform his duties, or any of them, he shall be punish- 
able with imprisonment for a term which may extend to two months 
or with fine which may extend to fifty rupees or with both. 

(3) The Government may, by notification, direct that, on and 
from a date to be specified in the notification, the provisions of sub- 
sections (1) and (2) with respect to scavengers shall apply also 
to any specified class of municipal servants whose functions inti- 
mately concern the health or safety of the public. 

*455. Wrongful restraint of commissioner and his delegate.-Every 
person who prevents the commissioner or any other person authorised 
by the commissioner from exercising his lawful power of entering 
into or on any land or building shall be deemed to have committed 
an offence under section 341 of the Indian Penal Code (Central 
Act 45 of 1860). 

*456. Penalty for not giving information or for giving false 
information.-If any person who is required by the provisions of this 
Act or by any notice or other proceedings issued under this Act 
to furnish any information- 

(a) omits toifurnish it, or, 

(b) knowingly or negligently furnishes false information, 
such person shall be punishable with fine which may extend to one 
hundred rupees. 

CHAPTER XXI 

PROCEDURE AND MISCELLANEOU 

Licences and permissions 

*457. General provisions regarding licences and permissions.-41) 
Every licence and permission granted under this Act or any rule 
or bye-law made thereunder shall specify the period, if any, for 
which, and the restrictions, limitations and conditions, subject 
to which the same is granted and shall be signed by the commissioner. 

*The section came into f o i ~ e  on the 26th day of January, 1974, vide 
Extraordinary Gazette No. 1 1 ,  dated 17th January, 1974. 



(2) Save as otherwise expressly provided in or may be 
prescribed under this Act, for every such licepx or permission, fees 
shall be paid in advance on such units, and ,at such rates, as may 
be fixed by the municipal council. 

(3) The council may- 

(a) place the collection of such fees lunder the management 
of such persons as may appear to it proper, br 

(b) farm out such collection for anX period not exceeding 
three years at a time and on such terms and conditions as it may 
think fit. 

(4) Every order of a municipal authority granting or 
refusing a licence or permission shall be published on the notice 
board of the municipal council. 

(5) Every order of a municipal authoriqy refusing, suspending, 
cancelling or modifying a licence or permissi~n shall be in writing 
and shall state the grounds therefor. 

(6) Subject to the special provisions in Chapter XI11 and 
Chapter XV regarding buildings and private markets, and subject 
to such sanction as may be required for the refusal of a licence 
or permission, any licence or permission grbnted under this Act 
or any rule or bye-law or regulation made thereunder, may, at any 
time, be suspended or revoked by the comniissioner if any of its 
restrictions, limitations or conditions is evade$ or infringed by the 
grantee or if the grantee is convicted of a breach of any of the provisions 
of this Act, or of any rule, bye-law or regulation made thereunder 
in any matter to which such licence or permidsion relates, or if the 
grantee has obtained the same by misrepresebtation or fraud : 

Provided that no such suspension or revocation shall be made 
except after giving the holder of the licence oq permission a reason- 
able opportunity of being heard. 

(7) It shall be the duty of the commissjoner to inspect places 
in respect of which a licence or permission is required by or under 
this Act, and he may enter any such place, between sunrise and 
sunset and also between sunset and sunrise if it is open to the 
public cu any industry is being carried on it at the time, and if 
he has reason to believe that anything is bei$g done in any place 
without a licence or permission where the sape is required by or 
under this Act or otherwise than in conformdty with the same, he 



may, at any time, by day or night without notice enter such place 
for the purpose of satisfying himself whether any provision of law, 
rules, bye-laws or regulations, any condition of a licence or permis- 
sion or any lawful direction or prohibition is being contravened 
and no claim shall lie against any person for any damage or 
inconvenience necessarily caused by the exercise of powers under 
this sub-section, by the commissioner or any person authorised by 
him in this behalf or by any force necessary for effecting an entrance 
under this sub-section. 

(8) When any licence or permission is suspended or revoked, 
or when the period for which it was granted, or within which appli- 
cation for renewal should be made, has expired, whichever expires 
later, the grantee shall, for all purposes of this Act or any rule 
or bye-law made thereunder, be deemed to be without a licence 
or permission until the order suspending or revoking the licence or 
permission is cancelled, or, subject to sub-section (13), until the 
licence or permission is renewed, as the case may be. 

(9) Every grantee of any licence or permission shall at all 
reasonable times, while such licence or permission remains in force, 
produce the same at the request of the commissioner. 

(10) Whenever any person is convicted of an offence in 
respect of the failure to obtain a licence or permission or to make 
a registration required by the provisions of this Act or any rule 
or bye-law made thereunder the Magistrate shall, in addition to any 
fine which may be imposed, recover summarily and pay over to the 
municipal council the amount of the fee chargeable for the licence 
or permission or for registration and may in his discretion also 
recover summarily and pay over to the council such amount, if any, 
as he may fix as the costs of the prosecution. 

(11) Save as otherwise expressly provided in or may be 
prescribed under this Act, every application for a licence or per- 
mission or for registration or the renewal of a licence or permis- 
sion or registration, shall be made not less than thirty days and 
not more than ninety days before the commencement of the year. 

(12) Such recovery of the fee under sub-section (10) shall 
not entitle the person convicted to a licence or permission or to 
registration as aforesaid. 

I (13) The acceptance by the municipal council of the prepay- 
ment of the fee for a licence or permission or for registration 
shall not entile the person making such prepayment to tne licence 
or permission or to registration, as the case may be, but only to 



refund of an amount not exceeding one-half of the fee as may be 
decided by the municipal council in case of refusal of the licence 
or permission or of registration but an appliuant for the renewal of 
a licence or permission or registration shall, until communication 
of orders on his application, be entitled to act as if the licence or 
permission or registration had been renewed and save as otherwise 
specifically provided in this Act, if orders on an application for 
licence or permission or for registration arg not communicated to 
the applicant within sixty days after the receipt of the application 
by the commissioner, the application shall be deemed to have been 
allowed for the year or for such less perjod as is mentioned in 
the application, and subject to the law, rules, bye-laws, regulations 
and all conditions ordinarily imposed. 

*458. Appeals from commissioner.--(I)! An appeal shall lie 
to the standing committee or if no such committee has been 
constituted, to the council from- 

(a) any notice issued or other action taken or proposed 
to be taken by the commissioner- 

(i) under section 223, section 231, section 238, section 239, 
section 240, section 242, sub-section (1) or sub-section (3) of section 
300, sub-section (3) of section 314, sub-section (1) of section 317, 
sub-section (I) of section 318, sub-section (1) of section 323, section 
325, section 335, section 346, or section 347, or 

(ii) under any bye-law concerning house drainage and 
the connection of house-drains with mudcipal drains or house 
connections with municipal water-supply or lighting mains, or 

(b) any refusal by the commissioner to approve a building 
site under section 294, or 

(c) any direction by the commissioner levying a penalty 
under section 31 5 : 

Provided that no appeal against such a direction shall be 
entertained unless the appellant has paid the penalty which fell due 
up to the date on which the appeal is presented by him : 

Provided further that the municipal council shall have no 
power to stay the collection of any penalty which may fall due 
during the pendency of the appeal, or 

3 

*The section came into force on the 26th 'day of January, 1974 vide 
Extraordinary Gazette No. I 1, dated 17th ~anuard, 1974. 



(4) ordm of the commissioner granting or refusing. 
a lkew or permissiolt, 

(e) any o w  of the commissioaer made under sub-section - (6) of &ion 457, suspending or revokbg a licence, or 

(f) any other order of tbt commissioner that may be 
made a p p 1 a b k  by ruies made under section 44.0. 

(2) Every such appeal shall be disposed of by the standing 
committee or, as the case may be, by the council within one month 
frqm $he :date of it$ izceipt in the municipal o@te and, if niut 
di@&&' af within that time, shall be msmit ted b the wms-  
sibnk tb fsbch officer as may be sgeciged by the overnment by 
order fdr disposal. 

6 

I 
(3) The decision of the standing committee or the council 

or the officer specified under sub-sectim (2), as the case may be, on 
any such appeal shall, subject to the provisions of sub-section (4), 
be final and the standing committee or the council or the said officer 
shall have no power to revise its or his decision. 

(4) The Government may, at any time, call for and examine 
the' raCord?s relating to any such appeal,. and pass such orders as 
it may deem fit. 

~ 
' *459. Limitation of time far appeal.-41) In any case in which 

no time h prescribed by the foregoing provisions of this Act for 
the presentation of an appeal allowed thereunder, such appeal shall 
be presented- 

(a) where the appeal is against an order granting a licence 
or petmission, within thirty days after the date d the publication 
of the order on the notice board of the municipal council, and 

(b) in other cases, within thirty days after the date of the 
receipt of the order or proceeding against which the appeal is made. 

(2) The pravisions of section 5 of the Limitation Act, 1963 
(Central Act 36 of 1963) shall, so far as may be, apply to any 
such appeal. 

. *Tfics came into fame on the 26th l y  of January, 1974, vide 
Exttaordinary Gazette No. 11, dated 17th Januaiy. 1974. 



I 
. *460. Power of persons eoadueUq ele& and other inquiries.- 
All persons authorised by rule to condu4 inquiries relating t& 
elections and all inspecting or superintendjng officers holding any 
inquiry into matters falling within the scope bf their duties shall have 
for the purposes of such inquiry, the m e  wers in regard to the . 
issue of summonses for the attendance of wit 8 sses and the production 
of documents and other articles as the civil1 courts have under the 
Code of Civil Procedure, 1958 (Central ct 5 of 1908) and all 
persons to whom summonses are issued by a 'rtue of the said powers 
shall be bound to obey such summonses. ' 

! 

*461. F h m m m s t o d t a d r a Q ~  tv- or p k e  .- 
The comessioner m y  summon any persoh to attend before him 
and to @ve ev~dence or produce documen , as the case may be, 
in respect of any question relating to t 2 sation or inspection or 
registration or to the grant of any licence br permission under the 
provisions of this Act. 

I 

Mdtiees, etc. 1 
*462. Form of Bbtfcas d . notices and 

permissions given, issued, 6r granted, may be, under the 
provisions of this Act, shall be in writing. 

1 

*463. Sigmtwe oa hp,-41) Eyery lictnce, permission, 
notice, bill, summons, wa which is required 
by this Act or by any rule, bye-law or made thereunder 
to bear the signature of the chairman or issioner or of any 
municipal officer shall be deemed to be signed if it bears 
a facsimile of the signatum of the ch mmissioner or of 
such municipal officer, as the case may 

(2) Nothing in sub-section (1) shall !be deemed to apply to 
a cheque drawn upon the municipal fund or ito any deed of contract 
entered into by the municipal council. i 

*464. Publication of rPdificati011s.-Savejas otherwise provided, 
every notification under this Act, other thaq the one issucd by the 
Government shall be published in the 05ciali Gazette both in Englrsh 
and in the regional language : 

i 
Provided that the Government shall hake power to direct that 

any such notification- l 

1 

*The section oame into force oa the 2668 y d Janmry, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1 $ 4. 
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(i) sbt1 be p ~ M i W  in said €&a&& either in English 
or "ur. the ngiml tan-, ot 

ii) shirll, instead of baitq published in thc said Gwtta,  
be publis Led in any other manner specified by it. 

"465. Pnw- of 
byaIsrw, order, notice or 
under this Act s h d ,  unlcs 
Act, or by the council, be written in, o t  translated into, the m@on& 
language and deposited at the municipal office and a copy shaH be 
paakd up in a wnspicvous position at such office and such o k  
p l w s  as the council may dired. 

42) A public proclamation sb14 be made throughout the 
municipality by beat of drum that such copy has been so p d  up 
and that the original is open to inspection at the municipal office. 

*466. Notice of prohibitiom or &ng apart of places.-Whenever 
the municipal council shall have qt  apart any place for any purpose 
aut,hiorised try this Act or shall have $robibited the doing of any- 
thing in any place, the comMissiomr sh& forthwith cause to be 
put up a notice in English and in the regional Ianguage at or 'near 
such place. Such notice shall specify the purpose for which such 

, pfaw has been set apart or the act prohibited in such place. 

"467. Method of serving docments.-41) Where any notice or 
orfter document is required *by this Act or by any rule, bye-law, 
regu&&n -or order made thereunder to be served on, or sent to any 
fwrsan, the service or sending thereof may be eE"ected-- 

(a) by giving or tendering the said document to such , 
person ; or 

(b) if such person is not found, by leaving such document 
at his last known place of abode or business or by giving or 
tendering the same to some adult member or servant of his family ; 
or 

(4 if such person. does not reside in the municipality and 
his address elsewhere is known to the cammissioner, by sending the 
same to him by registered post; or 

*The section came into f o m  on the 26th day of January, I974 vide 
Extramdinary Gazette N o .  1 1 ,  dated 17th January, 1974. 



(d) if none of the means aforesai be available or if the 
person to whom such notice is given or t &red, refused to accept 

abode or business. 

4 
it, by affixing the same on some conspicuo3s part of such place of 

i 
. ! 

I 

(2) When the person is an owner or !occupier of any building 
or land, it sWl nat be necessary to name/ the owner or occupier 
in the document and in the ease of joint iowners and oocupie~s it 
shall be sufficient to serve it on or send it tb, one of such ownen 
or occupiers. , . I 

(3) Whentver in any bill, notice, fbrm or other d o c u m t  
served or sent under this Act, a period is kfd within which any tax 
or other sum is to be paid or any work ex uted or anything done, 
such period shall, unless otherwise pmGded f n this Aot, be &%latad 
fmm the date of such service or sending. i 

( 

I Relation of occupier to owner 
1 

*468. R e c o v ~  by oe~opies af WID leviable f r m  owner.-If the 
occupier of any building or land makes /on behalf of the owner 
thereof any payment for which under this ct, the owner, but not 
the occupier, is liable, such occupier shall l$ entitled to recover the 
same from the owner and may deduct the Fame from the rent then 
or thereafter due by him to the owner. 

*469. Obstructioa of owner by occppier.j--(l) If the occupier af any 
building or land prevents the owner froni carrying into effect in 
respect thereof any of the provisions of t 's Act, the commissioner 
may, by order in writing, require the sai "d occupier to permit the 
owner, within eight days from the date of pervice of such order, to 
execute all such works as may be necessary{ 

1 

(2) Such owner shall, for the period during which he is 
revented as aforesaid, be exempt from or penalty to which & might otherwise have become of default in 

executing such works. 

*470. Execation of work by occupier default of owner.-If the 
owner of any building or land faib to work which he is 
required to execute under the Act or of any rule, 
bye-law, regulation or order the mupier of such 

 he saction cam: into force on t@ 26th bay of Jsnuw, 1974 vide 
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brriuing or land may, with the previous approval of the c~mmissioner, 
execute the said work and s h a  be entitled td recovtr f r m  the 
M d r  the reasonable expenses incurred in the execution M E  
and may deduct the amount there'of .from the rent accrued or a w -  
ing to the owner. ' 

Rower of entry and inspecti- of the commissioner 

*471. Power of entry ta inspect, stuvey or execute the werlt.- 
h e  commissioner or any other p@rson authoriskd .by him in this 
behalf may enter into or on any building or land with or witBo3 
assistants M workmen in order to make any inqui? inspection, test 
emmination, survey, measurement or valuation or or the purpose 01 
lawfully placing or removing pipes or meters, or to execute any 
other work which is authorised by the provisions of this Act or any 
rule, bye-law, regulation or order made thereunder or which it is 
rt.acaeswy for any of the. purposes of this ,Act or in, pursuqnce .of 
any of tha,said provisions, to make ar execute : . e <.+ 

Provided that- , 

5 

(a) except when it is in this Act otherwise expressly 
prorid&-- y l 1  

(i) no such entry shall be made between sunset and 

:(ii) no' dwelling house and no part of a publie btt%lding 
used as a dwelling place shall be so entered withbut the consent 
of the occupier thereof, unless the said occupier has received at least 
six hours previous notice of the intention to make such entry ; 

(b) sufficient notice shall be given in every case even when 
any premises may otherwise be entered without notiqe, to enable the 
inmates of any apartment appropriated to women to remove to some 
part of the premises where their privacy may be preserved ; 

(c) due regard shall be paid, so far as may be compatible 
with the exigencies of the purpose oT the entry, to the s&t and 
religious usages of the occupants of the premises. 

*The section came into force on the 26th clay of January, 1974 vide 
Extraordinary Gazette No. 1 1, dated 17th January4, 197. 



'472. Power of entry on lands sdjacLnt to works.-(1) The 
commissioner or any other person authoriseo by him in this behalf 
may, with or without assistants or workaen, enter on any land 
adjoining or within forty-five metres of any !work authorised by this 
Act or by any rule, bye-law, regulation or order made thereunder, 
for the purpose of depositing on such land; any soil, gravel, stone, 
or other materials, or of obtaining access tu such work, or for any 
other purpose connected with the carrying on thereof. 

(2) The commissioner or any other Ijerson authorised by him 
as aforesaid, shall before entering on any Iaqd under sub-section (I),  
give the owner or occupier thereof three day$' previous notice of the 
intention to make such entry, and state t b  purpose thereof, and 
shan, if so required by the owner or occupieb, fence off so much of 
the land as may be required for such purposfe. 

. $  
I 

(3) The commissioner shall not  be^ bound to make any 
payment, tender or deposit before entering an any land under sub- 
section (I), but as little damage as may be, shall be done and the 
commissioner shall pay compensation to the owner or occupier of 
the land for such entry and for any temporaty or permanent damage 
that may result therefrom. 

(4) If such owner or occupier is dissatisfied with the amount 
of compensation paid to him by the commissioner, he may appeal 
to the council. 

'473. Inspection and stamping of weights and measures.-The 
commissioner or any other person authorise? by him in this behalf 
may examine and test the weights and measures used in markets and 
shops in the municipality with a view to the prevention and punish- 
ment of offences relating to such weigbts and measures under 
Chapter XI11 of the Indian Penal Code (Central Act 45 of 1860). 

'474. Consequences of failures to obtain licemces, ete, or of 
breach of the same.-41) If, under this Act, lor any rule, bye-law or 
regulation made thereunder a licence or permission of the municipal 
council, standing committee or commission& or registration in the 
municipal office is necessary for the doing of any act, and if such 
act is done without such licence or permissio9 or registration, or ;in 
a manner inconsistent with the terms of; any such licence or 
permission, then- 

*The section came into force on the 26th &y of January, 1974 pi& 
Extraordinary Gazette No. 11, dated 17th January, 1974. 
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(a) the commissioner may by notice require the person so 
%&fig such act to atter, remove, or as far as practicab#e, restore to 
its ofiginDtf state the whole or any part of any property (movable 
or immovable, public or private) affected thereby, within a time to 
be speciffed in the notice ; 

(b) the commissioner or any sther person authoriaed by 
him in this behalf may also enter into or on any building or land 
where such act is done a d  take all such steps as may be necessary 
to prevent the eontinuance of w h  act ; and 

~ (c) if no penalty has beea specially provided in this Act 
I for so doing such act, the person so doing it shall be ptlnishable 

with fine which may extend to fifly rupees for every such offence. 

(2) No claim shall lie against the comissioner or any other 
pason for any damage or inconvenienoe caused by the exercise of 
the power given under this section or by the use of the force 
necessary for the purpose of carrying out the provisions of this 
section. 

*475. Time for complyistg with onler a d  power to euforee in 
default.--(l) Whenever by any notice, requisition or order under this 
Act, or under any rule, bye-law or regulation made thereunder any 
person is required to execute any work or to take any measures or 
do anything a reasonable time shall be specified in such notice, 
requisition or order within which the work shall be executed, the 
measures taken or the thing done. 

(2) If such notice, requisition, or order is not complied with 
within the time so specified, the commissioner may cause such work 
to be executed or may take any measures or do anything 
which may, in his opinion, be necessary for giving due effect to the 
notice, requisition or order as aforesaid. 

(3) If no penalty has been specially provided in this Act for 
failure to comply with such notice, requisition or order, the said 
petson shall be punishable with fine which may extend to fifty 
rupees for every such offence. 

*476. Recovery of expenses from persons liable and lidrttioa 
ofiiabitity of occupier.--(l) The commissioner may, subject to the 
provisions of section 231, recover any reasonable expenses incurred 
under section 475 from the person or any one of the persons to 

+The section came i*to force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11 dated 17th January, 1974. 



whom the notice, requisition or order was !addressed, and may, is 
executing the work or taking measures o doing anything under 
section 475, ytilise any materials found on t I e property concerned or 
may sell them and apply the sale proceeds in !or towards, the payment 
of the expenses incurred. 

i2) If the person to whom notice is &en is the owsar of the 
property in respect af which it is given, the wplmissioner may, whether 
any action or other proceeding has been brouaht or taken against such 
owner or not, require the person, if any, who occupies such property 
or any part thereof, under the owner, td pay to the municipal 
council instead of to the owner, the rent payable by him in respect 
of such property, as it fa& due, up to the mount  recoverable from 
the owner, under sub-section (1) or to such smaller amount as the 
commissioner may think proper ; and any amount so paid shall be 
deducted from the amount payable by the owner, 

(3) For the purpose of deciding whether action should be 
taken under sub-section (2), the commissioner may requite any 
occupier of property to furnish information3 as to the sum paid by 
him as rent on account of such property m d  as to the name and 
address of the person to whom it is payslble ; and such occupier 
shall be bound to furnish such information. 

(4) The provisions of this section shall not affect any contract 
made between any owner and occupier respqting the payment of any 
such expenses. 

"477. Relief to agent and to trustees.---(l) When any person by 
reason of his receiving the rent of immotable property as agent, 
trustee, guardian, manager or receiver or of his being agent, trustee, 
guardian, manager or receiver for the person who would receive the 
rent if the property were let to a tenant, would, under this Act, be 
bound to discharge any obligation imposed by this Act, or any rule, 
bye-law, regulation or order made thereunder, on the proprietor of 
the property and for the discharge of which money is required, he 
shall not be bound to discharge the obligatibn unless he has or, but 
for his own improper act or default, might have had in his hands 
funds belonging to the proprietor sufficient for the purpose. 

(2) The burden of proving the fdcts entitling a person to 
relief under this section shall lie on him. 

-he secuon &me into force on the 26th d y of JanMty, 1974. vide 4 Extraordinary Gazette No. 11,  dated 17th January, 1 74. 



(3) When any person has chimed and established his right to 
relief under this section, the commissioner may give him notice to 
apply to the discharge of such obflgation as aforesaid the first moneys 
which shall come to his hands on behalf or for the use of the 
proprietor ; if he fails to compl with such notice, he. shall be 
deemed to be personally liable to &.charge such obligation. 

*478. Power of commissioner to agree to receive psymemt of 
expenses in insta1ments.-Instead of recovering any such expenses as 
aforesaid in the manner provided under section 175, the commissioner 
may if he thinks fit, take an agreement from the person liable for 
the payment thereof, to pay the same in instalments of such amount 
and at such intervals as will secure the payment af the whole amount 
due with interest thereon at the rate af rtine per centum per annum, 
within a period of not more than five years. 

Payment of competnsation, etc., by and to the municipality. " I 
*479. Power of municipality* to pay compensation.-In any case 

not otherwise expressly provided for in this Act, the commissioner 
may, with the previous approval of the council, pay compensation to 
any person who sustains damage by reason of the exercise by any 
municipal authority, officer or servant of any of the powers 
vested in it or him by this Act or any other law, or by any rule, 
bye-law or regulation made thereunder. 

# 

*480. Limitittioh for recovery of dues.-No distraint shall be 
made, no suit shall be instituted and no prosecu@p shall be 
commenced in respece of any sum due to the mupipal  council 
under this Act after the expiration of a period d three years from 
the last day of the period in respect of which such sum is claimed, 
or in case the same is not claimed in respect of any specific period, 
from the last day of the year in which the claim arose. 

"481. Procedure in dealing with surplus sale proceeds.-If any 
property, movable or immovable, is sold under the provisions of this 
Act, and if there is a surplus after the sum due to the municipal 
council and the costs have been deducted from the sale proceeds, 
such surplus shall, if the owner of the property sold claims it within 
six months from the date of the sale, be paid to him by the 
commissioner but if no such claim is preferred within such time, 
the said surplus shall be credited to the municipal fund and no suit 
shall lie for the recovery of any sum so credited. -- 

*The sectbn came into force on the 26th day of January, 1974 vide 
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*482. Persons empowered to prosecut$.-~ave as otherwise 
expressly provided in this Act, no court shall take cognizance of any 
offence against the provisions of this Act, or 4f any rule, or bye-law 
made thereunder unless complaint is made by the Police, or the 
commissioner or by a person expressly autht$sed in this behalf by 
the council or the commissioner within three ponths of the commis- 
sion of the offence : 

Provided that- 

(a) nothing herein shall affect the pr~visions of the Code of 
Criminal Procedure, 1898, (Central Act 5 of !898), in regard to the 
power of certain Magistrates to take cogniance of offences upon 
information received or upon their own knowledge or suspicion ; and 

(b) failure to take out a licence, obtain permission or 
secure registration under this Act, shall, foq the purposes of this 
section, be deemed a continuing offence until the expiration of the 
period, if any, for which the licence, perm'ssion or registration is 
required and if no period is specified, cornhaint may be made at 
any time within twelve months from the commencement of the 
offence. 

*483. Imprisonment in default of payment and application of 
costs, etc.-41) If any fine, costs, tax or other {sum, imposed, assessed 
or recoverable by a Magistrate uader this Acd or under any rule or 
bye-law made thereunder, is not paid, the Mqgistrate may order the 
offender to be imprisoned in default of payment subject to all the 
restrictions, limitations, and conditions imposed by sections 64 to 70 
(both inclusive) of the Indian Penal Code (Central Act 45 of 1860). 

(2) Any fine, costs, tax or other sum imposed, assessed or 
recoverable by a Magistrate under this Act or under any rule or 
bye-law made thereunder, shall be recoverabde by such Magistrate 
under the Code of Criminal Procedure, 1898 (Central Act 5 of 1898), 
as if it were a fine and the same shall, except in the case of a 
fine, on recovery be paid to the municipal council to be applied to 
the purposes of this Act.! 

'484. Payment of compensation for d&mage to municipal 
property.-41) If, on account of any act or omissioo, any person has 
been convicted of an offence against any of thq provisions of this Act 
or against any rule or bye-law made thereuader and by reason of 

1 

*The section came into force on the 26th da of January, 1974 vide 
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such act or omission damage has been caused to m y  property owned 
by or vestidg in the municipal council, the said person shall pay 
compensation for such damage, notwithstanding any punishment to 
which he may have been sentenced for the said offence. 

(2) In the event of dispute, the amount of compensation 
by the said person shalI be determined by the court before 

whom he was convicted of the said offence on appEiation made to 
such cowt for the purpose by the commissioner not later than three 
months from the date of conviction; iuld in default of paywnt of 
the amount of compensation so determined, it shall be recovered 
undef a warrant from the said court as if it were a fine inflicted 
by such court on the person liable therefor. 

Legal proceedings 

*485. bsM&on . of snits mmddptl aatgerities, d b m  
rrid .--(I) No suit shal stituted against the municipal 
oottncil, any municipal authority, oflicer or servant, or any person 
acting under the direction of the same, in respect of any act done 
or purporting to be done in pursuance or execution or intended 
execution of this Act or any mIe, bye-law, regulation or order made 
thereunder or in respect of any alleged neglect or default in the 
execution of this Act, or any d e ,  byelaw, regdation, or order 
made thereunder until the expiration of two months after a notice 
has been delivered or left at the municipal oflice or at the piace of 
abode of such officer, servant or person, stating the cause of action, 
the relief sought and the name and the place of abode of the 
intending plaint* and the plaint shall contain a statement that such 
notice has been so delivered or left. 

(2) Every such suit shall be commenced within six months 
after the date on which the cause of action arose or in case of a 
continuing injury or damage during such contiunance or within six 
months after the ceasing thereof. 

(3) If any person to whom any notice is given under s u b  
section (I), tenders the amount due to the plaintiff before the suit is 
instituted, and if the plaintiff does not recover in any such action 
more than the amount so tendered he shall not recover any costs 
incurred after such tender by the person to whom such notice has 
been given, and the defendant shall be entitled to costs as from the 
date of tender. 

*The section came into force on (he 26th day of Januiujl* 1974 vi& 
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(4) Where the defendant in any sucb suit is the chairman, 
the commissioner, or a municipal officer or jervant, payment of the 
sum, or any part of any sum, payable by him in, or in conse- 
quence of, the suit whether in respect of sts, charges, expenses, 
compensation for damages or otherwise m T' y be made, with the 
sanction of the council, from the municipal fupd. -- 

* 4 k  Proviaion respecting institution, etq., of civil and criminsl 
actions and obtaining of legal advice.--(l) Suqect to such restrictions 
and control 8s may be prescribed, the commissio~r - may- 

i 

(a) take, or withdraw from proceedi inst any person 
who commits- 

(i) any offence against this Act or the rules, bye-laws or 
regulations made thereunder ; 

(ii) any offence which affects or ' is likely to affect any 
property or interest of the municipal council oh the due administfation 
of this Act ; 

I 
I 

(iii) any nuisance whatsoever ; , 
(b) compound any offence against {this Act or the iules, 

bye-laws, or regulations made thereunder which may by rules made 
by the Government be declared, compounda~e ; 

(c) with the approval of the councib, take, withdraw from; 
or compromise, proceedings for the recovery $of expenses or compen- 
sation claimed to be due to the municipal coqncil ; 

(d) with the approval of the coudcil, withdraw or com- 
promise any claim against any person in respect of a penalty payable 
under a contract entered into with such persoh by the commissioner ; 

(e) with the approval of the council defend any suit or 
other legal proceedings brought against the municipal council or 
against any municipal authority, officer or servant, in respect of any- 
thing done or omitted to be done in its or his official capacity ; 

(f) with the approval of the cobncil, compromise any 
claim, suit or legal proceedings brought againgt the council or against 
any municipal authority, officer or servant ;in respect of anything 
done or omitted to be done as aforesaid ; 

- -  - 
*The section came into force on the 26th d of January, 1974 vide 
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(g) with the approval of the council, institute and prosecute 
any suit or withdraw from or wmprolnise any suit or claim, whkh 
Biis becn institutd or made in the name of the municipal coUnci1 or 
of tlPe commissioner ; 

(h) obtain such legal advice and assistance i s  he may from 
time ta time think it aemswry or expedient to obtain, or as he 
may be desired by the council to obtain, for any of the purposes 
mentioned in the foregoing clauses of this sub-section or for securing 
the lawful exercise or discharge of any power or duty vestin in or 
imposed upon any municipal authority or municipal o cer or 
servant. 

fi 

(2) (a) Where in any case the municipal council d w r  not 
accord its approval under sub-section (1) before such datr: as may be 
specified in that behalf by the commissioner, the commissioner may 
report the case to the Government. 

[b). The Government may, after giving t b  municipag council 
a reasonable opportunity to offer its views in the matter, make such 
order or give such ditections as it may deem fit and such order or 
directions sMl1 be given effect to by the commissioner and the 
municipal eouncil. 

*&7. Power of election .authority to defed 'himself P d.- ' 

The election authority may defend himself if sued or joined as party 
in any proceeding relating to the preparation or publication of 
eh twa1  rolls or to the conduct of elections, as the case may be, 
and the expenses incurred by the election authority 
in so doing shall be payable from the municipal Eund. 

"488. Injunctions not to be granted in election or awmment 
-Notwithstanding anything contained in the Code of 

Civil Procedure, 1908 (Central Act 5 of 1908) or in any other Iaw 
for the time being in force, no court shall grant any permanent or 
temporary injunction or make any interim order restraining any 
proceeding, which is being or about to be taken under this Act 
for the- 

(a) preparation or publication of electrol rolls, 

(b) conduct of any election, or 

(c) preparation, revision or amendment of assessmeint 
books. 
F .  

*The section came into force on the 26th day d Jawmy, 1974 ;id@ 
Extraordinary Gazette No. 11, dated 17th January, 1974. 
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*489. Indemnity of the Government, 
officers and agents.--No suit shall be 
Government, the Director, any municipal 

/ officer or servant or any person acting 
Director, any municipal chairman, commissidner, officer or servant, 
or of a Magistrate, in respect of anythin4 in goad faith done 
under this Act or any rule, bye-law, regulatidn or order made thm- 
under. I 

1 
1 
I 

*490. Liabitity of chaimaa, tlltembers 1 and tmmnissi- fot 
loss, waste or misapplication.-41) The chaidan, every couneilIor 
and the commissioner shall be liable for the loss, waste, or mis- 
application of any money or other property dwned . by or vested in 
the municipal council, if such loss, waste misapplication is a 
direct consequence of his neglect or 

(2) If after giving the chairman, cobncillor and the com- 
missioner a reasonable opportunity for showing cause to the contrary, 
an officer authorised by the Government is /satisfied, that the loss, 
waste or misapplication of any money or ot4er praperty owned by 
or vested in the municipal council is a dir+t consequence of h ~ s  
misconduct or gross negligence, the officer $0 authorised shall, by 
order in writing, direct such person to pay to %he municipality before 
a fixed date the a m n t  required to be reidbursed to it for such 
loss, waste or misapplication. 

4 

(3) If the amount is not so paid, it 1 shall be rmvarsd in 
the manner prescribed under section 175 and credited to the fund 
of the municipality. 1 

\ 

(4) (a) An appeal shall lie to the Qistrict Court against 
the order made under sub-section (2) : I 

i 

Provided that no such appeal shall b$ entertained by such 
court unless it is brought within one monlh from the receipt 
by the concerned person of the order of !the Director and the 
amount claimed has been deposited by him with the cominissioner. 

1 

L 

(b) The District Court, after takind such evidence as it 
thinks necessary, may confirm, modify or re it such amount and 
make such order as to costs as it thinks p&. 
* 

*The Wim came into force' on the 26th dayr of Jsnuary, 1974 vide 
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*491. Sanction for prosedm of chafrmaa, eocmdllcr or 
cemWuer.-When the chairman, any councillor or the compissioner 
is accused of any offence alleged to have been committed by him 
while acting or purporting to act in the discharge of his oBda1 
duty, no court shallt take cognizance of such offence except with 
tb prwious sanction of tht Government, 

*492. Aasesls &c., not to be .--(I) (a) Mo asess- 
ment or demand and ne ahage undw the authority 
of this Act shall be im hed or affected by reason of any clerical 
error ~r by rwmn o P" any mistsqke- 

(3 )  in m p t  of the name, residence, place of business 
m owpation of any person, or 

(ii) in the description of any property or thing, or 

(iii) in rtspcct of the mount 
chatged: 

Provided that the provisions of this Act have been in sub- 
stance and efloct complied with. 

@) So proceedings under this Act shall be quashed or aat 
wide by any court merely ,for &fat in form 

(23 No suit shall be brought in any court to t.c,ver any sum 
of money collected under the authority of this Act or to recavtr 
damages on m u n t  of aay assessment or collection of money made 
under the said authority : 

Provided that the provisions of this Act have been in substance 
and effect complied with. . 

(3) No distraint or sale under this Act shall be deemed 
unlawful, nor shall any person making the same be deem4 a 
trespasser, on account of any error, defect or want of form in the 
bill, notice, schedule, form, summon, notice of demand, warrant of 
distrain& inventory or other proceeding relating thereto if the 

rovisions of this Act and of the rules and bye-laws made tfiereunder 
w? been in substance and effect complied wit& : E. 

Provided that every person aggrieved by any irregularity may 
recover satisfaction for any special dabage sustained by him. 

*The sex$ion came into force on the 26th day of Jrtnuary, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 

48% 
4s .,%&&-*&* " s *. -7.i &gG>-&;:a 



4 

Police i 

*493. Daii of palice offinn.--(I) It shbl be the duty of every 
@ice officer- I 

(a) to communicate without delay ;to the proper municipal 
officer concerned any information which he ljeceives of the design to 
commit or of the cormnission of any oEenrtel under this Act or any 
rule, bye-law or regulation made thereunder, gnd 

4 %  
(b) to assist the chairman, the 'commissioner ctr any 

municipal officer or servant reasonably dednding his aid for the 
lawful exercise of any power vesting in the chirman or the commis- 
sioner or in such municipal officer or s e h n t  under this Act, or 
any such rule, bye-law or regulation as aforeaid. 

i 
(2) .Any police- officer who omits or irefuses to perform any 

duty imposed on him by this Act shall be d*ed to have committed 
an offence under section 7 or under sectjion 29 of the FoIice 
Act, 1861 (Central Act 5 of 1861). I 

, I 1 .  
4%. Power of police officers t6 arrest &rsons.--(l) If any police 

officer sees any person committing an offe ce against pny of the 
provisiohs of this Act or of any rule or b 1 e-law made thereunder, 
he shall, if the name and address of such person are unknown to 
him and if the said person on demand de~lines to give his name 
and address, or gives a name and address1 which such officer has 
reason to 'believe to be false, grrest such persbn. 

I 

(2) No person arrested under sub-section (1) shall be detained 
in custody- 

1 

(a) after his true name and addrest are ascertained, or 
I 

(b) without the order of a ~ a g i s t h t e  for any longer time, 
not exceeding twenty-four hours from the our of arrest, than is 
necessary for bringing him before a Magistr 9 e. 

4 
4 

*495. Exercise sf powers of police 1 officer by mYIcip@ 
servants.-The Government may empower a y municipal servant or 
an class of municipal servants to exercise t e powers of the police 
a & r for the purposes of this Act. 

1 

*The &ion same into force on the 26th day of Ja 'uary, 1974 vide Extraordinary 
Oazette No. 1 1 ,  dated 17th January, 1974. 1 
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Misce11aneous 

*496, Application of term "public serva~t" to agents .and sub- 
agents.-Every contractor or agent for the collection of any municipal 
tax, fee or other sum due to the municipal council and evefy persoll 
employed by any such contractor or agent for the collection of such 
tax, fee or sum shall be deemed to be a public servant within the 
meaning of section 21 of the Indian Penal Code (Central Act 45 
of 1860). 

*497. Prohibition against obstrttction of municipa1 aathorities, 
servants, and contractors.-No person shall obstruct the council, or 
obstruct or molest the chairman, any councillor, the commissioner, 
or any person employed by the municipal council or any person. with 
whom a contract has been entered into 04 behalf af the council in 
the performance of their duty or of anything which they are em- 
powered' or reqyired to do by virtue or in consequence of this Act 
or of any rule, bye-law, regulation or order made thereunder. 

"498. Probibition against removal of mark.-No person shall 
remove any mark set up for the purpose of indicating any level or 
direction incidental to the execution of any work authorised by this 
Act or by any rule, bye-law, regulation or order made thereunder. 

"499. Prohibition agaiast retno'psl 61. obliteaEilw of nofice.- No 
person shall, without authority in that behalf, remove, destroy, deface, 
or otherwise obliterate any notice exhibited by, or under the orders 
df, the niunicipal council, a standing committee or the comtnissioner. 

"500. ProMliitioh eaiast unanthadseddealings with public place or 
niaterials;.-No person shall, without authority in that behalf, remove 
earth, sand or other materials 6r deposit any matter or m&ke any 
encroachndent fiom, in or on say land vested in the dnikipal 
council, or river, estuary, canal, backwater or water-course (not being 
pri*te propettp) or in any Way ob9WCt the same. 

"501. DelegatW aZ pdwers by tbc Gr~~rnmemt.--f The Ooverd- 
ment Wy, by notification, ailthofise &ny person to exercise a w  one 
or more of the powers vested in it by thiIl Act, exempt- 

$] the powers mentioned in Chapter 11, Chapter 111, 
CBtpter and ChaGter Vf ; 

*The secthi came into for& bn the 28th dly jfanqary, 1974 $id$ htdordinary 
Gazette No. 11, dated 17th January, 1974. 



I (c) the power to make rules unded any of the provisions of 
this Act ; and i 

(d) the power to sanction prosecu~on under section 491, 

and may in like manner withdraw such aut(ority. 

(2) The exercise of any powers deleg' ted under sub-section (1) 
shall be subject to such restriction and co 8 ditions as may be pres- 
cribed or as may be specified in the notificdtion. 

I 
902. Revision.---(1) The Government4 may, in its discretion 

after consulting the Director or such other /authority or officer as it 
may deem fit, at any time either of its own niotion or on application, 
call for and examine the record of any orher passed or proceeding 
recorded under the provisions of this Act b$ any authority or officer 
subordinate to it, for the purpose of satisfyiqg itself as to the legality 
or the propriety of such order or as to jthe regularity of such 
proceeding and pass such order in reference\ thereto as it thinks fit. 

(2) The powers of the nature refe d to in sub-section (1) 
may also be exercised by such authority ? o officer as may be em- 
powered in this behalf by the Government. : 

*503. Offences by companies.-41) Whqre an offence under this 
Act or under any rule or bye-law made( thereunder has been 
committed by a company, every person wh4 at the time the offence 
was committed, was in charge of, and s responsible to, the "a company for the conduct of the business of fhe company, as well as 
the company, shall be deemed to be guilty lof the offence and shall 
be liable to be proceeded against and accordingly : 

Provided that nothing contained in thid sub-section shall render 
any such person liable to any punishment &ovided in or under this 
Act, if. he proves that the offence was ommitted without his 
knowledge or that he exercised ail due bligence to prevent the 
commission of such offence. 1 

1 

(2) Notwithstanding anything contaned in sub-section (I), 
where an offence against this Act or an 3 rule or bye-law made 
thereunder has been committed by a compaoy and it is proved that 

*The section cam into force on thev2hth day of J vide Extraordinary 
Gazette No. 11, dated 17th January, 1974. 



---- -. 

i 

the offence has bizen committed with the consent or connivan~e of, 
or is attributable to any neglect on the part of, any director, 
manager, secretary or other officer of the company, such director, 
manager, secretary or other officer shall also be deemed to be guilty 
of that offence and shall be liable to be proceeded. agaiast and 

' punished accordingly. 

E;xj$anation.-For the purposes of this section- 

(a) "company" means a body wrporate and includes a firm 
or other association of individuals ; and 

(b) "director", in relation to a firm, means a partner in 
the firm. 

*504. Power of Government to make suitable provisions by order 
when a mnnfci@ty is created or al@d.-41) In this section, unless 
the context otherwise requires,- 

(a) "existing local authority", in relation to any local area, 
means the municipal council or the panchayat having jurisdiction 
over such area immediately before the specified day ; 

(b) "panchayat" means a village panchayat or commurie 
panchayat council established or deemed to be established for any 
panchayat village or commune panchayat under the Pondicherry 
Village and Commune Panchayats Act, 1973 ; 

(c) "specified day" mews the day from which any local 
area is declared to be a municipality under sub-section (1) of 
section 3 or the day from whivh a change referred to in any of the 
subclauses of clause (a) of sub-section (4) of section 3 takes effect ; 

(Q). "successor local authrity", in relatian to any l w l  
area, means the municipal council or the panchayat having jurisdiction 
ovep sucb area from the specified day. , ~ .  

\ , ,  
I . /  

I 

(2, , i  m&- I ^ 

(a) any local area is declared t!o tie 'a muiii&pality ; ' 
,:+' :: , r (b)! any' locttl area ir to g aauni&piil$ty ;$ ' 

* .  " * , .  . . <  - ,> . . ' I . ( 1  ... i .' I ;  

- v . (9 *my 1-i Bta:iB:excgii:&:i n!rmi&t,y ; .: ; 1 4 i ; :  -- 
' 7 8 e C t i ; r b  'ti& ; ~ f ~ = n ' ~  
Exffavrdmary G m e  No. 11, dated 17th J 
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(d) two 'or more municipal areai are amalgamated into 
one municipality ; or i 

(e) a municipality is split qp i n 4  two or more munici- 
palities, I 

I 
the Government may, notwithstanding ng contained in this Act 
or any other law for the time being i by an order published 
in the Official Gazette, provide for all 4r any of the following 
matters, namely :- j 

i 

(i) in a case falling under claube (a) or clause (d), the 
constitution of an interim council consistipg of such number of 
councillors appointed by the Government lor of councillors elected 
by the members or councillors of the exi$ting local authorities of 
consisting party of such appointed councillors and partly of such 
elected councillors, as the Government 4ay  determine, until the 
successor council is in due course constitutecf under this Act ; 

1 

(ii) in a case falling under claus (b), the interim increase 
in the number of councillors, either by app a 'ntment'of the additional 
councillors by the Government or by electioh by the members of the 
existing local authorities or partly by such1 appointment and partly 
by such election, as the Government may detqrmine, until the successor 
council is in due coutse constituted under t@s Act ; 

i 

(iii) in a case falling under clauk (c), the removal of the 
councillor, who in the opiqion of the G$ernment, represents the 
area excluded from the mun~cipality ; 

i 
(iv) ip a case falliq under dap~e (e tbe appoiatwent 

of special officer or special officers to exqcise t i  e powers and to 
perform the duties and the functions of the; successor councils, until 
suoh councils are in due course constituted 4ndq this Act; 

(v) the term for which the douncilIors appointed or 
elected under clause (i) or clause (ii) or the special ofticPs gppointed 
under clause (iv) shall hold o6ce and the m/nner of holding 'election 
and filling mm?! vgcancks ; i 

1 

(vi) tfi* traaoEer, in or in sat, of the wts, rights 
and liabilities of an existing load authority including the rights and 

'a C B P ~ ~ ~ S  madm -by ib) to any A I a d  the tams a d  
! 



(vii) the eubstit€&km of any such transkm for an existing 
h a 1  mthority or the addition of any such transferee as a party to 

legal proceeding to which an existing local aatltsrity is a partry ; 
and the transfer of any p r d i n g s  pending, before the existing lea# 
authority or any authority or &w subordinate to it to aay such 
transferee or any authority or officer subordinate to it ; 

(viii) the transfer or re-employment of any empioyees of 
an existing local authority to, or by, any such transferee or the 
termination of service of any employees of an existing local authority 
and the terms and conditions applicable to sueh employees after such 
transfer or re-employment or termination ; 

(ix) the continusnee within the area of an existing local 
authority of all or any appointments, notifications, notices, taxes, 
w&s, schemes, licences, permissions, rules, bye-laws, regulations or 
forms made, issued, imposed or granted by, or in respect of, such 
existing local authority and in force within its area immediately 
before tpe specified day, until superseded or modified under this Act; 

(x) the extension and commencement of all or any 
appointments, notifications, notices, taxes, orders, schemes, licences, 
permissions, rules, bye-laws, reguUtions or forms made, issued, 
imposed or granted under this Act by, or in respect of, any existing 
council and in force within its area imtntdiately before the specified 
day, to and in all or any of the other areas of the successor 
council, in supmession of corresponding appoktments, notihtions, 
notices, taxes, orders, schemes, licenccss, permissions, rules, bye-laws, 
regulations or forms (if any) in force in sueh other areas immediately 
before the specified day until the matters so extended and brought 
into force are further superseded or modified under this Act ; 

(xi) the codtinuance within the area of aa existing local 
authority of a12 or any budget estimates, assessments, assessment lists, 
valuations, measurements or divisions made or authsnticated by, or 
in respect of, such existing local authority and in force within its 
ateta irnme@ately before the specifled day, until super~ded or 
modified under the relevant law ; 

1 

(xi0 the remmsl of my  diBculty which may arise on 
account of any change ref& to in clauses (a) to (e). 

(3) W h m  an order is m d e  under this sedion transferring 
the assets, rig&@ and liabilities of arr existing Iwsl s~uthority, thea 
by virtue of that order, swh assets, right? a d  liabilities of the 

local authority sbalf va t  io and bc the assets, rights and 
s of, the .transferee. 



(4) (a) Where an order is made! under this section the 
Government shall, before the expiry of the tkrm of the councillors or 
special officers appointed or elected u 
of surb-section (2) or of the 
number of councillors is reduced und 
sub-section, take steps in accordance w 
of determining the number of council1 
for, the new council or councils as the case jmay be. 

(b) The councillors of the interim Louncil or of the council 
in whose case there is an interim increage or reduction in their 
number or the special officer or special o+rs appointed or elected 
under such order as the case may be, shall, notwithstanding the 
expiry of the term for which they mgy ,have been appointed or 
elected, continue in office for the area conwrned, until immediately 
before the first meeting of the new council, or councils, as the case 
may be. i 

4 

(c) Save as otherwise provided by or under this section, 
the provisions of this Act shall apply tcb any such council, its 
councillors and special officers. ! 

I 
CHAPTER XXII i 

3 

REPEALS AND TRANSITORY P$OVISIONS 

*505. Repeal and savings.-Subject ta the provisions of this 
Chapter, all laws in force in the Union territory corresponding to the 
provisions of this Act, including French Decrees, dated the 12th 
March, 1880, 10th M9y, 1882, 29th October, 11912 and 17th July, 1936 
and the Pondicherry Municipal 
(I of 1966) shall in so far as they are 
specified in Schedule 11, stand repealed 

I 

Provided that such repeal shall not affedt- 

(a) the previous operation of any ;law so repealed or any- 
thing duly done or suffered thereunder ; 

Or i 
4 

(b) any right, privilege, obligatidn or liability acquired, 
accrued or incurred under any law so repeal(sd ; or 

(c) any penalty, forfeiture or bunishment incurred in 
respect of any offence committed against any law so repealed ; or 

*The sections came into force on the 26th Iday of January, 1974 vide 
Extraordinary Gazette No. 11, dated 27th  an*, 1% 



(d) any investigation, legal proceeding or remedy in. respect 
of any such right, privilege, obligation, liability, penalty, forfkture; 
or punishment as aforesaid. 

and any such investigation, legal proceeding or remedy may be 
instituted, continued or enforced and any such penalty, forfeiture or 
punishment may be imposed as if this Act had not been passed. 

*506 1[(1) Special provisions regarding the term of councUloris of 
existing council whose term is due to expire.-Notwithstanding any- 
thing contained in any law repealed under sectton 505 (hereinafter 
referred to as the repealed law) or in any other law for the time 
being in force, the term or extended term of office of the 
councillors or members of any existing council shall expire at 12tloon 
on such date or dates as the Government may, by notification, 
appoint in that behalf]. 

2 [ (2) Notwithstanding anything contained in sub-section (I), 
the Government may, from time to time, by notification, extend the 
term of office of the councillors or members of any existing council 
for any period beyond 12 noon of the date appointed by notification 
under that sub-section but no such extension shall be made so as to 
have effect after the expiry of 3[(tw0 years ana thee  months) from 
the date so appointed."]. 

Explana$im.--In this section and in sections 507, 508 and 509, 
"existing council" means a . municipal council (conseil municipal) 
specified in column 4 of Schedule I1 and which was functioning 
immediately before the appointed day. 

**507. Consa@e~ces d replacemeat of existiag councils.-With 
effect on and from the appointed day, the follokng consequences 
shall ensue, that is to say- - 

*The section 506 in the principal Act came into force on the 
21st day of December, 1974 vide Extraordinary Gazette No. 158, 
dated 21st December, 1974. 

1. Renumbered by Regulation 2 of 1975, section 2, w.e.f. 
28-6-1975. 

2. Inserted by Regulation 2 of 1975, section 2, w.e.f. 28-6-1975. 
3. The words "one year" in Regulation 2 of 1975 were substi- 

tuted by words "two years" by Regulation 10 of 1976, 
section 2, w.e.f. 25-6-1976 and later substituted by words 
"two years and three months" by Regulation 4 of 1977, 
section 2, w.e.f. 29-6-1977. 

**The section came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 17th January, 1974. 



I 
I 

(a) every existing council shall to be succeeded 
by the council shown in the in column 3 of 
Schedule I1 (hereinafter referred 

@) dl property, movable and imhovable, situated within 
the local area of a successor council (and ;all interests of whatever 
nature and kind in such property) which v+ted in the corresponding 
existing council immediately before the a pointed day and which ZP was being used immediately before the saidi day for the performance 
of any of the functions or duties which are/ required to be performed 
by the successor council under the provisihs of this Act, shall be 
deemed to be transferred to and shall vest, wilhout further assurances, 
in such successor cduncil, subject to all libitations, conditions and 
rights or interests of any person, body or! authority in force or 
subsisting immediately before the appointed 1 day ; 

(c) all property, movable and im ovable, situated outside 
the local area of a successor council but wi t hin the jurisdiction of a 
village panchayat or commune panchayat Qouncil constituted under 
the Pondicherry Village and Commune Papchayats Act, 1973 (and 
all interests of whatsoever nature and kindiin such property) which 
vested in an existing council immediately defore the constitution of 
such village panchayat or commune pancbayat council for the 
performance of any of the functions or duties which are required to 
bc performed by the said village panchayaq or commune panchayat 
council under the provisions of the afore@id Act, and are not 
required by the council for the performajlce of its duties under 
this Act, shall be deemed to be transferred t and shall vest, without 
further assurances, in such village panchaya ! or commune panchayat 
council, subject to all limitations, conditionb and, rights or interests 
of any person, body or authority in force QT subsisting immediately 
before the appointed day ; i 

i 

(d) all property, movable and immovable wherever 
situated (and all interests of whatsoever n' ture and kind in such 
property) which vested in an existing counc ! 1 immediately before the 
appointed day and which was being used b4 it for a function which 
on and from the appointed day is not r quired to be performed 
by the successor council under the provisi & s of this Act or by a 

council under the 

3 



(c) all rights, li- and obligations of ag existin8 
cdu1u:il (including tho= &&g under an agreement or contrac$) 
&dl be decmed to be the rigbts, liabilities and obligations of Ehs 
compc~lding successor council, the village panehayat or w m w  
pancfiayst oouncil or the G o w n m a t ,  according as the f@on or 
duty out of which such rights, liabilities and obtigation bave arisen, 
is required to be performed on and from the appointed day by 
such successor council, village panchayat or commune panchayat 
council, or the Government, as the case may be ; 

(f) all sums due to an existing council, whether on 
account of any" tax or otherwise, shall be recoverable by the successor 
council, village panchayat or commune panchayat council, or the 
Government, according as the duty or function out of which such 
sum has become due, is required to be performed on and from the 
appointed day by the successor council, the village panchayat or 
commune panchayat council or the Government and the successor 
council, the village panchayat or commune panchayat council or the 
Government, as the case may be, shall be competent to take any 
measure or institute any proceedings, which it would have been open 
to the existing council or any authority thereof to that effect before 
the appointed day ; 

(g) the municipal fund and liabilities (other than those 
specified in the aforesaid clauses) of an existing council shall be 
deemed to be the municipal fund and liabilities of the successor 
council ; 

(h) all contracts made with and aB insttuments executed 
on behalf of an existing council, shall be deemed to have been made 
or executed on behalf of the successor council, the village panchayat 
or commune panchayat counci or the Government, according as the 
duty and function, as a result of which such contract was made or 
the instmment executed is required on and from the appointed day 
to be performed by the successor council, the village panchayat or 
commune panchayat council or the Government, as the case may be, 

, and shall be performed accordingly ; 

(i) all proceedings and matters pending before any 
1 authority functioning under the repealed law immediately before the 

appointed day shall be deemed to be transferred to the corresponding 
I authority under this Act competent to entertain and dispose of such 
1 proceedings or matters ; 

~ Cj) in all suits and legal proceedings pending on the 
appointed day in or to which an existing council was a party, the 
successor council shall be deemed to have been substituted therefor ; 

I %a 
- h i  * > .  .. 
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(k) any appointment, notification, notice, tax, order, scheme 
ljcence, permission, rule, bye-law, regulation1 or form held, made, 
issued, imposed or granted by or in respect 1 of an existing council 
under the repealed law and in force immediat y before the appointed 
day, shall, in so far as it is not inconsistent % ith the provisions of 
this Act, continue to be in force until supedseded by an authority 
competent so to do : I 

Provided that- I 
(i) no rule made under the repealid law in respect of an 

existing council and in force immediately pfore  the appointed 
day shall be deemed to be inconsistent with /the provisions of this 
Act by reason only of the fact that under thi$ Act it is permissible 
to make only a bye-law or any other instrunient other than a rule 
in respect of the matter provided for in such +le ; 

1 

(ii) the provisions of clause (i) o i  this proviso shall as 
far as may be apply to any bye-laws, regylations, or any other 
instruments made under the repealed law in :respect of an existing 
council and in force immediately before the appointed day ; 

(1) all budget estimates, assessments, assessment lists, 
valuations, measurements and divisions made by or in respect of an 
existing council under the repealed law andl in force immediately 
before the appointed day, shall, in so far as they are not inconsistent 
with the provisions of this Act, be deemed t have been made by, 
or in respect of, the successor council for tha q area ; 

1 
(m) any reference in any law or in pny instrument to any 

of the provisions of the repealed law shall, unleps a different intention 
appears, be construed as a reference to the uorresponding provision 
of this Act ; 

(n) any reference in any law or in ]any instrument to an 
existing council shall, unless a different inteqion appears, be con- 
strued as a reference to the successor council ;/ 

(0) any reference in the above clauses "0 an existing council 
shall, in case such council has been superseded or dissolved or is 
not otherwise functioning, be deemed to be a qeference to the person 
or persons appointed to exercise the powers a d discharge the duties 
and functions of such council. ? 

! 



Persons by whom certain functions or duties are to be performed or 
discharged. 

* E" 507 A. Where any-authority or functionary canstituted or 
appointed under the repealed Jaw was, immediately before such 
repeal,' performing any function or was discharging any duty under 
that law or any other law, such function or duty shall be performed 
or discharged by the corresponding authority or functionary consti- 
tuted or appointed under this Act : 

Provided that- 

(i) if any question arises as to who such corresponding 
authority or functionary is, or 

(ii) if there is no such corresponding authority or func- 
tionary, 

the Government may, by notification, direct as to which authority 
or functionary shall perform such function or discharge such duty 
and any such direction may be given retrospective effect from a date 
not earlier than the appointed day"]. 

**508. Provisions as to employees existing before the commence' : 
ment of this Act.-41) Every offier and other employee of an existing 
council shall, on and from the appointed day, be transferred to and 
become an officer or other employee of the successor council with 
such designation as the commissioner may determine and shall hold 
office by the same tenure, at the same remuneration and on the same 
terms and conditions of service as he would have held the same if 
the successor council had not been constituted and shall continue to 
do so unless and until such tenure, remuneration and terms and 
conditions are duly altered by the successor council : 

Provided that the tenure, remuneration and terms and conditions 
of service of any such officer or other employee shall not be altered 
to  his disadvantage without the previous sanction of the Government : 

Provided further that any service rendered by any such offiat or 
other employee before the appointed day shall be deemed to be 
service rendered under the successo~ council. 

*D$mcd to have m a  iuaerted w.e.f. 26th Januay, 1974 by Regulation 
8 of 1 769 section 2. 

r*Tlw saction came into force on the 26th day of January, 1974 vide 
Extraordinary Gazette No. 11, dated 13th January, 1974. 



(2) The commissioner may employ iny officer or o t W  
employee transferred to the successor council/ under sub-section (1) 
in the discharge of such functions under this &t as the commissioner 
may think proper and every such officer od other employee shall 
discharge those functions accordingly. 1 

"509. Obligation to carry out certain 
existing cc~rmef1s.-Notwithstanding anything 
it shall be the duty of every successor cou 
out any duty or to manage, maintain or loo4 after any institution, 
establishment, undertaking, measure, work gr service, which the 
existing council had been responsible for carrying out, 
managing, maintaining or looking after inpmediately before the 
appointed day, until the Government by ordek relieves the successor 
council of such duty or function. i 

1 
*510. Adjudication of dispates between ' local authorities.-41) 

When a dispute exists between a council and one or more than 
one other local authority in regard to any ma$ters arising under the 
provisions of this Act or any other Act and {the Government is of 
opinion that the local authorities concerned +re unable to settle it 
amicably among themselves, the Government' may take cognizance 
of the dispute, and- , 
'- 

(a) decide it itself, or i 
i * 

(b) refer it to a joint cammittee consqtuted under section 73 
for the purpose far inquiry and report. I 

(2) The report referred to in clause tb) of sub-section (1) 
shall be submitted to the Government which shall decide the dispute 
in such manner as it deems fit. I 

(3) (a) Any decision given, under clausp (a) of sub-section:(l) 
or under sub-section (2) may, at the instance qf the local authorities 
concerned, be modified from time to time by Government in such 
manner as it deems fit, and a ~ y  such with the modifi- 
cations, if any, made therein under this may, at the 

Government. 
instance of such local authorities, be cancellef at any time by the 

I 

(b) Any such decision or therein or 
cancellation thereof shall be binding on 
c o r n e d  and shall not be liable to be 

*The sections wme into force tw the 26th Zanullry, 1974 * vfde 
Extraordinary Gazetfc No. 11, datcd 17th lama 

I 



*511. Pewer to exempt.--(I) Where the Government is of 
opinion that the circumstances of my municipality are such that any 
of the provisions of this Act are unsuited thereto, it may, by notifi- 
cation, exempt such municipality from the operation of those 
provisions ; and thereupon the said provisions shall not apply to the 
municipality until applied thereto by fresh notification. 

(2) Every notification issued under sub-section (1) shall, as 
soon as may be after it is issued, be laid before the Legislative 
Assembly of Pondicherry while it is in session for a t ~ t a l  period of 
fourteen days which may be comprised in one session Qr in two or 
mare successive sessions, and if before the espiry of the session in 
which it is so laid or the sessions aforesaid, the Assembly makes 
any modification in the notification or desires that the notification 
should pot be issued, the notification shall thereafter have effect only 
in such madified form or be of no effect, as the case may be ; so, 
however, that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that 
notification. 

*512. Power to sewve d@Icnl .-If any dificulty arises in E Igivipe, eft'ect to tbp provisi~ns of t s Act, the Government may, 
as the occasion requires, by enera1 or special order notified in the 
Ofhcial Gazette do anything .% hich appears to the Government to be 
necessary for the purpose d removing the difficulty : 

- Provided that no such order shall be made under this section 
the expiry of three years from the sppoinsed day. 

* ta ndqwqt qf Pomlicherry Mdor Vebicies Taxatioe 
Act, 1W.- n s*on 2 bf c Pondickrry Motor Vehicles Taxation 
Act, 1967 (Act No: 5 af 1 A for clause (g), the following clause 
shall be wbstituted,'namely :- 

"(g) 'local body' means any municipal council constituted 
under the Pondicherry Municipalities Act, 1973 and any village 



i 

SE. No. Class of municipality N&ber of councillors 
i 
I 

(1) (2) 1 (3) 
! 

1. Selection Grade with a The minimbm number of coun- 
population of more than cillors shill1 be 30 and for every 
1,00,000. 5,000 of population above 

1,00,000 ithere shall be one 
additional councillor, so, how- 
ever, thatj the total number of 
 councillor^ shall not exceed 36 ; 

I 

2. First Grade with a popula- The minimbm number of coun- 
tion of more than 50,000 cillors be 15 and for every 
but not more than 1,00,000 5,000 ulation above 50,000 

one additional 
owever, that the 
councillors shall 

3. Second Grade with a The mihimbm number of coun- 
population of more than cillors shajl be 10 and for every 
10,000 but not more than 5,000 of p pulation above 10,000 
50,000. there sh& be one additional 

council1or.j so, however, that 
the total number of councillors 
shall not exceed 15 ; 

. 1 '  
4. Third Grade with a popu- The {numb$ of councillors shall 

lation of 10,000 and below. 

< 1  
Explanoir;-En &his Sctzedule, 6bpapdqtion'! means the po&latirwr~ 

as ascertained at the, he, P;r:~&in-g izmlii3 &, wbiali 'tlqe r&&vant 
figures have been published. I 

*"  - *. -- ." " .  . . -  . .  d . . . - . . . . - * .  
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*SCHEDULE 11. 
[See sections 505 and 507 (a).] 

Sl. Region Name of the Name of the existing 
No. municipal co~ncil mwticipal council or 

municipal committee 

(1) (2) (3) (4) 

I.  Pondicbeny Pondicherry muni (1) Pondicberry municipal 
cipal council. council., 

(2) Mudaliarpeth municipal 
council. 

2. Karaikal Karaikal municipal Karaikal municipal council. 
council. 

3. Mahe Mahe municipal Mahe municipal council. 
council. 

4. Yanam Yanam municipal Yanam municipal council. 
council. 

**SCHEDULE 111. 

[See sections 118 (2) (b), 173 (2) (b) and (3), 355 (I), 441 (1) 
and 443 (16).] 

pURPOSI33 THE USE FOR WHICH OF ANY BUILDING OR LAND RmyDW 
SUCH BUILDING OR LAND LIABLE TO TAX UNDER SECTION 118 
AND PURPOSES FOR WHICH PLACES MAY NOT BE USED WITHOUT 
A LZCENCE UNDER SECTiON 355. 

Aerated waters.-Manufacturing. 

Agridtmal prodace likdy to attract rats.-Selling wholesale or 
retail or storing for wholesale or retail trade (or for purpws other 
than private or domestic use). 

- 
4 Schedule I1 came into form on the 25ab day ~f Jaauary, 1974 vide 

Extraordinary Gazette No. 11, dated 17th Jan-, 1974. 

**So much part of the Schedule as is relatable to section 355 c a m  into force 
on the I,% day of September, 1974 vide Extraordinary Gazette No. 122. 
dated 12th S tember, 1974 and so much part of the schedule as is relatable 
to sectias 11% 173, 441 and 443 eame into force on the 1st day of August, 1976 
vj& Exttaofdinar y Gazette No. 342, dated 29th July, 1976. 

447 > ;' - 

.~ *i&d**h+&%: **ha ". % > - * -* :-*+I" . S ~ L & L d j ~ . " ' % ~ ~  4 



! 

i 
1 

Ammunition.Storing. 1 

Animals.-Keeping together twenty or ore sheep or goats or 
ten or more pigs or ten or more heads of 

Appalams.-Manufacturing or selling or boring (or for purposes 
other than privdte or domestic use). ! 

Arecanut.-Selling or storind or cutting /(or for purposes other 
than private or domestic use). 

Articles of food made of flour, nuts, subat, or jaggery.-Preparing 
for human consumption or selling. 

Ashes.-Storing, packing, pressing, c$ansing, preparing or 
manufacturing by any process whatever, dumpjing or shifting. 

Automobile works.-Manufacturing, asse bling, body building, 
cleaning, painting, repairing, servicing, or we1 ing. t 

Beedies (Beedi leaves).-Manufacturing, stjring or selling, I 

Blood.-Storing or otherwise dealing withi I 
I 

Bones.-Storing or otherwise dealing with. I 
I 

Brass.-Selling wholesale or retail or storing for wholesale or 
retail trade (or for purposes other than privat or domestic use) 9 

Bricks.-Burning. ! 

Cashewnuts.-Roasting cashewnuts and 1 extracting cashewnut 
kernels therefram. 1 

Charcoal.-Selling of storing. I Chemicals.-Storing and packing. 

__LII___ - I_ A- 

a 



Clrinies-Selling wholesale or retail crr $taw fw or 
retail trade (or for purposes other than private or domes 

Cigars (Cigarettes).-Manufacturing, storing or selling. 

;Ctothes (fi#eeqt-!I-.-Storing, selling or hi&g second-hand 
clothe3: 'blakkds, mattresses, pillows or bedding. 

Clothes (Soiled).-Washing soiled clothes and ' keeping wiled 
clothes for the purpose of washing therq and keeping the wsshed 
clothes. 

Coal.-Selling or storing. 

Coconut.-Selling wholesale or retail or stbring for wholesale 
or retail trade (or for purposes other than private or dome& use). 

- CscoPnt H.--Setling 0s s h n g ,  --. 
Copri-Storing br sellifig or otherwise dealing with. 

. . 
Cotton.-Selling wholesale or retail or storing for wholesale or 

retail trade or for conversion into yam. 

D Y ~ .  

Electro-plating or guWng. 

Explosive or cop~bustible materials.-Storing or selling : 

Provided that no licence* shall be ,requipd for storing petroleum 
and its products in quantities exceeding those to which the qmxtion 
of this Act is limited by the provisions af the Petroleum Act, 1934 

I 
(Central Act 30 of 1934), or the rules M. notific@tim issued *here- 
under. 

Fat (Animal or vegetable).-Storing or otherwise dealing with. 



( I  1 
I 

Fireworks.-Manufacturing. I 
I 

Fish.-Storing or otherwise dealing wit$. 
i 

Fish oil.-Making, selling and storing. 
I 

F1our.-Preparing flour or articles dade of flour for human 
consumption. I 

Flour.-Selling wholesale or retail or1 storing for wholesale or 
retail trade (or for purposes other than p$ivate or domestic use). 

Food.-Preparing or selling. i 

Fuel.-Using for any industrial purpo$. 

Furniture.-Manufacturing. 
I 

Glass.-Industry. 
1 

Gold.-Refining. 1 

Grain.-Selling wholesale or retail or storing for wholesale or 
retail trade (or for purposes other than pr vate or domestic use). 

Grass.-Selling or storing. 
I 
j 

Gravel.-Digging metal or gravel. , 

Groundnut.-Selling wholesale or retail or storing for wholesale 
or retail trade (or for purposes other than /private or domestic use). 

1 Gun cotton.-Storing or manufacturing by any process whatever. 
1 

Gunny bags.-Storing or otherwise de,alibg with. 
I 

Gunpowder.-Manufacturing. I 

Hair.-Washing or drying. i 

Hay.-Selling or storing. 
1 

Hides.-Storing or otherwise dealing wiih. 
1 

Horns.-Storing or otherwise dealing with. 
1 

Ice.-Articles, manufactured out of ice in the manufacture of 
which ice forms the main ingredients--Stora 

i 
i 
1 450 
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Ice.-Manufacturing, storing or selling. 1 
Iron-safes.-Manufacturing. 

Jaggery.-Manufacturing (otherwise than as a cottage industry 
by tappers; or persons in enjoyment of the trees carried on in their 
own sites or places). 

Jaggery.-Selling wholesale or retail or storing for wholesale 
or retail trade (or for purposes other than private or doniestic use). 

I Jute.-Storing, paoking, pressing, cleansing, preparing or manu- 
facturing by any process whatever. I 

I ~ac.-storing or manufacturing. I 
Leather.-Storing or otherwise dealing with. 

Lime.-Burning or manufacture of chunnam. 

I Liquid chlorine and bleaching powder.-Storing or otherwise 
dealing with. 

Lodging house.--Keeping a hotel, a boarding house, a choultry, 
dharmasala, or rest-house not maintained by the Government or 
a local authority, an unlicensed emigration depot, or any place 
where casual visitors are received and provided with sleeping accom- 
modation, with or without food, on payment- but does not include- 

I (a) a students' hostel under the control of public or pre- 
scribed authority, or 

I (b) a house licensed for accommodating visitors to a fair or 
festival, or 

(c) retiring rooms and rest houses provided by a railway 
administration and normally used by passengers or railway servants 
or both. 

Machinery (other than such machinery as may, by notification, 
be exempted by the Government from time to time).-Using for 
any industrial purpose. 

e 

Manure (artificial).-Manufacturing. 

Manure.-Storing or otherwise dealing with 



Z 
I Metals.-Beating or melting. I 

Metal vessels.-Manufacturing. 1 i 

Mineral oil.-Storing and selling (wholt/sale or retail), 
j 

Provided that no licence shall be requirhd for storing in quantities 
exceeding those to which the operation of his Act is limited by the 
provisions of the Petroleum Act, 1934 ( entral Act 30 sf 1934) 

l 
or the nrleseor notifications issued thereun L. 

1 0ffal.Storing or otherwise dealhg wilh. 

I Oil.-Boiling or pressing other than by; wooden country chekkus. 

Oil cakes.-Selling wholesale or retaili_or storing for wholesale 
l or retail trade (or for purposes other than private or domestic use). 

Onion.-Selling wholesale or retail od storing or packing for 
wholesale or retail trade (or for purpose$ other than private or 
domestic use). j 

Paddy .-Boiling. 

Paper.-Storing or manufacturing. 
! 

, Pitch.-Storing or manufacturing. 

Pottery.-Burning. 
I 
\ 

Pulses.-Selling wholesale or retail or j storing for wholesale or 
retail trade (or for purposes other than priqate or domestic use). 

I 

Rags.-Storing or otherwise dealing wi*. 

Resin (including rosin).-Storing, pac$ing, pressing, cl 
p-ring or manufacturing by any processiwhatever. 

i 

Ruby.-Grinding. I 

Sago.-Manufacturing or distilling. 1 
; 

Shaving or hair dressing saloon.-Keepiqg of. 
4 

Skins.-Storing or otherwise d 

Slate.-Manufactmi 



SpfrfQe.-Maallftlcturing amck or other spirits con&inhg alcohol 
(whether denatured or not) by distillation. 

Straw.-Selling or storing. 

Sagw-cdy.-Manufacturing totherwise than as a cottage 
industry by tappers or persons in enjoyment of the trees cat-ricd oil 
in their own sites or places). 

.--g 

Sweetmeats.-Preparing. 

Syrup.-Manufacturing (otherwise than as a cottage industry 
by 'tappers or persoos in enjoyment, of the trees carried ,on in their 
own sites ok places). 

Syrup.-Selling as cool drinks or mixed with water. 

Tab,--Melting. 

Tamarind (including seed).-Selling wholesale or retaiI or storing 
for wholesale or retail trade (or for purposes other than privafi' or 
domestic use). 

Thatching materials including bamboos.-Selling or storing. - I 
Tiles.-Burning. . . 

- lTmkr.;-Seffing or storing. 

Tobacco.-Storing, curing, drying, or otherwise dealin 

Tm&s (ir).-Manufacturing. 
- - - --- - -  - .  

9 lbqd&.-Storihg, cleansing, preparing or manufauring by 
any process whatever. 



1 
I 
f 

Vegetables or fruits.-belling wholesale; or retail or storing for 
wholesale or retail trade (or for purposqs other than private or 
domestic use). 

Vdcanisbg works.-Keeping, moulding /by gas or electricity. 
i 

Wool.-Washing or drying. I 

Manufacturing anything from which j offensive or wholesome 
smells, fumes, dust or noise arise. , 

In general, any purpose or the doing in: the esurse sf any indus- 
trial process, of anything which is likely t~ be dangerous to human 
life or health or property or is likely to calbse a nuisance : 

I 

Provided that no licence shall be re ired for the storage of 
coal, fibre, firewood, grass, hay, straw, that8 $ hing materials, or timber 
or for boiling paddy or for preparing fodd, when such storage or 
boiling or preparing is for private use. 

For the removal of doubts, it is hereby !declared that no building 
or land shall be deemed to be exempt frob the tax referred to in 
clause (b) of sub-section (2) of section 1 the ground only that 
no licence is required for the purpose for the building or land 
is used. 

+SCHEDULE IV. 

[See section 144 ( 

~ O F E S S ~ O N  TA 

persons shall be assessed by the co nor to ~ofession tax 
under the following classes on a scale t+ be determined by the 
municipal council from time to time : 

Provided that such scale shall be s4bject to the maximum 
specified against each class : I 

*Schedule IV came into force on the 1st day of August, 1976 vide 
Extraordinary Gazette No. 342, dated 29th July, 19b6. 

I 



. Provided further that the propertion which the tax on any class 
bears to the minimum income of that class shall in no case be 
smaller than the proportion which the tax on any lower class bears 
to the minimum income of such lower class : 

Maximum 
Ciass Half-yearly income half-yearly 

tax 

More than- 

I 15,000 
I1 12,000 

111 
IV 

9,000 

v 6,0o0 
4,800 

V f 3,oc'o 
V1T 1,800 

VIII 1,200 
DZ 600 
X 300 

Rs. 

But not more than- 

*SCHEDULE V. 

(See section 161.) 

I W h e ~  the payment for admission inclusive of the amount of 
entertainments tax : 

(i) is not more than thirty Mot kss than one-fourth of 
paise. such payment and not more 

than one-half of such pay- 
ment. 

fii) is more than thirty paise Not less than oae-third and 
but is not more than one not more than two-thirds 

8 
rupee and fifty paise. of such payment. 

(iii) is more than one rupee Not less than two-fifths and 
and fifty paise. not more than four-fifths 

of such paymeat. 

%beduIe V came into fom on the 1st day of August, 1976 vide 
Bxtraordiiiary Gazette No. 342, dated 29t4 July, 1976. 
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1. Exhibition held in munici- Not less than two rupees and 
Akties notified in this not! more than six rupees for 

L l f  by the O~yuemeet wery show. 
' .in the Official Gaie'tte." " " - ' .C ..- 

2. Exhibitions held in other Not lbs  than one rupee and 
municipalities. ' fifty: paise and not more than 

foua rupees and fifty paise 
for i&ry show. 

*SCHEDULE V$. 
I 

(See section 152 ) I 
- TAX ON A D V E R T I ~ ~  OTHER T ~ N  ADVERTISE 

PUBLISBD IN THE NE+PAPERS. 

Tax on advertisemen& - other than in the 
newspapers shall be levied at rates not 

Sl. 
No. 

Maximarm 
Par€ieuLrs . half- 

yearly tax 
I Rs. 

- I 
1. Non-illuminated advertisements on land, bzlildi 

wall, hoardings, frame, post, structures, etc : 

(a) FO; P P.cc up to 1 Sq. m&rc . . . , , 10 
@.) For s p c e  aver 1 sq. metreiand up to 5 sq. 25 

metres. A 
5 

[I;) Fctr every additioad 5 sq. r i f : t r~  or less . . 25 

2. ~ b n - i l k m i w e d  advertisements can d on vehicles, i. drawn bv bullocks. horses or other animaIs. 
human &ipgs, gyq1'e or any otheq devic 
on any vehicie : 

(a) For a spa% up to 5 sq. m e t b  65 
@) For every additional 5 sq. n)etres or less . . 65 

" *ichh&uies Yf and-VII camr: $fp,fqrcc'qa & p t I  3876 vide 
Extraord~nary Gazette No. 342, daW %h.Juiy, . . 



- 

- '  Maxi& 
Sf. ParticuIm half- - 
No. - yearly tax 

Rs. 

3. Illuminated advertisement boards carried on vehicles: 
I 

(a) @or a p p w  gp to $ ~ , q ,  . ~ @ & G s  ". . . - ;k25 
(b) For every additional 5 sq. metres or less .J,ch: 125 

I 4. Non-illuminated advertisements 
, sandwich boardqn : 

- - (aJ For each h a r d - s o t  exCg;rrdinbg 1 sq. metre.? 15 
(b) For each board exceeding 1 q. metre and 30 

up to 5 sq. metres. 
' ', ti) For each ddditldnal I sq. meM ib a n a  or 15 

less. 

" 5:' 1a'ud;tated ad;ertisemerit bdrds carried Q sandw 
boardmen : 

(a) For each board not exceeding 1 sq. metre.. 25 
(b) For each board exceeding 1 sq. metre and 50 

I . P up to 5 sq. metw. 
(c) F Q ~  each addifiond Y sq, metfe in arm or " 25 

"> , ,  A ,  'less. ' 
I L . . 

6. Illuminated advertisements on land, building, wall 
, or hoardings, w frvm, - post, structures, etc. : ' >  

I ' 

: (a),'fi9faqpacewpRl-sq,me&f- .. ... 20 
(b) For a space over 1 sq. metre & up to 30 

5 sq. metres. 
(c) For every add&ionai S sq. metres or less %. ' 35 

7. Advertisements exhibited on screens in cinema 
'Muses and other puMic @a~e;8 'by meam . af 
hntern slides o~ similar ddm : 

" 
1 

1 A 

a , <a). For a spme up to 1 sq. 'me- . . ,. 50 
(b) For a space over 1 sq. *metre -a& up to . 70 

5 sq. metres. 
: > ' + ~  e 

-(c) For every additional 5 sq. metres or less . . 65 - 



S I P  

No. Particulars. 
Maximum 

half- 
yearly tax. 

Rs. 

1 

8. Non-illuminated advertisements suspendcxl across 
streets : 

I 

(a) For a space up to 1 sq. metre 1 . . . . 10 

(b) For a space over 1 sq. metre and up to 25 
5 sq. metres. I 

(c) For every additional 5 sq. metresj or less . . 25 

Now.-The tax under this item will be in dition to the charge 
leviable for the space according to the scale to e determined by the 
commissioner. 

4 
! 

9. Non-illuminated advertisement hbardings 
standing blank but bearing the name1 of the 
advertiser or with the announcement '"TO be 
let" displayed thereon : 

! (a) For a space up to 1 sq. metre . . . . 5 

(b) For a space over 1 sq. metre add up t o  10 
5 sq. metres. I 

(c) For every additional 5 sq. metres ,or less 10 
I 

10. Permission ta auctioneers to put up not m than 100 (in- 
two boards of reasonable size each cluding the 
auction sale, other than those in th rent for 
where the auction is held one on a exhibiting . site in the locality and one on a the board 
lamp post. 1 on rt muni- 

1 cipal lamp 1 post). 
i 

- - - - - - - 1 458 



Sl. 
No. 

(1) 

(See section 158.) 

Description Amount on which duty 
of instrument should be levied, 

1. Sale of immovable property. The amount or value of the 
consideration for the sale, 
as setforth in the instru- 
ment. 

2. Exchange of immovable The value of the' propcriy of 
Property. the greater value, as set- 

forth in the; instrument. 

3. Gift of immovabie property. The value of the property, as 
set forth in the instrument. 

4. Mortgaep: with possession of The amount secured by the 
immovable property. mortgage, as set forth in the 

instrument. 

5. Lease ia perpetuity of An amount equal to one-sixth 
immovable property. of the whole amount or 

value of the rents which 
would be paid or & l i d  
in respect of the first fifty 
years of the lease, as set- 
forth in the instrumentt 

- .  . -- 
*Sc+d& VHI am into form m t b  1st day of AugW, E976 vfde 

Extraordtnary Gazette No. 342, dated 29th July. 1976. 



*SCHE.DUL~ IX ' 

[$ee section 172 (I).] 

SI. Variety of trees 
No. 

1.. ' . -. 
1. Coconut tree 

* -  - '"Whereas ' 

togethe? with 
Rs. P. being the fee for service 1 of notice or bill of 
demand and twelve; aise for warrant fee, failing payment of which 

. * 

P ps am to distrsrin he goods and chattels of the said 
for as ifhe ease may be, any gogds and chattels found 

the pramisre8 r&fefied to), to the amoubt of the said sum 
of Rs. P. tdgether with Rs.i P. for 

*Strike off one of the alternatives as necessary 
*The Schedule 1X came into force on the 1st rday of August, 1976 vide 

~ord insry -Oaze t fc  Nu; 512; dated ~ - J u f y ,  19764- * .. :\ **The t$chtdaie ,P(: eame intb.forct on %& 26th d* sf Janbary, ' 2914 vide 
Extraordinary Gazette No.  11 daW J~nowy, 197p + 
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service of notice or bill bf m 8 ' d 3 " . e a n t  fee and distraint fee 
making together a sum pf Rs. P. and such further 
sum as may be sufficient to &dm the ' charges of-keeping and 
selling such distraint ; and if within seven days aext  after such 

-S 
distraint, the anoint  due on aCd&Uht of the saf& lax or taxes and 
fees- shall not be paid, together with such* further sum as may be 
sidReient to defray the charges of keeping such distraint, to sell 
the said goods and chattels under orders to be hereafter issued by 
me, and to remit to the municipal office the sale proceeds of the 
Qistrained property, out of which the amount due on account of 
the ikid taxes and fees, viz., Rs. P. and the charges of 
keeping and selling such distraint shall be deducted and credited 
to the municipal fund, and the surplus, if any, returfled- t'd" tftb 
owne,r of the goods and chattels distrain@. , If distraint 9.r: csyfficiqqt 
distniint cannot be found of the gdods a d  chattels bf irbe said 

, you are to certify the same to ,pl(: toge.ther 
with. this warrant. I "  

1 [See 

FORM OF INVENTORY 'AND NOTICE 
, . - . .  

(State particulars of goods and chattels seized.) 

Take notice that I have this day kzd the goods a'nd &&s 
spec@ed in the above inventory for the sum of Rs. P. . 
due for the tax or taxes mentioned in the margin f6r the- * ' 

ending 19 , and that unless you pay into, .the ,o.@ce of t& 
; municipality or the amount due together 

with the fee for service of notie or hill of demand, the warrant 
fee, the distraint fee and cost dkeeping the goods and chattels, 
within seven days from the date of this notice, ,the gpods a ~ d  
chattels will be sold on the day of 19 , a t W  
municipal office or at such other place- as the ,coqmissioq may 
direct ; and that the goods and chattels may k sold at alijr *hte\riotti3 
date, if they are liable to speedy and natural decay. - ,  

" " 

I Station -.. 
Date : -  we a 'the ~&qr : - 

tha w i a r k a a t ~ o E ~ ~ ~  v ' .  - 

I *TBe ScheduleXI carne into force on the 26th day d Waq, 1974 vide 
Extraordinary Gazette No. 11, dated 17th Jmary, 1974. . . 
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*SCHEDULE XI1 i 

.=- (See section 177) j 
TABLE ms PAYABLE ON DJnurnm 

1 
LC 

Sum distrained for ! I Fees 

(1) (21 

Rs. P. 

Under 1 rupee . . . . . . . . . . 0 25 

1 rupee and o v a  but under 5 rupees . . . . .. 0 56 

5 rupees and over but under 10 rupees . . . . 1 0 0  

10 rupees and over but under 15 rupees . . . . . . 1 50 

15 rupees and over but under 20 rupees . . . , . . 2 00 

20. rupees and over but under 25 rupees . . . . . . 2 50 

25 rupees and over but under 30 rupees . . . . . . 3 00 

30 rupees and over but under 35 rupees . . . . . . 3 50 

35 rupees and over but under 40 rupees . . . . . . 4 00 

40 rupees and over but under 45 rupees . . . . . . 4 50 

45 rupees and over but under 50 rupees . . . . . . 5 00, 

50 rupees and over but under 60 rupees . . . . . . 6 00 

60 rupees and over but under 80 rupees . . . . . . 7 50 

80 rupees and over but under 100 rupees . . . . . . 9 00 
1 

100 rupees and over . . . . . . .. I / .. .. 1 0 0 0  

The above charge includes all expenses kxcept when persons 
are kept in charge of property distrained, ig which case twenty 
paise shaIl be paid daily for each such person. ; 

I 

*The Schedule XU came into force on of January, 1974 Itih 
Extraordinaay Gazette No. 11, dated 17th Jan 
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Explanation.-The entries in column 2 of the following Table headed "subject" are not intended 
as definitions of the offences prescribed in the provisions mentioned in the column 1 or even as abstracts 
of those provisions, but are inserted merely as reference to the subject thereof. 

Section, sub-section or Subject Fine which Daily fine 
clauses m y  be which may be 

imposed imposed 
(1) (2) (3) (4) I 

Rs . Rs . 
.[Section 95 sub-section (I) . . Interested councillor voting or taking part 

in discussion. 100 .I 
. . Failure to give notice of transfer of title or to 

produce documents. 100 .I 
Section 141 sub-section (1) . . Failure to send notice to commissioner after 

completion of construction or reconstruc- 
tion of building 100 .& 

W i o n  143 sub-section (1) . . Failure of owner or occupier to furnish 
return of rent, etc. 100 . . 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. I t ,  dated 17th January, 1974. 
**The section csme into force on the 1st day of August 1976 vidg Extraordinary Gazette No. 342, dated 2% July, 1976. 



Swtio~ 149 .. . . . . Failwe of owner occupier to obey, requisi- 
tion to furnish list of persons carrying on 

200 profession, art, etc. 
li* 

- 1  
< .  . . Failure of employer or head ~f an o&e, 

firm ar company to obey requisition to 
furnish list of persons in his employ. 200 . . 

Section 153 . . . . . . Unlawfttl advertisement 33 101 
**fSectction 266 . . . . . . Failure to obey requisition by ' auditor to 

attend, give guidance or produce documents. 1QO ?51 

*[Section 219 . . . . . . Trespassing on premises connected with the 
water supply 100 . . 

Section 222 . . , . . . Failure to maintain house connections in . - 
. c s d ~ ~ m i t y  witfa k@c&ws and x g d a h m  .. -- a&, , ---- m... - .  ---- 2 

Section 223 sub-section (2) . . Failure to ohey requisition to make house 
connectionS. 

Section 231 sub-section (1) . . Failure to maintain house drains, etc., in 
conformity yvitl? byelaws and regulations. ~ 

*The section came into force on the 26th day of January, 1974 vi& Extraordinary Gazette No. 11, dated 17th January, 1974. 

8 **The section came into force on the 1st day of August, 1976 rib ExVwrdinary Gazette No. 342, dated 29th July, 1976. 

i 
i 
? 



(3) (41 
Rs. Rs. I . . 

Stxtion 231 sub-sections (3) Failure to obey requisition as to house' 
and (4) . . drainage. 50 19. 

Section 232 sub-section (1) Failure to obey direction as to limited use of t . . 
clause (b). . . drain or notice requiring construction of 

distinct drain. 50 . . 
Section 234 . . . . . . Unlawful construction of building over public 

drain. 500 *I 
*[Section 235 . . . . . . Failure to obey requisition regarding culverts, 

etc., .or to keep them free from obstruction. 100 .%- 

Section 236 . . . . . . Failure to obey requisition to maintain 
traughs and pipes for catching, etc., water .. 
from roof or other part of building. 50 101 

**[Section 238 . . . . . . Failure to obey requisition to provide flush- . . 
out or other latrines or to remove flushout 
or other latrines to another site and failure 
to keep flushout or other latrines clean and 
in proper order. 100 10 

Section 239 . . . . . . Failure to provide flushout or other latrines 
" < . . for premises used by large vlumber of' 

people or to keep them clean and inw 
proper order. 200 60 

-. 
*The section came into force on the 1st day of ,August 1976 vide Extraordinary Gazette No. 342, dated 29th July, 1976. 

**The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



(1) (2) (3) ' (4) 

Rs. Rs. 

Section 240 . . . . . . Failure to obey requisition to provide flush- 
out or other latrines for market, cattle- 
stand, cast stand etc,. or to keep them 
clean and in proper order. 200 601 

"[Section 241 . . . . . . Failure to construct flushout or other latrines 
so as to screen persons using them from 
view. 40 - 

Section 243 . . . . . . Making connection with mains without 
permission. 300 - 

Section 247 . . . . . . Improper disposal of carcasses, rubbish and 
filth. 20 .) 

-+ke&m 248- . . . . . . ANawing f3tb to accumajate on premises for 20 In the cas 
more than twenty-four hours, etc. of residential 

buildings and 
40 in the case 
of hotels and 
lodges. .m 

e 

Section 249 . . . . . . Allowing filth to flow in streets 10 L1 

Section 250 . . . .  . . Using cart without cover in removal of filth, .L 

etc. 20 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



Section 251 . . . . . . Thrming rubbish or filth into drains, 

(3) (4) 
Rs. Rs. 
20 . . 

Section 258 . . . . Building within regular lines of streets 1 ,m 
Section 259 sub-section (ij . . Failure to obey orders to set back buildings. 500 
Section 264 . . . . . . Unlawful displacement, etc., of pavement or 

fences, posts qnd other materials of public 
street. 100 

Section 266 . . . . . . Failure to provide streets, etc., on building 
sites prior to disposal. 300 

*[Section 267 sub-section (5) . . Unlawful making or  laying of new private 
street. 500 

Section 270 . . . . . . Failure to obey requisition to metal etc., 
in a private street. 200 

Section 272 . . . . . . Building wall or erecting fence, etc., in a 
street. 200 

Section 273 . . . . Allowing doors, ground floor xindows, etc., to 
a open outwards without licence or contrary 

to notice. 20 

Section 274 . . . . . . Failure to remove permanent encroachment. 300 30 
Section 275 . . . . . . Failure to remove a temporary encroachment. 100 15 
Section 278 . . . . Unlawful r p o v a l  of bar or storing timber, 

etc., or removal or extinction of light. ' 40 . . 
Section 279 . . . . . . Unlawful making of hole or placing of 

obstruction in street. 100 30 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 1 1 ,  dated 17th January, 1974. 



(3) (4) 
Rs. Rs. 

I 

Section 280 . . . . . . Construction, etc., of building without 
licence where street or footway is likely to 
be obstructed. 100 30 

Failure to fence, etc., such building while 
under repair or failure to remove obstruc- 
tion. . . 'i 1 00 . .I 

*[Section 281 . . . . . . Failure to remove obstruction caused in street 
by fall of trees, etc., within 12 hour9 off all. 100 I . . 

I I Section 282 sub-section (3) . . Unlawful destruction, etc., of name of street. 40 . . I 

I Section 284 sub-section (1) . . Plying hand cart, etc., without licence 

1 **[Section 287 sub-section (5) . . Constructing or reconstructing ' building 
c~ntrary to declaration issued by council. 300 -1 

t 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 

I 8 **The section came into force on the 12th day of September, 1974 vide Extraordinary Gazette No. 122, dated 12th Septernber,L974. 
I 
? 
L 
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84 (1) (2) (3) (4) 
? Rs . Rs. 

Section 288 sub-section (1) . . Failun to obey requisition to round or splay 
off buildings at corners of stred, 200 100 

Section 289 . . . . . . Construction of external roofs, etc., with 
inflammable materials. 100 30 

. . 
Section 290 . . . . . . Construction of door or window, etc., to open 40 . . 

outwards on public streets. 

Section 312 . . . . . . Failure to keep external walls of premises in 
proper repair. 40 201 

'[Section 317 sub-section (1) . . Failure to obey requisition to take down, 
repair or secure dangerous structure. 500 . . 

Section 318 sub-section (1) . . Failure to obey requisition to secure, lop 
or cut down dangerous trees. 1 100 .1 

*[Section 319 . . . . . . Failure to obey requisition to repair, etc., 
tank or other place dangerous to passers- 
by or persons living in neighbourhood. 100 20 

. . , . Failure to obey requisition to $top dangerous 
quarrying. 200 20 

. . . . Failure to obey notice regarding precautions 
against fire. 200 20 

Section 322 sub-section (1) . . Constructing well, etc., without permission. 100 . . 
*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 



(3) (4). 

Rs. Rs. 

Section 322 sub-section (3) . . Failure to obey notice to fill up, demolish 
well, etc. 100 

Section 323 . . . . . . Failure to obey requisition to fill up etc., 
tank or well, or drain off water, etc. 100 20. 

I Section 324 . . . . . . Cultivating contrary to prohibition or regu- 
lations. 500 . . 

Section 325 ' .  ... Failure to obey requisition to clean or close, 
etc., tank, well or other source of water 
used for drinking. 100 201 I 

*[Section 327 . . . . . . Unlawful washing and fishing in river, etc., 
after prohibition or contrary to regulations. 

-- - a - -  - - - -  - - a " -  

Section 329 . . . . . , . . Washing of clothes by washermen at un- 
authorised places. 

Section 330 . . . . . . Defiling water of tanks, etc. 

Section 331 . . . . . . Failure to obey requisition to enclose, clear 

i or clean untenanted premises. 50 20 
I 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, lW4. 
i 

4 



Section 332 . . . .. 

Section 333 . . . . . . 

Section 334 . . . . 
* ,  . . 

Section 335 . . . . . . 

Section 336 sub-section (2) . . 
= .  . . . , 

Section 336 sub-section (4) . . 

Failure to obey requisition to clear or clean, 
etc., building or land in filthy state or over- 
grown with noxious vegetation. 

Failure to obey requisition to fence building 
or land or trim, prune or cut hedges and 
trees or lower an enclosing wall. 

Failure to obey requisition to lime wash or 
otherwise cleanse building. 

Failure to obey requisition to execute work 
or take other action with respect to insanitary 
building. 

Using or allowing the use of buildings unfit 
for human habitation after prohibition. 

Failure to obey requisition to demolish the 
same. 

(3) (4) 
' Rs. Rs. 

50 10 
150 in case 20 in the 
of building case of 
and 50 in building 
the case of and 10 in 
hut. the case 

of hut. 
40 for each 

day. . . 
d f o r  each 
day . * I  

*[Section 337 sub-section (1) .: Allowing overcro\ivding in buildiag after order 
to abate the same. 10 for each day . . 

Section 337 sub-section (4). . . Failure to obey requisition to vacate over- 10 for each day. .-. 
crowded building or room. 

Section 338 .. .. . . Feeding animals on filth 50 . . 
*The section came into force on the 26 day of January, 1974 vide Extfaordinary Gazette No. 11, dated 17th January, 1974. I 



Rs. Rs. 

Section 339 . . . . . . Unlawful keeping of animal or Qird so as to 
be a nuisance or danger. 20 15 

I Section 345 . . . . . . Use of place as stable, cattle-stand, etc., 
without licence or contrary to licence. 100 30 

Section 346 . . . . . . Construction or maintenance of stable, cattle- "a 

shed, etc., contrary to Act or rules, bye- 
laws, regulations and orders made there- 
under. 100 30 

Section 347 , . . . . . Use of place as stable, cattle-shed, etc., 
contrary to notice issued by commissioner. 200 

*- 
500 

**[Section 355 sub-section (1) . . Using a place for any of the purposes 
specified in Schedule 111 without licence or 
contrary to licence. 200 60 

Section 356 . . . . . . Unlawful erection of factory, workshop, etc. 1,000 300 

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 3 **The section came into force on the 12th day of September, 1974 v!de Extraordinary Gazette No. 122, dated 12th September, 11974. 
S*J, 



*ei 
,P (1) (2) (3) (41, I 

Rs. Rs. 
Section 357 

*[Section 362 

Section 364 

Section 367 

Section 369 

Section 370 

. . . . . . Disobedience of order regarding abatement 
of nuisance. 

. . . . . . Use of place as slaughter house without 
licence or contrary to licence. 

. . . . . . Slaughter of animals for sale as food of skin- 
ning or cutting up of carcasses or drying 
skin so as to cause a nuisance. 

. . . . . . Carrying on milk trade without licence: or 
contrary ta licence. 

. . . . Obstructing a person in the use of a market. 

300 150 
20 for every 
animal, car- 
cass or skin . . 

50 15 
200 . . 

, U . , , . Sale or exposure for sale' in public market of 
animal or article without permission or 
contrary to permissiop. 20 . . 

. . . . . . Opening or keeping open private market 
without licence or contrqry to licence. 500 200 

-r 

' *l%e section came h to  force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, datkd 17th January, 1974. 
?The Schedule, in so for as it relates to the regttlating of milk trade was declared extended to the Commune Panchayats 
Specified below w.e.f. 16th July, 1974 vide Extraordinary Ohzette No. 92, dtrted ZZnd July, 1974. 

4 1. Oulgaret Commune Panchayat 
2. Ariyankuppam Commune Panchayat 

: 3. \ilianur Commune Panchayat 
4. Mannadipet Commune Panchayat 
5. Netta~akkam Commune Panchayat 
6. Bahour Commune Panchayat ! 



Rs. Rs. 

I Section 372 . . . . Sale or exposure for sale of animal or article 
in unlicensed private market. 20 401 

*[Section 373 . . . . . . Failure to obey direction to construct appro- 
aches, drains, etc., to private markets or to 

I pave them, etc. 100 . . 
Section 374 sub-section (2) . . Opening or keeping open of private market 20 for each day . . 

after suspension or refusal of licence for 
default to carry out works. 

I Section 375 . . . . . . . Nuisances in private markets 20 . . 

I Section 379 . . . . . . Carrying on butcher's, fish monger's or 
poulterer's trade without licence, etc. 100 30 

Section 380 . . . . Sale or exposure for sale of animal, bird or 
article in public street. 10 . . 

Section 383 . . . . . . Using a public place or the sides of a public 
-" - - stfeet as p N k  landkg piace, e. - - 

Section 385 . . . . Opening or keeping open a new private cart- 
1 stand without licence or contrary to licence. 300 60 

Section 390 . . . . Preventing the commissioner or any person 
authorised by him from exercising his 

, powers of entry, etc. 100 . I  

*The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 





(2) (3) , 

Rs. 

Section 427 . . . . . . Failure to obey requisition to clean or dis- 
infect buildings or articles. 100 

Section 428 sub-section (3) . . Washing of infected articles at unauthorised 
places. $0 

# Section' 429 . . . . . . Giving, lending, etc., of infected articles. 50 

(4) 

Rs. 

I I 

*[Section 430 . . . . . . Using water after prohibition. 50 . . 
Section 432 . . . . 

Section 433 sub-section :(I) 

- 
section 433 sub-section (2) 

Section 433 sub-section (3) 

. . Infected person carrying on occupation 

. . Travelling of infected person in public 
conveyance without taking proper precautions 
against spread of disease 

. . Entry of infected person into public convey- 
ance without notifying fact of infection, 

. . Carrying infected person in public conveyance. 

Section 434 . . . . . . Letting or sub-letting of infected building 
without previous disinfection, etc. 200 . . 

! *The section came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974 

1 ' 



3 (1) 
(2) (3) * (4) 

Rs. Rs. 
Section 435 . . . . . . Failure to close place of public entertainment. 200 200 

Section 436 . . . . . . Sending infected minor to school or college. 50 . . I 
I 

Section 438 . . . . . . Failure to give information of small-pox. 50 I . . 
Section 439 . . . . . . Person entering municipality within forty days of 

inoculation for small-pox without certificate. 100 . .I 
*{Section 457 sub-section (9) J .  Failure to produce licence or permission' on 

request. 10 . . 
Section 461 . . . . Faillure to obey summons 100 . . 
Section 469 sub-section (1) . . Failure of occupier to obey requisition to 50 f6r each day 

permit owner to comply with provisions of 
Act. 1 .  

100 , Section 497 . . . . . . Obstruction qf municipal council etc. . . 
Section 498 . . . . . . Removing mark set up for indicating level, etc. 50 

Section 499 . . . , . . Removal, etc., of potice exhibited by or 
under orders of the council. 100 

Section 400 . . . . . . Unlawful removal of earth, sand or other 
material from land vested in the council 
or deposits of matter or encroachment in 
or on river, estuary, etc. 40 . I  

*The seotion came into force on the 26th day of January, 1974 vide Extraordinary Gazette No. 11, dated 17th January, 1974. 
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GOVERNMENT OF PUDUCHERRY

LAW  DEPARTMENT

No. 263/Leg./2010-LD.

Puducherry, the 8th March 2011.

The following  Act of the Legislative  Assembly, Puducherry, received

the assent of the Lieutenant-Governor on the 21st February, 2011 and is

hereby published for general information :—
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THE PUDUCHERRY MUNICIPALITIES

(AMENDMENT) ACT, 2010

(Act  No. 1  of  2011)

(21-2-2011)

A N

ACT

further to amend the Puducherry Municipalities Act, 1973.

BE it enacted by the Legislative Assembly of Puducherry

in the Sixty-first Year of Republic of India as follows:-

1. (1) This Act may be called the Puducherry

Municipalities (Amendment) Act, 2010.

(2) It shall come into force at once.

2. In the Puducherry Municipalities Act, 1973

(hereinafter referred to as the principal Act), after

section 89, the following sections shall be inserted,

namely:—

“89-A. Every Municipality shall maintain and

publish all its records duly catalogued and

indexed, in a manner and form which enables the

Municipality under this Act to disclose the

required information as specified in Part-A and

Part-B of Schedule-XV and such other information

as may be prescribed, at quarterly intervals.

89-B. The manner of disclosure shall include,

namely:—

(a) Newspaper in regional and English

language;

(b) Internet;

(c) Notice-boards of the Municipality;

(d) Ward Offices;

Short title and
commencement.

Insertion of
new sections
89-A and 89-B.

Obligation of
Municipality to
disclose
required
information.

Manner of
disclosure.

Act
No. 9
of 1973.
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(e) Any other mode, as may be prescribed, by
  the Government from time to time.”.

3. In the principal Act, after Schedule-XlV and the
entries relating thereto, the following Schedule shall be
inserted, namely:—

“SCHEDULE - XV
(See section 89-A)

Part-A

1. Particulars of the Municipality;

2. A statement of the Boards, Councils,
Committees and other bodies consisting of two or
more persons constituted as its part for the
purpose of its advice, and as to whether meetings
of those Boards, Councils, Committees and other
bodies are open to the public or the minutes of
such meetings are accessible to public;

3. A directory of its officers and employees;

4. The particulars of officers who grant
concessions, permits or authorisation for each
activity.

Part-B

1. Audited financial statements of Balance Sheet,
Receipts and Expenditure and Cash Flow on a
quarterly basis, within two months of the end of each
quarter; and statutorily audited financial statements
for the full financial year, within three months of
the end of the financial year;

2. The service levels being provided for each of
the services being undertaken by the Municipality;

3.  Particulars of all plans, proposed
expenditures, actual expenditures on major
services provided or activities performed and
reports on disbursements made;

4. Details of subsidy programmes on major
services provided or activities performed by the
Municipality, and the manner and criteria for
identification of beneficiaries for such
programmes;

Insertion
of new
Schedule-XV.
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5. Particulars of the Master Plan, City
Development Plan or any other plan concerning the
development of the municipal area;

6. The particulars of major works as may be
prescribed, together with information on the value
of works, time of completion, and details of contract;

7. The details of the municipal funds i.e., income
generated in the previous year by the following :—

(a) Taxes, duties, cess and surcharge, rent
from the properties, fees from licences and
permissions;

(b) Taxes, duties, cess and surcharge, rent
from the properties, fees from licences and
permissions that remain uncollected and the
reasons thereof;

(c) Share of taxes levied by the Government
and transferred to the Municipality and the
grants released to the Municipality;

(d) Grants released by the Government for
implementation of the schemes, projects and
plans assigned or entrusted to the Municipality,
the nature and extent of utilisation; and

(e) Money raised through donation or
contribution from public or non-Governmental
agencies.

8. Annual budget allocated to each ward and
such other information as may be prescribed.”.

JOHN CLAUDE POMPEI MARIADASSOU,

 Law Secretary to Government.

————

GOVERNMENT OF PUDUCHERRY

LAW  DEPARTMENT

No. 21/Leg./2011-LD.
Puducherry, the 8th March 2011.

The following  Act of the Legislative  Assembly, Puducherry, received
the assent of the Lieutenant-Governor on the 21st February, 2011 and is
hereby published for general information :—




